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LOK SABHA DEBATES

LOK SABHA

Monday, July 18, 1877/Asadha 27, 1889
(Saka)

The Lok Sabha inet'at Eleven of the
Clock.

[Mr. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

VIP. Lang Grab Case in Delhi

*505. SHRI SHANKERSINHJI VA-
GHELA: WIII the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state: .

(2) whether he is dware of the fam-
ous VIP land grab case in Delhi;

(b) whether the Supremg Court had
also accepted the fndings of Shri D.
Mookerjee, former Caleutts High Court
Judge who was directed to investigate
the wvalidity of membership and allot-
ment of plots in this case; and

(c) the actlon so far faken against
the persons invoived in the case and
the nameg of persons so involved?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, gir, if the question
refers to the irregular admission of
mwmbers in the New Friends Co-opera-
tive House Building Soclety.-

tons regarding the admission of mem-
1571 LB,

2

(c) The Supreme Court had declared
the membership cf 38 persons in the
sald Society vold. Their names are
given In the attached list.

List
Sl Name and Membership
No. No,
I 2

1. Mrs. Shakuntala Masani (1483)
2. Mr. V. C. Trivedi (1483)
8. Mrs. Preethi Sehgal (1481)
4. Mrs. Kanta Advani (1486)
5. Mr. P. K Idjcula (1487)
6. Mz, Rattan Singh (1488)
7. Mr. W. R, Chaddha (1489)
8. Mr. K. L, Thukral (1481)
9. Mrs. Suman Satia (1100)
10. Mr. s, K. Soni (1492)
11. Mr. D. 8. Khanijuu (1403)
12. Mrs. Sudershan Puri (1498)
13. Mr. 8, P. Arora (1494)
14. Mr. P. 8. Panag (1498)
I5. Col. D. R. Thukral (1500)
16. Mr. 8, K. Anand (1501)
17. Maj. M. 8. ANAND (1502)
18. Shri Mamman Idicula (1503)
19, Mr, Susan Pal Soni (1508)
20, Mr. G. N. Tandon (1508)
21, Mrs. Sushila Purshottam (1507)
22. Mr, H. K, Panckal (1510)
23. Mr, 8. K. Khanna (1509)
4. Mr. D, P. Jain (1512)
25. Mr. Som Nath Revri (1511)
26. Mr. Anil Khanna (1514)
27. Mrs, Lella Seth (1513)
28 Mrs, Mohini Arora (1515)
29. Miss. Barita Sonl (1518)
30. Mr. Zafar Ahmed Dar (1518)
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31. Mr, §. K. Tuli (1520)

32. Mr. Inder Bal Singh (1521)
Mr. K, D, Narayan (1523)
34. Mr, Gurmesh Chadha (1522)

V, Mohini Giri (1524)
36. Mr. 5. N. Saklani (1527)
Sethi (1529)
$8. Mr. J, C. Kwatra (1530)
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Narmada River Tribunal

*508. SHRI HITENDRA DESAIL
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased .o re-
fer to the reply given to Unstarred
Question No, 69 on the 13th June, 1977,
regaring Narmada Dam Project and
state:

(a) bhow long will the proceedings of
the Narmada River Tribuna}
pending; and .

(b) will the award be binding on all
the States concerned?

THE MINISTER OF AGRICUL~
TURE 'AND IRRIGATION (SHRI
SURJIT BSINGH BARNALA): (a)
The report of the Narmada Water
Disputes Tribunal fg likely to be wvail-
able in a year or thereabouts. o

(b) Yes, Sir,



a very

lates to inter-State disputes, Section 8
of the Inter-State Water Disputes Act
lays down that the decision ghall be
final and binding on the pariles to the
dispute and shall be given effect to by
them. Therefore, a sltuation may arise
when the State or Stateg do not want
to implement the award. I would,
therefore, like to Xnow from the hon.
Minister, whether the Government of
India will implement the award and
remove all hurdleg in the woy of im-
plementation, whether they are techni-
cal, legal or even financial. .

SHRI SURJIT SINGH BARNALA:
Section 6 of the Act provides that the
Central Government shall publish the
decision of the Tribunal in the Official
Gazette and the decisions shall be
final and binding on the parties to the
dispute and shall be given effect to by
them. In consequence of this. the
State Governmentg who are pariies to
the dispute have to implement the
award, ’

SHR] HITENDRA DESAI: My
question was, if they do not want to
comply with the same, will the Go-
vernment of India see that it Is
implemented? *

The Narmada ig the largest river:

flowing westward in - Central India

between the verloug Chiaf Ministers
of the respective States and the hon.
Min{ster might be able to know that
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(a) to arrive at an agreed solution
between the respective States, and

(b) to permit the Government of
Gujarat to start the work of construc-
tion of the foundation so that no fur-
ther time ig wasted.

SHRI SURJIT SINGH BARNALA:; A
compromise was reached in March
1975. It was agreed that the develop-

.ment of the Narmasa waters should no

longer be delayed in the best national
interests, The parties to the dispute,
therefore, agreed to co-operate with
the Tribunsl in glving the decision at
the earliest because that wag delayed
by the concerned partles themselves.
For some time they had gone in a writ
to the Supreme Court and a stay
order was obtained. Like that the
matter was delayad. Then it was set
tled that without prejudice to the decl-
slon of the Narmada Waters Dispute
Tribunal ang slso without prejudice fa
the claims of the parties, viz, the
States of Madhya Pradesh, Gujarats
Maharashtra and Rajasthan:

(1y that Gujarat may go ahead with
the construction of Kenjan, Lambin. . ,

GHRI M. SATYANARAYAN RAO:
The hon Member's question was some-
thing different.

SHR] SURJIT SINGH BARNALA:
This was the agreement.

SHRI HITENDRA DESAI. 1 would
first like to know whether the Govern~
ment of India would grant permission
fo start constructon of the foundation
of the Navagam dam. That was my

question,

SHRT SURJIT SINGH BARNALA:
Regarding that, my submisslon s that
unit it is decided by the Tribunal as to
upto what height the dam has to go
construction cannot be. allowed to be

started.

Shei HITENDRA - DESAL: The

Toundation has nothing to do with the
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SHRI SURJIT SINGH BARNALA:
No, no. [t has got everything to do.
If the height goes upto 500 ft or there-
about, then the foundation has to be
verv broad. If it is 10 he only 300 ft,
then it can be narrow,

SHRI HITENDRA DESAI: What
objection can you have if the govern-
ment of Gujarat is prepared to do it
at its own cost?

SHRI SURJIT SINGH BARNALA:
Then they will be incurring a lot of
avoidable extra expenditure.

SHR1 M. RAM GOPAL REDDY: §ir,
the Minister is new to the subject.
Even when there were disputes bet-
ween Maharashtra, Karnataka, Orissa,
Madhya Pradesh and the Andhra Pra-
desh regarding the Godavari and
Krishna waters, foundations were laid
with regard fo Namarfuna Sagar and
also the Pochampahed projects and
construction also started. And as a
matter of fact. water was alfo let out.

When the previous government has
done so much fo reconcile the different
interests of the various States, why Is
it that government is not in a position
to fackle even one single river water
dispute? 1 want to know the reason.
What is the difficulty in allowing the
foundation fo be ralsed and also to get
the work started on the dam?

SHRI SURJIT SINGH BARNALA:
I may say thaf though I am new to the
subject. I am convarsant with the sub-
ject raised in the question.

In this case, .particularly, I would
submit that the main dispute is the
helght of the Navagam Dam. That
is the main dispute between the con-
tending parties, Unless that is settled,
nothing further can be allowed.

ot fider v dhor : rwrerge & O
woft ate ot o T qET PRT R )
wafe 7oty aiw ¥ FeTE w7 oW
O daw warfrr mif v & ) o
o Tk wrawe ¥ fw # fewk s

JULY 1§, 107
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A & gl 67 g wrow ¥ i ogfear
@ Yt Feafiy ¥ war e ameht
wig & st ¥ sl W e
# S F & v R 7

SHRI SURJIT SINGH BARNALA:
Vargiband question does not arise out
of this question. I have mentioned
those projects which arise from this.

oft dwtad T @ AR
¥ & o wame fear Wit aee
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st geafra Tay worrn @ T AW
1y A% ¥ fiar or fie wrer & v
ara ¥ ¢ e ahy fieaar ST amaw )
3w 9T qry oy fedw wofy §  Awr
wx w5 & g Fredfy |

These are the main polats and main
features of this Jam. They are 1o be

decided. It is ikely to take about a
Year.

off wwwers jwerw. dw: W
sw st ¥ % 1969 % IrwATw
% g7 w¢ W, ofy v forg
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Setting dp of Nations! Corkmission for
Houstny Programme
*507. SHRI ANANT DAVE: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REMABILI-
TATION be pleased to gtate:

(a) whether there was a proposal
for setting up of a national commis-
sion to study various facty of housing
pdﬂc.vnn&m:ranmn

() i so, the stage at which the

(c)mny:tmturuotthepm
posal w adldslnnhlikalyw
bchhnin'ﬂ:amt‘l&? '

THE.  OF WORKS_AND
H AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): - (a) Yes, Sir.

(5) 1t has bee decided mot to pur-
wue Be propossl

'(é')"bonl' 66 not arise,
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The early setting up of a Rural Hous-
ing ang Development Corporation to

intensify housing activitles in rural
settlements hag also heen recommended
by the conference.
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JULY 18, 1077
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whwrdt rerefie oy : ST AT,
3rr syaear o7 v 3 § fe fafrex
arga 3 v i § 66 % waver w1 o
Bt and f 1od efrie-
o ot 7 §f | war e e &t
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MR. DEPUTY-SPEAKER; Will you
please take your seat now? The hon.

Minister, replying to something, said
that this question does not arise from

this; if there {s no further supplemen- .

tary, he can answer that.

Wi werdie g @ TR T &
fis 3% e qT gzl T R,
o e ¥ wy Aare § 1w Foerd
afed

SHRI K. LAKKAPFA; Sir, the hon.
Minister, while replying, had made a
statement just now that three Housing
Ministers’ Conferences were for creat-
ing a National Commission for the
massive housing programmes, And this
is what iz needed for our country, The
Planning Commlssion, at that time, hag
also agreed. Are you now determined
to go ahead with this so that there is
no paucity of accommodation. Since he
made a positive statement while reply-
ing to a question, I woant to know
whether he would accepf the proposal
for appointing a Nationa] Commission
for Housing Programmes a8 thig in-
volves a massive programme and
whether he would fulfil the construc-

purpose. What is the attitude of the
present Government in regard to the
appointment of a National Commission?
And will you be  able to abeorb all
these unemployed engineers for this
programme of housing? .

SHRI SIKANDAR BAKHT: The tra-
gedy is that this question relates only
to the formation of the Natfonal Com-
mission. His next question was: what
steps does the present Government pro-
pose fo take for tackling the present
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housing programme, As 1 . said, this
question ig entirely related to the for-
mation of the National Commission.

SHR! K, LAKKAFPA: Sir, I seek
your protection, The Nationa] Housing
Commission {8 with a view to under-
taking a massive housing programme
in the country. He has not come out
with a categorical answer, He just now
sald that the previoug Government
hag taken a decislon in three delibera-
tions with the Planning Comnission. I
want to know whether you are going to
accept that or not and whether you
are going to absorb all the unemploy-
ed engineers in that massive housing
programme; or not.

MR, DEPUTY-SPEAKER: He wants
to know whether you would absorb
the ynemployed cngineers in the coun-
try in guch a massive housing program-
me.

SHRI S8IKANDAR BAKHT:; Yes, Sir,
We hdve got some schemes—quite &
number of them But, they have nolh-
ing to do with the appointment of the
National Commission. ‘Lhe schemes
are; jntegrated subsidised housing
schemes for the industrial workers and
economically weaker sections of the
community, low income group housing
schemes, subsidised housirig scheme for
the plantation workers, rental housing
scheme for the State Governhment em-

JULY 18, 1017
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how we can gei the work of consiruoe
tion done. .

oy on sy foy - grefew ¥
w grfan o gefleqw  grafer
ot 3t @ & 1 ot s zeT o
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Allocation for Major or Minor Fishing
Harbours in Andhra Pradesh

*508. SHRI DRONAMARAJU
SATYANARAYANA: Will the Minis-
ter of AGRICULTURE AND mm
TION be pleased to siate:

(a) whether any decision has been
taken regarding the allosation for
major or minor fishing harbours in
Andhra Pradesh;

(b) if 80, the facts thereof and when
it was taken; and

(c) it not, the Teasens for delay and
when it is likely o be taken?
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ports of Kekinada, Nizampatnam and

Government has already sanctioned
fishing harbours at Visekhapatnam
(Stage 1) and Kskinada costing Rs.
344 lakhs and Rg, 77 lakhs reupecti_va-
ly. The proposal in regard to Visa-
khapatnam (Stage II) and Nizampat-
nam have been referred to the World
Bank for assistance as part of am in-
tegrateq marine flsheries project. The
quantum of mechanised boat gperation
at Narasapur at present does not justi-
fy construction of a fishing harbour.
The Project on Pre-Investment Sur-
vey of Fishing Harbours has accorded
a low priority for Narasapur and re-
commended that landing and berthing
facilities be bullt at Narasapur only
if it can be established that 9 metre
boats can work profitably.

SHRI DRONAMARAJU SATYA-
NARAYANA: I would like to know
whether there ig any proposal before
the government te construct fishing
harbour at Bhimlipatnam?

SHRI SURJIT SINGH BARNALA:
There is ro guch proposal before the
Government for the time being.

SHRI K. SURYANARAYANA: Sir,

Oral Answers 18

government has submitted a proposal
in May 1977 only. It covers Visakha.
patnam Fishing Harbour (Stage II),
Nizamapatnam; introduction of mecha~
nised boats and large vessels; develop-
ing of processing complex and assis-
tance to traditional fishermen.
The overall cost of this pro-
posal is about Rs. 28.62 crores
The project reports have been for-
warded to the World Bank with a re-
quest for early appraisal.  Further
developments are awaited, Regurding
Nizamapatnam, we are considering the
feasibility of economic operation of
mechaniged boats, The proposed har-
bour hag designed capacity for the
operation of 60 mechaniseq boats and
60 non-mechanised boats,

As regards Narasapur, we are consi-
dering the feasibility as to whether 9
metre hoats can work profitably there
or not. Ag soon as We have the feasi-
bility report from the State, we will
consider this matter?

g e wor : & o

Sl ofr § v wmge f v g
Wie TR0 W7 TS0 ), i AT
w1 gY, TEET wT §Y av Qo W ),
& WY #eg qest A fore ot Wy Fmor
R oA @ & O 9 e e
¥ & warw w@-w§ ¥ ),z faoar
e wwfiar & Wit &) wngde fear
Mgy W O ol S AN
ofifiewt ard o ot &, o wur ow o
ag X w6 6 WA ¥ X 7@ A owy
W ¥ angdg o €7 ol dww o
O 78 1 §f ¥wr ¥ fg o AW
IR vty vt

digvinfeg oo @ w

ot feer ot ot §, W2 Y Y v
wt kI Wraritfer wardt o §
W 57 WY e T ot 81 wrde
feowrdrw ¥ 3w sy orar 8 wg Ay
wefg Wy e o of & 0 A
Y6 ikt iy 3 o vt forwr § 3w Y



19 Oral Answers
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Bullding of Foodgrains Storage bY
Government Agencies

-

*511. SHRT K. LAKKAPPA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Food Corporation of
India has offered to utilise private and
non-Government agencies in puilding
fresh storage facilities for foodgrains;

(b) it so, details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT S8INGH BARNALA): (a) and
(b). The Food Corporation of India
have launched a scheme fo encourage
construction of godowns by private
ang other agencies on their own lands
for letting them out to the Corpora-
‘tion. Bome feature of the scheme are
given below: =

(a) Godowns are to be built by

privaty parties etc, ag per the speci-.
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fications of F.CI1. for being let out
to the Corporation on guaranteed
occupation basic of 3 to b years.

(b) The rent ceiling fixed in such
cages is 40 paise per oq. £t. per month
for rura] areas and 50 paise per sq.
ft. per month for urban areas.

(c) The banks have agreed to
glve loang to guch private parties
at concessiona] rate of interest of
11 per cent ag soon as the site and
;tl&elr conditions are approved by

(d) So far, the F.C.I. has executeq
agreement with private parties for
71.97 lakh tonnes,

SHRI K. LAKKAPPA: What was
the estimate of logg sustained out of
exposing foodgrains without gny sto-
rage facilities? What is the require-
ment of funds for construction of
godowng in the country?

SHRI SURJIT SINGH BARNALA:
‘We have been constructing storage
facilities, that is the FCI has been
constructing, with the aid of World
Bank, the capacity proposed to be
built is about 3.2 million tonnes; we
have encouraged private parties also
to construct further capacity.

SHRI K. LAKKAPPA: My question
is: what was the estimated loss withe
out storage facilities in the whole of
India? What is the financial require~
ment for construction of godowng im -
the country?

SHRI SURJIT SINGH BARNALA:
The 108 estimated in storage last year,
mtulm-n is 0.6 per cent.

SHRI K. LAKKAPPA: Notmm'
lack of storage. What iz the loss?’

SHRI SURJIT SINGH BARNALA:
Thatohllouhﬁﬂperdlut.

SHRI K, LAKKAPPA: Sir, allowing
the private parties to construct go=
downg will glwm h“ o gertain
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speculations and it ig only
ing and patronising the affluent
ple in tire citieg ang there will
be abuse of power. What action
going to be taken by this Ministry to
have their own godowns instead of
patronising the private partles by
giving them huge amount of money by
way of bank facilities, etc?

SHR! SURJIT SINGH BARNALA:
Sir, this scheme was visualiseg by the
previous Ministry. Anyhow, thig is
the only methed, I would submit, to
have the requireq storage capacity
imiediately. In fact, the Govern-
ment of India is not in a position to
speng 50 much of money for this pur-
pose. We are having contracts for
three to five years only for the time
being ang we are trying to construct
more godowns ourselves also with the
&ld of other Agencieg like the World
Bank, ete.

oot o o : TSR wEew,
T T T A ag fifer o fir aenft
TIET Y W ST ¥ wreTE * T
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e fing g | @1 & farg wfr
¥ o off § fF W § W WY
RITH T gy fear o |

SHRI SONU SINGH PATIL: These
non-Government Agencley are charg-
ing very heavily. They think it to be
a chance for making windfall profit.
Area-wise you are paying 50 paise per
foot-carpet area angd it i3 too high &
rent, Have you examined the econo-
micg of this scheme of the previous
Government?

SHRI SURJIT SINGH BARNALA:
They have to provide the land as alse
the platform for that. This wag treat-
ed to be a proper rent for them,

SHRI 8. R, DAMANTI: I would like
to draw the atiention of the hon.
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SHR] SURJIT gINGH BARNALA:
I do not have that answer just now
before me, but I would submit that
these are the facts. FCI has covered
godown capacity of 58,57 lakh tonnes
and hired capacity of 32.55 lakh ton-
nes including CWC and SWC.

=it ol e |t ;a9 ST
wTEe § 6w woer oy e wl
¥ fr &w & @ aw7 foaen g &
R Y wmwEAT g, IEET H9A
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¢, o' gy weTe aredE @nw ¥
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T & ¥ ot N fafegw z7 g A
wfmgm § s wia o
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s goiinfog worer ;@ =
R g o www ¥ oW W
* & of &Y ffeaw o 4 oy g
& 3% arow et ox fmre Ry T & o
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Gt T o T &

Tte geftwr wege ¢ W TR A
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W .06 TIRW 1 W 20 EATC 2T
et § + & o et fe o wmw
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SHRI P. RAJAGOPAL NAIDU:
Csntral. Government is en-

couraging the private people also and -
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they are giving money. I there any
stipulation that they have to give these
.godowns at a fixey rent? Is there
sny gtipulation in their giving money
to the private persons that they have
to give the godowns at a particular
rate of rent?

SHRI SURJIT SINGH BARNALA:
We do not give any money to the pri-
vate persons. They get it from the .
banks and specifications have been
provided, They have to prepare the
sheds according to those specifications.

SHRI K. SURYANARAYANA: Sir,
the Minister hag sajd that .6 per cent
is the average logg on account of
damages. I want tp know the figures
for various gtorage gystems, i.e., cover-
ed godowns and uncovered godowns
and what is the percentage which they
have lost in puccg godowns and the
uncovered godowns. I want to know
thy geparate figures which the Governe
ment has got,

.- SHRI SURJIT SINGH BARNALA:
. .For this I pequire separate notice. It
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'Foog Subsdy to F.OL

*514. SHRI KANWAR LAL GUPTA:
‘Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state: i

(a) how much food subsidy was
payable to the Food Corporation in
the last three years;

(b) what are the handling charges
of the F.C1;

 (¢) whether Government propose to
‘reduce the handling charges and gvoid
wastage of foodgrains; and

(d) it so, what steps Government
Ppropose for the same?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The subsidy payable to the Food Cor-
poration of India on its Central opera-
tions including carrying cost of buffer
stocks wag ag follows:—

Ra.

Crores
1974-75 272+48
1975-76 297-72
1976-77(R.E.) 44871

(b) The handling charges of the
Food Corporation of India for its dis-
tribution operations were as follows: —

Rs, Per
quintal
1974-75 . , . 14'57
197576 . f . 16-54
1976-17(RE) . . " 1482

(%

. (e) and (d). The handling charges
of the Corporation were examined by
a high powered Committee headeg by
Secretary (Food) ang the Corporation
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had taken several steps to reduce the
administrative overheads ang other
costs. These charges are being cons-
tantly kept under review wo a8 to
effect economy and maximum effi-
ciency

SHRI KANWAR LAL GUPTA; The
Food Corporation of India iz a most
mismanaged institution, and there Is
a lot of corruption and inefficiency in
it; and the wastage per year rung into
croreg of rupees. This iz obvious
from the fact that the total deficit in
1976-77 is about Rs, 448 crores, It is
double that of last year. May I know
from the hon. Minister what were the
main recommendations of this so-
calleq high-power committee; what
steps are being taken on each of its
main recommendations, and the result
of the action taken? '

SHRI SURJIT SINGH BARNALA:
My hon. friend has not geen that in
1876-77, the capacity of holding the
graing hag also increased, That is

why the subsidy hes also shown a
trend of jncrease.

SHRI KANWAR LAL GUPTA: Has
it become double?

SHRI SURJIT SINGH BARNALA:
It is not because of handling charges,
or anything like that. It ig not bee
cauge of corruption, as he is slleging.
It i3 because of the larger stocks that
we are holding today,

SHRI KANWAR LAL GUPTA: He
did not answer my question; what
were the main recommendationg of the
80-called high-powered committes, ang
what sieps have been taken by gov-
ernment on each of ity recommends-
tions; ang what is the result? -

SHRI SURJIT SINGH BARNALA:
The detally of the

are not with me. I can supply them
to him, - )

MR, DEFUTY-SPEAKER: He wants
otleg, - .



tions were made by that committee-
“and what action has been taken on

.ané some action was taken. I want
to know what are the recommenda-
tiong and what action was taken on
them.

SHRI SURFIT SINGH BARNALA:
The action taken iy evident from the
Teply given by me. Replying to (b),
T had stateq that |n 1975-76, the total

charge wag Rs, 16.54 per quintal, and
that in 1076-77, it came to Rs. 14.82,
ie. about Rs. 2 less. This is because
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Thig is the subsidy I ave mention-
®d regarding that Regarding the



31 Oral Answers

send food to the deficit areag from
the nearest point.
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If the hon. Member wants it. [ can
mention jt,

SHRI KANWAR LAL GUPTA: You
set up a Parliamentary Committee to
go into it,

SHR1 SURJIT SINGH BARNALA:

We are considering it at the highest
level, at the ministerial level,

SHRI DHIRENDRANATH BASU:
May I know from the hon, Minister
whether it iz a fact that huge guanti-
ties of foodgrains in FCI godowns in
Calcutia have been found unfit for
human consumption and the stock has
baen declared rotten? Ig it g fact that
the so-called rotten stock, together
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have been removeg by the handling

without payment of any
nnd,itsu.whntncﬂmthe?ﬂorthe
Agriculture Minister hag taken againsg
the handling agents? -

§.

E

I received a complaint only three
back regarding some storage at
cutta. I will send an officer to
enquiries on the spot. I hope
wil] pubmit g report within a
two to me. Then appropriate
will be taken in the matter.

S
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Decline in inwara Remittances

SNQ.  20. SHRI JYOTIRMOY
BOSU: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) whether ag reported by the
“Economic Times”, New Delhi, dated
Tth July, 1977 inward remittances of
foreign exchange into the country are
on the decline;

{b) whether it is apprehended that
the gradusl decrease in remittances
through legal chinnies may be match~
ed by an incremse in remittances

through the compensatory payments
rackets; and

(c) if so, the facts thereof and ac-
tion teken ;hermr

(SHRI H. M. PATEL): A statement
is laid on the Table of the Houge,

were respectively Rs, 68.05 crores
and Rs. 9867 crores and of April
and Mby, 1976 were respectively Rs.
109.73 crores @ng Rs. 11533 crores.
The corresponding figures for April
and May, 1977 are Rs, 145.08 crores
and Rs, 187.94 crores. This is clear-
ly a substantia] increase compared
to the amount of such remittances
for the corresponding months in the
years 1975 and 1976.

(ii) The total amount of remitt-
ances from January to May, 1877
comes to Rs. 708.98 crores, Tihe cor-
responding figureg for the same
period during 1875 and 1976 were
respectively Rs. 37630 crores and
Rs, 579.87 crores.

(iii) Temporary fluctuations have
been noticed in the amounts of in-
warq remittances in-the previous
years also.

(b) and (c). In view of the facts
mentioned at (a) above, there is no
cause for any apprehension. How-
ever, the fleld formations of the En-
forcement Directorate have been aler-
ted to be vigilant against the revival
of compensatory payments ang appro-
priste action as required under law
will be taken In every such case.
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angd indulging in this racket and, if
80, whether the Enforcement Direc-
torate is terribly under staffed and
much oo small which, wag delibera-
tely done by the previous Government
and that this instrument was quite
often ysed for black mailing people
for political and other purposes? I
would like to give an instance that
the Bharat Hari Singhania of JK was
caught manipulating in jnvoices and
that they were allowed to go scot
free and the order was issued on
payment of Rs. 25 lakhs. I can give
enough evidence on that.

I would like the hon. Minister to
tell us what plang he has got to re-
constitute the Enforcement Director-
ate to make it g full-fledged and ela-
borate and an effective one and, if
50, within what date and, it not, the

. reasons thereof.

SHRI H M. PATEL: It is our
view that the enforcement Director-
ate is quite adequately staffed....

" SHRI JYOTIRMOY BOSU: Not at
all. I will quote from the utterances
©of the former Finance Minister.

MR. DEPUTY SPEAKER: Mr. Jyo-
tirmoy Bosu, let him finish. You
cannot make a running commentary
on every sentence of his.

SHRI H. M. PATEL: I would like
to assure Mr. Jyotirmoy Bosu as well
as the House that I shall review the
staff position of the Enforcement De-
partment and, if necesary, in view of
the present necessity of maintaining
wudequate vigilance, gee if it needs
any expansion.

SHRI JYOTIRMOY BOSU: Includ.
ing coverage of increase in matching
compensatory payments and the rac-

ket,
SHR] H. M. PATEL: That also.

SBHRI JYOTIRMOY BOSU: There
i3 widespreaq manipulation in in-
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voices by big Indian houses as well
as multinationa]l corporations, I have
got the Unstarred Q. No, 6277 which
clearly on that. In the case of the
Gramaphone Co. Ltd.,, it says that
adjudication proceedings, are pending
before the Director of Enforcement.
Take the case of the Brooke Bonds
India Ltd. There was an under valua-
tion of a consignment of 358 bags of
black pepper tendered for export on
October, 1872 to the exient of Rs.
25,142. A penalty of only Rs. 2000/-
was imposed in lieu of conflscation
and a penalty of Rs. 10,000 by the
erstwhile Gavernment. About the
India Tobacco Co. Lid. they are now
occupying a bigger flield. The under-
valuation was to the extent of Rs.
11,680 of a consignment of 303 cor-
tons of Frozen Shrimps sttempted to
be exported. A consolidated penalty
of Rs. 2000 was imposed for mani-
pulation to the extent of Rs. 11,630.
The Union Carbide India Ltd. was also
involved in serious invoice manipula-
tions.,

Sir, the country is losing Rs. 1000
crores a year through invoice mani-
pulations. It cannot be taken so
lightly. In this context, I am asking
the hon. Finance Minister whether he
will lay on the Table of the House
a list of Companies, firms, and in-
dividuals against whom prosecutions/
inquiries/prima facie complaints and
evidences have been recelved bet-
ween 1.1.70 to 31.3.77 and prosecu~
tions launched, if any. "

Is it also & fact that the erstwhile’
Government under  Mrs, Indira
Gandhi hmd circulated a confidential
circular directing the Departmemt not
to pursue cases of invoice manjpula-
tions? Is it not g fact that mostly
small fry were detained under
COFEPOSA and that big fry and mul-
tinational corporations were allowed
to operate freely?! 1 would like - to
have a clear and
from the
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So, firstly I would like the hon.
Finance Minister to lay on the Table
of the House a list of companies, firmg
and individuals against whom prose-
cutions/inquiries, prima facie com-
plaints/evidences were recelved and
prosecutiong launched, if any and,
secondly, whether the confidential cir-
cular prevented the Department con-
cerned to pursue any action against
multinational corporationg which were
involved in invoice manipulations,

SHRI H. M. PATEL: I don't think
that it will be possible to get seven
years' figures that he wants to have.

SHRI' JYOTIRMOY BOSU: So
large.

SHR] H. M. PATEL; It comes to
about seven years.

SHRI JYOTIRMOY BOSU: How
many cases are there?

SHRI H. M. PATEL: I do not know.
I ghall certainly look into this thing,
this Hst of cases which he referred
to. The second point was about the
circular that was issued. "I will check
‘what that circular is,

BHR] JYOTIRMOY BOSU: I want
the circular to be laid on the Table
of the House, betause thet can only
be dome by the man who is really
anti-national. If you do not, 1 will
do it: "I will give you. I gm caution-
ing you. It is in my possession.

BHRI H. M. PATEL: 1 have not
seen such a circular and until I have
seen it, how can I say whether it is
proper to lay it on the Table of the
House. :

v

SHRI JYOTIRMOY BOSU; Why
are you not taking the House into
confidence? We have been impoveri-
shed ' every day, by the multi-nation-

'SHR] JYOTIRMOY BOSU: Your
monopoly. (Interruptions)

SHRI - N. SREEKANTAN NAIR:
He has been making so many re-
marks.

MR. DEPUTY-SPEAKER: I have
not heard them and I don’t think you
have heard them. (Interruptions)

SHRI A. C. GEORGE: The prob-
lem of inward remittances from
foreign countries especially by the
Indians who sre employed in those
countries is not a simple problem. It
is widely known thatitis thess remit-
tances or lack of remittances which
were directly going for financing of
the smuggling operationg during 1875.
The hon. Minister admitted that in
January-May 1975, the figure wag Rs.
876 crores; in Janyary-May 1078, it
was Rs. 570 crores and in January—
May, 1077 it hag gone up to Rs. 708
crores. It is widely know that last
year in 1976 (Calendar year) it you
make calculations, the inward
remittances contributed nearly Rs.
512 crore and this went for streng-
thening of our foreign exchange re-
source also.

AN HON. MEMBER: Audit.

SHRI A. C. GREORGE: It ig directly
proportional to the smuggling actvi-
ties also, So, the very figures that
the Minister admitted, may be as ten=-
tative or just temporary, show that
the smuggling operation has gone up,
because the remittance is not com-
ing means it is compensatory pay-
ment which directly contributed the
financing of the smuggling operation.
Will the hon, Minister look into this
problem and see whether it has got

" relevance to the increase in smug-

gling operation, and also in Novem-
ber 1976, the Government of Indis,’
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.nbrind. because it  depends on the
strength of the Indian rupee. So,
the Indiang abroad who are making,
on an average, Rs. crore per month
as contribution—contributing to

strength of the Indian rupee—may He
given more incentives so that y
can be prompted fo bring more re-
mittance through legal channels.

SHRI H. M. PATEL: I could not
follow the logic.

(Interruptions)

MR. DEPUTY-SPEAKER: Let him
explain why he did not follow.

..SHRI H M. PATEL: The hon
Member is also infected by Mr. Jyotir-
moy Bosu. Let me complete my sen-
tence, at least before he proceeds to
comment on it. What I was want-
ing to say was that the figures he
read out, do not show an increase in
smuggling. Inward remittances are
made up of a number of items and
that their increase shows, in fact, that
if you think that they are only made
up of....

(Interruptions)

SHRI A, C. GEORGE: It was .in-
creasing till 8th April; now it ig de-
creasing after you came into power.

AN HON. MEMBER; Every day.

SHRI H. M. PATEL: The hon. Mem-
ber thinks that the decrease is taking
place day by day. I have already in-
dicated that the total remittances are
incressing and are continuing to in-
‘crease, In the first five months of
1977, they are substantially higher.
There are fuctuations: sometimes
they go up and sometimes they come
down. This used to be the cage in
the previous years also. Therefore,
that, in itsedt, doeu not mean that
inerelsing or

Jut¥ 1

‘and through whom all the

So far as the Indians who are
resident abroad are concerned, we
have certainly given them all facili-
ties in order that they may remit to
India. If there is any concrete sug-
gestion that the hon. Member wants

to make, I shall be glad to consider
it.

SHRI A. C. GEORGE: I was only
submitting that more liberailsed en-
couragement must be given to re-
mittances from abroad.

DR. SUBRAMANIAM SWAMY: 1
would like to know from the Finance
Minister whether he is aware that,
at the initiative of his Ministry and
the Commerce Ministry, under the
previous Government, an Inde-British
Group was set up dring the Emer-
gency in London in which a number
of India-based British companjes m
involved and that the Government at
that stage insisted that the _Indian
nominee on it should be Mr. Swaraj
Kaul who also, gccording to reports
published in London, functiong as &
man who makes illégal remittaricés
fees were
pald by the forelgn compunies to Mr.
Stnjay Gandhi. T would like to kigw
whethér he will inquire into thn ﬂ:»:-
mation of the Indo-British
mdwhetherhewmthoﬂndomwho-
ther these multi-national- companies’
payments to Mr. Sanjay Gandhi were
routed through Mr, Sware) Kaul atd
the methods that were used for these.

SHRI H. M. PATEL: 1 take note

SHRI VAYALAR RAVI: ‘I do bt

know which figures are cortfeet,

-5

hias ‘given s certain
mwlyhﬂnﬂn



way of family maintenance, savings
of non-residents, migrant transfer and
money-order rece You have said
that four incentiveg are given to them
and that thé major incentive is prio-
Tity 'in getting scooter. In the con-
text of this background, may 1 know
from the hon. Minister whether he is
#ware ‘that these huge remittances
are coming from the poor people who
are working in the Gulf countries
and other areas. From my own con-
stituency, nearly 10,000 people are
working in the Gulf countries, nnd I
know their problems. Have you studied
their remittances, whether they are
making bank savings or they are their
bread.earnings? They are sending
money every month to their families
to live. And what are the incentives
you are giving them? My personal
experience is that these poor people
who are coming from the Gulf coun-
tries are treated at Bombay customs

like uimimlc ‘Some ot them cried-

SHRI H, M, PATEL: I take note
of whet the Hon. Member says and
will examine whather there are any
complaints ‘about the so called harass-
ment when they come and, if there

is suck.a Shing, wo sl gee that they

ASADHA 21, 1899 (SAKA)
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So far as the question about in-
cetitives etc, hmmod,waﬂan
m‘tllnlymnﬂmt.lm

SHRI SHYAMNANDAN MISHRA:
Have the Government attempied,
&ven broadly, to classify the persons
who are making these remittances
that is, by profession and so on? Se-
condly, has the Government taken
any stepg to keep a check on illegal
remittances and if so, what are they?
Thirdly, what are the reasong for
the recent increase jn the remittan.
ces?

SHRI H. M. PATEL; Regarding the
increase in remittances, L think the
Hon. Member refers to the over-all
figures. I think the answer to this
point can only be that we have afford-
ed them variuos facilities and have
made varioug arrangements which en-
courage the people to remit their
money to this country. For instance,
we have given them the option of
foreign currency also like Sterling
and Dollara ang interest ig alsg provis
ded on them. Things of thig kind
might have encouraged people to send
money to this country.

So far as the first point is concern-
ed, 1 do not think thst we maintain
accounts in such detail; but we shall
certainly examine the possibility of

The Hon, Member also asked ‘what
choeks we have on illegal remittan.
ces. Theeheckhthltumﬁwhm
wecdmetokmwofmyluehme
we go into it: otherwise whenever
a remittance comes, we take it as a
genting one. ‘It jg orly when infor-

. imation iy recelved that there are res-

nmtwmidonth-twem into
it.

"SHRI M. RAM GOPAL REDDY:
Biiterhal remittances should not only
not go on reducing, but should go on
3 from month to month as has
been in receni yesrs. But
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the Janata Government, mer

were al] set free without any punish-
ment and they have now resumed
their smuggling activities ang are
mopping up all the externa] , money
and thus not allowing it into the coun-
try.

I would mlso like to know whether

SHRI H. M. PATEL: First of all,
1 think the Hon. Member should be
aware that these smugglers were re-
leased by the Congress Government
which wag there: and it did so with-
out taking any steps to see where
they were going and what they were
going fo do thereafter.

So far es the question about the
Mestan building is concerned, I am
almost certain that the Customs office
is not there, but if the Hon. Member
hag any special information, I shall
be glad if he can give it to me.

—

WRITTEN ANSWERS TO
QUESTIONS

Government Employees entitled for
Type I living in Type Il Quarters

509. SHRI D. B, CHANDRE GOW-
DA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether there are a number of
Central Government employees who
are entitled to Type IIT but are living
in Type TI Quarters;

(b) if so, the number of such Gov-
ernment employees and since when
they are residing in Type II Quarters;

and

(c) the criteria Government have
adepled in this regard?

JULY 18, 1077

Written Answers “

THE MINISTER OF HOUSING AND
SUPPLY AND REHABILITATION
(SHR] SIKANDAR BAKEHT): ()
Yes Sir.

(b) Mﬂwymmmgmn
residences from different dates,

(c) Officers who are entitled to par-
ticular types but are occupying lower
type quarters, are allowed to continue
there as long as they want and do
not apply for quarterg of their mp-
propriate types. However, they have
to pay higher rents even if they re-
fuse allotments of their entitled type.
Those entitled to type III but occupy-
ing type II quarters will be offersd
type III quarters in their turn on
the basis of their priority.

4-Point Technology for Groundnut.
Yiela

*512, SHRI PRASANNBHAI
MEHTA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether agricultura]l authorities
have evolved a new 4-point techno-
logy which is to double the
existing per hectare yield of ground-
nut in Punjab;

muw.memlnpaimmuw
new technology;

(c) whether this new technology is
also to be introduced in the Gujarat
and in other States also; and

(d) to what extent this experiment
is likely to be tried in Punjab and
other States?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). The wgricultural sclentists of
the Punjab Agricultural University -

are recommending a 4-point techno-
J.mﬁurmmdnﬂtlnlhem The
main points of this technology sre:

(1) 'Cultivation of high yislding
varieties, M-13 and M-148 ‘snd sow~
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ing the seed Of these varieties after
pre-treatment with suitable fungi-
cides,

(ii) Sowing of these varietles
around Jume, 20 with pre-sowing
irrigation to get higher yields und
also to vacate fields in time for suc-
ceeding wheat crop.

(iif) Use of optimum peed rate
to get desired plan¢ population,

(iv) Application of balanced fer-
tilisers,

(¢) and (d). The technology for
increasing groundnut production be-
ing adopted in Gujerat and other
States embodies the same principles
8 in the case of Punjab except for
local adjustments. Use of improved
varieties established as suitable to
the State/ares, seed treatment, appli-
cation of fertilisers, mmintenance of
optimum pleant stand, and plant pro-
tection constitute important compo-

In the country. Since 92 per cent of
groundnut ares is rainfeg time of
sowing depends on onset of monsoon.
However, wherever irrigation facili-
ties exist protective irrigation is re-
commended for improving groundnut
vields,

Development of Zravikulso Wid Life

Sanctuary as a Natlonal Park in
Kerain

*513. SHRI K. A. RAJAN: Will the
Minigter of ' AGRICULTURE AND
mmﬂ&!j(_)N be pleased to state:

(2) whether the Kerala Government
bas sought Ceatral ‘amistance for

daveloping the Eravikulao Wild Lite
Banctuary in jdukki district in the -
State;

(b) it so, Government’s
thereon;

(c) whether the State Government
has requested the Centre to declare the
said sanctuary as a national park; and

decision

(d) if so, Government's reaction

thereto?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The Ministry received from
the Government of Kerala a proposal
for the development of the Eraviku-

" lam-Rajamally Wildlife Sanctuary,

After scrutiny, the scheme was ap-
proved and administrative approval
for the implementation of the sche-
me conveyed on September 20, 1876
at a total cost not exceeding Rs. 15.70
lakhs (of which Government of India’s
share wag limited to Rs. 10.63 lakhs
for non-recurring items of expendi-
ture end the remaining recurring ex- -
penditurg of Rs. 5.16 lakhs was to
be borne by the State Government).
The entire expenditure was to be
phased over a period of three years
f.e. 1076-77, 107778 and 1978-T0. The
non-recurring  expenditure  during
1976-77 was not to exceed Rs. 3.05
lakhs, of which expenditure sanction
of Rs. 1.528 lakhs was conveyed on
January 15, 1977 for construction
works. .

(¢) and (d). The Central Govern~

" mant had requested the State Gov-

mmtomd_crthe_podbmyof
upgreding the Sanctuary info a Na-
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. tional Park in view of ity being the
last rdun for the endangered Nili-
" giri-tahr, ‘Their reaction i3 awaited.
‘The State Government, however, are
themselves empowered to declare the
Sanctuary ag a National Park keep-
Ing in view its ecologica! faunsl,
floral, geomorphological or zoological
importance under Section 36 of the
Wild Life (Protection) Act, 1072,

Wity deplt a¢ qene

*518. st tn wer eagnfy : ga7
forwr, s wemw o wepfe
HaAY 38 TA0T A BIr T R
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Nationai Oapital Region
*517. SHRI SATISH AGARWAL:
Will the Minister of WORKS AND

HOUSING AND BUPPLY AND RE-
HABILITATION be pleased to state:

(a) what is the National Capital
Region (NCR) Plan and what progress
has been made so far; -

(b) why a large portion of Bharat-
pur district of Rajasthan was not in-
cluded in NCR, while it fulfils required
norms for the same; ang

(e) whether Government feel that
NCR, as it stands today, needs to be
recast, if so, the reasons therefosf

THE MINISTER OF WORES AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): . (a) to (¢), The National
Capital Region Plan Is a Compre-
hensive Area Development Plan for
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economy and reduce migration to
Delhi and the development of small
and medium gize towns,

3. The National Capital Region Plan

states of Rajasthan,
Uttar Pradesh and Haryana, the Lt.
Governor of Delhi and the Chief Exe-
cutive Councillor of Delhi as mem=-
bers. The Plan is now being im-
plemented by Delhi Administration
and the concerned State Govern-
ments. The Central Government is
providing financial asststance for the
development of urban centres located
in the rural areas of NCR, namely
Meerut, Gurgaon, Panipat and Alwar,
under the integrateq Urban Develop-
ment Progremme,

4. Bharatpur district or any part of
it does not come within the Nation-
al Capital Region according to the
criteria for delineation of the Region
and hence wag not included.

5. The National Capital Region Plan
is based on the population and other
projections upto 1081. The High
Powered Board for the National Capi-
tal Region has recommended that
the Plan be projected upto 2001 AD,,
taking into account the projections to
be made in the Second Master Plan
for Delhi and .other - developments
within this time frame.

frolt % www witr Wirottonmo
Wit ¥ firdt wreife gvamd

*s1s. it Tty gewn ;oW
e warw ot gfw o
Trtw st oy wemy oy wor W0 e

(v)jl_'wr_ agrwr. ot ¥ sew
T worely o wyfte #f fonlr fwre

*519, SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
AGRICULTURE AND IRRIGATION be-
pleased to state:

(a) the major irrigation projects
fingnced by the Central Government
in the State of Assam; and

(b) whether there are any other
proposals for irrigation projects sub-
mitted by the Amam Government that
are yet to be approved by the Cen-
tral Government?

THE MINISTER OF AGRICUL-
BURJPT SINGH BARNALA): (a) There
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is np major irrigation project. in Assam
which is being financed by the Central
-Government, Irrizauan is ‘& State sib-
jeet and irrigation projects are finan.
ced by the State Governments them-
selves. The Central assistance is given
in the form of block loans and grants
for the State Plan as a whole and is
not related to any sector of devélop-
ment or individual Project.

(b) The State Government have sub-
mitted 5 major irrigation schemes
which are under technical examina-
tion in the Central Water Commission
in consultation with the State Gov-
ernment,

TrweqTe & wrater @xt ¥ 3w o Wy
wourrE

*s5z20 st wret wif: W
frafr ot wwe  wer gfe ot
grafa ot 78 7y A g G fr

(%) war Toeqr & ursfror Aoy
H g war ot worf s awerr® Wy
¥ far S=fr qeere soerder §;

(@) war.x9 @wen ¥ @AW
¥ fodr folt frew dear waar  fageht

wwrT w1 ggam Ay o g .

4 dr

() afe g, o aeredy drorar
s g ?

‘gueie Wl (st et wew)
(%) & (7). ¥w Fafror @t &
wargfer & frg. . grar srfe. ST
¥ ¥ ¥ or mfer v w1
wee fisar. aam § Read sl awen
g oY rout Y, sewer: 3w
e Wit ¥-gefer A e o srwear
wex & forg wa-sfirer wperr s
oY el wgt avh wr ot 1, 6 fred
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Fishing Harbour on Gujarat Cosst

*521. BHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether: there ds Anypromulto
construct a fishing -harhour on the
Nmtw

(b)m:lt 30, the gité\selected there-

(c): the progroes -made in s
respect?

THE MINISTER OF mm.cm..
TUHE AND = IRRIGATION

msmm mm
© Sir,

b) dlready _selacetd fo
LT e e

theiGularstLolist are a5 Viarmwal and
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Mangiol. | o theré Is & prﬁbodal
for constructibn of a ﬁ.l'l:.llu harbour
at Porbunder.

(c) Fisaing harbours st Varaval and
Mangrol are being sanctioned. Govern-
ment have also successfully nhegotia-
ted World Bank assistance for develop-
ment of fisheries at both these centres
covering besides the harbours, other
items like infrastructure boats, nets,
refrigeration plants, resources surveys
and market surveys,

As regards Porbunder, a pre-invest.
ment survey has been carried out and
a project report drawn up.

Excavations in West Benjgal

*522. SHRI SAUGATA ROY: will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the A;dmiomu Sur-
vey of India propose to undertake fur-
ther excavations in Chandraketur
Garh, Berachampa, 24 Parganas and
in pandursjar Dhipi, Burdwan, West
Bengal; and

(b) it so, the details thereof?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTUBE
(DR. PRATAP CHANDRA CHUN-
DER): (a) ang (b). The Archaeologi-
cal Survey of India does not have any
proposal at present fo underiake ex-
cavation at Chandraketugarh. Bera-
champa In District 24-Parganas and
Pandurajar Dhipi in District Burdwan,

West Bengal, which have already been -

excavated on a large scale respectively
hy the University of Calcutta and the
State Department of Archaeology.

Mw.mm-um

*528: SHRI VAYALAR RAVI: Wil
TRRIGATION be ‘pleassd to-state:

(8) what are major
’Nitchthlthlﬂmtb.m

Writleri Asiiivers 8

st the Hipllathd perod fn Kersa
and the reasors for the same;

(b) whether request has béen
received from the la Government.

for the early completion of these pro~
jects; and

{c) the steps taken in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Seven major irrigation projects namely
Periyar Valley, Kallada, Pamba, Kut-
tiadi, Chitturpuzha Kanhirpuzha and
Pazhassi in Kerala were taken up for
execution in the mid sixties which
have not so for been completed mainly
on account of the inability of the-
State Government to provide adequate-
tunds for the same.

(b) and (¢). The Government of
Kerala have beerr reguesting the Gov-
ermnment of India for additional Special
assistance for completing these projects
for the last few years. A  speclal
advance Plan assistance of Rs. 2.10'
crores during 197576 and Rs, 2,50
trores during 1976-77 was provided to-
the State Government for some of
fhede major on golng Irrigation projects
with a view to accelerste the tempo of
workg on these projects and to achieve
tarly Irrigétion benefits.

Dumage duws to Ereslon by River
Gangs in Bihar

*524, ‘BHRI P. V. NARASIMHA RAO:
Will the Minister of AGRICULTURE
AND IRRIGATOIN be pleased to
state:

{a) whether Government are aware
of the enormous damage being caused
as g result of erosion by river Ganga
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{(c) it g0, the action taken ang pro-
‘posed to be taken thereOn?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Like
all alluvial rivers, river Ganga has
been eroding its banks in some reach
-or the other all along its course, the
areas and magnitude of erosion varying
from year to year. The erosion by the
Ganga in Bihar near Mansi on its left
bank and near Barahiya on the right
bank down-stream of Mokameh bridge
became active in 1960 and became a
matter of concern in 1968. Eroslon has
been experienced since 197576 near
Narayanpur Railway Station on the
left bank, and near village Khutaha on
the right bank, down-stream of Mansi.

(b) and (c). Anti-erosion measures
at Mansi were initiated by the Rail-
ways but subsequently taken over by
‘the Government of Bihar when
it became acute. The protec-
tion measures for the safety
of the Nationa] Highway, Rail-
way lines, agricultural lands and other
public and private properties were car-
ried out at an estimated cost of Rs. 3
-crores. These measures have checked
the erosion at Mansi and Barahiya
-during 1975 and 1976.

In the Narayanpur area, anti-erosion
measures have already been initiated
by the Government of Blhar for pro-
tection of vulnerable reaches. The
Government of Bihar have also for-
mulated a scheme for protection of the
Narayanpur area from erosion by
Ganga at an estimated cost of Rs, 350
lakhs. This ig proposed to be taken up
'in phases.

Refung of security money for glectric
onneotions

3758. SHRI DURGA CHAND: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
“TATION be pleased to state:

‘{a) whether consumers in New
“Délhi area have deposited with the

7
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N.D.MC. in full or part the security
deposit for their electric connections;

(b) whether a number of consumers
have not deposited security money
for their electric connections;

(c) if so, what is the number of
consumers who have deposited and
who have not deposited security
money for their connections; and

(d) what steps are being taken to
refund the money to those consumers
who have deposited money for their
electric connections?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) VYes, Sir, except the
government departments, the Embassies
and some government officials residing
in Government accommodation.

(b) and (c). While 20,978 consumers
have deposited the cash security, 21.825
consumers have not deposited the
same to the NDMC,

(d> The New Delhi Municipal Com~
mittee have made special arrange-
ments for refund of cash security al-
ready deposited with them by the al-
lottees of government residential ac-
commodation in NDMC area, on appli-
cations from the concerned allottees,
accompained by Guarantee letters
issued by their respective departments,

Ship demurmge paid by F.CL for de-
_mndmpmumm
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(b) if so, whether it is a fact that
the sald Charter Party Contract was
in conformity with ¢he standard
‘Charter Party Contract; and

(c) if so, the reasons why F.CL
paid ship demurrage when the vessel
was within lald up periog under the
Charter Party Contract?

THE MINISTER OF AGRICUL-
‘TURE AND IRRIGATION (SHRI
‘SURJIT SINGH BARNALA): (a) No
'Sir. This vessel did not incur any
demurrage nor any amount was paid
by F. C. I. on this account.

(b) and (e}. In view of (a) above,
the question do mnot arise.

¥ty fueafarey # wreew felt w3
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Production of Sunflower and SBoyabean

3761. SHRI ANNABAREB P.
SHINDE: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state: .

(a) production of Sunflower and
Soyabean during the last three years;

(b) whether programme of produc-
tion of these two non-conventional oil
seedy is likely to succeed; and

(c) whether adequate research is
being provided by Government?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNAIA): (a) Esti-
mates of production of sunflower and
soyabean in the country are at present
not available. However, the estimates
of area covered under the Centrally
Sponsored Schemes for Sunflower and

Soyabean Development during the
last three years are indicated below:—

Ares covered
Year Sunflower hectares
Soyabean
I974-75 * - 339 67
1975-76 . . " 216 93
1976-77 . v 254 125
(#) Yes, Sir

(c) Yes, Sir,



Srvenitaio 07 Seloeigetng .
i Tripurs

3762. SHRI KIRIT VIKRAM DEB
BURMAN: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) the latest figures regarding the
percentage of school-going children in
the age group 5 years to B years and
9 years to 14 years amongst the tri-
bals in Tripura, males and females
separately; and

(b) whether any schéeme for educa-
tion of Tribal children in pursuance
of the Directive Principles of the
State Policy laid down in the Consti-
tution has been chalked out for the
current year, if so, the cost of the
scheme and the targets laid down
thereunder?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) We collect information for
school-going age groups of 6-11 and
11-14, which normally correspond to
clasges -V (Primary stage) and clas-
ses VI—VIII (Middle stage). Accord-
ing to the available information for
the year 1975-76, the percentage en-
rolment of tribal boys and girls in
classes I—V 1o the population of the
age group 6-11 in Tripura was 885
and 42.9 respectively. The corresponi-
ing percentages for classes VI-VII for
the age group 11-14 were 24.6 and D4
respectively.

{b) Yes please. The Plan alloca-
tions for the educational programmes
of tribal areas for 1977.78 comes to
Rs, 10.15 crores, of which Rs. 31.00
lakhs is for Tripura State. Physical
targets have not yet been quantified.

Urban Celling Act

3763. SHRI  PUNDALIK HARI
DANWE: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state:

(a) whether Government have an-
nounced recently that the provisions
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of Urban Ceiling, Act shall be relak-
ed to certain extent in view of the
building construction activity; and

(b) i so, what measures Govern-
ment are going to adopt and when?

THE MNISTER OF WORKS &
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No. Sir. Government
have only stated that the guidelines to
the Urban Land (Ceiling and Regula-
tion) Act, 1976 are under review with
a view to taking such administrative
measures ag may be required to give
an impetus to the building activity,.
without violating the provisions of the
Act.

(b) No decision has yet been taken
about the measures to be undertaken.

Beggars

3764. SHRI K, MALLANA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state: :

() whether any survey un the
number of beggars in the country has
been conducted;

(b) if so, the mumber of children
and ofl mhen in the category of bheg-
gars; and

(c) whether any steps have recent-
ly been initiated by Govermment 30
that beggary may be removed from
the coundry by providing decent
means of livelthood to the beggars?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) There has been no national
survey o!bemuﬂmvu,m
ing to the figures of 1971 Census,
whlchmﬂnh‘utavaﬂnhh.thew
number of persons - in the eategory
“Beggars, Vagrants, etc.” 15 estimated,

.mmmdmhnmennxﬂu

lakhs.
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{b) The number of childran up to the
age 14 years in the above category.is
estimated at 147 lakhs and old men
of the'age of 60 years and above is
estimated at 2.08 lakhs.

(c) The problem of beggary is being
tackled in the sghori-term through anti-
beggary laws in varioug States, which
inter alia provide for setting up of
institutional services for training of
the able-bodied beggars to promote
their eventual rehabilitation. The
various soclo-economic programmes
under jmplementation are expected to
have long term impact on eradicating
heggary.

Preparation of Book on Engineering
Mathematies by LLT, Delhl

3765. DR, RAMJI SINGH: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

DER): (a) and (b). The faculty of de-
partment of Mathematics undertook
a joint venture of writing of a book on
“Engineering Mathematics” in 1066-67.

mﬂﬂuﬂd&mﬁtﬁoﬂtﬂw
ment, This was discussed in a sympo-
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College
Teachers organised by the institute in
March 1972, On the basis of sugges-
tiong received in this symposim, the
faculty undertook further revision of
the manuscript as part of their normal
work. With the introduction of the
10.2-3 scheme, the manuscript needs
further revision which has again been
undertaken by the facutly as a part
of their normal academic activity.

The Board of Governorg of IIT Delhi
has framed a scheme in December,
1976 for assisting the faculty mem-
bers for preparation/writing of books/
monographs, Under this scheme, the
Board has invited proposal from the
faculty for assistance. So far 9 pro-
posals have been received and these
are under scrutiny.

Prior to the Board approving this
scheme, the Institute had sanctioned
contingency grant amounting to
Ra. 5,000/-to two faculty members for
writing a book “Engineering Mecha-
nics” and another on “Engineering
Measurement Analysis”. Recently, the
Board has also sanctioned the services
of a full time research assistant and &
contingent grant of Rs. 2,000/-to.a pro-
fessor in the department of applied
mechanics for writing a monograph on

“Large Deformation on Metallic
Materials".
wew wwt & N v erewieree fewr i

foy

3766. sit Trawelt :  wT e,
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Priorities and Netionss © Frojesls Jew
Agricultural Gniversitios

3767. SHRI 8. D, SOMASUNDARAM:
Will the Minister of AGRICULTURE
AND TRRIGATION be iléased 1o
sta“: . .

(a) whether the Indian Coumeil of
Agrioultural Research lays down
clearly national priorities for agricul-
tural research and also scrutinises the
research projects of the Agricuiturel
Universities/Institutes so as to obvi-
ate overlapping or doplication of

Ab) it so, the partioulmm thewesl

(b) Indian Councll of Agricultural
Research is a coordinating agency for
agricuitural research at the national
level. The research programmes are
deveioped by keeping in view the na-
tienal prierities. An inter-institutional
and imter-disciplinary cooperative re-
search system has been developed by
ICAR in which the centre participates
through the ICAR Institutes and the
States through their respective Agri-
cultural Universities. Central Institu-
tes and Agricultural Universities have
been linked together into a working
partnership  through a series of All
India Ceordimated Research Projects.
Annual Workshops are held where the
sclentists working In the preject dis-
cuss the resulis of the research work
dene in the preceding year and chalk
out the programme for the next. year.
Thus, the Coordinated Projects con.
stitute a national grid of cooperative
researchk whose aims and objectives
are to maximise benmefitz from Invest-
ment on research through the process
ot elimination of wasteful duplication
imn pesearch efforts. The various Bcien-
tific Panels of ICAR also emsure that
duplication is avoided while recom-
meding ad-hoc research achemes for
sanction.

Stepping wp of pay of teachese Jn
Delhi Bducation Department

SOCIAL WELFARE AND CULTURE
be pleased to state: . .

(a) whether the schoal teachers of.
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) Whether has
G’umé" ael;.?éltﬂthrl in

l.hhrenrd
(e). if not, particulars of teachers

(d) what steps the Government
propose to finalise these pending
cases?

THE MINISTER OF EDUCATION,
SOCIAL WEL!‘ARE ARD CUL'I‘URB
(DR. PRATAP CHANDRA CHUN-
DER):(a) it has been reported that
this is not correct.

(b) The Heads of Schools have been
advised to refer all cases relating to
stepping up- of pay to the concerned
District Educational Authorities.

{c) and (d). Do not arise.

Grant of f

3789. EHRI RAMANAND TIWARY:

Will the Minister of WORKS,
HOUSING ANTY SUPPLY AND REHA-
BILITATION be pleased to state:
(a). the numbar of loan spplications
pending for the purchase of fiats from
tAmhc;ityGhuiv
bad, and since when;
(B) whethettheaﬁottquhnveto
Froc e date of ulotatot s which
rom, w.
hluf:nmmpuu&hthhw
unhouubulld!u advance; and
(e) ‘i o, the action. taken or pro-
posed to be tekem %9 grant house

SR R TR
BT ¥ D

BILITATION (St  SIEANRAR

PAKET): (a) As.on 14-7-1077 the
number of pending applications is as
follows:

(i) For purchase of DDA flats 56.

(if) For purchase of 1 .
Ghaziabad' Development § Nil
Authority flats.

The applications are pending from
Novembet, 1976 onwards.

(b) Different housing agencies have
different systems. This Ministery is not
aware of the system in vogue In
Ghaziabad. As for the DDA it allows
two months’ time for the full pay-
ment of the price of a flat allotted on
cash down basis and one month for
part payment of the price for allot-
ment on hire purchase basls, the bal-
ance being recovered in instalments.
No interest is charged for payment of
thatul.lorpm;lrieewithinthetm

ﬂmruntnnloanuﬁtoal 25,000

8 per cemt upte Rs, 50,008/~ on the
excess' over Rs, 2§,000/-
10 per cent above Rs, 30,000/-

The Government does not give loan
for ‘paymeat df hire purchase’ Instsl-
ments. Hemve The quebtidn of compar-
ing the two interest rates does not
arise, ‘and as for the rate of 12 per cent
pa. for late payment the considéerations
are entirely different ffom the interest
charged by Gmmment on actual

‘advance.

. (c) The .cases of purchase on cash
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Avernge yield and cost of
of Wheat, Rice sto.

3770JSHRI WM. R. LAKSHMI
N. ANAN: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) the average yield and cost of
cultivation of wheat, rice, maize,
jowar, bajra, groundnut per hectare.
state-wise; and

(b) the All India average yleld and

cost of cultivation per hectare there-
for?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SDRJIT
SINGH BARNALA): (a) and (b} siate-
ment I furnishing information on the
average ¥leld in Kgs, per bectare of
wheat, rice, majze, jowar, bojra and
groandut for different States and All
India for the year 1975-76 jg laid on the
Table of the House, [Placed in Libra-
ry. See No, LT-738/77] Surveys for
cost of cultivation are organised cn
principal erops in rotation in different
States. The cost of cultivation per hec-
tare In respect of these corps for the
selected states is presented in State-
ment IT laid on the Table of the House.
[Placed in Library. See No. LT-T38/77]
Since surveys are not carried out on

-~ these crops in all the States simul-
taneously it has not been possible to
work out the cost of cultivation per
hectare at the all-India level.

Schemes of minor irvigation schame
for Agrieulinral Production

3771. SHRI JYOTIRMOY _ BOSU:
Wil the Minister of AGRICULTURE
AND TRRIGATION be plansed to state:

(a) whether the Government have

* (b) if 80, main featurea thereof?

JULY 18, 1077
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJT
SINGH BARNAIA): (a) Yes, Sir. Minor-
Irrigation constitutas an important
item of the State Plans for agricul
tural development.

(b) The Minor Irrigation Programme
includes surface water schemes costing
Rs. 25 lakhs in plain aress .Rs, 30
lakhs in hilly areas) and all ground-
water schemes. The {otal public gector
outlay envisaged for Minor Irrigation
Programme in the Fifth Plan is of
the order of Rs, 761.25 crares, The pub-
lic sector outlay is to be supplemented
to a sizeable extent from instituticnal
investment. The nvestment mobilised
from institutonal sources during the
first three years of the Fitth Plan is
estimated to be Rs. 584 crorcs, Steps
are being taken to accelerate the flow
of institutional tnvestment.

The programme is expected to creale
an additional irrigation potential of
7.3 million hectares during the Fifth
Plan,

Recognition of Bastall Language

3772. FATHER ANTHONY MUR
MU; Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL.
TURE be pleased to state:

(a) whether proposal has come to
the Government to recognise Santalt
as one of the major languages of
India; and

(b) whether recognition of Santall
as ohe of the major languages of Indix
would enhance literary and social in-
tegration among the Santals?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA - CHUN-
DER): (a) No, Sir. However,a 5%
mm“miﬂmdﬁlm
Script have been received |

(b) Doas not atise.
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5774. SHRI SAMAR MUKHERJEE:
Will the Mnister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the CBI has 8led two
separate charge-gheets in the oom
against former FCI Chairman, Shri
Igbal Singh; and

(b)l.tn ﬂ:ehcuﬂ:moﬂ

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJMT
SINGH BARNATA): (a) and (b). The

CBJ filed. two charge-sheets op 4-3-1877
tiloeonrtol‘ Shri O, N. Vohra,
Spnhi Judge, Deh, qu.’aut suri
hbﬂsm Churmnnttha
FCL and two private parties undar
20-B IPC lw 5(2)/5(1)(d)
Pmenﬁond(hmptlonmmd lub-
muu offence u/¢ 5(2)/5(I{d) of
C. Act on the allegati'n of causing
ue pecuniary advantage to the sald
twomhmcuntfactfﬂru‘.le ot
maize to them.

%
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3776. DR. VASANT KUMAR FAN-
DIT; Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to siate;

(a) whether a pigeon with a miétal
tag on its leg has been Tound in the
vicinity of Saint Martuga Quadri
Darga of Ilkal in Bijapur Distric:;

(b) whether the metsdl tag hgs Ja-
pariese marking on it; and

(c¢) whether the Government have
made efforty to contact the Japanese
Embassy to find out further informa-
tion about the bird?

-

THE MINISTER OF AGRICULTURE
AND TRRIGATION: SHRI SURIIT
SINGH BARNAIA): (a) and (b) Yes,
Sir.

(c) The Conservalor of Forests for
Wild-life Preservation, Bangalora, bas
informed ug that the College authori-
ties at ITkal, the pigeon was found, had
contacted the President of the Japan
Racing Pigeon Association, The Presi-
dent has requested return of the pige-
on through the Japanese, Embassy for
restoration to its otner who was ex-
pected to claim fhe hird 45 séspense fo

extensive publicity, A to
the number found in '}.‘Ilo!' %'m af

(&) el W qwé Aoy H-
wfPowr T Yy strosw feg Wit
¥ frg Wiy flr Wi & sy dafe
o gTa Ay ey Yy ¥ W
srar F; W

() ww wX ¥ FORT I W
sou g wr g E?
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waw o gad it w ",
T wAwh & wew v wel
¥Q et oY s ¥ v v ft fier
wrrrr 4 st g e e SR
# Wt Twy ol & et ¥ ot
s < arfur St weer & ;7 oR
arfae & frg Frdt findy ehefir o
wiwer A8 O ' .

(=) !‘:m:'m Yultar



97 Written Aeewers ASADIA ST, 1809 (SAKA) Whsewdkswers 78

() ‘srfefowr Wy Gevie & g
wipfy 3 T e Mot 8

Appoiptment of Youth Csoslllmter in
Nehru Yuvak Kendra, Chittoor

3778. SHRI #. RAJAGOPAL NAI-
DU:; Will the Minister of EDUCAT1ION,
SOCIAL. WELRARE AND CUWL.TURE
be pleased 1o state:

tb) ¥ not, for wow kg he is not
‘Micely te e appolated?

THE MINISTER (F EDUCATRON,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a)y and (b), There fu no vegiiarly selec.
ted Youth Coordinator at Nehru Yuvak
Kendra, Chittoor, The charge of the
post is'being 1ooked .after by an official
of the Stute Government. The post is
likely to be filled yp Soon.

Por capity acre um ¥ Felllleer

8TT. GHRY §, 'KUNOU, Wil the
Misgster vf AGRICULTURE AND IRRI-
GATION be pleased to wtate:

(a) the per capita acre use of fer-
tlllprdwlngthallﬂthmm:

() how much of these dertilisers s
\nhu_ used by small peasants; andl

THE MINISTER OF AGRICULTURE’

TRREGATION (SHRI 'BURAT
SINGH BARNALA): {a) The avefialle
mm*mmﬂ-

isp Wt Serifiiser Wwing the years 1H75-
™ 0 M96-76 45 me Mlloww:

KgijAc
197374 - 676
IR 636
g . . . A4
*Provisiona!

Ab) No separate statistical informa-
tion is .available abeut the levals of

Agency, Tribal

fertiliser use. Besides ‘Ihil othtr{;:—
grammes “Hite the Inteasive Fet

ment propose to tike over wholesale
#rade fn :rive, wheat, sugar edible viis
and cotton; amd

(b) i so, whea?
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Financial smistance % moall and
margina) farmery for Agricultural
Products

3781, SHRI CHATURBHUJ: Will
the Minisier of AGRICULTURE AND
IRRIGATION be pleased to state the
main features of the Schemes under
considerstion for increasing agricul-
tural production by providing finan-
cial assistance to small and margi-
nal farmers?

THE MINISTER OF AGRICUL-
‘'URE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA); The
major scheme for increasing agricul-
tural production by providing finan-
cial assistance to small and marginal
Tarmers is the Small Farmers' Develop-
ment Agency projects. State Gov-
ernments have been consulted about
the modifications that may be neces-
sary in this scheme and these would
be considered on receipt.

Requlrements of fertilizers for Anda-
man and Nicobar Isiands

3782. SHRI MANORANJAN BHA-
KTA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) the total requirement of farti-
lisers Yfor Andaman and Nicobar
Islands during the current year and
sanction accorded to it; and

(b) the demand placed by Anda-
man Administration?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA); (a) ond
(b). The requirement of different
States for fertilisers are .assessed
crop season-wise in January for the
following kharif season and in July
for the ensuing Rabl semson each
year, For Kharif 1977, the total re-
quirement of the Andaman and Ni-
cobar Island was assessed as 11 ton-
mes of Nitrogen, 8 tonnes of Phos-
phates and 8 tonnes of Potash includ-
ing the provision for pipeline stocks.
“The supplies of Nitrogen and Potash

JULY 18, 1070
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were t0. be 'mada by the Central
Fertilisers Pool and Indian Potash

Anda-
man and Nicobar aemimmuon do
not appear to have sent the despatch
instructions for the supply of ferti-
lisers so far, -

IncTusion of Goa in Southern Rice
Zone

8783, SHRI EDUARDO FALEIRO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state the gteps Government have
taken to include Goa in the Southern
rice zone alongwith Karanataka?

THE MINISTER OF AGRICUL-
TUR AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): As
Goa's requirement of rice is mostly
being met from the Central Pool,
there is no proposal to include Goa
in the Southern rice zone

Sugar supplied through Falr Price
Shops

8784. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE AND mRIGATION be
pleased to state:

(a) whether Government are con-
gidering to raise the quantity of suger
supplied through the Fair Price Shops
in the country; and

(b) if so, what are the facts there-
. ' M

THE MINISTER OF AGRICUL~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). We are releasing 2.05 lakh
tonnes of levy sugar per month for
allocation to the State Governments
for distribution through. faly price
shops. State Governments are them-
selves deciding the scale of distribu-

“tion having regard to local conditions

subject to the general guidelines that
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3785. BHRI P. K. KODIYAN: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plessed
to gtate:

(a) whether Social Welfare Board
conducts in many States and Union
Territories, condensed courses for
women in order to promote education
among ‘women;

(b) i# mo, the State-wise details
thereof; and

(¢) how far the Soclal Welfare
Boarq Central Committee and Btate
Committees could enhance women’s

progresg and {ts main programmey in
that direction? .

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) Yes, Sir,

(b) The Statewise detalls in respect
of the courses organised during the
year 1976-7T are given in the enclosed
statement.

(c) The enrolment of women in the

Courses roge from 4531 in

the Second Five Year Plan to 8091 in

the Fourth Five Year Plan. About

48,000 sdult women have been benefit-

ed so far under thizy stheme since its
incantion in 1958,

Statement
No. Name of State/ No, of
‘Union Territory courses
- ' sanctioned
t Andhra Pradesh . 44
l-_&m Ce 13
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12
13
14
15
16
17
18
19

Bihar
Gujarat
Haryana

'Himachal Praedh

Jammu & Kashmir
Kamnatrka
Kerala

Madhya Pradesh
Maharashtrs
Manipur
Meghalays .
Nagaland

Orissa .
Punjeb i "
Rajasthan .
Sikkim

Tamil Nadu
Tripura

Uttar Pradesh
West Bengal

Union. Territories

A.&N. Islands
Arunachal Pradesh
Chandigarh

Dadra & Nagar Haveli .

Dethi . .
Goa, Danhan & Diu
Lakshadweep
Mizoram . .
Pondicherry - .
Tom

10

12

»

Nil
Nil
Nil
Nil
11
Nil
Nil

m
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Beneflis from Crep Insuratice
3787. SHRI P. V. NARASIMHA RAO:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

() whether Government consider
crop insurance as essential for stabi-
lising the farmer's financial position
and helping him achieve greater rro-
duction; -

(b) if so, whether the matier has
been examined by Government snd
its conclusions; and

(c) whether Government propose to
introduce a system of Crop Insutance
at least in regard to specific and veri-
fiable natural cslamities like hail-
stotmn, cyclone, flood ete. to begin
with?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
BARNALA): (a) to (e). The question
of introducing crop insurance schemes

Weitien Awswers Ry

dor stablishing the farmar's fnanalal
posiiion bas besn under censiderstion

‘expecimenied )
selectad coeps in sslected arees, o0 a.
voluntary basis, during the years 1973-
to 1976. However, these schemes were-
Town, n practice, to e uneconomic
and onsuTteble for implementation, on
a large scale. The Genéral Insuarance
Corporation are considering a revised
scheme of crop insurance on an area
basis for homogeneous agro-climatic
and contiguous blocks. No special
scheme for relisf agesinet natural
oalamities likte hallstorm, eyclone, floog
eic., is under comsideration.

Birective to Stales for popularising of
scheme to own their ¢wn houses

3798. SHRIMATI PARVATHI KRI-
SHNAN: WH the Minister of WORKS
AND HOUSING AMD SUPPLY AND
REMABLITATION be pleased to state:

(a) whether Government have takien
« declsion to wepularise widdle in-
oeme group nd Jewer ncome growp
wmployees to ot their own Freunm;

(b) if so, what steps Government
'have teken in that Airection andl de-
tails thereof; ond

(¢) whether Government have
taken decision to give directive to
Steie Governmesits to @lstribute
housing sites to poor Peophe in the
vurdl area nnd wiso to give joans to
construct houses amd ¥ w0, tde de-
tails ‘therect; smd :

(d) the response of the State Gov-
ernments in this regard?

THE MINISTER OF WORKE AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). There are al~
ready housing schemes irtended Tor the
benefit of the general publie belonging
to the low and middle income groups
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either on outright sale or on hire-pur-
chase basis. In so far as the Central
Governmernt eniployses are concerned,
the Government gives house bullding
advance to enable fhem fo comstruct
their own houses or to buy flats/houses
from a public housing agency including
a cooperative socity. Moreover, the
Life Insurance Corporation of India
has ‘been implementing schemes known
as the “Own Your Home Scheme" and
“Own Your Apartment Scheme” under
which ite policyholders can gecure loans
for comstruction of houses and for
purchasing ‘flats/apartments respective.
Iy.

(c) ang (d). There iz a plan schemg
for allotment of housé-sites, fiee of
cost, to landiess workers in rural aress.
This scheme does not provide for the
grant of financial assistance for the
construction ef houses on such house-
sites, The allottees of these house-
sites are expected to construct houses
with their own resourfés or with such
assistance as can be provided by the
State Governments or wluntuy orga-
nisations. Motottdihg %o the Teports re-
ceived from the State Governments
and Union Territories Administratiom,
upto the end of April. 1877, house-
sites have been allotted to 72, 30, 311
landless familfes out of 113,88,451
eligible families. Some State Govern-
ments have also begn extending assis-
tauubuthlncnbandkindtchdpthe
landless workers to construct “houses
on the housesttes allotted to them.

Setting wp $7'Ceiisil Schos] fn 'Kersle
3780. SHRI C. K. CHANDRAPPAN:
Will the Ministér of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleased to itate:

(2) whether there is lpcmponl
Pendirig 'bdlie ‘the 'overmmwent of
Indummqm&xm

to set tip Cumtra] schoply in. . hat
ﬁh;

(b) if so, the details thereof; and:
{¢) what are $he petmory fer not

tablishment and various Central Gov-

THE MINISTER OF EDUCATION,.
SOCIAL. WELFARE AND CULTURE.
(DR, PRATAP CHANDRA CHUN--
DER): ‘(a) arnd (b). The Gov-
ermivent of Kerala, in 1971, "l(ll.

Kerala at Kottayai, Trichir and Cln
nanore. The QOovernment of Kerals.
were informed of the ferms and condi--
tions for opening new Kendriya Vid-
yalayas (Cetitrnl ‘Schools) and were re-
quested to send the preposal conform-
ing to the norms of the Sangathan. No
proposaly has sg far ‘been received:
from that Government. Hdwver, the:
praposal to ofien a Kendriya Vidysiaya:
(Central School) at Palghdt was re-
ceved from Chandisnagar Cdoperutive.
House Buflditig Boclety Lid. Pelghat
Since the largest nuumber af Central
Government employees located at Pal-
ghat belong to 'the Riflways, ‘it was-
suggested that the proposal shotdd -
sponsored by the Rallway Department
who should also agree to bear both re-
curring snd ‘néh-recurring ‘expésifture.
on this scheol.

(c) The Kendriya Vidyalayse (Cen-
tral Schools) at miBtary esiabiisiimenty
are opened on the recommendation ef
the Ministry o Defence. Cannanor
hag 80°far not been included by the
Ministry of Defence in their priority
list for starting a Kendriya Vidyalaya. .
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Gujarat submission regarding
Narmada Project

3792. SHRI AHSAN JAFRI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the State Government
of Gujarat heg recently made any
submission regerding Narmada Pro-
ject before the Central Government;

(b) if so, the details thereof; and
{c) action ‘aken by Government?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b). The
Government of Gujarat have submitted
a proposal for taking advance action
for procurement of construction equip-
ment for Narmada Project with full
reservoir Level of 530 ft. so that works
on the project could be taken up imme-
diately after Narmada Tribunal gives
its award. The proposal gives details
such as equipment required for various
works, their total cost, the equipment
required for advance action and re-
quirements of the imported equipment.

(c) The issue relating "to height of
Navgam Dam is under adjudication by
the Narmada Water Disputes. Tribunal
and the Tribunal's final decision is
likely to be given in a year or there-
about. No decision with regard to
construction equipment required for
Navgam Project as proposed by Gujarat
Government can be taken up unless the
height of the dam is fnalised. How-
ever, in order that time may not be
lost in the implementation of Navgam
dam for the height that may be fixed
by the Tribunal, the propossl of Guja-
rat is being examined in the Central
Waser Commission to the extent feasi-
ble,

Committee on proper use of Funds
allotied for Tube Wells

3703. SHRI MEEHTA LAL PATEL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government have
appointed any’ agency to ensure that

Written Answers 9o

funds allofted to various States for
installing deep tube-wells are spent.
properly; and

(b) if so, the progress made in
Rajasthan in these works for which
funds were provided during the last
three years?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Irrigation is
a State subject and funds for Minor
irrigation schemes including those for
installing deep tube-wells are provided
in the State Plans. The primary res-
ponsibility for ensuring that the funds-
allocated in the State Plang for vajous
minor irrigation schemes including deep
tube-wells are spent properly, rests
with the State Governments, Special
Central assistance on 50 per cent match-
ing basis is being provided to the
States for stengthening their existing
organisations responsible for minor
irrigation works in critical areas and.
disciplines.

(b) In Rajasthan, installation of deep:
tubewells is under-taken by the Rajas-
than Groundwater Board which is a
commercial organisation. The Board
undertakes deposit works on behalf of
the Public Health Department for
drinking water purposes and on hehalf
of the cultivators for irrigation purposes
who obtain funds from institutional
sources. The Board has not drilled
any tubewell for irrigation purposes
during the last three years from Plan.
funds.

Cut in Wheat Issuwe Priceg

3794, SHR NIHAR LASKAR:
SHRI R. V. SWAMINATHAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

mmm Government are
a proposal to cut the .
whest {ssue prices {o ease the mount-.
ing stock position;
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(b) it a0, whether Government are
also considering to allow this price
reduction to thé economically weaker
:sections of the people; and

(e) if so, since when this will be
introduced?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
‘SINGH BARNALA), (a) No, Sir.

(b) and (c). Do not arise,

National Professorship to Dr. E. C,
Majumdar

3708. SHRI SAMAR GUHA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether demand was raised in
the House to take step to honour the
eminent Dr. R. C. Majum-
dar, by according him national pro-
fessorship;

(b) whether the issue has been
reviveq again;

(c) whether the matter is under
consideration; and

(d) if go, in view of growing age
of Dr. Mazumdar, who crossed 81
years recently, when the decision in
‘this regard is Hkely to be expected?

THE MINISTER OF EDUCATION,
'SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Yes, Sir.

(c) and (d). The Scheme of Nation-
al Research Professorship is currently
under review. The question of making
fresh appointments will be taken up
after this review, )

Aild to Non-Hindl speaking States
for Hindl

3707. SHRI G. Y. KRISHNAN: will
the Minister: of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Central Government
are giving aid to all non-Hindj speak-

JULY 18, 107%

Wﬂﬁm Anzwery §2
tes to promote Hindl by ap-
ing Stat ‘ vmn fﬂnﬂl by ap

(b) ¥ so, the amount given to
vublusutesdm-inglmthmm
and

(c) the number of teachers ap-
pointed in the State of Karnataka
with that money during the above
period?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) Yes, Sir.

(b) Rs. 4.76 crores (Approximately)

(c) 650,

Clearance of Upper Vardha Irrigatien
Frojeet in Maharashtra

3798. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have
cleared Upper Vardha Irrigation pro-
ject in Maharaghtra State;

(b) if so, detalls of the estimated
cost, mignthn potential, nameg; and
number of the villages and towns,
likelywbambmer(edulmull
of this project; and

{c) whether there are any snags
tn implernentation of this project and
steps taken/proposed for its effective
and speedy implementation?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) The Upper Wardhg Project is
estimated to cost of Re. 3988 crorés and
envisages an  lrrigation pofential of
58,000 hectares. 23 villages and $owns
#1i the digtriets of Amravgti and Wardhia,
the names of which aré given Below are
lkely to come under submergence with
tlie ‘constriction of ﬂ‘n profect;



93 Writtew Anpaesr.  ASADHA %], 1800 63AKA) Written Anawee 94

District Amravat Imm Morshi

Thana, Thuni, Meghwedi, Surwadi—
Bk, Surwadi-Kh, Singori, Ittamgaon,
Palaswada (Partly), Jamalpur (Partly),
Haturna (partly), Kardjgaon and sirur,

' District Wardha, Taluka Arvi

Pipla, S8awanga, Wadala (Partly),
Durgwada ¢partly), Paturda (Kopra),
Sirrl, Nandora, Subda, Pilapur, Raja-
pur and Gaola.

(¢) The State Government have re.
ported that there are no gnags expected
in the implementation of the project.
The project is already under construc-
tion and a budget provision of Rs. 19
lakhs has been made for 1977-78.
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Import of Milk Powder

3800. SHRI D, D. DESAIL: Will the
Minister of . AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether during the Emergen-
cy, milk powder was imported on a
large scale;

(b) whether the cost of imported
milk powder was more than that of
local milk powder; and

(c) it s0, the extent of losses
suffered in this. transaction?

'THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) There were
no commercial imports of skimmed milk
powder during the emergency perlod.

(b) Does not arise.

(c) Does not arise.

JULY 18, 1877
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Nen Avallability of Text Books,

2802, SHRI K. PRADHANT: Will the
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(s) whether the State of Orissa has
amaelud the Central Government
regarding the non-availability dhﬁ
books in respecy of 1042 system .
education; and

(b) if so, the details regarding the
dificulties being faced by school
teachers and help extended by. the
National Council armmmne-
“mmm‘? i

THE MINISTER: .OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(DR, PRATAP m CHUN-
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DER): (n) and (h). No such com-
plaint ‘hiss been

~from the

tnrtrnnllaﬂonlnto()ﬂy‘wpuhu
cation by the Board as they propose
to adopt these text books from the
academic gession 1978-79:

(1) Learning Science through the
environment, Class III

(2) Learning Science, Class V1

(3) English Reader, Class VI
(NIE Beries)

(4) Workbdok to the above three
books.

(5) History, Class VT

(6) Civics, Class V]

¢7) Physics, Classes IX—X

(8) Chemistry Classes, IX—X

(9) Life Sciences, Classes IX—X
Time Bound Drrigation Programme

3803. SHRI R. V, SWAMINATHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be M to
state;

(a) the Irrigation schemes that will
be undertasken by the Government
during the current finsncial year;

(b) if 80, whether any time bound
prograrame ls being considered in this

(c) whether all the irrigation
schemes  undertaken by the earljer
Governmeit, will be  completed . or
L mmhm o e

(d} what in “the m in 'leell

these -dmhu In w
this yeert -

1571 Lg—4,

- Written Annwvers -1

BINGH BARNALA): Ia) Jrrigation {a
a Sfate subject and irrigation schemes
are planned and executed by the Btate

" Governments within  their develop-

medium schemes, of ‘Which 285 are new
starts of the Fifth Plan, - would - be
under execution during the current

(b) Yes, Sir. An additional potential
of over 3 million ha, it targetted from
these schemes (major, medium as well
as minor) during the year. Most of
the major and medium schemes are
tarseﬂedtobecompletedinthnnut
seven years.

(¢) Major and Multipurpose ij'ech
take long time for completion, How-
ever, most of the schemeg taken up up-
to the end of the Fourth Plan would
get completed substantiglly during the
remaining two years of the Fifth Plan.

(d) Whereas minor schemes are be-
ing implemented almost all over the
oounu-ymjorauamedtum schemes
are at poesent under execution in 17
States and 3 Union Territories.

Fiats Reserved for out.of-turn Allot-
ment to Government Employoes

3804. SHRI SHIV SAMPATL RAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:
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THE MINITER OF WORKS AND 1l pool aceemsodation under coos:
dTEG e LT R L e S e
BAKHT): (a) The detallp of gene- Delow: 2

P

Laocations Types
o I n 1 v ‘Total

Bederpar - -+ - a0 65 e S0 - am:s
Mehrauli Rd. } .
Mujid Moth + - - 360 . 360
Ramakrishnapuram - . . . . e 24 a4
DIZ Ara - . . . . 272 680 140 1002
Minto Road - . . . . 495 o 330 an Basg
Timarpur - . . . . 128 s oy e 128

ToraL - + =+ ¢ 1108 1331 1244 84 3764

(b) 128 quaratres have already in Gahpur Forest Reserve in 1972 as
been complsted. 1730 quarters are being flood and erosion victims and
likely to be completed during 1877- otherwise landless poor people;
78,

The remaining quarterg are likely (b) whether the Government of
to be completed during 1678-T9.

(c) and (d). No fiats have been ship of the Corporation to the dis-
reserved for out-of-tum allotment. tressed tribal people and on the

extent of 5 per cent of the clear va- (c) whether some 2000 of such
cancies. No general pool flats are eviciee fmmilieg were taking shelter
reserved as such for allotment o under trees ang on river sands for
office; who have got their separete 18 months awaiting rehabilitation and
poois. ;Requests from other pools for then re-entered their old holdings,
augmentation of their stock of quar- from where also they were evicied
ters by transferring quarter  from on May 30 and 290 last without any
the genaral pool are considered in ex- notice or warning; and
cnfq.duﬁdal:ﬁu Elth;o:m : . .
® s very low as (d) i? ‘se, velies the Gentril Gove
compared 4o that in the general pool mth’gdn.hﬂﬂthmﬁld
OCentral‘ Malief to ovicted Telbal of trested tribal peopler
Gahpar Purtst Siserve “HHE MINISTER OF AGRICUL.
3205, SHRI PURNA SINHA: Wil mmw (SHRI
the Mintiter of 'AGRICULTURE AND SURJIT SINGH ): () to
IRRIGATION be plessed to state: (d). - The infarmation is being col-
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3808, I'IOE. P Bi )MNM.ANKAR
- RDUCA

(a) whether tie prepossd new
«Central - Universities hove started
functioning during the yeazy 1975 to
1917;

(b) if 50, the detally thereat;

(¢) if not, the likely dates by
which they will start; and

(a) whethar Mﬂ‘h any proposal
before Government for increasing the
Central Universities in the ynrs
1977 and 10782

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). No new Central
University bas been established after
1974, nor is it at present proposed
to establish any such University in
the years 1977 and 1978.

Weiljen dnewers 303
wre fyer o & st
& Wﬁwﬁ d\-{‘

¥ wro s 107 Pafr e o
wawfqum
& ooy g 3wl sorer i e
aw wne 54 Paferrar fedae
A CL U R L
' 'E .

v § v Ay fowrk weo &
O wC N e & W T
30,000 ¥O¥F WE W AT WOl
oY v W ¥ W 25 ¥ 30
wdt # gfww fowr waww &

Mamive Plan for Kerala Farm Crop

3808. DR. HENRY AUSTIN: Wwill
the Minister of AGRICULTURE AND
IRRIGATION be pelased to state:

(a) whether Xerala Government
has prepared a massive plan for
Kerala farm crops and; if so, whe-
ther this scheme requires at least
Rs. 282 lakhs;

(b) whether the Btate Government
has approacheq the centre for assis-
tance to implement this gcheme;

(c) whether Government have
examinied the scheme and how much
loan is'to be given to the Btate Gov-
ernment tnﬂlﬁﬂ'lﬂl and

(d}ﬂu mﬂn futtmu of the
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' 3809, SHR] MADHAVRAO SCIN-
DIA: Will the Minister of AGRICUL-
TURE AND nuucwrmn be plea-
sed to state:

 (a) whether it is a fact that due to

lack of inter-departmental co-ordi-

nation the parties offering to cons-
truct godowns for the Food Corpo-
ration -of India gre not permitted to
undertake the construction work; and

(b) if so, whether the Government
propose to initiate an independent
time and motion study and efficiency
#udit of the manner in which the
wcheme of construction of godowns
by private parties was implemented
to ascertain the delays, bottle-necka
~ang difficultiesy

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No, Sir. .

(b) Doeg not arise.

Requiremsnt of Deep Sea Fishing
Trawlers

8810. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government have made
any assesament about the requirement
of deep sea fishing trawlers for fish-
ing industry for the next five years;

(b) if so, the result thereof; and

(¢) the number of applications that
are pending at present for grant of
licences for manufacture of guch traw.
lers and the names of the applicants?

‘THE MINISTER OF AGRICUL-
TURE - AND - IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
JGovernment ‘made an assessment

JULY 1§, 1077

. Weitten: Annoers . "N ':_z

mdumy!ordm-nﬂshln;m

as 200 numbérs for 'the Wth “Plan
period {e€. 1974—T8, An assessmesit
about the requirements beyond 1078~
79 has not yet been completed.: | R

(b) .At present 38 trawlers are al-
ready operating. 124 .trawlers . are
being added by import and by mus
facture indigenously.

(c) :There is no application pend-,
ing in thiz Ministry ag these cases
are not dealt. with here,

Complaints about supply of sub-
\w Stores .
3811. SHRI L. L. KAPOOR:
the Minister of WORKS AND H

ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether' complaints on account
of cupply of sub-standard and below
specification stores to the tune of
Rs. 50 lakhg due to wilful and cal-
culateq action of Director, Deputy
Directors, ete, are pending in NI
circle of D.GS. &D;

(b) whetler a good quantity of
storas out of this were supplies to
sensitive section of buyers like Irwin
Hospital, Delhi, Gun and Shell Fac-
tory, Calcutta and Bombay, Port Trust
Bombay during the yedr 1076-77;

(c) whether some of these stores
were got examined ang passed by
persons other than those concerned
with such items; namely Director and
Diepiuity mrector lnbut W‘
practice; and :

(d) it so, what actior Government
Bave taken or proposed to take
agninst suth offcials? :

THE MINISTER OF WORKS AND
noumczm SUPPLY AND RE-
HABILITATION (SHRI.BIKANDAR
BAKHT)" (a) There are '67 com-
pliints preferred bY the cosigmess on

mmmwm, m.'mm,' of
as on
Inspection, N.1' Circle, the tota] value



. e outstanding eomplaints  heing
gn“;'mhhh;bm no complaints
are pending due to any action of the
officers ag alloged. - o

, (b) In one case of supply of steel
shelving racks the Irwin Hospital
made no complaint, but had enly
desired that an inspector of the office
of DI be deputed to clarify whe-
! ther the racks supplied conformed to
specification. The inspector confirm-
ed conformity, to specification of the
racks s laid down in the R/C and
the goods were accepted,

In another case of supply of steel
¢ gacks, the Irwin Hospital requested
he D.IL for similar clarification of a
few technical points. 40 stee]l racks
supplied ,were inspected in the pre-
sence of firm’s representative and
Assigtant Medical Superintendent and
the stores were found f{o accord with
specification and contraet. No com-
plaint was received from Gun and
Shell Factory during the year 1976-
77. In the case of supply of spare
saw segments for Gun and Shel] Fac-
tory, Cossipore, the consignee report-
¢d some dimensional discrepancies in
July, 1075. The firm was called upon
to replace the rejected stores. The
firm have no objection to free repla-
cemeng of the unacceptable segments.

* One complaint from Bombay Port
st, Bombay, against the supply

f 98 Nos. electric ceiling fans sup-
Plied against DAS&D Rate Contract
Pleced o M/s American Universal,
Faridabad, was recelved in DJ., NI
Circle, New Delh! in April, 77, about

3812. SHRI HUKUMDEQO NARAIN
YADAYV:; Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleaged to state:

(a) the amount of money advanc-
ed by the Reserve Bank to varlous
cooperative organisations in different
States upto 1978 and the amount, out
of it, recovered from each State as
also the amount outstanding: and

(b) the action being taken to rea.
lise the remaining amount?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The statements regarding the amount
of money advanced by the Reserve
Bank of India for agricultural
purposes to various cooperative
organisations in different States
and the repayments received and
outstandings during the cooperative
year 1975-78/calendar year 1970 are
laig on the Table of the Babha. [Plu-
ced in Library. See No. LT-—T38/77].

(b) There were no defaults in re-
payments t0 the Ressrve Bank ‘dur-
iny the yeur' ended June, 1976.
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Ocurtral 43d for et Srrtghtion Socketies
in the dreught Pron, Areas In
Maharashira

3813, SHRI SHANKERRAO MANE:
Will the Minister of AGRICULTURE
AND TRRIGATION be pleased to
state:

(a) whether Central Government
have any proposal to give financial
asgistance to Lift Irrigation Societies
in the Drought Prone areas and scar-
city area in Mgharashtra;

(b) if so, the amount of. financial
help to such co-operative societies;
and

(c) whether Central Government

are going to promulgate any scheme
for such co-operative socleties?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No, 8ir.

(b) Question does not arise.

(¢) Under Drought Prone Areas
programme, community {rrigation
works undertaken by registered co-
operative societies with majority of
its members comprising of small and
marginal farmers are eligible for sub-
sidy to the extent of 50 per cent of
‘the cost. So the scheme already
exists.

Sugar on Ration Cards in Urban and
Rura) Areas

3814. SHRI P. M. SAYEED: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the guantity of sugar given on
ration cards in urban areas and rural
areas; gnd

(b)'ﬁeﬂmmoudh'beh_kw
to remove the disparity in this
direction?

. THE MINISTER OF AGRICULs
TURE AND. IRRIGATION (SHRI

_sugar given on ration-cards

SURJIT SINGH BARNALA):  (a)
A ststement showing the Guahtity of

and rurel areas in Wtious
Union Territories is laid on
of the House. [Placed . in
Seg No. LT--T40/77]1.

| s'%z‘é

(b) The scale of distribution of
levy sugar tp domestic consumers
through the public distribution sys-
tem within a State is left to the dis-
crelion of State Governments. Gen-
erally speaking, the factors that go
into deciding the scale gre the d}etlry

board guidelines issued by the Cen-

tral Government stipulate that no
individual should get less than 300
grams per month and not more than
1 kg. per month. No family ghould
get less than 1 kg. per month, The
State Governments are the best judges
to decide on the scale to be allotted
to varioug sections of the population
and hence the matter ig left to their
discretion gubject tp the broad guide-
lineg slready mentioned above.

Demolishing of Lawyers' Chambers

8815. SHRI BASHIR ARMAD: Will
the Minister of WORKS AND HOUS:
ING AND SUPFLY AND REHABILI-
TATION be pleased to state: .
.

(a) what. steps Government . are

taking to permit the Lawyers to re-
construct their chambers which have

been demolisheq during the emergen-
¢y in the Districts Courts area of
Delhi; - - . f

(b)wheﬂ!er Govarnmcnl would
grant compensation to enable such vic-
fims to reconbtruct  their clmnbou
and

{¢) un,anmmm
ﬂf! :._'.-:--—d‘

m%

mﬁgﬁ
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tmudﬁgwmhﬁhwuhm

gard to the construction of lawyers'

chaimbery by thalswyds themaelves

in the Districta Courts avea4n Delht.
(b) No, sir.

(c) Question doeg not arise.

Reintroduction of Urep Insurance

8816. SHRI KUMARI ANANTHAN:
Will the Minister of AGRICULTURE

AND IRRIGATION be pleased to

state:

"(a) whether Government have re-
ceived representations from wvarious
State Governmenty ang M.Ps. for the
introduction of. crop Ingurance
Scheme in the country to assist far-
mers; and

(b) if 50, the steps taken by Gov-
ernment in this direction?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION ' (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The Government of India
have been recelving representations
for the introduction of crop insurance
scheme to assist farmers. At the
instance of Government of Indim, the
General Insurance Corporation had
implemented experimental ¢rop in-
surancey schemes for gelected crops
in selected areas during 1973—76, on
a voluntary basis. These gchemes
were found uneconomic end also un-
suitable for implementation on a
larger scale.

- () T T o T wH-
v e ?

Wit e frerk ot (ot e

" Torg worrer) ¢ () o iy wvar &

uolt wfaw fgE 31 omd, 1976

w Wy wr oy

(w) wrivr Y frwfeet
gaifaer saremt g faeser

!t gafy &1 aww W@ 9 griee
& & fod wfe fawnr # ow -
A AW W SqTYAT A A 1

T oire @ ey w2 ¥ e
Qu fpar ar & i & W ¥ defim
fawrfent # vrd w7 § 1 o O =
fawrfont o Ay v Y Fgr T
¢ 9 o oot oo kA ¥ ol
g o faaw fag = & e
geRfasTr § 1 Y WO & ewerey
famfot ¥ femram & s sfr
gf ¥ 1 soer Ay e aw g e
Fovit % & g W ¥ wias w1 wfwic
firar o wwT & ofte oF a7 &Y T B
fararewrn & ol o feay ar & o
o ferfar & & a2 wnianf)
wow/gh we fr W & 1 ww

. fafouy ¥ wrd o wrdanly o ot &4

o ofv W o feefol 9
wmefr wrbwt & fd e fawm &

_w 197778 ¥ wwe A AYWT 29
W WY A atfee e # of
TR o e W asper S
-..—uﬂwimﬁlﬂ'tﬂmﬂﬂ

i it & e e &Y g @
dt!f‘
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3818. SHRI GOVINDA MUNDA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) total number of Tribal Develop-
ment Agency Projects in the coun-
try;

AY

(b) the total number of minor
irrigation project, dugwells and
tubewells constructed i Tribal De-
velopment Agency areas In the
country; how meny of them are In
working condition;

(c) total areas of land being irri-
gated by them; and

(d) the nature of directives given
to District Agriculture Officers to
help Adivasis with a view to diver-
sify rabi cropping in Tribal Develop-
ment Agency areas?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
There are 8 Tribal Development
Agency Projects in the country;

(b) According to data available, the
number of dugwelly and other minor
irrigation works completed and in

" JULY 38, 1917
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IRRIGATION be pleased o state:
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of including Bhimakupds Irrigation
P’ro]aetﬂthﬂualnthg!hthnn
Year Plm; ind '
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(b), whether - Project Report has
been prepared, if so, broad outlines
thereof? :

Sapervision Charges Fixed by DDA

3821, CHOWDHRY BALBIR
SINGH: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION Bbe pleased to
state: -

(a) the amount fixed as ‘supervi-
sion charges’ for each of the MIG
Flat in Rajouri Garden (Mayapuri)
allotted in Janumry, 1977; and

(b) whether the Executive Engi-
Engineer

their allotment and have met the
residents to know the problems be-
ing faced by them in connection with
the removal of defects at the time
taking possession of the flats?

&

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): .(s) Supervision Charges
!mnﬁuhmhnhlehn-
Ees, The departmental charges

lwhactu»peuntdhm ot
construetion,

(b) Yes Sir. . It is reporied .thab
hnd:lng Ihsinm

both the

and the Execitive ‘Engineer have
visited the quarters ahd made en-
quirieg in respect of the complaints
of the residents, An Inquiry Office
has also been set up at the site. Every
effort & made to attend to these

complaints.

Cases of Sugar Indusiry

8822, SHRI BALASAHEBR VIKHE
PATIL: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state how many cases of
Sugar Industry have been finglised
by the Government as per the incen-
tiveg announced by Sampat Commit-
tee recommendations?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT BINGH BARNALA): No
cage lras yet been finalised. However,
incentives in the shape of provision-
al releases of extra free sale sugar
have been given to four sugar fac-
tories pending finalisation of their
incentive claims, and in case of an-
other three guger factories prov-hionn
al releases of additional free
sugar are being made,

Allotment of Quariery to Government
Employees Who Have Their Own
Housee

3828, SHRI K, B, CHETTR: Wil

TATION be pleaged to state the num-
ber of Government quarters allotted
to the Central Government employ-
ees who have their own houses? .

“THE MINISTER OF WORKS AND

‘HOUSING AND SUPFLY AND RE-

HABILITATION (SHRI SIKANDAR
BAKHT): 15833 hous¢ owning officers
afe in vocupation of general pool ac-
commodation in Dethi/New Delhi.
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News Repprt “Jantar Mantar Land
- Grab Racket”

3825. SHRI C. K. CHANDRAPPAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether attention of the Gov-
ernment ltas been drawn to a report
sdn C “Patriot™ on. 20th June, 1077,
<captionied “Jartay Mantar lend grab
Tacket” jn ‘which the miemhbirs of the
Torsher {Caucus™ glong Wwith an 8H.0.
gmmmwm’
ciala"are Iyvolved;” - -

JULY 18, 1077

(b) ﬂnmwm
(c_} what steps Gwemmm m

BAKHT): (a) Yes, Sir.

(b) and (c). The position is that a
plot of land measuring 304 sq. yds.
near Jantar Mantar was allotted

West Pakistan, for running a work-
shop in 1863. Perpetual lease was
granted to him in 1960 for any com-
mercial purpose, excluding a cinema
and g hotel. There being no ban on
the construction of a 3-storeyed build-
ing, the N.DM.C. sanctioned the
building plan of the lessee on 18-9-
1976. The plan provides for a base-
ment and a 3-storeyed building. Be-
fore doing so, the Chief Architect,
NDMC. informally consulted the
Urban Designer of the Delhi Urban
Art Commission ang the Member-
Secretary, New Delhi Redevelopment
Advisory Committee. The lessee did
not seek prior permissipn of the
L&D.O. in terms of the lease. ' He has,
however, now sought L&D.O.'s ap-
prova] and necessary action will be
taken under leage terms. So far as
the alleged involvement of the S.H.O.

is concerned, an enquiry is being con-
ducted by S.P., Vigilance, Delhi Ad-
ministration,

Price of Chemical Fertilisers
3826. SHRI YADVENDRA DUTT:
Will the Minister of AGRICULTURE

AND mmcwnozv be plessed to
state:

u;mm Gm&

-mmwm tluﬂhoof

:!ﬂl-

ma»unmmhwwﬂ'
duced price?
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' fH®  MINISTER OF -AGRICUL-
TURE AND TRRIGATION  (SHRI
sumrr BINGH BARNALA): (a)

Saft 'Weod for Maich Indusiry

3827, SHRI KUMARI ANANTHAN:
Will the Minister of AGRICULTURE

AND IRRIGATION be nllmd t-)

state;

(a) whether Government are con-
templating any proposal to make
available soft wood for the wuse of
hand-made match industries at
cheaper rates;

(b) the stepg taken to procure more
soft wood for Tamil Nadu Stafe for

this purpose; and
(¢) the outlineg of the proposal?

The MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c). The
requisite information is being
from the concerned o ons and
will be laid on the-table of the Sabha
in due course, 1.1

Insiructions to Bintes in holy Eleo-
tions to Looul Bodies

3826, DR. VASANT KUMAR PAN-
DIT: Will the Minister of WORKS
AND HOUSING AND SUFPLY AND
REHARILITATION be pletsed to
state: .

(a) whether the Gentrnl Govern-

ment baye issied. apy imstruction 1o
States to hold elecuon.tolam bodies,

committesg m&nehult!' '

municipal
whm'ﬁm msu-. and,

(b) 1 ‘mot,  whether Goven '.n:
mp;n:;odmthuem' -
nen .fhe sk #O- gy 30 - anmire
mwu.ﬂw

ASADHA T, 1888 (SAKA). .
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QF WORK§# AND

BAKHT): (). and (b). No, Sir.
Loeal Self Govgrnment being a State.

‘subject, the States have to ssrange

for elections to local bodies, Munici-

(a) achievement of the World Bank
aséisted Drought Prone Areas Pro-
gramme (DPAP) in Nagpur and
Jodhpur districts of Rajasthan money
invested by Central ang State Govern-
ments in this scheme and nature of
assistance received m:m the World
Bank for these works; ang

(b) whether Government are gatis~
fled ‘with progress of Drought Prone
Areas Pragramme gchemes. in other
districts of Rajasthan ang how much
money has been spent in advancing
subsidy, loan etc. to people under the
scheme and direct guins received from
them ang other Stateg whers Drought .
Prone Area Programme
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Credit assistance- of 48 million
Aollary . the
the World Bank In addition, lump
sum provision of 145 milllon dollars
six districts

gl
care of

seen expenditure,

1874—T7 is Bs. 15,83 crores.

The expenditure incurreq under
Drought Prone Areas Programme in
Rs, 121.52 crores. During this period,
so0il and moisture conservation was
carrieq out in about 4 lakh hectares
and about 50,000 composite demons-
trationg in the farmers’ fields were
held. Additions] irrigation potential
of about one lac hectares has been
created under irrigation works. Works
are in progress for the creation of
irrigation in another 50,000 hectares.
Afforestation was carrid out in about
1,68 lakh hectares. The number of
mileh animals distributed was over
9000. About 1000 Milk Producers'
Cooperative Societies ang 100 Sheep
Producers’ Cooperatives were formed.

Water Charges charged from Resi-
dents of DIZ Area

JULY 18, W7V
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- (b) i g0, the reasong for charging
from them water charges at flat rates
which are on the higlt side;

(c) why 'Government  could not
make arrangements for recording
water meter readings and charge ac-
cording to the actual consumption; ang

(d) in case it is not possible to
charge the water charges according to
water meter reading, whether it |is
proposed to remove the water meters
already installed ang install them
somewhere else?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) and (c). Water meters had been
installed in the hope that the NDMC
would take over direct supply, meter
reading and billing to the Individual
occupants, However, it did not do so,
ang is supplying water in bulk only
at one point from where internal dis-
tribution iz done by the CPWD. As
the supply of water ig being made in
bulk ang payment to NDMC jg being

flat rateg basis, instead of inecurring
expenditure on meter reading, bill
preparation, etc. As only the actual
cost jg being recovered, the charges
cannot be high, and even though these
might not reflect the actual consump-
tion by each individual, the difference
on thig account between gne indivi-
dullh.lnd ‘another is not likely to be
mue

(d) The question will have to be
taken up with the New Delhi Munici-
pal Committee afresh,

Coitage Infustry in Schooks/Colleges
3831. SHRY DURGA CHAND; Wil
the Minister of RDUCATION, SOCIAL

WELFARE AND CULTURE be pleas-
ed to state;. b'..

* '(a) whethar there is- prmol
uu.w.m?a'mn
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(b) if go, the detaily thereof?

THE MINISTER OF EDUCATION,
(DR.: PRATAP CHANDRA : CHUN-
DER): (a) There is no such proposal
upder consideration, . )

(5) Does not arise, . .
Examination for Agriculiural Research
Scientista

3832, SHRI DURGA CHAND: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether an examination for
Agricultural Research Scientists was
held jn February, 1077;

(b) if s0, the number of pogts
filled in against the number of vacan-
cie in the category of Agricultural

(¢) the mnumber of candidates be-
longing to Scheduled Cagtes and

Scheduleq Tribes in each category
mentioned in part (b) abover

TURE AND IRRIGATION (SHRL
BURJIT SINGH BARNALA): (a}
Yes, Six.

(b) and (c), Beservation of vacans
cieg for Scheduleq Castes and Sche--
duleq Tribes js made for the entire
grade B-1 (Rs. 700—~1300) of the
Agricultural Research Bervice, direct.
recruitment 10 which g done through.
the Competitive Examinations held by
the Agricultura] Scientists' Recruit-
ment Board, Reservation is not made
for each discipline separately. Out of
a tota] of 518 gcientists selected on the
basig of 1976 examination, the number

of scientists belonging to Scheduled

ang B respectively. In the exsmina-
tion held thig year, 381 candidates
have qualified out of whom 37 belong
to Scheduled Castes and 2 to Scheduled
Tribes, The number of Scheduled
Caste and Scheduled Tribe can.
didates selected to Otade S-1 of
the Service through the two exami-
nations in the disciplines of ‘Agricul--
tural Statistics’ and ‘Agricultura] Eco-
nomics' is as under:—

No, Aan’ oﬁ mtuel‘ecwld’t%mgh No.ofheigdidatu_ nl_mt#mqh
Disciplines * - Totsl No, Scientlsts Scicntists Total No. Candi-  Candi-
’ ld:;ed m‘ tﬁm a.'sel:‘;ed t?:t“‘ b:l‘tu'n;to
scientists candidstes™S. Cs. - 8. Ts.
Agricultural Statistics a6 5 1
. a7 8

the abolition of the post of the Dean
of Colleges and Pro-Vice Chancellor
in the Delhi Usiversity;

(b) if so, the details thereof;
(&) n which yearthe poit of Deare
of Colleges wWag créated and for what
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' (d) whether there 15 & grest Tesent-
M‘mﬁﬂmﬂ&mm&g
-agaipst ‘the functioniag of the Dean
‘Colleges and the Pro-Vice Chancelior;
rm . ) -

(e) wh“whm
-a therough of the Delhi
University? ’

THE MINISTER OF EDUCATIOR,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) No Sir. ,

‘(b) Does not arise,

{c) The neeg for the post of Deen
wf Colleges was felt when the number
‘to be coordinated ang the post was

(d) and (e). The Delhi University
Teachars Hag submitted a
Tepresentation to the Visitor alleging
irreguiarities in the administration of
&Umvnmy. 1t is under examina-

134

© () wieigh, o ey e e W
B v re P v e gE Y

fow, ww werw wic vepfir
i (re W wr ww) : (%)
Yoty it sheifew et o
gw der 143 § 1 tvne Raf

Y ST & T 6T A 4% o0
sum aer & 1 A% 1947 ¥ 1957~
58 aw ot gafy ¥ g fafow o
afafrt o fewfoif % Rfd
fierert % arr ¥ ofivfiy Porgfoe & smare o
swear WY af | w ¥, Gt
drmndt & frafr ¥ awfur wnf
S wAwfa wqdum  § WX
wrdeTdr 7= arr fieg o, Fedw st
¥ vafrforadt firmr & et o fifer wr
wgrg et & st ferr ) sifie
frug e wemel % awig Wg
g
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o L i the Pind l\.”' 1 -II'
. —— e ‘How the DDA Triched the Poor';
w o usfdccn wr v Sfifierdt (b) whether Government have look.

st Pedhy s od Into the matter; end

P . . W AW (c) the steps taken or proposed to
S be taken to improve the situation?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND . RE-
HABILITATION (SHRI SIKANDAR

BAKHT): (a) Yes, Sir.
(b) and ie).lnthnmmwm

SHEH
i
j
b
t
i
i

10 =fer .

12. ofrew §ume

13 oy . .
14 w8y QW

15. wgras;

16. v

17. wiw wiw

18. ¥

-
-
B e b w3 B

allotteeg to the same sites were still
to move in,

(ill) Siteg were allotted to people
from outside Delhi Union Territory
who were not eligible for allotment.

(iv) That the threats of demoli-

L =1
LI - )

E§
s
i
i
i

]
§
|
!

20. wfzw
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DDA hag glso reported that stepa
humtnhnhwmwm
ang water logging in the resettlement
colonies,

Abolition ‘of Landiordism

3837. SHRI K. A. RAJAN:
sum M. N. GOVINDAN

TURE ﬁnﬁ%‘?fnﬁx
to state: :

(a) whether hig lttention has been
drawn {o the view expressed by an-
other Cabinet Minister that the reason
for naxalite problem was the failure
of the previous Government to abolisy
landlordism from the country; ang

(b) if so, steps proposeg by the new
Government to abolish the Zamindari

system within g definite time limit?

THE MINISTER OF AGRICUL.
TURE AND . IRRIGATION (SHRI
%U‘RJIT SINGH BARNALA): (a)
o, Sir.

(b) The Zamindari system has for
all practical purposes been abolished
and more than 20 million cultivators
have been brought in direct contract
with the State as a result of the aboli-
ton of intermediary system. Of the
remnants of the i.ntarmediny system,
only a ﬁ:n mug::x-m Jagirs and
Inams continue are being tak
for their abolition. -

Ceniral Insecticlds Board

3836, SHRI RAMANAND TIWARI:
Will the Minister of AGRICULTURE

AND IRRIGATION be vleased to
state;

(a) whetheg Government’s attention
hag been drawn to the recent eom-
plaintg about.-

mismanagement '
Mﬁmmmm&mm&.
Board;

-m-Mum‘mwm
some pesticide magnates to resume

. JULY 18,1077
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manufacture pf ipertain insecticides
which were bantied by the Gom'n

ment two years -ago; and -

(e) if so, remedial measurey t
Gmmmtmwuhmml_
regard?

THE MINISTER OF AGRICUL-
“TURE ° AND = IRRIGATION - (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir., : e 3

(b) No, Bir. Under the Insecticides
Act, the Boarq has purely an advisory
role, and it does not allow or disallow
manufacture of pesticides,

(c) Does not arise.

Irreguiarities in the Working of DDA

. 3839. SHRI SHANKERSINHJI VA-
GHELA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleued to
state:

(a) whether Government have look-
ed into various irregularitieg in the
working of the Delhi Development
Authority during the period of emer-
gency;

(b) the number of officers of the
D.D.A, suspended, removed from ser-
vice or charge-sheeted for their act
of omission or commijssion during
that period; and

(e) whether Government propose
to appoint an Enquiry Commission to
look into various cherges against the
then Vice-Chairman of DDA and
other officials and do. justice to the
poor people?

e e or womks s
BAKHT): (s) Various complainty snd
allegatioms in this nnrdm I:dnl
looked - hto s

Jb'y;ﬂ) "’.’“"""".m"".""?"_‘.;



'.:'59 Writfen ‘Ansiwers ASADHA 3, 1sli"'(sm>-

PR ——
(1) 70 oficials/oficers were charge-

sheeted for imposition of either minor

or major penalty.

(iv) The services of 16 temporary
officiala/officers were tertinated.

(c) The Central Bureau of Investi-
gation is already geized of the vari-
ous charges against Vice Chairman ang
other officials of the DDA. In addi-

tion, a Fact Finding Committee has

been get up by the Ministry of Home
Affairs to collect information relat-
ing to emergency. The terms of re-
ference of the Commission of Enquiry
headed by Justice Shah are very wide
to cover various kinds of excesses mis-
use of authority, irregularities etc, In
the circumstances no separate En-
quiry Commission is proposed to be
appointed by the Govemmenl. at pre-
sent,

Buvironmenial Pollution

3840. SHRI SHANKERSINHJI -
VAGHELA:
BHRI ANANT DAVE:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whethér Government are aware
dmgmdmumm
tal poliution by the year 2000; and

(b) the partiouyler steps taken to
;nntro.l the pellution ald save lt-nun
ves?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Gevernment
are fully aware of the dangers. of en«
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Cum.m.it‘lces hlubunounitl-
tuted in almost all the States.

To control water pollution, the
Central Water (Prevention and Comn-
tro]l of Pollution) Act, 1974 has been
passed. Boards have been set up at
the Central and State levels under
this Act to prevent and control pollu-
tlon of water by industrial affluents,
municipal. sewage, etc. Proper mea-
sures for treatment of industrial affiv-
ents are insisted upon before licen-
ces are lssued to new Indusiries,

Government also hope to introduce
shorfly in Parliament legislation to
control air pollution,

A Centra]l scheme for selij wastes
disposal has also been launchedq with
a view to keeping cities clean and
utilising the urban.wastes for making
compost.

Finaneist Assistance fo Bihar to moot

3841. SHR! SUKHDEO PRAEAD
VERMA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state the total financial as-
sistance sought by the State Govern-
ment of Bihar for the year 1976-77 to
meet the drought condRion of the
State and the Cential assistance
granted during the yeart

THE MINISTER OF AGRICUL-
TURE AND JARIGATION (SHRI
SURFIT SINGH BARNALA): The
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Fire in the Govemmment of India
: Proms, Simia

3842, SHRI SHANKERSINHJI VA-
GHELA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether the -office block of the
Government of India Press at Simla
‘was gutted in January, 1077;

(b) the extent of loss suffered;

(¢) whether some very important
papers were also burnt and i go, the
nature thereof; and

(d) whether gome enquiry was or-
dered to look into the causes of the
fire and if so, the findings thereof
and precautionary measures adopted
::::ekwﬂminddm

7

THE MINISTER OF WORKS AND
‘HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR

|
:
§
;

tank to store water for fire fighting
has been taken. Extra fire fighting
equipment is also being installed by
the CPWD as per adviee of the fire
fighting offclals.

JULY 18, 1077

Written Answers 1;:
Bleck of Basmati Rice with g'n.l;

3843, SHRI SHANKERSINHJI VA-
GHELA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state: :

(a) the quantity of basmati rice in
stock with the Food Corporation of
Indis;

(d) whether it is proposed to dis-
tribute basmati rice through fair
priice to consumers in ration
and if so, when?
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Pool 1s liwued through the public dis
tribution system aftey merging i
;:hm long ‘slender varieties of

Literacy among Women

3844, SHRI P. K. KODIYAN: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) how many women got literate
in India State-wise during 1973-74,
1974-75, 1870-T6 under the Educalion
Ministry's programme of the Adult
Literacy campaign; .

(b) how much Government had
spent during this programme in the
above mentioneq period and which
voluntary organisations were given
this money to conduct the adulg lite-
wacy campelgn among women;

(¢) whether Government have ever
evaluated how far these literates re-
tain their knowledge of reading and
writing after the completion of at-
tending literacy classes; and

(d) whether Government propose
to introduce new system in order to
retain the interest of new literates in
study and if so, details thereof?

_'THE MINISTER OF EDUCATION,
EOGIALWARBANDCULTURI
(DR. FRATAP CHANDRA CHUN-
DER): (a) to (d). The information is
being collected and will be laid on
'beleho!'lheHouse.

Cooperative Farming

3845. SERI D. B, CHANDRE
GOWDA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

{a) .::hethn Government have de-
cided to develop cooperative farming
:;mm section of the peasan-

(5)-42 w0, the facts in this regard?

‘TURE AND - IRRIGATION
" SURJIT BINGH BARNALA): (a)

THE MINISTER OF AGRICUL-
(SHR1

and (b). The Government of India
do not have any scheme for develop- -

Aoute Bhortage of Water Supply in
Gole Market Area

3846, BHRI NAWAB SINGH CHAU-
HAN: Will the Minister of WORKS
AND HOUSING AND SUPFLY AND
REHABILITATION be pleased to
state: d }

(a) whether there is acute short
supply of water in geven-storeyed re-
sidential houses of Estate Office in
Gole Market and there are alsp in-
sanitary conditions near the houses;

(b) whether despite the letters
written by the Members of Parlia-
ment to higher officers in this re.
gard, the officers of CP.W.D. have
done mothing in this matter; and

(c) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) There was shortage of
water in May and June when the
supply from the municipal maing was
inadequate. However, there iz no
shortage at present. Nor are the
conditions near the houses insanitary.

(b) and (¢). The matter was taken
up with ¢he NDMC and now there is
no shortage of water supply in this
area.

Becurity Point of View in
Gole Market Area

3847, BHRI NAWAB SINGH CHAU-
HAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
RE.EABILITA!'ION_ be pleased io
wtate: :

(a) whether the doors provided in
Jhe Ground Floor houses of seven-
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storeyad building in Gele Market
Area have large glass panels which
are not sefe from security point of
view;

(b) it g0, whether Government pro-
pose to take appropriate steps in this
matter; and

(e) if 0, when such doors are like-
ly to be provided there as are under
specifications suitable from security
pnint of view?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The doors provided on
the ground floor of these houses have
‘timber panels except the verandah
door which has glass panels to allow
light in to the dining verandah.

(b) Yes, Sir, It is proposed to pro-
vide iron grills. a ¥

(¢) The work of providing grills to
the doors is being expedited.

'ﬁﬂuﬂﬂf&m“mﬂqﬁr
¢ writt v friw

3848. ot wow fag Wy : =

froftwr Wt ww oW gfw i
etw Wt g A W g e
fs o

(%) sur soFe w7 fawy B
ywu & fawe yfa ox gem e
® WOy wiaifa & fo Fogan
Toe w1 frafr e w4, fowd
YT §RET %1 §H 5% 4% GAAE
oo

. (@) =mr fazer afev b Bz
A w1t 9¢ Wl ol e wlw g
Wit Fgrawt wwmal wr fimbn 53 ¥
seamw §, fom g ogdr s‘tzarﬁtmt
TN WT ORTE 07 ; WY

UL 18, A7 -

Writien Anspars 536

(%) e @, A B o dwe
aa ¥ wpifee s el &
foraor Wiy T w7 v W & X
W o % gt amafor giaad Sveew
W & fag w sRag A W oY
g?

frafor slte e et gfie ot
queta Wt (o fawore wer) @ (W)
oY, gt |

(W) ar Wk s A}

(v) wem dre wrfo dxo @
* qur g eafaww  fear o
Wz s e dfad g feg
o, &1 qgafaRr saTE W aArr wER ).
zm-IV#H 62 Wl & gr o+
#r A Nk § awr Aa famin e
frqarawysmmry 1 Al glawd
Y gam & e o

Speeding up of Irvigation Projecis:

3849. SHRI K. LAKKAPPA: Wil
the Minister of AGRICULTURE AND
IRRIGATION -be pleased to state:

(2) whether Gpvernment sre tak-
ing any steps for Irrigation Projects
to be speeded up;

(b) it so, whether agricultural pre-
ductivity will be improved by sueh
steps; and

(e) if so, details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). Irrigation iz a State subject and
irrigation projects are executed by
the State Governments themselves
within their developmental Plans.
For the current financial year en out-
lay of Rs, 863 crores is envisaged for
major and medium irrigation schemas
and the outlay on minor gchemes in-
cluding iostituional investments is
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u!&yﬁhﬂ Mvaw ‘I addi-
tidh, HdVilics” Plan -sssistance of Rs.
100 crides iy propoded to be: given for
accdleFuthiyg "~ #hé - cofplétion  of cer-
tath® ofisgoing majér and medium
schemes, molérnisation of existing
sy¥tems and conjunctive use of sur-
fada and ground witer,

To keep close and continuous watch
on the ‘progress of irrigation projects

arid for speedy removal of bottle-.

necks a Monitoring Cell has been

set up at the Ceritre and the State

‘Governments have been asked to set
up similar Cells at the Project and
State Levels, and alsp to provide
adequate funds and necessary inputs

for accelerating the completion of ir- .

rigation projects.

It is targetted to create an addi-
tional irrigation. potential of over 8
million ha. during. the. current yeat
which would enable gssured water
supply to improve agricultural pro-
ductivity.

Whest Stocks lying in Moga
Grain Market

3850. SHRI K, LAKKAPPA:
DR. HENRY AUSTIN:

Will the Minister of AGRICUL-
TURE AND IB!ISG&TION be pleased
to state:

(a) whether wheat stockg worth
several lakhs of rupees are l¥ing nul-
liled in the Moga Grain Market, the
biggest mmmmnmlum

(b) whether ‘it 1s also & fact that
stocks lying in the godown since 1975
and 1876 have nntloinrbeanclen.r-
ed; dnd

(e)}:!u,them!nrﬂneame-.
mmmmum&e

stock m?
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affected by rein and progured this
year,  with a view to expediting its
disposal. :

(e) All possible efforts will be made
to clear the old stocks of wheat from
Moga after August 1977.

Guidelineg to Statés to Fight Floodh

S_BEI. SHRI PRASANNBHAI MEH-
TA: Will the Minister of AGRICUL-
TURE AND IRIHGA'HON be pleased
to state:

(a) whether any guidelines have
been issued to the States regarding
steps to be taken to fight the floods
during the coming monsoon;

(b) if so, the nature of the guide-
lines;

(e) what help and assistance will
be given by the Centre in this regard;
and

(d) whether any amount has been
kept for the purpose, ang if so, to
what -extent?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b), The Government of Indla in
May, 1976 issued guidelines to the
fitates for preparing  contingency_



iniclude up of a High-power-:
cluded setting u at the State

and relief work, for advance stockpil-
ing of essential supplies and equip-
ments including boats, dry rations,
fuel, essential communications equip-
ment, first aid kits, medicines, sand
bags ete, The guidelines also include
indquctions regarding requisitioning
of Government as well as privately
owned trucks, setting up of a control
rcom when a disastrous situation ac-
tually develops, daily meetings of the
High-powered Standing Committee,
fiood forecasting and flood warning
system and the training of stal®. In
addition to these guidelines, the Cen-
tral Water Commission circulated ¢o
the State Governments in October,
1870 a sample Manual of Flood ope-
rations concerning various aspects of
works which are to be done by the
Flood operation Centres. This Manu~
al containg detailed information on
methods of flooq fighting ang also for

the organisation of flood Aghting

training courses.

(¢) and (d). The Centre is always
ready to provide the necessary help
through the Central Agencies such
as Airforce, Army, Central Reserve
Police, Border Security Force ete.
on a specific request by the local
authorities depending upon the con-
tingencies of the stuation. However,

" me recommended by the Sixth Fin- '

|

3852, SHRI K, A. RAJAN: Will the-
Minister of AGRICULTURE AND IR-
mGATIONbepIewedwm:

(a) whether Central assistance has-
been sought by the Kerala State Gov-
ernment for developing a peark for
preserving ‘Singlaam’ a rare specie of'
monkeys found in the valleys of West-
ern Ghats; and

(b) if so, the Government’s response-
thereto?

THE MINISTER OF AGRICUL- .
TURE AND IRRIGATION (SHRI



crores,
ey The quantities of foodgrains
destroyed out of stocks held by F.C.L
are given

Year Quantity
107478 1650 tonnes
1975-76 1696 _tonnes
1977-78 . willbe known at the

‘dlose of the year.

Sente ek
Andhra Pradesh . 161
Assam 7
Bihar 1o
Gujarat Neg:
Haryana i 97
Jammu & Kashmir . . 10
Karnataks S 6
Rerala * . . . . 11
Madhya Pradesh -+ 7
Msharashtra L 34
Orissa * . . . . 7
Punjsb - ¢+ = ¢+ 3y
Rajusthan 3 = & s -3
Tamil Nadu 1 49
Uttar Pradesh . 93r
West Bengall - 44
Delhi - . . Ir
. Others - . . r
ToTAL . 557
waprlt W o
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Soll Conservation wunder Drought
Frone Arsa Programme

3858, SHRI LALJI BHAIL: Will the-
Minister of AGRICULTURE AND~
IRRIGATION be pleased to state:

(a) whether three members of the-

(b) it so, the report of the team
in this regard?

THE MINISTER OF AGRICUL~
TURE AND IRRIGATION (SHRL
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) The World Bank Btm.
Mission, which' visited Jodhpur
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(c) the amount earmarked for the
\year 1977-73; and

(d) the details of the project to be
taken up?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The Government of Guja-
rat have reported that an amount of
Rs. 54.13 crores was emrmarked for
the development of irrigation pro-
jects in the State for the year 1076-
77. The district-wise break up of
the earmarked outlay is given in the
attached Statement.

The State Government .have re-
ported that the amount spent during
the year was Rs. 61.00 crores.

(¢) and (d). The outlay approved
for 1977-78 iz Rs. 78.083 crores. The
State Government envisage to spend
this amount on the following: .

Nos.
Ongoing Major Irrigation Pro-
jects . . : . 9
Ongoi Medi Trrigsti ¥
Projesss T eon a7
New Medium  Irrigation
| Pojes I
ch\;«r Medium ' Irrigation

Ojects . . s a5

I50¢
O - . Rain
No. Name of District . Iskhs. -
1 Ahmedabad . 175°00
a Baroda . . . I 37
3 Browch, * v ¢ 29569
4 Sund . . * 2848y,
s Bulsar L 25980
6 abarkantha - + ¢ 12629
7 Banmkantha * ¢ o ©*30.
8 Mehsana + + +  Jo1°10:
9 Panchmahals * ¢+ 1875730
10 Bhavnagar - B 42°801
11 “Surendranagsr ' 05K
13 Rajkot . . 96°75
13 Amreli SR KR
14 Kutch . . . s0° 5o
15 Junagadh . « - 326°0a3.
16 Jamnagar . o * 330~
17 Kaira . . . 1800,
(Towu- tﬁ“ﬂ-utst:em hinl:il-i séare0
Projet  Rp  ————.
5016-43

Othzr Misc. scheme au:'wyud

s rescarch foed
m:ﬁ and drainsge : ety 2

5413°co

—_—

Proposal for Assistance to Complete -

Damedar Drainage Bcheme

3860, SHRI SAUGATA ROY: will -
the Minister of AGRICULTURE
AND TRRIGATION be pleased to
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(b) it mso, its reaction. thereto; and

(c) if pot, whether the Ministry is
«considering any proposal inth.il
regard on its own?

THE MINISTER OF AGRICUL~
TURE AND IRRIGATION (SHRI
SURJIT SINGH. BARNALA): (a).
No, Sir.

Ll .

(b) and (c). Flood Control forms
part of the Stateé Plan and therefore
‘the funds for the implementation of {He
schemes have to be provided for by
the State Government in their plans,
However, the Central Government
.in the weake of severe floods during
1871 provided financial assistance of
Rs. 11 crores to the State Govern-
ment of West Béngal in the last two
yeurs of the 4th plan, to supplement
-the provisions made in the State plan
for completing the work on certain

‘priority flood control works includ- .

ing Lower Damodar Scheme.

Assistance for Consiructing Housing
Estates for Industrial Workers

3861. BHRI SAUGATA ROY:
Will the Minister of . WORKS AND
‘'HOUSING AND SUPPLY - AND
REHABILITATION be pleased to
:state:

(a) whether his ministry pro-
poses to give any assistance to
State Govermments for constructing
housing estates for industrial work.
-ers; and

(b) if so, the details thereof?

THE MINISTER OF WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) and (b). With
the exception of Subsidised Hous-
ing Scheme for Plantation Work-
ers, all the social housing schemes
introduced by this Ministry are
in the State Sector and are being
implemented by the Staté Govern-
ments/Urtiotr  Tetritotles  Adminis-

tration. From 1st April 1969, the

Central ‘finanidlil wssistanice for all

‘State Sector plan Schemes including’

VLY. 18, 377
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%thmwilp
I:hnep ;henqu
grants’

Econémically Weaker Sections of
community provides for construc-
tion of accommodation for indus-
trial workers on subsidised rent
Like other members of the public,
industrial workers canp also avail
themselves of the benefits of Low
Income Group and Middle Income
Group Housing Scthemes. Apart
from plan schemes, Housing and
Urbap Development  Corporation
gives financial assistance to Corpo-
rate employers in the public and
private sectors - for construction of
rental housing for their employees
including industrial workers.

Dissatisfaction -among Refugees in
Mana Camp

3862, SHRI SAUGATA ROY: Will

the Minister of WORKS AND
HOUSING AND SUFPLY AND
REHABILITATION be pleased to
state:

(a) whether  Government  are
aware of the dissatisfaction among
the refugee inhabitants in Mana
Camp in M.P,; and

(b) if so, the steps being taken
to mitigate their difficulties and
ensure proper rehabilitation for
them?

THE MINISTER OF WORKS AND
HOUSING .AND SUPPLY AND RE=-'
HABILITATION (SHRI SIKANDAR
BAKHAT): (a) So far as Govern-
ment are aware, there is no digsatis-
faction among the migrants staying
in Mana Camp in Mwdhya Pradesh.

(b) Does not arise,
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Compietion of Beven Major Irrigation
‘Projocty in Karala :
3863, SHRI ~VAYALAR RAVE:

Will the Minister- of AGRICULTURE
AND IRRIGATION be pleased to
’atate

(n) whether Kerala will be spelf-
sufficlent in rice if the seven major
irrigation projects are completed;

(b) what are the reasons for the
delny in completing the projects; and

(c) the steps taken to expedite
and complete the projects?

THE MINISTER OF AGRICUL-
"TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Supply of rice to Kerala during 1975
and 1976 was 510 lakh tonnes and
8.08 lakh tonnes respectively, and
that during January tp May, 1077 was
582 lakh tonnes. It h®s been
assessed that completion of the
seven major projects will increase
the rice production in the State by
ubout 4.0 lakh tonmes annually.
This will not therefore make the
State self-sufficlent in rice,

(b) The delay in the early com-
pletion of these projects has been
mainly due to the inadequecy of
funds, resulting in increage in pro-
ject costs. In case of Periyar pro-
ject there was considerable change
in scope.

(¢y The State Government are
providing larger outlays for the
irrigation sector simce the beginning
of the Fifth Five Year Plan. As
against the outlay of Rs. 27 crores
during the Fourth Plan, the outlay
tentatively proposed in the Fifth
Plan is about Rs. 81 crores. AR
advance Plan assistance of Rs, 3.10
crores and Rs, 2.50 crores was pro-
.Vided by the Centre during 1075-76
and 1976-T7 respectively to acceler-
ale .the . progress - on. some ot
Shese o' going sejor. prajests.
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Kosi Canal Sﬂln

3864. SHRI P. V. NARASIMHA RAQ:
Will the minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government are aware’
that large scale silting has taken place
throughout the Kosi Canal system and .
that lands have been rendered infertile
and unfit for cultivation in the Purnea
District of Bihar;

(b) was the problem anticipated and
technically investigated at the limo of
designing and constructing the Canals;

(c) if so, the precautions, if any
were taken, and why were they even-
tuslly found inadequale in meeting the
problem;

(d) what are the steps now con-
templated to remedy the situation; ang

(e) will Government take effective:
steps on a high priority basis, to pre-
vent the menace before extending the
canals to the adjacenv districts?

THE MINISTER OF AGRICULTURE®
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a), Some diffi-
culties are being experienced on the
Fastern Kosi Canal system on account
of the hewvy silt content of the Kosi.
waters,

The State Government have inform-
ed that they have not received any
report that the canal system has be--
come ineffective and the lands have
been rendered infertile and unfit for
cultivation in the Purnea distriet on:
thig account. On the other band, there-
is cansiderable demand for isrigation
water in the district in the Khaerlf'
sepson.

(c) and (d). Provision was made in
the project for construction of divide
walls, underslpices silt excluder tun-
rels and #ilt ejector in the Easterr
Kosei Cana) for elimination .of silf
from the water that eventually flows
down in the canal. Subssguantly the
upstream. left guide bund of the barr-
age has also (een remodeiied an Che-
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“basis of model experiments for nore
- effective exclusion of silt. Modified
‘aperations of barrage and the canals
“have also been drawn up for reducing
‘the problem of silting.

In recent years, the side glopes of
*the main canal have becn pitched with
boulders for improving the capacity
for carrying silt and this has rendered
tangible beneficial effect. Ag a rTesult
of improvements undertaken, the sill
-deposits in the canals have now reduc.
~ed in the recent years.

(e) The Government of Bihar have
stated that there is no programme at
present to extend Iirrigation facilities

“to any other district from the Eastern
Kosi Canal gystem.

Duulnpmtoruﬂmlhnlnm
ward States

3865, SHRI S. KUNDU: Wil the
Minister of AGRICULTURE AND
IRRIGATION obe pleased {o state:

(a) whether Government have any
schemes to develop agriculture in the
backward States for the small and
medium peasants;

(b) if go, broad ouflines of it; and

(c) how many of such schemes have
been sanctioned for the States like
“Orissa, Assam, Puniab, Maharashtra
ang Bihar?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA); (a) The Govern-
ment of India have iniilated Central
Sector Schemes of Small Farmers
Development Agency '(SFDA) &nd
Drought * Prone Areas Programme
(DPAP) which sre extending benefits
‘to weaker sectiong llke small/marginal
Tarmers ang agricultural labourers in
the sélected agreas, Under a Cenfrally
sponsored Scheme, Pilot Projects for
Intergated Dry Land  Agricultuvral
Development have also been taken up
in different States. There are na
special programmes exclusively for
‘medium peasants. . .

JULY 18, 1977
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(b) Detally of thess schemes are
available in the reports for 1978-77 ot
the Departments of Agriculture gnd
Rural t which had been
Mmmrabhotlhe}!m

(¢) The following is the numbr 3
gjeﬂl under implementation in five'
tes:—

State No. of Projects
SFDA DPAP
and
Pilot
Projects
1 Orissa . 7 2 1
2 Assam
3 Punjsb - 4
4 Maharashtra 13 6 2
% Bihar . 23 4 1

Shortage of Raw Jute

38668. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state;

(a) whether Government's atten-
tion has been drawn to the acute
shortage of raw jute in the country:

(b) if so, the reasons thereof; .

(e) whether it i3 due to lack of the
production of raw Jute in the country;
and :

(d) if so, the Betion thereon?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA); (a) Yes, Sir.

(b) and (c). The shortage in the
availability of raw jute is due to low
production of raw jute during the last
two years and also due to increased
mill consumption during these years
which resulted in lesser carry-over of
raw jute stocks.

(d) Besides the implmuﬂou of
the Centrally :Sponsored Scheme of
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Inteullw Jute Distriet Programma in
‘the important

States costing Ps. 143 lakhs In 1977-78.
‘Government of India have lounched a
‘sepcial programme to cover an area
of 1,00,500 hectares in the States of
West Bengal, Assam, Andra Pradesh
and Orissa under foliar spray of uvea/
top dressing with nitroganous ferti-
‘lizers at a fotal cost of Rs. 46.00 lakhs
for maximising raw jute production
during the current season. In order
‘to cope up with the problem of short-
age and to ensure betier distribution
of the available supply of raw Jjute,
regulatory orders have been isgsued
restricting the holding of stocks of
raw jute by the mills up to a maximum
of their four weeks' consumption.

Maximum prices have also been fix-
‘od for different categnries of raw jute
for disciplining its price which had
shot up to a very high level during the
lean season.

Fish Production in Territorial Waters

3887. SHRIP. RAJAGOPAL NAIDU:
Will the Minister of AGRICUL-
zunuzwm IRRIGATION be pleased
‘to# :

. (n) whether we are fishing beyond
‘territorial waters; and

* (b) if so, the production of fish in
these waters during 1976-777

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
BINGH BARNALA): (a) Yes, Sir, to
& Hmited extent.

* (b) No separate statistics are main-
tained gbout the quanfum of fishing
beyond territorial waters,

Assistance for use of Hindl as Medlam
of Instruction

MWJP.WMOP.&LNMDU
Will the Minister of EDUCATION,
mcm.mmm -CULTURE
hmammm

jute /mesta-growing
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ment are giving grant to various States

"to use Hindi as a madium of instruction

at all levels of education; ltsn,tln
details thereof? -

THE MINISTER OF EDUCATION,
SOCTAL WELFARE AND CULTURE

.(DR. PRATAP CHANDRA CHUN-
- DER): No grants are being

released
by the Ministry of Education and Social
Welfare to State Governments to facili.

In so far as higher education is con-
cerned, there is a Scheme of glving
grants-in-aid to States for bringing cuj
University level books and reference
literature with a view to ZIacilitate

the fitth plan also, In so far .as Hindi
States of Bihar, Haryana,

'Madhya Pradesh, Rajathan.ang Uttar

Pradesh are concerned, granis totalling
Rs. 240.50 lakhs, have been released till
1976-77 for the implementation of the
above-mentioned schemes, The
detalls of the grants releassd are:—

Rs.

in Iakhs

Bthee . . . . . £3-00
Harvana . " . . 2750
Madhya . Pradesh . ' . 7100
Rajasthan . = . N 4o 00
Uttar  Pradesh . . . §8:00
249" 50

Financial Amdstance for Propagation
of Hindi Abroad

3669. SHRI P. RAJAGOPAL NAIDU:

Will the Minister of EDUCATION,

BOCIAL WELFARE AND CULTURE

be plsassd to siate:

(a) whether the Government sare

giving financial asmstance for the pro.
pagetion of Hindi abroad; and
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(b) if 2o, the countries {o Which the
assistance was given durlog 1976771

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CBAFDM CHUNDER):

(a) ané (b). The Ministry of Educa-
tion and Social Welfare has taken the
following steps for “propagation of
Hindj abroad:—

(1) Pravigion of .scholarships to
foreign nationals for study of
Hindi at Kendriya Hindi
Sansthan.

(2) Supply of Hindl books to the
 Indian missiong abroad for
setting up Hindi libraries.

(3) Bupply of Hindi typewrlters,
magnetic tapes, recorded
material ete. to our missions
abroad at Prague, Suva
(Fiji) Port of BSpain (Tri-
nidad), Rengoon, Colombo,
Georgetown (Guyana), Nai-
robi, Bankok, Kuala Lum-
pur, Port Louls (Mauritius),
Kathmandu and Surinam.

(4) Payment of Honorarium to
two, part-time Hindi ta.ehcn
in 8¢i Lanka,

(5) Providing fundg for depuling
Hindi lecturers in three Carib-
bean countries namely, Suri-
nam, Trinidad and Guyana.

Indian Council for Cultura] Relationg
has also deputed Professors of Hindi
‘(one each) to the University of Bucha-
rest (Rumania), University of Zagreb
(Yugoslovia), University of BSofia
(Bulgaria) and the Humboldt Univer-
sity (Berlin, GDR) unde- the bilateral
cultural exchange programmes. .

The countries assisted under the
above programmes in 1976-77 are:-—

1 Thailand

4 Mmurinus
2 Kenyn 5 Guyana
3 Nepal 6 Py -

SOy in 1
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7 Yugoslavia 16 Sri Laoks
8 USA. 17 Afghgnistan -
9 Fedrﬂkeplll:lic 18 Japan -
Malaynia
30 Canads »
20 Swurinam
11 U. K. . )
' 21 Trinidad
22 Rumanis *
I3 Buma German
14 Bulgaria - mocratic Repub]jc

15 South Korea 24 Czechealovakia

National Test House

3870. SHRI P. RAJAGOPAL NAIl-
DU; Will the Minister of WQRKS AND-
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to piate:

(a) whether there is National Test
House i the country; and

(b) if so, its functions?

THE MINISTER OF WORKS AND:
HOUBING AND SUPPLY AND RE..
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir. There ia &
National Tut House st Cagleupta with

() The Natiomal Test House per-
forres the following funetioms:—



() Festing for safety under the
Indian Mines Act Indian Boiler

2. Carrying out ' developmental
work on the methods of test and
analysis.

8. Testing of materials for the In-
dian Standards Institution under
their Certification Marking Scheme
and rendering assistance to them in
formation of National Standards.

4, Rendering specialised advice to
Government Departments, Public
Bodies, Plan Projects and Industri-
es on various technical matters in
which the NTH Laboratories have
specialiseq knowledge,

5. Investigation of problems rele-
vant to manufacttff® ‘and engineer-
ing industries, for example,

" (i) Study of the behaviour of

engineering materials in service

with special reference to their pre-

mature failures in service.

(if) Evaluation of correct fa-
brication techniques for structures
like bridge and crane girders, Bol-
lgfs, Ofl refineries, Thermal Pow-
_ ér Statlons ete. -

(i81) Btudy of the oftect of ambi-
ent conditions on engineering ma-
tarfals electrical machinery in

(iv) Assessment of paints and

special reference to

6 training in specialis-
nmummw
Repariments;  Public

f ot P
wer Stations, Chemica! Plants Ports
and Agrodromes efe. for,

(1) assessing the soundness of
{fabrication of structures;

(i) ascertaining the airwor-
th.]neuutnmovlmmufﬂr.
tain types of aircrafts; and

(iif) periodic calibration of test-
ing machine,

9. Acting as arbitrator in disputes
arising out pf mattars connected with
the testing ang evaluation of mate-
rials and related subjects.

Production of Cash Crop

3872, SHRI C. X. CHANDRAPPAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleasad to stata:

(a) the total production of cash crop
in the country for the Years 1075, 1974
and upto May 1977;

(b) whether there is any deficlt in
the production of each cash crop in the
euunt_ry;

(c) if so, the extent thereof; and,

(dY the price at which these cash
cropg were sold back and details there-
ot :

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI' SURJIT
SINGH BARNALA): (a) Statement I
showing the all-India estimates of pro-
ductidn ‘of important oil sseds, cotton,
jute, mesta, sugarcane, potato and to-
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(b) and (c). The position in regard
to the surplus or deficit nature of these
commodities and particusarly in regard
to the extent of surplus or deficit, va-
riea from year to year depending on
the leve] of production, etc, Normally,
there is a surplus in the case of su.
garcane, tobacco, potato and castor.
In the case of edible cilseeds, deficit
in the current year is sought to be met
by imports by the State Trading

- JULY 18, 1M1 -
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vate trade. In the case of cotton, de-
ficit in the current year is estimated
‘at 10—12 lakh bales, In the case of
‘jute, during the period 1972-78 +to
1976-76, annual imports varied from 1
to 4 lakh bales,

(d) Statement II giving monthly
prices of important oflsecds, cotton
and jute for the period 1974 to June
1877 is laid on the Table of the House

Corporation of 6 lakh tonnes of oil [Placed in Library. See No, LT-741)
in addition to certain imports by pri- . "
Statement
Crops Unit 1974-75  1975-76  1976-77
Groundnut - . . * Lakh s1°1 69'9
tonnes
Castorseed . . LT - . Do. 2*1 15
Sesamum . . ) . . Do, 39 47
Rapeseed and Mustard - . . . Do, 22°5 19°4
Linseed - . . . . . Do. 57 6-2
Total five major oilscede « -+ Do, 85-3 1017
Cotton - Lakh bales 76 61-0
of 170
Kgs.
Jute bales of “'7 44°4 535
180 Kgs.
Mesta - . . . . . B Do. 13'6 14*7 17°4
Sugarcane (Gur)  » . . . . Lakh 1472 47°1
tonnes
Potato - * . ' ] . . Do. 62*3 74°3
Tobacco SIS ¢« 0+ = Do. 36 3's

Forest Fire Protection Unit, Kerala

3878. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pieased to state:

(a) whether Fire Control Program-
me Officer, New Zealand visited Kera.
la in 1976 and met Inspector Genaral
of Forests in New Delhi gnd recom-
mended an establishment of a model
forest fire protection unit in Kerala;

(b) if so, whether the Central Gov.
ernment have taken a fical decision
regarding this tra'ning centre and
facts thereof; and

(¢) if not, the reasons for the delay?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, The
Chief Fire Control Officer of New Zea-
land Forest Service met the Inspector
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Gmﬂ ﬂl’ !'nmﬁ ﬂudt-l his mission
in Jume, 1874, Subasequently hil re-
port was received.

(b) Under bilateral aid pnmmma
between India and New Zealand,
establishment of fire fighting training,
research and demonstration centres™
has been Included. The report of the
New Zealsnd Forest Fire Control
Appraisal Mission mounted in May,
1976 proposed that Fire Depot-cum-
Fire Control Training School be set up
at Peermade, Kerala. Egquipment to
fight fires like pumping sets, fire
engines as well as radios are also to
be provided. The details are pre-
sently being worked out in consults-
tion with New Zealand representa-
tives,

{c) Does not arise.

"Removal of sjum from Industrial
Citles

3874. SHRI AHSAN JAFRI: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be oleased to state;

(a) what projects have been statted
to remove slum areas from the indus-
trial cities in India and the details
them!;

(b) what s the total number of
slum dwellers in the industrial cities
in India; and

(c) by what {ime the Government
intends to solve these problems?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Slum Clearance/
Improvement Scheme is in the state
sector from 1st April, 1960 and the
State Governments are competent to
formulate and implemsnt
under the scheme depending on their
over all priorities. The scheme is ap-
plicitle to all cities ang is not com-
fined to any special category or cate-
gories of cities,
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(b) No precise estimate of the nume

.ber of alum dwellerg in the country

is available, A working group of the
Planning Commiasion hag estimated
in 1872, on the brsim of assessment o
growth of slums in some of the metro-
politan and major cities only, that bet-
ween 20 to 26 per cent of the popula=-
tion in cities might be living in slums.

(¢) No tume }imit can be indicated.
Fellowships to outstanding artists and
and writers

3875, SHRI S. KUNDU: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE bL: pleas-
ed to gtate:

(a) whether Government have any
scheme for awarding fellowships to
outstanding artists and writers;

(b) it so, the details of the program-~
me; and .

{c) how many artists and writers
have been given the fellowship during
the last three years?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) and (¢). The scheme covers tha
various creative flelds i.e, lterature,
arts, dance, iheatre, music, sculpture
and painting ctc. Two categories of
fellowships of the value of Rs. 1,000/~
per month and Rs. 500/- per month
are awarded; both tenable for five
years,

The scheme was introduced in 1975
76 when eleven fellowships—4 in the
category of Rs. 1,000/- and 7 in the
category of Rs. 500/- were awarded.

No awards have been mnde thereafter
n-the scheme is under revision,
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w&a:m $. KUNDU: Wil the .

Minisfer of WORKS AND HOUBING

AND: SUPFLY, AND:. REBABILITA-

TION: be pleased to ‘state:-

(a) whether there is any scheme to
construct small fials for middle class
and working class family and for the

working women and men at Delhi and

other places;
(b) if so, details thereof; and

(¢) whether any design in this con-
nection has been approved?

THE MINISTER OF WORKS AND
HOUSING AND REHABILITATION
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) and (h). There are
two State Sector plan schemes, known
a8 Low Income Group Housing Scheme
and Middle Tncome Group Housing
Scheme for persons belonging to low
and middle inceme groups. Under
these schemes, State Governments and
their designated agencies can build
houseg for allotment to eligible per.
sons on rental hasis or on outright
sale/hire-purchase bas:s. There are
also ‘specific nousing schemes for In-
dustrial workers, mine workers, plan-
tation workers, etc. The Housing end
Urban Development Corporation also
provides finance to Housing- Boards,
Local Bodies, etc.. for construction of
houses/flats for persong belonging to
these income groups. Cooperstive
housing societies also plan an import-
ant part {n providing housing for low
and middle income group familles,

Apart from this, there is a scheme
of the Ministry of Education, Bocial
Welfare and Culture (Depurtment of
Soctal Welfare) known as ‘Working
Women's Hostel Scheme'. Under this
Scheme, Central Government provides
financial assistaace in the form of
grant-in-ald to voluntary organisations
engaged in the fleld of women's wel-
fare for comstruction/expansion cf
hoetel bulldings for worklng women
with an Icorhe not exceeding Bs. 800/-

JULY 1I. 7
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;ﬂ mth- The Céntral assistence
not 1 gkcosd 75 per cent: of ther
total estimated . cust o construchon/.
emnlion. the remaming expenditure
being borne by the Etate Government
and/or v’ﬂluhtu:' oulnlltﬂéﬁ mr-
nad.,

Further, there are at present 9 hos-
tels in the General Fool ‘accommoda-
tion, for working, men and maq. )
six in Delhl, one in Bombay, one at
Bimla ang one at Caléutta. =~ One.
honte] with g4 suits s under cons.
truction at Calcuttu. During the .cur-
rent year, there is a proposal, not
yet sanctioned, tor the constraction of
one hostel with 72 su'tes in Bom

and one hostel with. about 176 sultes
in new Delhi.

(¢) No, Sir.
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Worlg Food Conference

3878. SHRI NTHAR LASEAR:
SHERI R. V. SWAMINATHAN:

Will the Minister of AGRICULTURR
AND IRRIGATION be pleased to
.m: & . . N

(a) whether India also attended
the World Food Conference held in
Manila in June, 1977;

(b) if so, how many countries par-
ticipateg and the decision arrived at;
and .. a A

(¢) whethet any agreement has
been. reached 1 Sncrease fo0d aid
from rich countries to the poor na-
tiong?

THE MINISTER' OF ~AGRICUL-
TURE AND IRRIGATION (SHRI
SURNT SINGH BARNALA): (s) The
Meeting' of Whrld Food Couricll ~wa3
held in-Manils ‘in June, 1971, 'Indts,
T, attenfiad the as an

Observef: pocfla 15, at prassit, * not

3 member of World Fooa Council
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(b)“afd {c). 33 Membercountries
participated In meeting. The recom-
mendations of the Councll meeting are
contained in the Manila Communique
copy [placed in Library. See No. LT-
-142/7T7} highlighting the 22-point pro-
gramme .to combat hunger and malnu«
trition in - the ' world, © The ' Manila
communiques contains following ifn-
portant recommendatlons of the World
Food Council relatng to increase
and improvemant of foog ajdi— .-

Traditional  donor countries and
other potential donorg do their utmost
to ensure that the minimum annual
level of 10 million tons of cereals as
food aid is reached in 1977/78 and
that those donor countries which have
not yet dome.so should make every
effort to ensure, as soon as possible,
forward planning of faod aid supplies.

Donor countrieg which provide food
aid on a credit basis should In.
crease the element of concessionality
in their aig and substantially enlarge
the proportion of food mig given on
a Egrant basis, emeclally to the de-
veloping countries ip serijus econo.
mic difficulties. Food ald to least de-
veloped eountries should be essential-
Iy on a grant basis.

All potential donors pledge support
to the International Emergency Re-
serve of 500,000 fone of cereals by the
end of 1077, on the basis of the moda-
lities agreeq ‘o in th, Commlittee of
Food Aid Policlag and Programmes,
and inform the, World Food Program~
me as soon as pissible of thelr contris
butions,

Axlotment o Lana o Groep Howsing
Soclety in South Delht

-3870. SHBI NIHAR LASKAR: Will
the Miniser ot WORKS AND HOUSING
AND :BUPFLY AND REHABILITA.
TION be pleased to state:. - . -

..(8) e total 1and avallsble in South

It ‘which is under {He possession of
the D. D. A up-fo-date;
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(b) how much land has been acquir-
ed in South Delhi during the period of
emergency and how much land was
available with D.DLA. before the emer-

gency;

(c) out of it how much was allotted
to the Group Housing Society and how
much of it wes utilised by the DDA
for preparation of Janta flats,

(d) how much land was sold to the

private persons or to the public; and

(e) whether Government have re-
allotted the land to those who were
earlier forced to leave?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR; SIKANDAR.
BAKHT): (a) to (e), Information is
being collected.

" Chairman, Nationa] Book Trusi

3881. DR. VASANT KUMAR PAN-
DIT:

PROF. P. G. MAVALANKAR:

Will the Ministey of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) who is at present the Chairman
of the National Book Trust and since
when;

(b) what was the \durauou of the
Chairmanship of Dr. 8. Gopal; and

(c) what reasons led to his exit?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUND.
DER): () Dr. D. N. Misra, Joint Edu-
cational Adviser in the Ministry of
Education and Social Welfare is acting

.gs Chairman,. National Bosk Trust
since the afternoon of 18th February,

JULY 18. 1977
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(b) The duration of the Chalrman-
ship of Dr. 8. Gopal was from 1st Janu-
ary, 1973 to 24th December, 1076, .

(c) After completing his first term
of three years (1st January, 1873 to
31st December, 1875) Dr. 8. Gopal
declined to accept a second term with-.
out assigning any specific reasons. but
continued to work, at Government’s re-
quest, until alternative arrangements
were made,

Gap between Actual Potential of
Irrigation and its use in Irrigation
Projects

3882. SHRI ANNASAHEB P, SHIN.
DBE: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) in how many major Irrigation

Projects in India there is a gap in
actual potential of irrigation and its
use; and

(b) what stepg are being taken to
overcome this or to have the maximum
utilisation of projects and how much
time? )

]

‘THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Utilisation of
irrigation potential created in a partl-
cular year is to be compared with the
potential created upto the previous
year. On this basis the gap in utilisa-
tion of created potential at p:uent is
about 1.3 million ha.

Potential created upto March 1976
is 22,5 milllon ha. Utilisation (engiei-
pated upto March 1077), is 21.3 million
he./Gep 13 million ha. Details of
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puuutln.l and utilisation under major projects which mainly contribute to the
lag are given helw

(Thousand hectares)

Potenmﬂ Likely
utilisation i

Lo

1976 1977
1. Kosi (Bihar) - . . * . . . 416 198 218
2. Chamba! (Madhya Pradesh & Rajasthan) . g b 449 356 93
3. Gandak (Bihar & Uttar Pradesh) - . . . + 731 400 331
. . . . . . 214 149 6s

4. Kakrapar (Gujarat)

§. Tungabhadra High Level Canal (Andhra and Karnataka) 128 43 85
6. Rajasthan Canal St. I (Rajasthan) . . . 393 310 83
7. Mahi Stage I (Gujarat) - . . . : 139 95 44
8, Ukai (Gujarat) L : . . 91 34 57
9. Ramganga (Uttar Pradesh) . . . d ' 332 330 6o

1036

(b) Land levelling, on an outlet

(b) Government of India had con-
command basis.

stituted a Committee of Ministers to

examine the factors responsible for . ~
under utilisation of created potential. (c) Realignment of field boun-
This Committee submitted their report daries  wherever necessary
in June 1973 The question of opti- (where possible consolidation
mising utlisation of irrigation potential of -holding should also be com-
has also received consideration of the bined).

Irrigation Commission and National d B ]
Commisson on Aricutureset up by (¥ EOTSTIn o & prozer 37
Government of India. Based on the distribution of water to Indi-
recommendations of these bodies, Gov- vidual flelds.

ernment of India initiated an integrat.
ed command are a development pro-
gramme and reauested the States to set

(e) Supply of all inputs and ser-
vices, including credit, and

up inter<disciplinary Command Area 1) St i t extensi .
Development Authorities to take care ® “x‘""“ B BRI S
nof this programme, cowltins of the
following main items:— ,(2) Selection and introduction of
suitable cropping patterns. -
(1) On-tarm development-— .
(3) Development of ground water to

(i) Development of field channels supplement surtace irrigation (comjunc-
and fleld drains within the tive use.under Minjor Irrigation Sec-

Command of each outlet, tor).



‘175 Written Anstbers

(4) Developmient maintenarice of
the main and intermediate dralnage
system (Irrigation Sector).

(5) Modernisation, maintenance and
efficient operation of the irrigation
system upto the outlet of one cuses
capacity. (Irrigation Sector).

As a result of the initiative taken by
Government of India, Department of
Agriculture, 36 Command Area De-
velopment Authorities have been set
up in 12 States covering 46 Irrigation
Projects including the projects men-
tioned under clause (a). This pro-
gramme hag not only been taken up
for projects where the lag between the
potential created and utilisation there-
of is wide, but also in projects where
efficiency of water use can be improv.
ed and thereby production can be opti-
mised.

‘There will always be some time lag
in full utilisation of irrigation poten-
tlal in Irrigation Projects. This has
been quite long in many projects. With
the introduction of command area de-
velopment programme which iz to en-
sure proper supply of water and other
inputs to the farmers, the time lag is
expected to be reduced.

Procyrement of Rain Damaged
Wheat

3883. SHRI ANNASHEB P. SINDE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) total procurement of Rabi grains
this year; and

(b) how much out of this is rain
damaged wheat and how long Govern-
ment propose io keep in store rain
demage wheat?

THE MINISTER\OF AGRICULTURE
A IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and. (b). As
per information available on 16th July,
1977, a total quantity of 50.36 lakhs
tonnes of wheat has been procured

JULY 18§, m

iduring khe current {Rebi lll}'hﬂn;
season out of which about 21.04 lakh
tonneg is  rain-affected. Government
are making all efforts to dispose of this
wheat as early as possible by supplying
it to the Roller flour Mills and
through the public distribution sys-
tem, after checking for quality,

Implementation of Barachauka Drain-
) age

3884. SHRI BAMAR GUHA: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the issue of early im-
plementation of the Barachauka Dari-
nage scheme of Contai sub-division,
West Bengal, which was sanctioned
by the concerned Planning body, was
raised in the House earlier;

(b) whether the former Irrigation
Minister, Dr. K. L. Rao, wrote to the
Government of West Bengal for setting
the early implementation of this scheme
sanctioned and replied to many con-
cerned question in the House;

(c) if so, whether atoken show of
implementation of the scheme was
made by the former Chief Minister of
West Bengal;

(d) if so, whether Government will
inform the House by having facts from
the Government of West Bengal, the
present stage of implementation of
the Scheme; and

(e) when the said Drainage Scheme
is likely to be completed?

THE MINISTER OF &GBICULTU,B!
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Bir.

(b) Yes, Sir.

(c) to (e), The State Government
informed that the scheme could not
be included inthe Fourthplan due to
paucity of funds. However, the
scheme was inaugurated by the thea
Chief Minister of West Eannl on
April, 1978, but pravision for the
scheme could only be made’ during the
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Fitth Five Year Plan withan outlay of
Ri-58.8 lakhs. ‘I'hixpmdlmduﬂu
1974-75, 1875-76, and 1976-77 hasg been
reported to be Rs. 4.00 lakhs, Rs. 7.00
lakhs and Rs. 21.5 lakhs respectively.
The _outlay proposed for 1077-78 is
Rs. 18 lakhs, It is understood that
owing to esclation in cost of material
aad labour _and provision of mare
bridges and cross drainage works, the
revised cost of the scheme would be
about Rs. 83.8 lakhs.

Rehabiiitation of East Pakistan
Refugees

3885. SHR] SAMAR GUHA: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) the number of the former East
Pakistan refugees who have been re-
habilitated during last three years;

(b) facts about and places of their
rehabilitation (i) number of refugees
rehabilitated in each place (ii) provi-
sions made for their economic rehabi-
litation and (iii{) cash dole provided to
them till they are economically re-
habilitated;

(c) whether any complaints have
been received from them and whether
any refugees deserted sites of rehabi-
litation; if so, facts thereabout;

(d) whether the refugees’ settled at
Balapura, District Kota, Rajasthan,
have been given uncultivable stoney
lands;

(e) whether they asked for good cul-
tivable land on two sides of the canal
there; and

(f) it so, whether the Government
will sympathetically consider their
appeal?,

_THE. MINISTER OF WORKS AND
HOUSING AND SUPPLY AND. RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). About 12,000
of‘ the - resettlement are given in the
attached statement. .
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The details of assistance being given
to. the imigrants .for resetilement in
agriculture and small frade aye avail-
able in appendices VI to VIIL on pages
102 to 107 of {he Annual Beport. of the
Ministry of Supply and Rehabilita-
tion, (Department of Rehabilitation)
for 1976-77.

. (e) 'There have been stray complaints
which were attepded to. As per avail-
able information, . about 950 families
have deserted the settlement sites
during the last three years.

(d) No, 8ir,
(e} and (). Do not arise,

Statement

No, of
families
SI. Nr. State rehabili-
ptelclin
sgriculture

and

small

trade

during -

the last

three

Years

viz
1974-75 to

1976-77

(Families)

1 Assam . . . 1,565
2 Andhra Pradesh . §20
3 Bihar . . . 345
4 Kamnataka . . . 82
5 Maharashtra . . . 1,291
6 Madhya Pradesh . 2,339
7 Meghalaya . . . 174
8 Rosjasthan : . . 417
9 Tripura v 628
10 Uttar Pradesh " 1,102
11 Dandakarsnys Project . 3,276
12 Andamsan and Nicober Cey
, oy 8.
13 nﬁadin indu- 204

tti-l emplcyment
_ TorAL -

12,032
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Setting up “House for Homeloss” In
big cities =

3886, SHRI SAMAR GUHA: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether thousands of beggars
are found roaming and taking shelter
on footpath as their improvised re-
sidences, in the large citles like
Calcutta, Bombay, Madras, Patna,
Lucknow, etc;

(b) if so, whether the Government
consider it desirable to set up “House
for Homeless" in each big city;

(e) whether in collaboration with
the Ministry of Home Affairs, measu-
res are proposed to be taken for com-
pulsory sheltering of the homeless
beggars, vagrants and landless agri-
culturists hockeing 1o cities from
rural areas; and

(d) whether integrated schemes for
compulsory housing and employment
for the homeless beggars and vagrants
are proposed to be drawn out for deal-
ing with beggars' problem?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
" HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes. Sir.

(b) It would be desirable to do so.

(¢) and (d). No such proposal for
compulsory sheltering of homeless in
the cities is under consideration of this
Ministry.

Rules regarding height of buildings
in big cities

3887. SHRI G. Y. KRISHNAN: Wil
the Minister of WORKS AD HOUS-
ING AND SUPPLY AND REHABILI.
TATION be pleased to state:

(i) whether Government have adop-
ted certain rules and regulations re.

JULY 18, 1977
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garding helght of the buildings being
constructed In blg cities; and

(b) if so, details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) In Chapter III on “Gen-
eral Building requirements” in Part V,
the National Building Code has inter
alia given some recommendations re-
lating to height of buildings. The
rules and regulations regarding heights
of buildings being constructed in big
cities are governed by the local bye.
laws prescribed by the State Govern-
ments and local bodies. In regard to
Delhi height restrictions in respect of
institutional and residential buildings
for all areas in Delhi have beer noti-
fled under the Master Plan regulations,

(b) Details regarding height restric-
tions, if any in the bhig cities in India,
other than in Delhi, are not readily
available.

For institutional buildings in Delhi,
the height restriction is 24.4 metres (80
feet) where lifts and other necessary
services are provided and 13.72 meters
(45 feet) if such services are not
adequately provided, For residential
buildings, the maximum height allowed
is 36.58 meters (120 feet) for Govern-
ment point block buildings where over-
head, water-reservolrs as well as lifts
and other services are provided. In
other cases, the maximum height al-
lowed is 24.4 meters (R0 feet) where
lifts and other services are provided
and 13.72 meters (45 feet) where these

services are not provided. .

Cooperative credit soclety

3888. SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the number of Cooperative credit
Societies (Primary) functioning at
present in different States; '

(b) the number of such socleties
which have been running at loss dur-
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(c) the number of such societles
wound up during the same period?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION ' (SHRI
SURJIT SINGH BARNALA): (a) to
(e). A statement is laid on the Table
of the Sabha ([Placed in Library. See
No. LT-748/77.]
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Construction of type II flats in D.I.Z.
area, New Delhi

3800. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state:

{a) the tots]l number of type III new
flats likely to be constructed during
the year 1977 in the D. L. Z. area of
New Delhi;

(b) the number of flats in the Ger-
eral Pool and other pools, if any; and

(c) when the flats are lkely to be
handed over to the Directorate of Esta-
tes for allotment?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 140 Type III quarters
are under construction in DIZ area of
New Delhj at present.

(b) Out of the above 140 Type IIl
guarters under construction, §8 are for
General Pool and 42 are for Lok Sabha/
Rajya Sabha Secretariat Pools.

(¢) The 140 guarters under construc-
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Fedder Scarcity

3891. SHRI D. D. DESAI: Will the
‘Minister of AGRICULTURE AND
.IRRIGATION be pleased to state:

(a) names of the arid .and semi-
‘arid districts in the country which have
"the highest population of cattle and
.facts thereof;

(b) whether fodder scarcities have
been recurring in those districts re-
quiring repeated migration of cattle
.10 other States and areas;

y¢) if so, the steps taken by Govern-
‘ment in meeting this situation; and

(d)- whether voluntary agencies like
‘Sadguru Seva Sangh have successfully
grown special type of grass to meet the
fodder: scarcity and if so. nature of
help Government intends to give them
to propagate the new grass variety?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Among the
arid and semi-arid districts in the coun-
try, Jodhpur and Mehboobnagar res-
pectively have the highest number of
cattle. 'The number of animals in
these two districts is 4.74 and 11.58
lakhs respectively.

(b) Fodder scarcity is mostly felt in
the drought prone areas in the arid
and semi-arid region. In drought
affected years cattle migrate to neigh-
bouring districts or States where fod-
der is available.

~ (c¢) Fodder and pasture development
is given due weightage in the Drought
Prone Areas Programme. Apart from
raising the productivity of the exist-
ing grazing lands, development of dry
pasture is being taken up under the
programme, In the 6 districts covered
under World Bank assistance, about
80,000 hects. of Government .lands are
proposed to be enclosed and developed
to demonstrate the benefits of grow-
ing grass as a crop. In districts where
privately owned permanent tallow
lands .are available, about 10,000 hects.
of such lands are proposed to be
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‘brought undeér pasture, m-ﬁu

technicsl assistance is provided to
land owmers willing to improve their
land under pasture.. To imcrease the
production of pasture-seeds, seed pro-
duction farms for dryland grass species
are being financed in the States of
Rajasthan, Andhra Pradesh, Karnataka
and Maharashtra. Fodder demonstra-
tions are also being laid out on cattle
breeders land.

(d) The Sadguru Seva Sangh Trust
Limited hasibeen associated with grow-
ing/encouraging fodder prodiction by
cultivators in Gujarat. Cultivation  of
green fodder on government waste
lands and on flelds of private cultiva-
tors is being taken up. A fodder tree
named Kubabul (Leucaena leucoce-
phala) which is very drought resistance
is being' introduced on a extensive
scale in the drought prone areas. Fod-
der production is one of the com-
ponents of the integrated programme
on cross breeding which is being taken
up in collaboration with the Bhartiya
Agro-Industries Foundation which is a
voluntary agency like Sadguru Seva
Sangh.

Research on Kubabul, particularly
for the development of low mimosine
type is under way at the Indian Grass-
land & Fodder Research Institute
Jhansl. - Seeds of Kubabul are also
being produced in a large scale for dis-
tribution to various agencies for pro-
pagation of the fodder tree.

Newuﬂ_hsdmﬂnn

3892, SHRI D. D. DESAI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether new strains of cotton
have been released during 1977; and

(b) 12 50, the facts thereof?,

THE MINISTER OF AGRICUL-
TURE AND TRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and. -
(b). No new varlety of Cotton has
bedn relemsed during 1877. ‘However,
a short stapled varlety LD-1338 (for
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m.b) and four medium stapled
varictes BB C (B-mun}, r-au
(a ulem..%
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Production of Rice. Paddy and Wheat

[N

3893. SHRI K. PRADHANIL: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:
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(a) the production of rice, paddy and
wheat in the. State of Orissa during.
the last three years, year-wise;

(b) the annual requirement for these
ltemsinthesuuotmmdunume
mmd,md

. (e) the per capita disbursement of -
“oodgrains, item-wise to the weaker
ge tions in Orissa during the years-
!rnm 1974 onwu-dl. mrwlm
THE mm"lsnn oF Aemcur.m
AND IRRIG.ATION (SHRI smurr
SINGH BARN: LA):

(Production in thousand tonnes):,

(a) Year
1373-74 . . . :
97475 ¢
197576 ¢+ v+ e

Rice Paddy er

. * 4404’4 . NA. 828
* 3166'0  4B62°5 859

* v 4531°B 6972°6 977

(b) and (c). Information is being
collected from the State Government
andwulbeludoathe'rableotthe
Buhhn

Setling np of Universily in Goa

3894, SHRI EDUARDQ FALEIRO:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased o state:

(a) steps Government have taken
towards setting up a University in
Goa; and

(b) the salient features of the said
University? -

m MI_NISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) .and (b). In January 1974, the
Central Government approved in princi-
ple the proposal of the Govt. of Goa,
Daman & Diu for establishment by
itofa 'Univeﬁlty in Goa and suggested
to that Government to set up an Ad.
visory Plarning Board for formulating
lines ‘on whigh the University should be

developed, keeping in view the special
requirements of the territory. It was
also suggested that the draft Bill for
the University may be cleared with
the Central Government.

In July, 1075, the Govt, of Goa.
Daman & Diu sent a draft Bill for ap-
proval. It was suggested to that Govt.
to redraft the same in the light of the
recommendations made by the
Gajendragadkar Committee on Gov-
ernance of Universities and the matter
is pending with that Government.

Provision of Third Electrio Fan in
Type II Quarters

3895. SHRI K. MALLANNA:
SHRI K. PRADHANIE:

Will the Minister of WORKS AND
HOUBING AND SUPPLY AND RE«

. HABILITATION be pleased to state:

(a) whether some Central Govern--
ment employces are living iIn below’
Type quarters according fo their
salaries;
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(h)ﬂn,ﬂnnumbero!sueb&n-_

‘tral Government employees;

(c) whether only two electric fans
have been provided in type II quarters
and employees are experiencing diff-
-culties; and

(d) if so, whether Government will
take some lenient view for the Govern-
ment employees living in type II quar-
ters to provide Third electric fan in
view of the emoluments they are draw-
ing at present?

THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) There are 2811 such Central
‘Government employees.

(c) Yes, Sir. As per the approved
yard stick only two electric fang are
provided in type II quarters. Some
allottees of newly constructed quarters
have represented for provision of third
fan, )

(d) At the moment there is no
proposal to provide a third electric fan.

‘Effect of use of Agricultural, Machinery
on Roural un-employment

3896, SHRI K. MALLANNA: Will the
Minister of AGRICULTURE AND IRRI-
GATION be pleased to state:

(a) whether any study has been
made or is proposed on the relation-
ship heiween the use of agricultural
machinery and its effect on the un-
«employnient of agricultural labour; and

{b) if so, the facts thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (8HRI SURJIT
SINGH BARNALA): (a) and (b). A
statement is laid on the table of the
Lok Sabha. [Placed in Library. See
No. LT-147/77].

JULY 18, :m
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3897. SHRI K. MALLANNA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Government have issued
any directions to State Governments to
stop the auctioning of contracts for
India-made foreign liquor shops;- and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DRJ/PRATAP CHANDRA CHUNDER):
(a) No, Sir. Government have, how-
ever, moved the State Governments to
end the contract system of wvending
liguor in tribal areas.

(b) Doeg not arise. _

Allotment of land to group housing
socleties in South Delhi

3808. SHRI R. V. SWAMINATHAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased {o state:

(a) whether it has come to the notice
of the Government that boards have
been set up in certaln areas in South
Delhi showing the land reserved for
the allotmeni of Group Housing Society;

(b) if so, in how many areas these
boards have been set up; :

(¢) whether such boards have also
been set up in Masjidh Moth, R. K.
Puram and various other places;

(d) out of it, how much land has
been allotted to the Group Housing
Societies; and

(e) whether these boards are only
for showing snd not for giving land
to the Societies who ask for it?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (e).: Ingmauon is
being collected,
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3899, SHRI R. V. SWAMINATHAN:
Will the Minister of AGRICULTURE
AND . JRRIGATION be pleased to
state:

. (a) whether Government are con-
gidering to utilise and increase the
income from the forests;

(b) f so, whether Union Govern-
ment nave asked the Stats Govern-
ments to prepare schemes and deve-
lop more ang more land for agricul-
tural purpose from the forest land;

(¢) whether any such scheme was
prepared earlier a'so; and if so, how
much such land in the States was
developed as agricultural land; and.

(d) nature of assistance likely to
be given to the State Governments?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir. Efforts have been made to
fully utilise the forests by oOpening
up inaccessible forest areas through
creating necessary communication
networks and by finding new uses
for species gparingly used or not used
in wooq based industries. To raise
the income from forests various sche-
mes are being implemented under
the Fifth Five Year Plan to increase
the productivity of existing forests
by using more efficient exploitation
methods {o reduce wastage in harvest-
ing and conversions Large scale plan-
tations of oquick growing/economic
specles are being raised in suitable
areas which are of low value, under
stocked, degraded or blank. Forest
Development Corporations have been
set up to ensble institutional finance
being - utilised for development of

(b) No, 8ir. Since forest area is in-
adequate to meet the present and
future demands  diversion of forest

areg to agriculture is not the policy
of the Government.

(¢) No such scheme was prepared.
However, a ‘Small Committee was sel
up in Department of Agriculture to
consider the propowal for leasing oul
blank areas in the forests to farmers
under an agreement to cultivate half
the ares and plant the remaining half
with the tree species on the condi-
tion that they should be nurtured
and protected by the farmers but the
land would be property of the forest
department ang failure to look after
the trees would result in cancellation
of leases., The information so far re-
ceived from the States reveals that
either there are no such blank areas
in the forests or they were being utl-
lised for afforestations or for growing
fodder grass.

(d) The question does not arise.

Applications Pending For House Buiid-
ing Advance

3900. SHRI SHIV SAMPATI RAM:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the number of applications pend-
ing with the Ministry of Works and
Housing for sanction of house building
advance to Government employees;

(b) since hen these
are pending;

application

(c) the time generally taken by the
Ministry in disposing of the applica-
tions after they are forwarded to the
Ministry for sanction of advance; and

(d) the steps taken or proposed to
be taken to reduce delay and ensure
quick disposal?

THE MINISTER OF WORKS AND
HOUSING AND SUFPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). As on Ist
July, 1877, 5770 applications were
pending. These applications pertain
to the period November, 1076, om~
wards,
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(c) Once an application is taken in
hand it is disposed of within a day or
two; but all applicstions have a wait-
ing time before they can be taken in
hand, This is because the number of
applications receiveq and the amount
involved therein, atleast during 1975-
78 and 1976-77, was far more than
what could be accommodated with
the budget provision of the years in
question. The result was that a large
number of applications had to pend
for sanction during the next follow-
ing year. The year 1976-77, thus,
began with a back log ang the same
thing happened in 1977-78. Thus, the
waiting time increased from 3 to 4
rfionths in 1976-77 to 7 to B months
in 1977-78.

(d) The following steps have been
or are proposed to be taken to reduce
delay and ensure quick disposal:—

(1) The budget provision of Rs.

10 croreg in 1976-77 was revised
to Rs. 15 crores towards the end
of the year and during 1977-78,

this has been raised to Rs. 20 crores.
This might reduce, if not eliminate,
the arrears to be carried forward to
the next following year.

(2) Steps are being taken to
strengthen the department ang its
disposal capacity,

(3) Powers to sanction advance
for purchase of land have been
delegated to the Heads of Depart-
ments.

(4) For purchase of flats from
public housing agencies, where pay-
ment has to be made within a fixed
time, out of turn sanction is being
given. The question of delegating
the power to sanction such advance
for purchase of ready build flats
from public bodies is also under
consideration, .

{5) A strict watch s kept on the
day tc day disposal of cases.

| JULY 18, 1977

Clearance -of Jhuggis . of Mssdir
Dluzmwlhﬂi .

2901, smu SHIV SAMPATI
Will ‘the Minister of WORKS
HOUSING AND ' SUPPLY AND‘RI- )
HABILITATION be pleased to state:

(a) whether a large number of
jhuggis were cleared during the per-
iod of emergency from sector ‘D’ at
Mandir Marg, New Delhi;

(b) whether the area so got vaca~-
ted has since been leyelled, cleaned
and developed;

(c) if not the reasons for not taking
action in this regard as it gives g very
ugly look and becomes mosquito bre-
eding centre in rains; and

(d) whether Government would in-
struct the N. D. M. C. officials to jook
into this immediately and take action
against the guilty officers who have
not taken steps to clean the area in
the past?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). The informa-
tion is being collected and will be
laid on the Table of the Sabha.

Change in Pattern of the l'\lndhp
hgofD.D.A. ’

3802, SHRI RAMANAND TIWARY:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to stats:

(a) whether Government oropose

~ to change the ;mttern of the function+

ing of D.D.A.; and
(b) if so, the dehlll thereof?

THE MINISTER OF WORKS
HOUSING AND SUPPLY AND RE-
HABIILITATION (S8HRI SW
BAKHT): (a) Yes, Sir,

(b) Government gre keen M
Dnjsfnmﬂomlnllhﬂﬁdquﬁ
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would make it @ service-oriented

and not & profit-oriented institution

and that in all its' programmes, ‘it
should ‘endeavour to serve social pur-
pose. Government are also keen that

e multiplicity of authorities dealing
n land in Delhi should be reduced
and the proposals, when evolved,
might cover the functioning of D.D.A.
also.

. 35t5 Tt G
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3004. SHRI PURNA SINHA: Will
the Minister of AGRICULTURE AND
{RRIGATION be pleased to state:

(a) whether Central Government
are aware that large chunks of soil
in villages and under cultivation of
rice are being eroded over the years
by the waters of the Brahmaputra
river which  swrrounds the world's
jargest river. Island Majull in Sivsa-
gar district of Assam;

(b) whether the whole of Ahatguri
Mauza, two religious satras of the
Vaishnav cult have been completely
eroded by the river; and -

(e) if so, steps-Government propose
to take to save the 8 agri-
cultural lands and the institutions
jointly with the Government of
Assam or alone? :
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(b) and (¢) It hag been reported
by the Assam Government that very
large areas of Ahatguri Mauza has
been eroded since 1870, The erosion
extending over a stretch of approxi-
medely 40 kms. of the bank in this
Mauza necessitating shifting of three
Satras, namely, Kamlabari, Auniati
and Bengenati. State Government
have also reported that protection
works will not be economically via-
hle.

w
%

Allotmeny of A Plot to Assamese
Community Living in Delhi

3805. SHRI PURNA SINHA: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) if a memorandum was submit-
teq by the Assamese community liv-
ing in Delhi and New Delhi for a
plot of land to establish a Centre in
the Capital to cultivate the teachings
of the great social reformer of Assam
Shri Shanker Deva patronised by
the late Rashtrapati Shri Fakhruddin
Ali Ahmed; and

(b) if so, whether Government in-
tend to allot a plot of at least one
acre near about the Assam House,
New Delhi so that the Centre may be
started without any further delay?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No such memorandum
has been received.

(b) Does not arise.

‘Damage fo Btanding Crops Due to
Lack of Jrrigation jn Assam.

3008. BHRI PURNA SINHA: will
the  Ministar of AGRICULTURE
AND IRRIGATION be p?eased to
state:

(a) _whether every summer standing
AHU and JUTE ecrops in the
Brahmaputra Valley and'&.m-r}a Val-
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ley of Assam are damaged by the
overflowing waters of the Brahma-
puira, Barak and their tributaries;

(b) if 50, the estimated loss any
nually to these crops in these valleys;:

(c) steps Government propose to °
make irrigation of the maln chad-
nels of the river Brahmaputra and
Barak by mechanical process to
ensure quick drainage of waters by
these rivers;

(d) steps the Government propose
{o commission high.powered dred-
ger-steamers to deepen the channels
of these two rivers every winter;
and

(e) whether the Government pro-
pose to obtain aid from the World
Bank so that permanent flood con-
trol machinery is established to
save valuable agricultural land of
poor farmers of Assam State from the
perennial floods and soil erosion by
these two rivers?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The Brahmaputra, the
Barak and their tributaries cause da-
mage to crops by spillage at one
place or the other every year during
the monsoon period in Assam. Ac-
cording to the reports received from
the State Government, the gverage
annual flood damage to crops in
Assam is of the order of Ra. 7.4 crores.

(¢) and (d). Presumably the
Hon'ble Member is suggesting deep-
ening of the main channels of
Brahmaputra and .Barak rivers by
dpadging to Increase” their carrying
capacity and : thereby reduce or
prevent spillage. Buch a process is
not economically or technically feasi-
ble for huge rivers hh Brnhmpuh
and Barak.

(e) 'rhue !. no such promll at
present,

SRR NP
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Financial Assistance to Gujarat Hous-
ing Beard

3907. PROF. P, G. MAVALAN-
KAR: Wil] the Minister of WORKS
AND HOUSING AND SBUPPLY AND
REHABILITATION be plmui to
ctate:

() Whether Government have
given financial assistance and/or
grants to the Gujarat Housing Board
and the Ahmedabad Municipal Corpo-
ration for a building programme for
the low income group people and for
the Harijans and slum-dwellers,
during the years 1875, lﬂﬂ and 1977;
and

(b) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). All the social
housing schemes being implemented by
the Government of Gujarat are in the
state Sector. From the 1st April,
1869, the Centrsl financia] assistance
for all State Sector programmes, in-
cluding Housing, is released by the
Ministery of Finance in the shaps of
‘block loans' and ‘black grants' with-
out theiy being tieg to any particular
scheme or Head of Development. The
State Governments are free to ear-
mark funds for various State Sector
Schemes, including ‘Housing' accord-
ing to the priorities and requirements
to be determined by them.

The Government of Gujarat have
released the following amounts to
the Gujarat Housing Board for im-
plementation of Housing program-
me for Low Income Group people
(persons with monthly income from
Re 1/- to Rs. 600/-) as given below:—

Am~unt

(in lakhs)
(Rupees)

1974— ‘ . - R3 6o
19‘.' ‘7é ) . . 173' 111
. 453° 34
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10 per cent of the houses construc-
ted by the Gujarat Housing Board
for the Low Income Group, referred

““to above, are reserved for Scheduled

Castes/Scheduled Tribes.

The Government of Gujarat have
released to the Ahmedabad , Munici-
pal Corporation the following
amounts under the Slum Clearance
Scheme for Slum Dwellars:—

"Year (hiamm
(Rupees)
197475 . . .  SiB4
1975-76 . . . 30° 54
1976-77 . s . 40° 60

Apart from the releases made by
the Government of Gujarat, the
Housing and Urban Development
Corporation have sanctioned loans to
the Gujarat Housing Board and to the
Ahmedabad  Municipal Corporation
for building programme for Low in-
come Groups during 1975, 1876 and
1977 ag under:—

Yeurs Amcunt. [ ban (in lﬂ.h-g
———— — —— (Rutpees

Gujaret Ahmedabad
Heusirg Muricipal
Board

Corpora-
ticn
197§ ' 117:0% Nil
976 . . . 152°22 8210
1977 . . ' 166- 87 11427

B-uhooh holnn m
in Gujarat :
3008, PROF. P. G.. MAVALAN.
KAR: Will the Minister of EDUCA-
TION, . WELFARE AND
CULTUREheplenledtom

(a) whether there are Central

Central

_ Schodls running in Gujerat;
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(b) if so, the facts thereofy

(c) whether one or more of the
said schools are housed in open tents
and are working under various
handicaps; and

(d) " if o, the steps being taken to
improve the situation?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b) Yes, Sir. There
are nine Kendriya Vidyalayas (Cen-
tral Schools) in Gujarat situated at
Ahmedabad, Gandhi Nagar, Baroda,
Dhrangdhara, AFS Jamnagar, INS
Valsura, Rajkot, Surat and Vallabh
Vidyanagar.

(c) Yes, Sir.. Only in Kendriya
Vidyalayas (Central Schools) at
Ahmedabad and Dhrangdhara, Clas-
ses I to VII and classes I to
II, respectively, are being held in
tents as a temporary measure.

(d) As a resuM of persistent efforts
made by the Kendriya Vidyalaya
Sangathan, the Government of Guj-
arat has recently allotted a Hostel
building and six acres of land for
housing the Kendriyva Vidyalaya
(Central School) situated at Ahmeda-
bad. When full possession of the
building is given by the Government
ot; Gujarat, the classes wil] be shifted

ere,

As regards the Kendriya Vidya-
laya (Central School) at Dhrangd-
hara, construction of new schoo] buil-
ding has already been sanctioned and
the building is expected to be com-
pleted by June, 1978,

Facilities to Makiaby and Madarsas

3909. SHRI ° JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
‘SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Maktabs and
Madarsas enjoyed practically no

JULY 18, 1977
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facilities and encouragement from the
Government wince 1047;

(b) whether Government propose
to take immediste steps to encoursge
growth of these institutions and give
themthalrduepheeinthemtlmul
academic life;

(c) whether Government have any
plans in this regards; if so, details
thereof; and

(d) as on 16th August, 1947 how
many Maktabs and Madarsas were
there in this country, State-wise and
how many are there as on 24th
March 18771

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Maktabs and Madarsas
are within the purview of State Gov-
ermmenis and we have no information.

(b) and (e). Does not arise,

(d) The time and labour in collect-
ing the information would not be
commensurate with the advantage.

Institution amamu_mm

3910, SHRI JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the names of the non-Govern-
ment institutions which were given
an yearly grant of Rs, 50,000 or more
in the Union Territory of Delhi to-
gether with the names of the owners/
managers;

(b) what checks Government ex-
ercise over <these institutions - in
spending Government grants; -nd

(c) whether any complaints about
misuse of such funds have been re-
ceived by the Government and if so,
the particulars thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAF CHANDRA CHUN-
DER): (a) It s presumed the Hon'
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and the informastion is  furnished in
the list laid on the Table of the
Sabha. [Placed in Libriry. See No.
LT—744/77] which relste to the year
1976-71.

(b) The grants-in-aid to voluntary
institutions are regulated by Delhi
School Education Rules 1873 (Rules
62 to 92). Grant-in-pid is payable
only on items of expenditure duly
approved by a competent authority.
Institutions  recelving grants upto
Rs. 2 lakhs are audited by internal
audit partles. Istitutlons getting
more than Rs.2 lakhs per annum are
subjected to sudit by Accountant
General, Central Revenues.

() Two complaints regarding
misuse of the grant-in-aid—one in
case of Nehru Memorial Middle
School and the other in case of Jan
Kalyan Higher Secondary School,
Bhajanpura, Delhi, have been re-
celved by the Delhi Administration.
These institutions have been taken
over by the Administration. These
institutions have been taken over
by the Administration under Section
20 of the Delhi School Education
Act, 1973.
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Construction of a Permanent Offical
Residence of PM.

3913, SHR! MUKHTIAR SINGH
MALIK:
SHRI RAGHAVJI;
Will the Minister of WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION be pleased ¢o state:

(a) whether  Government have
~ taken any decision for the construc-

\
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tion of a permanent official residence
for the Prime Minister; and '

(b) the amount likely to be in-
curred to reconvert the Teen Murti
House as the Prime Minister's resi-
dence?

THE MINISTER OF HOUS
ING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR
BAKHT): (a) A proposal for the
construction of a permaneni residence
for Prime Minister was approved by
Government g few years back but be-
fore any concrete plans could be
worked out it was decided to keep
it in abeyance In August 1976 it
was at first decided to go ahead with
the proposal, but again this was kept
in abeyance,

(b) This has not so far been
worked out,
Adwmission to Preparatory Classes

3914. SHRI OM PRAKASH TYAGI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Education Ministry has
issued directions to all the Universities
in the country to admit students who
have passed the 10th class Examina-
tion (new pattern) of the Central Board
of Secondary Education, New Delhi, to
the Preparatory Classes; and

(b it not, the reasons théreof parti-
cularly when the Punjab University
Vice-Chancellor has issued such instrue-
tions to the Colleges of the University
as reported in the Tribune of 24th June
187727 E

THE MINISTER OP EDUCATION,
SOCIAL. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). The Central Board of
Secondary Education has already taken
up the question of recognitiom of the
10th class Examination under the
new pattern with various Boards :and
Universities fo enable students who
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pass this examingtion to seek admis-

sion ‘to class XI pr its equivalent of
the University/Board concerned. The
Boards of School Education, Punjab,
Haryana and Himachal Pradesh have
sliready recognised 10th class examina-
jon of the Central Board on reciprocal
basis and as such, students who have
passad this examination are eligible fo
admission to pre-university classes of
Punjab University.
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Flood control measures in regard
Amravati river :

3916. SHRI K. A. RAJAN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government are aware
of the urgency of floed control measures
in regard to Amravatl river in Coimba-
tore District; ' :

(b) whether concrete binding of the
Vaikals like Kallapuram Raju, Koma-
ralingam Raja; Sarkar Kannadiputtur
and Madathukulam Raja will help to
mitigate the menace of floods; and

{c) if s0, the steps taken or proposed
to be taken for flood control?,

‘THE MINISTER OF AGRICUL~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) .
and (b). The Government of Tamil
Nadu have reported that necessity of
flood control measures in Amravatl
river in Coimbatore District has not
arisen in the recent past. In fact, the
basin is reported to be suffering from
want of water. It has also been re.
ported that the channels Kallapuram,
Komaralingam, Kannadiputtur and
Madathukulam fed by thig river have
not suffered from the menace of floods.

(c) Does not arise.
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Scheme of farminad with Agritwitursl
Usiversity T

3918. SHRI 8, D. MUHDM
Will the Minister of AGRICULTURI'
AND IRRIGATION be pleased to state:

(a) main features of the scheme of
attaching adequate farmland to each
Agricultural University for supple.
menting the finances of the University;

(b) the number of states in which the
scheme has been implemented with
success; and

{c) whether Government have made
the scheme applicable to all Agricul-
tural Unlversities?

'THE MINISTER OF AGRICUL-
TURE AND I1RRIGATION (SHRI
SURJIT BSINGH BARNALA): (a)
There is no scheme of attaching farm
land to each Agricultural University
for supplementing finances of the Uni.
versity. As far as the Agricultural
University Development Project is con-
cerned, the requirement is for adequate
instructional farmland and research
farmland. Often, a part of the research
farms is used for nucleus seed produc-
tion also. Only in the case of the
following Universities large areas of
land have been transferred by the res-
pective State Governments for com.
mercial cultivation.

(1) Govind Ballabh Pant University
of Agriculture & Technology, Pant.
nagar: about 16,000 acres

(if) Mahatma Phule Krishi Vidya-
peeth, Rahurl (Disti: Ahmednagar)
MBES.: about 8,000 acres

(ili) Punjabrao Agricultural Uni.
versity, Krishnagar, Akola, (M.B.):
about' 8,000 acres '

The farming profits, however, have
been highly variable depending both
on the production level as well ag mar. -
ket price.. The -experience -of Govind
Ballabh Pant University of Agriculs
ture & Technology would indicate that
an agriculiturs) university - could not -
meet its recurring expenditure out of
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the earning of the farma attached to it.
The shortfalls will have to be met by
the State Governments from year to
year. )

(b) As indicated in part (a) there
is no formal scheme of agricultural
university farm lmplementation, Three
Agricultural Universities mentioned
above have, however, managed the
commercial farms attached to them
satistactorily. The University farms
in Maharashtra are still in the de-
velopment phase,

(c) The Indian Council of Agricul-
tural Research has been urging all
Agricultural  Universities adequate
land for “earn while you learn” pro-
jects and for nucleus seed production.

Scheme for timely ceporting om area
and production of principal crop

3620. SHRI S. D. SOMASUNDARAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the scheme for timely reporting
of estimates of area and production of
principal crops;

(b) the extent of coverage of the
scheme; and

(c) the reasons for non-implemen-
tation of the scheme, if any, in certain

areas?
THE MINISTER OF AGRICUL-
TURE AND IRRIGATION. (BHRI

SBURJIT SINGH BARNALA): (a)
to (c). The scheme aims at providing
timely and reliable estimates of area
and production of prinecipal crops.
Under the scheme, crop area enumera-
tion is undertaken on priority basis
in tune with the sowing time of dif-
ferent crops in a sample of 20 per cent
of the villages selected at random. The
scheme also emphasises supervision by
higher level departmental and whole-
time statistical staff. The scheme |is
currently in operation in 13 States of
Andhra Pradesh, Assam, Bihar, Guja-

rat, Haryana, Jammu & Kashmir, Kar.
natake, Madhya Pradesh, Maharashtra,
Punjab, Rajasthan, Tamil Nadu and
Uttar Pradesh, which have a regular
reporting agency for collection of agri-
cultural statistics percolating down to
the village level. It is proposed to be
extended to Himachal Pradesh during
the current year. In Kerala and
Orissa, which did not have a regular
reporting agency, a modified scheme
hag been implemented by setting up
the necessary agency for collection of
agricultural statistics. Proposals are
under way to having a similar pro-
gramme of work in West Bengal which
also does not have a reporting agency.
At present, there is no proposal o ex-
tend the scheme to cover small States
like Manipur, Tripura, Nagaland, and
Meghalaya, as they dp not have the
requisite field agency.

Expenditure on reclamation of Alkaline
and Acidic soils

3p21. SHRI S. D. SOMASUNDARAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the expenditure incurred so far
since the inception of the Scheme for
reclamation of Alkaline and Acidic
soils and the expenditure proposed to
be incurred State-wise;

(b) the number of hectares of land
covered so far under the scheme, state.
wise; and

(¢) tha position in respect of the
Scheme in Tamil Nadu with regard to
expenditure incurred and the area
covered?

'THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)

" A Centrally Sponsored Pilot Scheme on

reclamation of Alkall and Acidic Soils
has been taken up in the Fifth Five

. Year Plan. The expenditure incurred
‘'under this programme in various States
T oHn 31st

March, 1977 and proposed
expenditure to’ be incurred during the
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years 1977-78 and 1878-79 is shown in the statement given below:—

State S Expendi  Expenditure pro-
turc posed to be incur-
iglitlzurred red (Rs. lakhs)

t

During  During
1977-78  1978-79

(#) Scheme o1 reclamation of Alkali Soils

1. Uttar Pradesh - ' . . . s ’ " 43°12 81-82 81+89
2. Punjab - . " . . . ' ' . 2100 Ro*90y Bd+o0%
3. Hw‘m . - - . . . . ”'W Bo-” 96.05
(#) Scheme o1 re:lation ojA rd:r Soil
1. Orissa . . - . . . . 2-50 T1°34 1137
2. Kerala L 5§77 19724 19724
3. Karnataka . d : * . » . . 157 12° 50 14°84
. 4. Bihar d . : " o . . d Nil* 27*10 26°90
5. West Bengal . ' ' . . . . Nils 13°10 g:ntdyet
6. Assam - f . . F . . . . Nil* 24750 2450
7. Sikkim - . . . . . . . . Nil 03§ ]’::t ot

#Scheme is exp:zt:1 ty start in the current year. The figurss of expanditure relate to
th: money spent for purchase of amendment materials supplied to farmers and that
~ which is in the pipeline. . af
(b) The area covered under this pro gramme till 30-6-1977 in six States
where the programme has so far beenimplemented are given below:—

State Area
covered
upto

i b

Under Alkali Soils

1. U.P. . . . . . . f . . 5,000
3. Punjab -+ ¢ -+« e e+ 7,300
3. Hml . . . . . - . . . 'lsoo
Under Acid Soils

1. Karnataka I 578
2. Kerala + =+ ¢+ o+ s+ &+ & 16180

1. Orissa . . . . - . . . . 19,359
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(c) .The Scheme has not yet been
exiended to 'famil Nadu. A proposal re-*
ceived from the State Government was
referred back to them for obtaining
further information which is still
awaited,

Food target by 1978-79

3022. SHRI 8. D. SOMASUNDARAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the present efforts for
agricultural development point to the
achievement of the target of 140 million
tonnes by 1978.79; and -

(b) if not, the major break-throughs
in strategy envisaged to raise produc-
tion reasonably close to the target?

‘THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). In the Draft Fifth Five Year
Plan the target of foodgrains produc-
tion wag envisaged at 140 million
tonnes. However, subsequent exercises
revealed that a more realistic target of
foodgrains production would be 125
mililon tonnes. This target was in-
corporated in the Fifth Five Year Plan.
The target relates to averuge weather
conditions in a given year. However
in order to allow for variations in the
cffect of weather, provisions have been
made in individual State plans on a
slightly higher scale so that the total
production is not materially lowered
even if some part of the country is
effected. If these outlays are utilised
with a fair degree of efficiency and if
weather conditions are favourable in
all the States, the total production
would naturally be much higher and
could be of the érder of 132.0 million
lonnes,

]

The targetted production of food-
traing is sought to be achieved dur.
ing the Fifth Plan period through ex-
nengion of gross cropped area, exten.
sion of irrigation facilities and im-

provement In c¢rop yields. For achiev-
ing the growth in crop ylelds, a number
of measures are envisaged. These
include (i) expansion of the programme
of multiplication and distribution .of
certified seeds, (ii) increasing the
consumption of chemical fertilisers and
improvement in the efficiency of ferti-
liser use, (iil) water management, (iv)
expansion in institutional credit, (v)
strengthening of agricultural extension
and administration and (vi) intensifica-
tion of problem-oriented research.
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Qualification for teaching in university
and UGC grades for Lectures, Readers
and Professors

3925. SHRI JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) What is the other minimum
qualification attainment required for
a person to teach in an Indian Uni-
versity in (i) Post Graduate Class
and (ii) Under Graduate classes, if
the person is (A) u Graduate of a
recognized British University and
(B) a holder of Degrep from Indian
University only; and

(b) what are the grades of pay,
allowances and other benefits for
(UGC scale) for a Lecturer, a
Reader and Professor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) In the context of
revision of galary scales for teachers
the minimum qualifications recom-
mended for recruitment to the posts
of Lecturers in the universities in
the Facultles of Arts, Sclence and
Commerce are as follows:—

(a) A Doctor’s degree or re-
search work of an, equally
high standard; and

(b) consistently good academic
record with 1st or high 2nd
class (B in the seven point
scale) Master’s degree in a
relevant subject or an egui-
valent degree of . turdtn
universitv.
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“Having regard to the need. for
developing . inter-disciplinary pro-
grammes, the degree in (a) and (b)
above. may be in relevant subjects.

Provided that if the Selection
Committee is of the view that the
research work of a candidate as evi-
dent elther from his thesis or from
hiz published work iz of very high
standard, it may relax any of quali-
ficationg prescribed in (b) above:

Provided further that it a candi-
date possessing a Doctor's degree or
equivalent research work s not
available or is not considered suit-
able, a person possessing a consis-
tently good academic  record
(weightage being given to M. Phil
or equivalent degree or research
work of quality) may be appointed
provided he has done research work
for at least two years or has practi-
cal experience in a research labora-
tory/organisation on the condition
that he will have to obtain a Doctor’s
degree or give evidence of research
work of equivalent high standard
within five years of his appointment,
failing which he will not be able to
earn future increments until he
fulfils these requirements,

Explanation—Candidates for be
ing eligible for recruitment to the
posts of Lecturers must have a 1st
or high Second Class (B in the seven
point scale) at the Master's level
and for determining consistently
good record, average of 50—55 per
cent or (B in the seven point scale)
may be expected at the two exami-
nations prior to the Muster's exami-
nation. :

The miinimum  qualification for
recruitment o the posts of Lecturers
in Law iz LLM. The matter regard-
ing minimum qualifications for the
posts of Lecturers in other faculties
and for:the ' posts  of - Readers and
Professors ‘have not 80 far been
finglised by  Univeesity Grants Com-

In recommending the minimum
qualifications .mentioned . above, no
distinction  between - postgraduate
leaching and undergraduate teach-
ing or between the degrees of Indian
Universities and Foreign Universi-
ties has been made?

(b) On the recommendations of
University Grants Commission, the
following scales of pay have been
approved by the Centra] Govern- .
ment and recommended to the State
Governments for adoption:—

Rs.

1 Lecturer FO0—40—] 100—

501600

2 Reader 1200—50—1300

60—1900
1500—60—1800—
100—2000—

125/2—2500

3 Professor

The rates of allowances sanction-
ed to the teachers in Central Univer-
sities are the same as those applica-
ble to Central Government employ-
ees in correspondinng scales station-
ed at the places where these Uni-
versities are located. For the
teachers in the State Universities the
rates of ullowances and other
benefits are sanctioned by the State
Governments and vary from State to
State,

Minimum qualification for recruitment
of college/university teachers:

3826. SHRI JYOTIRMOY ROSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether a holder of M. Phil
Degree is considered fit for teaching
in Post.graduate classes, or there is
any condition attached to it;

(b) whether hs agrees that the
standard of education and examina-
tion vhry greatly from one university
to another; and
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(¢) if the answers to (a) and (b)
are in the uffirmative, how does the
Government consider it justified for
TUGC to impose a blanket rule on
minimum qualification and attain-
ment (marks etc.) in the matter of
recruitment of college and wuniver-
sity teachers?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CUL-
TURE (DR. PRATAP CHANDRA
CHUNDER): (a) The holder of
M. Phil. with a consistently good
academic record is considered fit for
teaching in Posl-Graduate Classes
in co.leges and in so far as univer-
sity is concerned it wil] be subject
to the condition that he obtains a
doctor's degree or gives evidence of
rescarch work of equivalent high
standard within five years of his
uppointment failing which he will
not be able to earp future incre-
ments until he fulfils this require=-
ment.

(b) Yes, Sir. But the degree of
variation is a matter of opinion.

(c) By prescribing a minimum
qualification for the appointment of
teachers it is hoped that the
minimum standard at least could be
ensured and standards will improve.

Price of levy sugar

3927. SHRI M. R. LAKSHMI-
NARAYANAN: Will the Minister
of AGRICULTURE AND IRRIGA-
TION be plea:ed to state the price
of ievy sugar per quintal and also
the price taken into account for the
purpose of levying excise duty on
free sal® sugar per quintal for all
the zones in the country from 1974-
75, 1076-76 and 1876-T77?

THE MINISTER OF AGRICUL-
TURE AND . IRRIGATION (SHRI
SURJIT SINGH BARNALA): The
ex-factory prices of levy sngar as
notified from time to time during the
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sugar years 1074-75, 1676-76 -and
1976-77 for all the zones are given
in the Statement—I laid on the Table
of the House. [Placed in Library.
See No. LT 746/7T.]

In the caze of free sale sugar,
excise duty is charged on the tariff
vaiue which is uniform throughout
the country but varies from time to
time, A Statement showing the
tariff value of free sale sugar during
the sugar years 1974-75, 1975-76 and
1976-77 is given in the Statement—II
laid on the Table of the House.
[Placed in Library. See Nuo. LT 746/
7.1

Loan to agriculturists of drought and
flood prons areas

3028. SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether in different States, the
agriculturists of the drought or
flood prone areas were given cen-
tral loans for the rehabilitation of
the agriculturists who suffered from
such natural calamities;

(b) whether in many areas the

poor agriculturists failed to repay
such centra] loans, for years together;

(e) if so, facts thereabout; and

¢d) whether Government propose
to w®wnnounce remission of such
arrear loans?.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): -(a)
to (d). The Central Government
sanctions loans only to State Gov-
ernments. No centra] loap is given
directly to agriculturists. In view of
this, the question of remission of
loans given to agriculturists by the
Central Government does not arise,
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12.25 hra
PAPERS LAID ON THE TABLE
Amn;m.' RerORT . OTF CENTRAL

or Warzs Poriurion, New Dsrur ror
. 1076-77 N

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I beg to lay on the Table
a copy of the Anua! Report (Hindi
and English versions) of the Central
Board for Prevention and Control of
Water Pollution, New Delhi, for the
year 1076-77, under sub-section (1)
of section 39 of the Water (Preven-
tion and Control of Pollution) Aect,
1974, [Placed in Librory. See No. LT—
728/77]

NorrFicaTioN UNDER ESSENTIAL Com-
MoDITIES ACT, 1955, REVIEW AND AN-
NUAL RerortT or Tamrn Naov  Acro
InpusTRIES CORPORATION LTD., MADRAS
FOR 1975-768 AND A STATEMENT

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) : I beg
to lay on the Table:—

(1) A copy of Notification No.
G.SR. 425(E) (Hindi and English
versions) published in Gazette of
India dated the 30th June, 1977,
under sub-section (1) of section
12A of the Essential Commodities
Act, 1955. [Placed in Library. See
No. LT-720/77]

(2) (i) A copy cach of the fol-
lowoing papers (Hindi and English
versions) under sub-section (1) of
l:c“i:im Blm\ of the Companies Act,
1088: —

(a) Review by the Government

: on the working of the Tamil Nadu

Agro = Industries. Corporation

Limited, Madras, for the year
1875=76.

(b) Annual Report of the Ta-

. mil Nadu Agro Industries Corpo-

ration Limijted, Madras for the

“year 1075-76 along ~with the
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Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon,

(li) A statement (Hindi and
English versions) showing reasons
for delay in I the above papers.
|Placed in Library. See No, LT-
T30/77].

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir, on a point of
order under Direction 2, sub-section
8. You are not conducting the House
as per the Rules and the Directions.
You are exceeding the authority; I am
sorry to say. Why is it that for the
third’ time, you are doing the same
thing? Why don’t you convene a meet-
ing of the Rules Committee so that
you can supersede what is there on

‘the Statute Book?

MR, DEPUTY-SPEAKER: The
other day also you made the same
point and I told you that you yourself
break the rules. It has been

. clearly lald down that if the Speaker

so0 desires, he can change the order of
business. Therefore, today also I am
doing the same thing, because I do not
want to detsin the hon. Ministers
unnecessarily just for laying the
papers. I am doing it for today only.
Dr. Chunder.

REPORT OF THE REVIEW COMMITTEE ON

U.G.C. (January, 1977) AND STaTE-

MENT RE. REASONS FOR NOT LAYING
Hiwpt VERSION oF THE REPORT

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER) : I beg to lay on the Table:—

- (1) A copy of the Repori of the
Review Committee on the Univer-
sity Grants Commission (January,

19,

(2) A statement (Hindi and Eng-
lish versions) indicating the rea-
sons for not laying asimultaneously
the Hindi version of the above
Report, [Placed {n  Library. See
No. LT-731/771. '
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12.27 hre.

QUESTION OF PRIVILEGE—Contd.

SHRIMATT INDIRA GaANDHI'S PRESS

STATEMENT RE. CERTAIN STATEMENT

MADE BY THE MimNisTer or Home
AFFAIRS ON 13-7-1977

MR. DEPUTY-SPEAKER: On the
16th July, 1877, Shri Gauri Shankar
Ral sought to raise a question of pri-
vilege against Shrimati Indira Gandhi
for issuing a press statement contain-
ing alleged refiections and attributing
motives to the Minister of Home Af-
fairs, Shri Charan Singh, in respect
of a statement made by him in Lok
Sabha on the 13th and 14th July, 1977,

1 am referring this matter to the
Committee of Privileges under rule
227 of the Rules of Procedure and
Conduct of Business in Lok Sabha for
examination and report,

MANY HON. MEMBERS rose—

SHRI C. M. STEPHEN  (Idukki) :
Sir, I have written to you to seek
your permission to raise a point of
order before you give your ruling.

MR. DEPUTY-SPEAKER: Once the
ruling is given, there is no point of
order. I held that the other day also.
When 1 have already come to a con-
clusion, there is no guestion of any
point of order.

SHRI C, M, STEPHEN : Your ruling
is there and it has to prevail. Kindly
listen to me. Yesterday, Shri Rai
made a statement here ..., (Inter-
ruptions)

MR. DEPUTY-SPEAKER: Please
let me hear his point of order,

SHRI C, M, STEPHEN : Our Rules
of Procedure and Conduct of Business
contain definite provisions as to how
the questions of privileges have to be
dealt with. This is not a matter where
anybody personally is involved, I am
not challenging the ruling, Even Bhri
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Jyoﬂm\oyﬂoaumdelpdnt’lm
also making a point,

Even on & prevloul occasion, when
somebody raised a matter here other-
wise than under Hule 222, the Chair
ordered that he would give a ruling.
On the next day, he came out with
the ruling that he was referring the
matter to the Committee of Privileges.
There is a specific procedure set out
in the Rules of Procedure and Conduct
of Business and the Rules of Proce-
dure, as far as Lok Sabha is concern-
ed, are different from the Rules of
Procedure of the House of Commons.
In the House of Commons no pre-
vious permission is sought for, no
previous permission is necessary and
anybody can raise a matter in the
House and the Speaker can give a
ruling. Here, the position is diffe-
rent. Under Rule 222 it is compul-
sory that you give permisgion and the
matter comes on the agenda paper
and what should be done is stated
thereafter,

Once the matter is raised, it comes
into the possession of the Tlouse.
The matter is in the possession
of the House and the House must
have an occasion to discuss this whole
matter, Of course, you have got an
extraordinary jurisdiction to refer
the matter to the Committee of Pri-
vileges at any time you choose, but,
that depends upon the special circum-
stances of the case. .

First, I am submitting: was it that
under rule 222 that Mr Rai raised this
matter yesterday? As far as my un-
derstanding goes and as far es what
you stated yesterday, it was not under
Rule 222 because no previous permis-
sion was givén to him at all. He just
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and the Speaker must give his sanc-
tion and thed it has got to be raised.
Once it is raised it becomes the pro-

perty of the House. This has been
elaborately commented upon.

The question whether a matter com-
plained of is actually a breach of
privilege or contempt of the House is
entirely for the House to decide, the
House alone is the master of its privi-
leges, The Speaker, in giving his con-
sent to the raising of a matter in
the House considers as a question of
privilege, considers only whether the
matter is fit for further inquicy and
whether it should be brought before
the House.

Here, what has happened? Before
piving permission to Mr Rai to raise
this matter before this Flouge and
hefore his raising this matter under
Rule 222, you permitted this matter
{o be aired in this House, under nn
rule whatsoever, and then, on the
basis of what he stated before this
House and without permitting this
House to consider this matter, as if it
is peremptory, you have come out with
a ruling regarding the matter....

MR. DEPUTY-SPEAKER: Now,
you are going...

S8HRI C. M. STEPHEN: In two
minutes I am finishing,

The point we are now disqussing is
a very serious matter. We are protect-
ed, Members of Parliament are pro-
tected. ... (Interruptions) Not about
Indira Gandhi, That is not the ques-
liom. ... (Interruptions) Now you have
siven the ruling, It goes to the com-
miftee, I am not challenging that at
all. But, for the purpose of guidance
now, the question is this. We, the
Members of Parliament, are completely
protected. We make a criticism against
persons outside, The question is:
whethey the affected persons—they
bave no right to go to the court of
law—have got a right to make the
critieiem, snd, (€ @ coiticlsm. {8 made,
1571 LS8,
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does it become a question of privilege?
This matter was dealt with in this
House and there are rulings to the
effect in this matter, '

In a case in Lok Sabha, where one
political leader was reported in a
newspaper to have said in a public
speech that the represcntatives of a
political party in the legislature were
“people whom any first class magis-
trade would round up” and were
“men without any ostensible means of
livelihood’, * the Speaker Ayyangar
disallowed the question of privilege.
Thiz wes the swalement. 'Thel wae
challenged and Speaker Ayyangar
gave the ruling and he said that there
was no question of contempt of the
House. Speaker Ayyangar referred to
the following ruling of the Speaker of
the Housc of Commons in a case in
which during the course of a public
speech, as reported in the Daily Mail,
a section of the House had been re-
ferred to as “The Crazy Hories, the
wretches, the rascals, the rapscal-
lions”

‘...hard words wused against
persons and parties are dealt with,
if necessary, by the law of defama-
tion, and it is only where the House
as a whale is affected. by the spoken
word that, to my ‘mind, a questien
of privilege arises, In this case, it
seems to me that these offensive
epithets are selective in their appli-
cation. Therefore, of the words
complained of, I could not really
find a prima facie case of breach ef
privilege.”

Then, again, in the Daily Mail case.
it is said:

“ ..it is not consistént with the
dignity of the House...

MR. DEPUTY SPEAKER: New,
the hon. Member is going into de-
tails, ....

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.
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SHRJ C. M. STEPHEN : I am clos-
ing, concluding.

“ ..that penal proceedings for
breach of privilege should be taken
in the case of every defamatory
statement which, strictly, may con-
stitute a contempt of Parliament.

Whilst recognizing that, it is the
duty of Parliament to interveme in
the case of attacks which may tend
to undermine public :onfidence in
and support of the iastitution of
Parliament itself. ..

MR. DEPUTY SPEAKER: You
cannot go into the merits.

SHRI JYOTIRMOY BOSU: Are
you allowing him? The matter is now
in the hands of the Privileges Com-
mittee,

SHRI C. M. STEPHEN: Let me
finish my speech and I ‘will take my
seat,

SHRI JYOTIRMOY BOSU: The
matter is in the hands of the Privi-
leges Committee. He wants to preju=
dice the Committee, Therefore, it
should be treated as a matter which is
sub judice. He should not be allow-
ed to proceed any more in the matter.

SHRI C. M. STEPHEN: While
recognising that it is the duty of the
Parliament to interevene in case of
attack which might contain something
to undermine the public eonfidence in
and support of the institution......

(Interruptions)

SHRI JYOTIRMOY BOSU: You
have given a ruling. Let, the Privi-
Jeges Committee take charge of this.

SHRI C. M. STEPHEN: I have
nearly finished. I wish to say that no
question was raised under 222,

"SHRI JYOTIRMOY BOSU: They
are seized of the matter. He is deli-
‘berately prejudicing the case. He is
trying to influence the decision of the
Privileges Committee, Jt is unfair.
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SHRI C. M. STEPHEN : In view of
the fact that no question was raised
on the floor of the House under 222,
in view of the fact that ruling being
on the basis of what was submitied
to the House, the matter having be-
come the subject matter on the floor
of the House and the House being in
possession of this matter, 7 submit
that the House must be given permis-
sion to discuss this matter before a
decision is taken to refer thiz matter
to the Privileges Comumittee,

MR. DEPUTY SPEAKER: There
is no question of debate on this. I
will give Mr, Stephen thie factual
position of what happened on Satur-
day. Shri Gauri Shankar Rai came
into my chamber, I think, five or ten .
minutes before the House started. Of
course, he wanted to raise the privi=-
lege. 1 allowed him to raise it in the
House. What T said wag “I will have
to go through all the papers and the
statement that Mrs, Gandhi had
given, before deciding whether there
is a prima facie case for sending it
to the Privileges Committee.” That is
what I had gone into. I have come to
the conclusion and I have given the

ruling, -

{Interuptions)

SHRI VAYALAR RAVI (Chirayin.
kil) : Under Rule 222 I beg to move
the breach of privilege against Shri
Charan Singh who made a statement
in the House that there was a plan
to kill opposition leaders in jail.

: ) (Interruptions)

SHRI VASANT SATHE (Akola):
You allow it to be referred to the
Privileges Committae on the same
analogy.

SIHRI JYOTIRMOY BQSU Under
what rule? e

(Interruptions)

SHRI JYO’I‘IBHUY BOSU : \Sou
cannot do it

BHRIVA&ANTEATBI Howm
ttoplﬂm?
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Rule 377

MR. DEPUTY SPEAKER: Let Mr,
Ravi speak.

SHRI VAYALAR RAVI: While
speaking on the Demands of the Min-
istry of Home Affairs Shri Charan
Singh said that there was a plan to
shoot the opposition leaders during
emergency. This was reported in the
Press, -It created an . impression that
there was a real plan to kill the op-
position leaders;” That was raised in
the House. I ask under Rule 222....

SHRI JYOTIRMOY BOSU: Under
what rule he is spesking.

MR. DEPUTY SPEAKER: Mr.
Ravi, I have received notice of what-
ever you are trying to read. Let me
go through that.

12.40 hrs.
MATTER UNDER RULE 377

RePorTED LoCK-oUT BY Prizem LT, IN
its THANA PLANT

SHR] JYOTIRMOY BOSU: I have
given notice under 377 stating that
Pfizers Co., a multi-national corpora-
tion, which is making billions of ru-
pees a year, have given notice dec-
laring lock out in its Thana Plant
from 18th July, 1877. They have
thereby thrown out of employment
more than thousand employees. This
is manufacturing life-saving drugs,
antibiotics, vitaming and pharmaceu-
tical products, I would request the
Minister concerned o make a state-
ment on the floor of the House, and
assure us that nothing will be allow-
ed to happen, nothing will be allow-
ed to disturb, the life of the nation
and the life of the workers, -

MR, DEPUTY SPEAKER: Mr.
Vaynlumvi.Iwﬂlai!nwmunder
Rule 377.

'SHRI VAYALAR RAVI. (Chirayin-
kil): 1 am withdrawing it.
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SHRI K. LAKKAPPA (Tumkur);
With your permission, Sir, I wunt to
raise an important issue,

MR. DEPUTY-SPEAKER: Please
sit down. We have asked for informa-
tion.

1241 hrs.
FINANCE (NO. 2) BILL, 1977%—Contd.

MR. DEPUTY-SPEAKER: The
House will now resume further ais-
cussion on Finance (Mo. 2) Bill, Now
it is 12-40. Four Hours are left. It in-
cludeg the Minister's reply, He will
take about one hour. This will go on
till 3-40. I think the Minister will
start his reply round about 3-40, or
3-30. We will now proceed with the
discussion. Shri Pradhan.

SHRI PABITRA MOHAN PRADIIAN
(DEOGARH): Mr. Depuly Speaker,
Sir, I was telling the House flnat
poverty cannot be fully eradicated. To
remove unemployment is the prime
necessity of society and also of the
Government, Unemployment cannot
ke removed by merely opening some
industrial concerns, factories, mines
and mills. Agriculture should be
diverted to industries. Unless this Is
done Government cannot remove lin-
employment in society. I do not be-
lieve in the figures saving that so many
millions are unemployed. These
figures given out by Employment Ex-
changes are based on and restricted to
only to the towns and the suburbs of
the towns and the unemployed people
living therein, y

‘But, the entire unemployed popula-

'tion in the villages are not taken into

consideration. It is a fact that newrly
80 per cent of the people of the coun-
try remain in villages and we do not
take into consideration whether those
peopie are employed ar unemployed.
In the villages, my point Is that fifty
percent of them are unemployed or
undéremployed. Unless the rural
underemployed and unemployed peo-
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[Shri Pabitra Mohan Pradhan]

Ple are given employment, the un-
employment problem cannot I-e solved,
For that, my proposal is that agricul-
ture should be tumed into industry.

~ To turn agriculture into an indusiry
meang suitable provision for the scien-
tific improvement and growth of agri-
culture. Provision for irrigation and
fertiliser, ready ang immediate availa-
bility of loan to agriculturists at cheap
rate of interest, better seeds, inscel-
sides, cheap agricultural implemenis
and  non-imposition of any sort of
agricultural taxes on  agriculturiss
may suffice the purpose. In the
Finance Bill. I find thal there is &
provision of agricultural :ncome-tax.
Also there is a provision for imposi-
tion of excise duty on tractors 1 ex-
pect the Government not o impose
agricultural income-tax and excise
duty on jmported agricultural tractors
and accessorieg there, Also T cesire
and demand that Government must
abolish the land revenue on all extents
of land.

MR. DEPUTY-SPEAKER: You have

already taken 20 minutes. Please
conclude,
SHRI PABITRA MOHAN PRA-

DHAN .
only,

] have taken five minutes

MR. DEPUTY-SPEAKER: ‘I am
very sorry, Mr. Pradhan; there are a
number of speakers who have got to
be accommodated.

SHRI PABITRA MOHAN PRA.
DHAN: I shall finish soon. To turn
agriculture into an industry, there
must be provision of irrigation to all
lands that are to be cultivated and the
provision made for irrigation needs to
be completed within a peried of fifleen
to twenty years. Unless this Is done,

the national unemployment problem
cannot be solved.

There are so many ways of provid-
ing irrigation. We have to parness all

1
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the rivers, streams and rivulets.  That
alone will not suffice to golve the en-
tire problem of Indians. There was
a scheme—I do not know whether it
was the scheme of the Government of
India or not—which was published
about seven years baok accocding to
which, the waters of the Brahmaputra
were to be diverted to the Teesta river
and from the Teesla river tv the
Ganges and from QGanges the walers
should be pumped out in .ight or ten
slages to the South Indian plateau
and, thereafler. the water would he
allowed 1o flow info the South Iadian
rivers like the Godavari, the Xrishna,
the Kaveri, the Narmada, the Tapti
and the other smaller rivers—and slso
the Orissa rivers. If this iz ¢done, 1
think within a period of 20 years or
25 years. the whole of Indin will get
ful] irrigation facility and, if there is
irrigation. naturally. there will ha
plenty of production and food and
clothing will be cheapest in India and
there would be surplus of i'. Instead
of importing foodgraing amd  othex
ihings from outside, India would try
to expori and thereby earn foreign
exchange. T think, therefore, that Go-
wvernment of India will give their due
attention to the question nf diverting
the waters of Brahmaputra to Teesta
and from Teesta river to the Ganges
and from Ganges by lift sysiem in ten
or twelve stages to the Bouth Indian
plateau and, thereafter, the waters
would flow into the South Indian
rivers and also Orissa rivers as mmen-
tioned earlier. If this is done, I think,
the unemployment problem for 80 per
cent of the population of the countpy
will be completely solved and the rest
20 per cent of the people living in the
towns and cities will be provided with
cottage and other gmall and medium
industries. To remove poverty this is
the only way out. Opening of some
mills and factories here and there
with rationslised mechanised system
will not help solve the umemplovment
problem in the country. If my sug-
gestions are translated info action, ihe

problems of supply of cheap food and
clothing, removal of unemployment and
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poverly to a great extent will cefinile-

~ly be solved and the purpose of the
Finanre Bill achieved.  With these
suggestions apnd. thanking ycu, Mr.
Deputy Speaker, 1 conclude.

*SHR;] K. KUNHAMBU (Ottapa-
lam): Mr. Deputy Spesker, I am
dorry to say that after the Janata
Party has come to power the hopes of
milliong of harijans and Adivasis have
been shattered. I would draw your
attention to what happened in the
village of Belchi in Bihar. 11 Iiarijansg
were brutally murdered there. They
were roasted alive. Similarly. in 1he
East Chambaran district of Bihar a
Harijan leader named Gambhir and
hig friends were arrested and heaten
up mercilessly by the police. There-
after the police handed over Mr.
Gambhir and his friends {o landlords
at their instance. Then the londlords
beat them mercilessly and handed
them back to the police. Mr. GGambhir
was again subjected to severe heating
hy the police as a result of which he
died. I would say that it is n very
shameful affair so far as this Janata
Government is concerned.

Sir. in the 8States of Bihar, Raj-
asthan, Madhya Pradesh, Uttar Pra-
desh ete. Harijans and Advivasis are
being driven away from their land
and then their land is being taken %y
the landlords. It is almost a Aaily
occurence is these areas. In 5 village
named Sherpur Khurd in Bihgr, the
land which was given to the harijans
by the previous Government has been
faken batk by the landlords. In the
villages of Janabad, Richa and Mook-
hidi in M.P., the landlords are forcing.
the harijans and advasis to do bonded
labour, The landlords gay “We will
azain make you slaves. The Janata
Government is ours, the days of your
patrons are over.”

In these villageg the landlords in
collusion with the money lenders and
other caste Hindus have unleashed a
reign of tevror -on the harijans. I am
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sorry to say that so far as harijans of
this country are concerned it ig un-
fortunate that the han, Home Minister -
of India has not spoken a word in
condemnation of these incidents. In
Rajasthan the complete writ of the
landlords runs in the district of Udai-
pur and Chitorgarh. It has hecome
almost impossible for the adivasig who
are known as Bhils fo protect the
honour of their women folk. Incidents
of crimina] assault on these poor Bhil
women are almost a daily affair. If
any body dares raise hig voice pgainst
it he is mercilessly beaten up by thcse
landlords. The police in that State
has become so callous and arrogant
that they do not bother to give pro-
tection to the Bhil adivasis. Sir, 1 do
not want to say anything more on
that. Today in the States like U.P.,
M.P., Bihar and Rajasthan, there is no
protection to the life and property of
the harijans. I would like to say {hat
the Harijans in India are like 4 vol-
cano today. 1 warn this Government
it the valcano erupis not only that
these State Governments will he swept
away but tormentors of harijansg will
get reduced to asheg in the fire of their
anger.

Sir, 30 years have elapsed since we
got independence but il is a matter nf
shame for us that even loday untouch-
ahility prevails in many of nur vil-
lages. This Government has not heen
able to present any meaninzful
schemeg for the abolition of untouch-
ability from this country. For the
vear 1877-78 a pallry amount of 13
lakhs of rupees has been set apart for
this purpose. 1 would ask this Go-
vernment whether they are able fo
view the problems of Harijans as a
national problem. If thev ars serious
about it they should chalk out a time
hound programme to obliterata the
hint of untouchabllity from the fuce of
this country.

Now, coming to the Finance Bill, I
welcome the decisions of the Govern-
ment to give some bensfits by way of

=

*The original speech was Cellvered in Malayalam.
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concessions to some workers in the
handloom and powerloom sectors.
But, Sir, it ig unfortunate that the Go-
vernment could not extend any con-
cession to the millions of poor bidi
workers. - 20 lakhs of workers working
in the bidi industry are not given any
cneession whatsoever, Jf the cess on
bidi is abolished all that the Govern-
ment will be losing is a small amount.
It will be a negligible amount. But
they have not done s0. I would point
out another thing. I welcome the de-
ciglon of the Government to cxempt
those who are drawing an income upto
10,000 rupees from the payment of in-
come tax. But g man whose income is
only Rs, 10,500 has to pay income tax
for the entire amount above Rs. 8000/-.
It ig not fair.

Sir, now I would like to point out
the problems of the peasants of Pal-
ghat and Kuttanad in Kerala. Due to
the increase in the price of fertilivers
and pesticides ang also due to the in-
crease in the cost of production it has
become almost impossible to grow
paddy in these areas on any extensive
scale. The farmers urgently need some
kind of subsidy from the Government.
It is beyond the financial capacity of
the State Government to give them
any meaningful assistance. Therefore,
1 earnestly reqguest the Centra) Govern-
ment to help the farmers in Palghat
and Kuttanad by giving them subsidy.

Coming to the problem of educated
unemployed, 1 request the Government
to set up atleast one major industry in
Kerala. Compared to other States, no
major industrial uyndertaking has been
set up in Kerala after independence.
S» my parlicular request is that the
Central Government should take sieps
10 sel up one major agriculture based
industry in the district of Palghat.

Sir, many progressive wmeasures
have becn taken by the Kerala Go-
vernment for the  uplifiment of the .
harijans and of the backward sections.

It is & proof of the fact that the Kerala -

JULY 18, 1877
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Government is taking active interest
in the welfare of the harijans. - Whken
the former Central Government intro-
duced 20-point programme the Herala
and the Andhra Governments took
earnest steps to implement this pro-
gramme. As g result of this the hari-
jans and other backward sections of
our gociety have been immensely bene-
fitted. I may point out in this connec-
tion that large sums of money were
taken from the fourteen nationalised
bankg and spent for their upliftment in
the States. But ] would draw your
attention to the fact that harijans and
adivasis have not been given adequate
representation in the jobs in these
banks. Simfilarly, the harijans and
adivasis are not getting employmint
opportunities in the public sector
undertakings also. Therefore, it is
necessary to give them adequate em-
ployment opportunities in public sector
units. In this connection I would also
draw the attention of the Govern-
ment to the fact that harijan students
are belng sent abroad for higher stu-
dies during the last over 20 years.
248 gfudents have been so far relect-
ed out of whom 20R have been sent
abroad, It ig a fact that a single hari-

- jan student has been selected nr sent

from Kerala so far. Therefore, my
request is that when the Government
selects herijan students for sending
abroad for higher studies during
1977-78, studenis from Kerala should
be given adequate representation.

13.00 hrs.

Now, I come to another point, Today
in many varts of our country a sys-
tematic attempt is being made 17 im-
plicate harijan officers and harilin
leaders in false cases. This is heing
done with the blessings of some of the
Janata leaders. This should stop. 1
request the hon. Prime Minister to
dissuade such party leaders from
associating themselves with - such
attemnpis ‘and teke all steps necessary
fto prevent the harijan officers ard
harijan leaders from being implicated

in guch false cases. False cases are
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also instityted nlltnlt those who | re-
ruutodnbmﬂldhbnurlnthevﬂ-
lages, Nobody has raised a little Anger
against these people. It is really un-
fortunate that when such diabolic
rf-ttm:k is being made on the harijans
in the Siates like Rajasthan, Hihar,
UP. etc. Our hon. Home Minister is
sitting quiet like a mute witness.
However the people of this country gre
happy that the Prime Minister 15 talk-
ing active interest in the problems of
harijans. The hon. Prime Minister
has issued instructions to various Chief
Minislers to protect the life and pro-
perty of the harijans. Indeed we are
grateful to him. My only request is that
the Government should do whatever it
_can to improve the social and economic
conditiong 'of the harija Bir, some
atlempis are being mml;z in certain
States to undo whatever good things
the previous Government has done to
the harijans. I am sorry to say that
our hon. Home Minister is not dbing
anything in this matter,

,

In the Communication Department
about 500 telephone engineers nave
heen promoted but I could not find a
single harijan among them thig should
he reviewed,

I would like to say_a word about
Rallway facilities in Kerala. The Qla-
vakot Division of the Southern Rail-
way is a very big division. Urgent steps
should be taken for the development
of this division. I have to point out
that there is not even a retiring rcom
in this station. Similarly, Railwuy
department should take gteps to gee that
the 'West Coast Express, Madras Rlun-
galore Mall and the Jayanti-Janata
Bxpress do stop at Ottappalam, Balla-
patam and Pazhayangadi, Ballapatam
has the distinction of being second in
the world as far as plywood industry
is conterned. This place is very fom-
oug for timber busivess. The Mail
which used to stop in Ballapatam in
the past does not stop here nowadays.
Therefre this position lhnuld be
urgently miqwed

Sir, the welfare activities for the
harijans should .be properly coordinat-

ASADHA 27, 1899 (SAKA)
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ed and accelerated, If anybody has
been deprived of any benefits given
by the previous Government it should
be restored to him. The hon. Home
Minister should not hesitate to accept
the suggestions made by the harljan
members belonging to all sections of
the House who have personally gone
to Belchi and other places where the
atrocities 'were committed on the hari-
jans and made on the spot Inquiries.
It is a matter of regret that the Home
Minister has made a statement merely
on the basis of the report he recelved
from the police in Bihar., I conclude
by demanding the instilutien of an In-
quiry Commission to Inquire into the
killings of harijans in various parts
of the country.

SHRI SHAMBHU NATH CHATUR-
VEDI (Agra): Mr, Deputy Speaker,
Sir, the hon. Leader of the Opposilion
the other day in his remarks said that
the Budget lacks direction and he was
very anxious that the public sector
should be allowed to continue, ‘lhat
has been the burden of the song from
the Opposition benches. Public sector
has its due place in the economy, but
not to the exclusion of all other sec.
tors, private and cooperative. Ii is
not the panaced for all the ills which
ithe economy is afflicted. This em-
phasis on public sector fell in line
with the general policy of the previous
Government of concentrating powers,
both economic and political, in the
hands of the Siate, This is.a road to
dictatorship and actually we had the
experience of it In very recent months.
Concentration of political power alone
did so much mischief already and
brought the country to the brink of
disaster. The excesses and Wwrongs
which were committed during this pe-
riod have left wounds and scars which
wil] take long time to heal. I need not
expaticte on them. It would be &
folly, therefore, to invest the State
with tofal economic power also. The
concentration of economic power, whe-
ther in the hands of individuals or
families, is an evil; it is doubly so in
the hands of the State. Gandhijl.
Vinobajl’ gnd Jayaprakashji have all
insisted on the deceniralisation of both
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political and economic power and the
Janata Party is nlso commitlied to it
We do not want to curb the initiative
and resourcefulness of the people. We
want that a hundred flowers should
bHloom and everybody should try to
make his contribution not as a servant
of the State only, but as a free and
independent citizen of this country.

13.15 hrs.

[Mi1ss ABHA MAITI in the Chairl

Sir, if there are certain ills in the
capitalist syslem, mosl certainly they
have to be remedied. The system has
io be modifled and changed. We *will
certainly desire the largest participa-
iion and share.holding of workers:
hut the ownership by the State will
not be conducive to the welfare of the
people. Even in the sphere of adminis-
tration, the State has not proved a suc-
cess, much less so in  the economic
suvhere. Even in well.governed coun
iries like Sweden and Norway, the
need for Ombudsman {o protect people
from the tyrannies of the State ser-
vants, is being felt. This is much more
g0 in our country, where corruption
and inefflciency, waste and extra-
vagance are rampant. The police and
the bureaucracy aré nol the servants,
but the masters of {he people.

The performance of the public sector
in the economic sphere has also not
been very laudable. Nationalization
of banks, which ‘was heralded with so
much of fanfare, has proved a damp-
squib, Has nationalization added 1o
{heir efficiency, or diverted funds for
the benefit of the weaker sections of
the country? No. Have they not squan-
dered people's money for the beneéfit
of their political masters? The story
about the advances made to the Kohi-
noor Mills against all business norms.
hes recently been related in this
House. It was from the State Bank of
India that Shri Nagarwala was able to
draw out Rs. 60 lgkhs on a telephonic
message from Malaji, To this day, it

JULY 18, 1977
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is not known 1o which account the
money periained, and where it went.
‘We have alsp heard about the Food
Corporation of India, and about ' the
Enforcement Directorate of the Cus.
toms, only to-day in the House. These
are some of the performances; and so,
it is not desirable, as I said, that ‘we
should only repeat the ‘maniram’ of
nationalization and think that all the
ills will be over, S

Madam, what is the situation to-day.
The first and foremost ihing is the
continued rise in prices. From the
peak in Seplember, 1974 when the In-
dex number reached 183.4, a decline
began and it came down to 160.2 in
March 1876, which means a decline of
11.6 per cent in 18 months. But the
irend wag reversed and by September
1976. the index again rose to 180; and
hy the end of March 1977, it was at
181.5; and by the end of April. it rose
to 184.7, crossing the earlier peak. This
tendency has coniinued and the index
stood at 1A7.7 in the middle of June.

According to the sialement of the
Finance Minister, this was due in a
large measure io the excessive increase
in money supply last year, by about
188 per cert. the net effect of which
was still operating in the economy. The
more puzzling and unfortunate -effect
of this price rise i{s that it has come
up after a record agricultural harvest
in, 1875-76 and a fairly good harvest
in 1976.77. The bulfer stocks, accord-
ing to the FCI reports. stand at 23 mil-
lion tonnes. The stocks of not only
foodgrains bui alsp olher indusirial
products like steel, fertilizers, coal,
engineering goods, chemicals, cement,
caper, textiles etc. have gone Wp
because of lack of demand. We have .
built up a sizable foreign exchange re-
serve due to the steady expansion of
exports, invisible receipts and increas.
ing external assistance. gnd remit-
tances from abroad. Yet, more than
50 per cent of the people are living
below the poverty line, and unemploy-
ment iz growing apace, Also, there
are sirikes, lock-outs and closures.
Thus, in the midst of plenty the people
perish. .

240
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Therefore; it {8 towards ihe eradica-
tion of poverty and removal of unem-
ployment and inequalities thai our
effort has to be directed. We are giv-
ing primacy lo the rural sector, where
75 per cent of the people live, It is
they who contribute 70 per cent of the
gross national product. But they arc
unorganised and, therefore, the bene-
fits go largely lo the organised sectors.
whose contribution is barely 29 per
cent, It is the unorganised sector
which is the most hard-hit by the ris-
ing prices and unemployment.

The question is: what are we going
1o do with our granaries that are full?
Today we heard in this House that
most of the grain is lying in the open
without adequate protection and is
bound to rot. We have been negotial-
ing and getting aid from foreign coun-
trieg when there was starvation or
ecarcily in this country to feed our
people, Should our Government not
come forward lo feed our people whe
even in mormal times starve, by pro-
viding subsidised grains io {hose peo-
ple who are short of il just now?

The second guestion is ahout the
foreijgn exchange reserves. We are
sifll taking aid from foreign countries.

. When we have got a surplus of foreign

exchange, why should we not repay

the loans and be free from ald? That
wil] be mare befitting the dignity of
the nation and also in consonance ‘with
the independeni economic policies
which we choose to pursue,

It was snid that we we have to make
& massive investment if we want to
eradicate unemployment, or bring up
or develop our  rural economy. It is
frue that it is not only investment but
nlround massive effort that has to be
made. and it has to be directed on all
irants, sclentific, educational and ad-
ministrative, .

There is wide-spread corruption in
the gdministration, and so long as this
versists in the instrument and agency
through which all these beneficial
schemes are to be executed, we cannot
expect fo make any progress. If the
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instrument or agency is corrupt, then
there 'will “e great distortion and waste
in the economy and nothing is going to
come oul of it. So. we have to ensure
that corruntien is rooied out from the
administration,

There has Lo be a re-orientation of
our education. So far, education has
been very badly neglected. As a mal.
ter of fact, it is continuing to deteri-
orate. We have {o devole much more
fime to work in the flelds and we have
to educate people in crafis so t1hat
they can be self-employed and stand
on their own feet.

The same is the case wilth geientific
research. It has nol bheen direcled
fowards the village problems, Some
vears back. I read in Lhe papers that
they had discovered some sort of solu-

* tion which could make straw fire-proof

and some sort of a mixture of cowdung
and earth which could make the walls
of kucha houses water proof. Such
experiments are a boon for the people
who live in the huts and kuchg houses
and these things will be of great bene-
fit to the entire country.

Similarly. in order to develop {he
couritryside, we have to provide them
plenty of power and irrigation faci-
lities. Power in plenty can he deve-
loped from the sun, the wind and rain
If the scientific research is directed in
these direclions, there will be no
dearth of power in our country parti-
cularly becnuse we get pleniy of sun.
shine, wind and rain. There is  no
dearth of water resources also. So,
these are the problems thai we have
io solve,

Ag regards water which is the basic
necessity of life and of agriculture,
even drinking water has now become
a problem in most of the villages in
my constituency of Agra District.
There the Yamuna has become dry.
Becauge of Tajewala and Okhla water
works, actually there is no flow in
the river and the bed is dry. So, we do
not get even drinking water from the
Yamuna. We have been assured of
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Ramganga project, but I do not kmow
when it is going to materialise,

In the end, I must say that the
sthemes that yve have taken up for
developing the small scale sector and
the rural areas, are certainly a step in
the right direction, but much more
needs to be done in this direction.
Unless we lackle these problems on all
fronts and make a revolutionary
change in education, science and in the
adminisiration, our effort will not be so0
successful in the shori time that we
have at our disposal.

With these words. I gupport the Fin-
ance Bill.

st o qAo Wit (fegl—mgam)
wire, & 7 919X FTH AT A e
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THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): On
a-point of - ihformation to the hon.
Muber. The Home Minister had
anmounced i this House that 20 people
had been divésfed on attempted murder
<harge in the Belchi incident. I think
the hon, Member does not know that.

Mo.2) ASADHA 27, 1099 (SAKA)
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He requires more practice before he is
promoted.

ar ag |19 SA%] FAfTwe T@ oA
ST & | T STHTIT AT T OATET 8
a1 gagr 319 w7 foar sar & 1 SueE
aaT & q&r =waar F = g G
7w fadaa € fr gt disges ey Fr
gETEEEE AT g AR ATT 100
#3132 AT F A1 [N AN qAH HA=D
gf, 9AFT =7 faar ST Ty 1100
§ ¥ 10 A1 A=S g &7 | AT qF
10 % 10 ¥ AR &, AT TqHT AqAT
7z At Tifed BF S afawrd g
A AT &, SAHT (FHT g qE g #iK
az Ssifes & 1 ¥ Fgr mean g oy
o T g AE AT 3, 99 I A
A a1 Jifga 5 agt S Afwrd wa-
DI AT 2 A1 395 (7 IqHT 98T
araae gET Arfed #wiw 3w dfed fFar
AT =Jfed | 9 g% gefafet 71 ama



257 Finance (No. 2)
% faum & @0 a7 7% FErqw
g arr A &1 I wfawrd Al
w2 & 5 o0 a0 & oW Wi | 99 A%
g1 zfeq adi frar s a9 @%
FHIT A FET T AL Y awar @)

st fafraw FanfafedaT & geaw
g T FE E oA fEer g e
U9 T FEH, FAIAETAET oY uEE
F HAT A 500 TAT STATAT AL FAT
#1 ara & I 3@ wfuwrd w1 dfeq
fopar st | A § e T gur
AT § A1 39 THE & WAET  FA
o3, fame faa sfesfat & famr
w1 1 8, 75 T o g
AN W AT ¥ Geges Feed, feaes
ZEeT AR TF9E FAET & ¥ F©
FAT TR £ a1 Ju fodeq oy & B
FI2T, 7I0e, ATTHAT @ 7 57 FAT-
Faa foar oy fafvsa F¢ & sma
T T F9a ¥ sEHt 98 foar s
g forir 9% Hravas 3% A1 7y S |
gefafady # 1 Fn9 2, I§ qUIA
frar s #i fafrmr FnfafedoaT &
TTATE T &Y SAHT SHI9A T U2l
F W | ST AEFT FlET G TGN
FT @&, 98 afeq fwar 9 |

7q awe # gfoEt & far sgaaw
grfteT @ T E, S fay afas ¥
Hfa® S giv Tifea | afaas §
zaa 2@ ¥ fF GnUeT FrEW ¥
i & 7 ow foaw & 50 9=y
drriee 2 Q1w ZTIF G FAT =i |
T glar s8% facga  SeT 20
I FET NF H g & o), a1 9 IFh
gRz 79 feur srar g1 " fAEET g
fF zfesm sa=ifail #1 smtae foise

ASADHA 27, 1899 (SAKA)

Bill, 1977 258

FW 1 wfaw g wifey foad ag
FHAT B FAA2w T a8 | e 7

&I“» ﬁ -, E % E-‘T
They are

liguidated in the process
itself. .

T fAET R 6 SR dew wew W
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fafaeeT #r & 9%

T WAaT & g9 A WOEY a1q qura
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*SHRI AMAR ROY PRADHAN
(Cooch Behar): Madam Chairman,
Seated in thig air-conditioned Chamber
of Lok Sabha, where a thick soft green
carpet spreads from wall to wall and
where the members are seated on
cushioned chairs, a discussion on the
Finance Bill is proceeding where Wwe
are talking loud about democracy,
freedom and amity and before long
the Finance Bill will be passed by this
House sanctioning = huge amounts of
‘money to Government for running the
administration but may I ask the hon.
Finance Minister whether he is really
aware of the fact that this Finance Bill
has not made any provision even worth
one naya paisa for the peopie of an
area which is a part of India? If he is
curprised, let me tell him that the area
is in the far eastern part of India, A
part of West Bengal—it is the Seet-
mahal enclave. While we discuss the
problems. of the nation in this Cham-
ber in comfort and ease, a reign of
chaos and terror prevails in this part
of India about which.many .of us are
not fully aware of. Loot, arson and

-~

robbery is the common feature of the’

day-to-day life of the people of this
area. There is no rule of law, nor
there is an administration which can
ensure the welfare of the people. It is
an area which is virtually being ruled
by the goondas. It is a land locked
area of Bangladesh. There is no Gov-
ernment office, no police post, and in

*'Th"e original speech was delivered jn Bengali.
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Ma.
‘dam fthat on 3rd July, 1977 in the
Seetmahal area of Cooch Behar of
West Bengal, as many as 87 houses
were hurnt and no less than 17 per-
sons were burnt allve apart from the
mass looting that the people of this
village had to suffer. There is no jus-
tice for them. They have no option
but to lament and suffer. The ladies
-were not spared they were subjected
to inhuman torture but the news abouf
such atrocities do nol travel beyond
the enclave and the nation and its
Government remain ignorant about the
plight of such helpless people. Such
ireidents of atrocities are occurring in
this area day after day but there is
none to heed and take care. While the
‘Government spokesmen speak hoarse
atout democracy, soclalism and free-
dom, it is a cruel jrony and a strange
farce that ihe citizens of the country
should suffer untold atrocities and the
AGovernment of India should remain a
mute observer. ‘This cannot be tolerat-
ed. Thisg cannot be allowed to go un-
challengeq and must be brought an
end to. How long such robbery, mur-
der and arson continue? How long
will the ladles continue to be raped
and hurfMated? -

Seetmahal area is a small chunk of
the vast country of ours with an area
.of 30 5q. miles and if the Government
feels that nothing matters for whatever
happens in this tiny inhabitation then I
‘have nothing to say. 1f the Government
feel that the area 15 inhabited by only 1}
lakh of people which is a very small
fraction of the total population of 60
crores of thig couniry, then I have noth-

ing to say. If the Government fedd thit

- mim}' . % .
Tt 48 sothirig fEily ¥ignifcant it &' hopu.

-Aption 14 el js subjicted to such-hu-

listing conditions ¢ Joot, axven, chaos
‘iﬁdhw;lhﬁlav_pm,lolw.
4t the Government Teal that the cltisens
of India can be allowed to live at . the
mercy of the Government of Bangla.
desh then I have nothing to say. But if
it matters to them it is hurniliating, it is
shameful to say the least and surely. the
Miniisters of the Central ‘Government
Bave no right to stick to- their seat ' of
power nor be in this House, . .

This' one end  half lakh- unfortunate
population of Indig live in Shalburi,
Nataktaka, 'Dahala Khagra Barl, Kot
‘Bhajinl, ‘Bans Kata, Purba Bhag areas
of the district of Cooch Behar.

"'As 1 bave already stated the entire '
area is within the main land of Bangla-
desh and there is no direct means of

precious t.han that of cattle.

In this House we are talking about
democracy; we are talking about the

vote and voting rights of the people of

any one in this House ever cared to
know that there is @ sizeable pection of
the Indian population who have either
no right o vote or they have been de-
nled the opportunity to exercise their
right T do not look to the Congress
benches for the answer. For the last 30
Yyears they have never bothered their
bead about this problem but those who
have come to power today are in . arv
way better. Have they also cared to
know the facts of this case, Have they
€Ver cared to find out whether the peo-
ble of this enclave exercised their vpte,
Whether they have such s right or not?
ﬁoothrmlmmmwm
to the Minigter of Law and in reply he
had told me that if an instance was
brought to his motlos he will heve the
;g‘t'mmqummmmm
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}mmhmw-m
§ Jakh oF Indlan population have -2
right 1o vote or not. That shows how
indifferent .qnd ignorant the Govern-
wwhmﬁh“m
mmﬁnmﬂmn:‘mnm
been decided the opportunity of exercis-
irig thefr franchise. 1Is it hof gome-
thing 'which "shoild: bend’ oitr: Dends in
shame? Nat one single individus] of this
population of 1} lakh persons could ex-
ercire their yote: no polling booths were
set up and-even voters lists were not
prepared. You will be amazed o know
that while the population of this enclave
wag denled the right to vole, persons
belonging to the enclave which forms.a
part of Pakistan and Bangladesh and
falls within the area of India. that is,

done but and 1 wwld
this issue at all i the Gwemmt in
a likewise manner had taken up the
issue with the Governmdht of Pakistan
and Bangladesh to ensure that these
people foo could cast their vote. The
crstwhile estate of Cooch ‘Behar had
merged with India in 1849 and during
all these 28 years the people of this
area have never known what fresdom
is and what democracy means func-
tionally. It after these long 28 years
We are Dot able to show sympathy and
accommodation in solving the problems,
the people will never excuse us.

The Congress Government have done
nothing for these péople for-all the

 ABADEA 21, 166 GAKA
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rehabilitation -6f the Congress workers,
thelr hench-men and their leaders. I
‘Wil ‘give You' stime sxatiples, Mudarn.
mmw.ﬁ&h“ldﬂ
codmmthmwhw!upu-blgbnu
cause these ‘were tilléw 1afid and for
this the administration his'shown in the
bnohotaemhlnesp‘enditun of
Rs, 1000 per bigha, There were many -
persons who were not the residents of
Seetmahal enclave and even some Pa-
kistanl refugees werp given a sum of
Rs. 10850/~ as being the refugees of
Seetmahn] enclave. It reslly never
mattered with the Government to verl-
1y these facts ang the pnly vonsidera-’
tion that seemed to have weighed with
themn was whether one 'was enjoying
the patronage of the Congress party or
not. With your permissiom I would
quote some of the names of persons who
enjoyed such monetary benefits even
though they were not entittled to it:—

1. Sitanath Roy, son of Annada Roy,
Rani Nagar, Jalpaiguri.

2. Hira Lal Roy. Sukani, Jaipaiguri.

3. Atul Roy son of Thaidar Roy,
Jalpaiguri, . .

4. Hridya Nath Roy gon of Th!dar
Roy, Jalpaiguri. : o

5. Dibya Nath Roy son of Thaidar
.Roy, Jalpaiguri.

6, Prafulla Burman, Kuchanibari,
Cooch Behar. .

. Sonu Roy Burman, Fatehmud,
Cooch Behar,

. Jatia 'Burmln, Haldlbari. Cooch

-3

9. Prafulla Roy, altkun Jalpai-
Mhtomnmmlyrhwnmu'



is a document,-I can prove it, I am
handing it over to the House. (Interrup-

" tionsy Y have a photostat ‘copy of the
permits that T have mentioned. It reads
like this: :

Enclave People's Committee, H.O.
Haldibari Dt. (Cooch.Behar) (W.B),
Identity Card No. 621.

Name of the holder. Sri CHILANU
DAS Father's/Husband's name Late.
BADYA NATH DAS.

Residence: Village DARI BASH,
P.O, " HALDIBARE, District Cooch
Behar. T

He may be allowed carrying fish only
20, (Twenty K.G. fromi Enclave to
bari town)..to and from Enclave and
main-land, .

Through  these permits lot of illegal
trade was done. As is clear, the Iden.
tity Card bears No. 621 and I do not
know whethier more-such cards were
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“It {s mot the mass production, but

the production by the massey that
would do. the trick.”
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e & watew Ay ¥fer A
g § e wand ¥ fad orodd e
%Y OF W § | X8 wratoR roReEr
Y w3, IW Wik A, wagd  Rw™r
wolt % WY oy A 3 el T
frar—aak g% & wie fad—aa w0
¥ fpgemr & wiigeT o
o § W

subversgion of the Constitution is a crime
in itself. '

g R g B e
fedt %, W el e w3,
fomif wowr wadw fem 8 g

w T fer }
They subveried the Constitution for
their own ends... The subversion of

L =TS -

¥ ag Frdwn b s g ot ey arw
whedgge gored, frgir o R g~

BRI A L - AR
fireiody; - wvellir o3 Wit 3§
wrot ot oy el el T wnrE
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adrer a2 & & o fegmmm ¥, m aa
F A SE, FTT FTE TST &1 3T
FLAF F1 AN F F @7 £F FHaT
fazia w3 1 few e A fegeam
T FLAA FT M g, ar I7 FATTAL
& g0 qg GHI ALl &1 §FaT g |,

Fema fwa T @ & &7
Zafay #39 & arf® a8 9 gefa s
FEAT F ZT T A FL TFA 3,
AZ THEST FT qF | ZH H1E QAT ATEA
frprer agar arfs M ¥ awafa w1
A AEN | H 3W A & faeg TE@
fr =18 gwfa 97 7 F1 AfEw
FIAL A8H T F, AFAT a&T F
TFL | AT gATE 2 G S S 30 a6t
F EICE T F FOER F @, g H
feraer g w@r 8, s fafaees ar gax
afasrr @ &, ST awfa #1 Far
ST AfgT | Ymer argel § #faw
FarFa? "W Afax B
aAedrg UF g9t w94 gfd 7 & #i7
3T 30 AT H 10 ATE TIAT JHT FT
faar & 1| OFY qX@ § ITHT @9 FEFT,
g% ufafEa s e sarEr agdT
g, SE* 9q FT fqar sy AR 57 3%
gz aifaa 7 72 s o7 awfa Saq
afae w7 gfgw #r 2, =wfa
‘OFfaa 1 8 a9 aF THFI 97 FET
SEaE s T S

waTafa wgieAr, g 9 a1 AT
faaar =gy a1, whET 3= weat F
a & 74 faw fAaas & awd7 war
g
SHRI AHMED HUSSAIN (Dhu-

bri)7 Madam Chairman: Whé * B Ja=
nata party was elected withdg®™massive

majority, a lot of things were expeét-

ed, particularly by the poor and wea-
“ker sectionis’ of the society. Rather
“they were happy to have a Gandhian
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Prime Minister. But what they find
in the beginning in the budget is that
to disappoint the backward and mino-
rity communities as they have not
been thought in the Gandhian way.
The budget ‘is neither Gandhian nor
socialist; but it can well be describ-
ed as a capitalist budget, for its lack
of stress on economic equality,

The Finance Minister had, in his
budget speech, talked about the task
of devising an effective strategy for °
dealing with the problems of inade-
quate growth, crushing poverty, un-
employment, growing regional imba-
lances and rising prices. But their
first budget has laid no clear empha-
sis on removing regional imbalances,

and for the uplift of poor and mino-
rity community.

Madam, I took this opportunity to
narrate some problems being felt by
the people of Assam and North-East-
ern region, in the various spheres of
their day-to.day life. First of all, I
would like to discuss agriculture and
industry. In comparison to the other
regions—and States - as well—Assam
remains far behind, not for the rea-
son that it has no resources, Agricul-
ture, as you know, fully depends on
irrigation, which in further depends
on energy. Due to the non-availabi-
lity of power, energy and training on
modern agricultural methods, the peo-
ple of Assam, of whose population 30
per cent are agriculturists, feel rather
discouraged. Assam is prone to na-
tural calamities. People have to face
floods jand drought. No remedial
measures have so far been taken to
meet the situation.

"~ The Janata Government perhaps
thinks' on the w©ld way of granting
some assistance when the situation
arises, which serves no useful purpose
for the people except on paper, as is
evident from the budget. This wyear
due to"the “early rainfall all the sum-
mer crops like paddy, jute ete. have
been damaged ang there js a possibi-
lity of famine.” Even though the State
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Gwm hwe "IW-’
quate help to face
think no action hag

en, the flood asituation can be fought
properly

Coming to the land problem, the
Janata Government seem to have no.
policy about land and its distribution
amongst the rural and backward peo-
ple. About one third of the popula-
tion of Assam, which is about 40
lakhs, gre immigrants who depend on
agriculture, A major portion of thiw
population live in the riverine areas.
They are experts in cultivation and
produce all varieties of food and cash
crops like jute, paddy ang pulses,
which are of national importance and,
because of which our country has
prospects of earning good foreign ex-
change. Due to frequent land erosion,
these agriculturists are becoming land-
less day by day and so they are show-
ing less interest in agriculture »nd-
they are living like beggars. It-lcoks.
that their upliftment has nn place 1§
the budget of the Janata Government.

Describing the problems of indus.
try, Assam may 'uad one in a S0ITy
state of affairs. Thoush our State fa.
rich in minerals and nalurel resour-
ces, they have no utl'itv for the back- .
ward people of our State. Fven the
industries so far sct up in the north- |
eastern region, including Aswam, could
not function properly dus to one rca-
son or nither. Very often there 1is
power crisis, resulting in the clesure
of -industrles and }hus causing -logs to
the industrialists. The other hindram..
céd in the way of rapid developmant

ntinduﬂriumlaekntmmortmd.

communicatlons.

We are happy that the nwlv-ot-‘
electricity, which i3 an. essential -pra-.
requisite for acceierated- economie:
progress, is being planned on a-Tegio-: .

L JELY, frT ¢

“N'lﬁ- Y&, wé'are worvy to Aote'
th; hile the northesssters:regions
Q.Mwm _the advanced,

Ve gained considerably. The

romn behind this is perhaps’ the .
ntc::-&:)otherly_ txeatment given by -the .

As 1 have mentioned eariier, tlc
cement [uctory at Bokajan, the Ashoka
Paper Mill at Jogigoppa and the Nam.
rup Fertilizer factory face power cri-
sig  frequently, resulting in delay in
production. Assam has plenty of na-
tura]l resources like coal lime-stone.
iron ore and graphite. But they have
not yet been exploited and that is
why we are still continuing as g back-
ward State, More attention should be
paid to the exploration and utilisation
of all these natural resources.

Even in the case of the existing in-
dustries, the petro-chemical complex
at Gongaigaon, for instance, is causing
agitation in the minds of the peopie
of tha north- eastern region. The head
oftice of {hat unit is mow located at
Nerw Delhi. and not at Bongaigaon.
Here I want to throw spme lighl on
the mismanagement for the project
whieh is taking place. The project
munagrment consist of some retired
personnel having no knowledge .in ‘he
lime. The local people are not given
any -preference. Although the work
at the site is still in progress, all tie
top officers remain at Delhi, and most

5 AR
z‘;g

of them: avail of tours very frequently

for personal gains. There are seve=
ral irrcgularitics in the project, like
deputing some officers for training
abroad and thus incurring a  huge

avoidahle expenditure. The myslery:.

ag to why trained persounel are not
recruited and why Inexperienced peo-

ple are recruited and then deputed -

ahroad . for training after appoint-
ment still remains.a controversy.

Geaahati thmn;h South' Bank totwch-
ing: Meghalaya border and its exten-

sion to Tura touching Malakachor fs -

a long felt demand of the region, The
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m&umt-

kwﬁaﬁm’

ing metreguugs dine Setween: Fokira- -

gram gnd Dhumbri also - be
annq: mmlh-whﬁr?s
the lorig felt demsnd of Goalpars Dis<

ernment has allotted the required land
as desited by the Railway
ay

nothing to !
get about that. May I, therefore, re-

quest him to seriously consider for
setting up of » sallway division there
urgently? .

Air transport facility for the North-

Eastern Region is not ' the Develop--

ment chapter of the new Government.
To cite the example of Hupshi Airport
located in the Goalpara district of
Assam which was constructed during
the Second Worla War. Later on this
airport was used for commercial tra-’
fiic by the private airline companies.
The airport was the only life line air
traffic in the Goalpara Aistrict with
a hinterland in Garo Hills District
now in Meghalaya State Unfortuna.
tely, for more than a decade now,
however, no private company was al-
lowed 'to operate and :the travelling
public. have been experiencing various
amnue. Several representations to

mercial development af the District

LB a7

Airport—locally jaiown ad Hhopati.
This lake is one of the most beautiful
spoty.in the Goalpara District and if
properly developed ‘with modern and
mtiﬂemeﬂmdﬁlayelﬂyt\lmlnto
utourlltuﬁmeﬁmwnt.- y

Unempbrm:nt £l one of the greatest
problems and requires specific atten-’
tion. Assam is facing acute unemploy-
ment problem. The backward class
and minority community are worst
among them. Moreover, the local peo-
pleormeuorthhmmﬂemmd
Assam in particular have hardly any
occasion of being recruited in varjous
Central Government offices in Assam.
The position of the backward classes
and minority communities being re-
cruited by the authorities can hardly
be imagined. No development work
has been undertaken without agitation.
We had to agitate for oil refinery,
Brahmaputra Bridge, Petro-chemicals
and even for a broad fauge railway
line. I hope, the Government will not
force ug to follow the path of agita-
tion in this matter.

With these words, I thank the Chair
for giving me the opportunity to speak.

oft tm dew gurh (Qww) :
gt agvar, & o frdaw wr gqudr
T} & forg war guv .1 fier Rroelt
aoere ¥ vy frd wie sy wC gRdw
&Y e orr, oy aw At Wy, o Iwi
£ gRry WY 37 wigd § oot anfiat -
& Trer ofr Ter Wy &

wrer #t wmar W XE oWt &
g wfr ared W wretard §-fe ag
o€ g 39 gfrandt afced wvinfy )
¥fer g g ¥ e wpw o g,
ofondn ¥ wor go Wit §, &Y frew
white ¥ woere wolt off § ek i -
wvor ¢, dfww g Je¥ @ awie ot
vou wek €1 @ shwiv ot ge

Wi
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FER A A aF g ani & faw Jy
qradr W@ 7z ar fasar oiw ger &
faa dr st @@ fra® Freor 37 FHm
F gt gzt v ThHSA F AT AT
FH Q. AE zWiAT. ITHT IAFT FIE
s Z1 A8 &1 S fF aF A f

F g A we  faard,

LA LI (€ AL s

FafET AT T AFT FY-JIATT - FTTT
frad widt ®WY A%< & 9AF F A
% |
1500 hrs,

qa g & foesr wiwst &
A 9T & FgW Wwar §
fagrx &  85.2 wfmwm &<
g, Toaa § 54,7 Sfawug § waTUe
¥ 39.8 wfqag &, ST TITH 62.8
yfamg & o arfraarg § 60.3
sfama & | Tax dvr IFE | F 7w
¥ Fgar wrgar g e o fagre s
Frar 34T §, 7 fagr 7w w7 gaw
aar g, St fagre wowr  qiar v g
FHT Iqr faer TTHRT HIAT @Y
g, FAT AT FET @ & | 7T =40
gt Ifee sa fag ax 7 s
o= 7T IF% fagw ¥ fao 3o A&
A | WY FE 9 HEAr @l §
o7 w3 afgT | fam w2 & T3 F
HIFT AT FT AT OF § |7 AAEL
fer g Fgra F@ E ST F WA &
AL JAF _ATA-T=A
FSFI 9T WG & | FHW H FW AT
Wy ¥ faq st 93 fwr o a@dr
Ay fad | gaar & Ay, 3 &1 Arfaay
FT THT 91T & ST L.a9C¢ 37 & f70
W|I® WA W FFAT FAT AL |
GIS q6 I9 F1 44T & ST TH1 2 |
gafag & 7@ & wag FE1 F owm
59 A@ F FFeAr #X 5 g wagd
F1 T778 9 AT T@T * fag 77 frr
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awrafa wgew, oF ara & 38 FgaT
fF g% ArwAT 9T @S FXT qW AT
T 79 AT a1 7 F fF 9@ qv Far
FH E @R ug AF A1 A g |
fagelt axFTT T 3 aX FE AT AL
faar ar #ix adin 7 gar fF s
FET AT AT A A ATHTL @I &Y |
T 9 I8 T A g @I @ F )
IS g &d H §9 g WRHAT 3 |
STH TAL § AH ARSI T TF HALTATT
g 1 TW ISITETR F GETE FE F
faw oy &1 fgarefang &G 7
goarar  fasrear sifgg 0 ¥ ozw
vy § g gara & fF awT ¥ A7
FIT a% a% fau g ow gfafx
¢ AT ag FaC fF g7 FeeEe
& &8 gare fFar sr awar &1 fowelr
TR ¥ AW FT 27 AfqF q@7 v
&1 5T gTH & At F dfaF '@
&1 garEAr [fgq | #wrst v Avmw ATy
ot ox fefr &1 Jd faadr & oar
wr & fF Fo aed mmer g
%3 Gifere sraaAT g a1 fa® 200, 300
w9 #F &Y AL F 1 AT 78 Faar
g B o At ormady Aadt & a1 F Fa
g fo a0 o=t 98l 8 | g & w9
#IFTT 7 g7 fawwr 30 arat 9% gwua
FW A AR I B A AT FHC
afas wa< zaat T war & | 57 a9 ww
afeF @ F w4 I, g TF
1T FT HIE AT ATAT0TRA T4 T AHAT |
zafag & o7 ¥ sz Fear fF org =g
HIT q439 8417 Q|

g &Y ag # Fgar angar F fag
FO F AMT W, AGEA F HHA H
Fga foesrgar & 1 ag F "Il &
TATHT AT ISTQ | T&T G TSI TS
g & AR AaSIam g § )1 98 9%
R 99% faq 2, Sifs greda aw= a3t
gAT g fower w2 aqt & agf a1 g
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o it ). v o oft
_‘t vﬂ!{ ot Fop { 1 Afem ol
St & ferre ¥ 1w, 90 3 vkawine
Mﬁ!ﬁﬁﬂ!ﬂllmiﬂ
W, PIF TAAW A WW 9T, AT
mﬁmmumm
st § afew 2w ok wwrr ww
wr.wgdf ¥ o & o wr a7 e
geafer av ¥k dmat wep A €
w€ & g W widw ¥ fear o wwwa
¥ f T | Tt WY S W67 1 white
& gt geafer ox @ @ Y ek
AT B9 W0 < & wowy & 4+ wive
TOAT 37 MR’ ¥, I Corafry

%gm%m!ﬂhﬂmr wTeT ¢

qr7 ¥HT arar wrfgy

wod v § B oW droed
wHFR g, T ¥y A s
FIT, WA ¥ WA AT S GHAT AR
gfe a7 v @y faffwa o of § &Y
& wgar e wam et wedt ¥ s
&8 YA Ay W, aF a@ Jofrefay
#r gfr 9 f &y ' ) s
qrH A% wAar w1 wrew fivgr § dw e
wvaey fmr §. It weafe gc W
dramay sk Wy o

I awf W Wy ¥ faw few
fardw % ey sy fear &1 et
# wf s ¥ QUi W wATg o
1wk e & owiw ol § ot @
% Summfy uhi ¥ o1 W war
awy &1 g i % g Ay W R
a1 apfw e o way ¥ -fier
F¥ § W wew ey g nd K1 ey
Y awr ox wrr fear  oqe ?
¥t 1€ gTwre ¥ aro Tw T ¥ oW
TETC. 7 W Arewnr Twr wJyr § arfe
e & gk wwr vy woE 9 o
B guiw Wit wwrer w1 qunr fe

ASADHA 27, TE(SAKA) ©

Comw e
AeTT ¥ o & o SWEE, Twer

et oy WY 39 ¥ yav § g grad-
e gy whi

R wp oy ¢
ety wwe ¥ qed wed Wik ey
gt P wrar § ). rhe 3% g e sgTe
oYt weqy ¥ ayw war § fv swer
& w1 T grewy Td e ¥ O firar
warr § oC TR ot wTOr A U GrET ZTET
wora 1w g o dar e &,
Ledt oy dure wan 4, @ @ &
war &1 % wipn § f zver ook
qrewly s o g7 qfeew dweT ¥ oY
@ ¥ 1} Ty ¥ wTeart vaq ar
@ § 37 ¥ ww ¥ v Bafaw amded
! ¥¥ wwe o figed @ ag arfe
whet & g e o AT § I @
T%1T ¥ gfrar firw o e ¥y awar

| g U AW wT, O W2 W aww

wT e ¥ wrewrwaTet # gfa wTEw
wreead fag o) niy ¥ ot o dAfaw
W A wwewr T wTOATA-ATC WX |
wtwr ¥ wh wrer yemyr WY W
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w1 w1 w7 §1 5o s § o v
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§) wwE ¥ g v oW W ¥ w
¥ ot forar § W gl T wT WY
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¥ g o qawd WY, dw e ¥
wsafue o WY, WP 7w o
iy ofe w ey gl oy ¥ g I
o Wiy Wt o fewrget ?aw gt
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oft wrtwre soTvaTew: S
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Tt ot QY St A ol §, TR
et sz ardt &1 30, 30 WA
wg wiftr &Y 3wrs §, 39wl & afes
ol sty ¥ {70 oy v wA §y
waforg e TRt ot s o frdy
w7 ¥ s Fear o anfeq arfe oy
WY FT qIH FHA 9T FT 6T q®

X7 waa} ¥ arq ¥ faer frdaw wv
At wATE |

ot wetw Te WvE (f) : awf
wa, ¥ fae fadus oo e
aw @ g g faa w=lt & qui
WTEOT § wET 4T -—

“The massive mandate that che
people of India gave the Janata
‘Party in March this year was not
Jjust g vote against authoritaria-
nism. It wag also a manifestation
of our people’s desire for a reorien-
tation and & reshaping of our eco-
nomicpo]icies:;nutom.ngabont
speedy elimina of poverty and
destitution.” -

7 ot faw frdaw fawr sl o ¥
gt <@ §, T W €T Ay B oA
¥ Wt g s e W
frw g7

W @ W e2 Wil uw
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' THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M PATEL): Mr. Chajrman, Sir, I have

carefully to the comments
made by the hon'ble Membery on
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the” Finance Bill as well as other
aspects of the Budget. In my reply I
shall try to cover

points made by the hon'ble Members.
They have made many useful sugges-
tions and also raised valuable ques-
tions of policy. As I stated earlier in
this Session, this first budget of ours
had to be prepared at a time when
allocations proposed for different Min-
istries had been made and they had
started operating on them. The scope,
therefore, for giving new direction in
a pronounceg manner was limited if
there was to be no wastage of scarce
resources.

Neverthless, sufficient changes were
made to make clear the direction in
which we intended to and would move
in the following years. The valuable
suggestions made by the hon'ble Mem-
bers will certainly guide ug in the
formulation of our next budget and
I may say within a matter of weeks
we shall be working om it.

The Opposition leader, Mr., Yash-
wantrao Chavan, made a rather len-
gthy wad emotive statement. He has
painted a grim picture of the econo-
my. He bemoans the fa¢t that there
is great poverty in the villages and
rural areas. He complains that there
has been no true.umderstanding -of

agricultural and rural programmes in

the Central Government. I must con-
fess, however, that he has left me
extremely perplexed, It is not clear
to me whether he was making a con-
fession about the failure of his own
party to tackle the problems of po-
verty and development in our coun-
try or whether he was really saying
that, these problems are intractable.
For . instance, he referred to. the lack
of growth in many districts in  the
country and said miracle is necessary
to improve agriculture. This 15 a

strange admission from the leader of’
tha nmposition which onlv a little while

ago 'was erowing about its achieve-

mentg in agriculture.  'Shri Chavan

also wants us to sit gowm and solve
those matters jointly., While I wel-
come this, I wonder what contribu-
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tion he or his party would make to
the solution of those problems i all
that they feel ig that a miracle is
necessary to bring about a change, I
am sorry Shri Chuvan is not here...
(Interruptions). Mr, Chavan also bla-
med us for not having a policy. He
and his party had a policy and the
consequence of pursuing that policy
for so many years has beem an in-
crease ijn poverty, fluetuations in agri-
cultural output and increase in the
importance of large houses. It is di-
flicult to understand what use such
a policy was. Or perhaps the policy
was merely a facade get up to attract
good people of thiz country who be-
lieved that the Congress meant what
it said. Their true policy was fome-
thing totally gifferent from what they
professed. A policy must be judged
by its end result. We propose to for-
mulate a policy which will achieve
results we desire and which we have
set out in gur manifesto. Shri Cha-
van has twitted us for not function-
ing like an orchestra. 1 wopder if
Shri Chavan knows what an orchestra
is. It does not mean that everybody
plays the same tune as the leader.
Different instruments have different
roles assigned to them and the role of
the conductor or the leader is to en-
sure that those instruments perform
in a harmonious way. That is the or-
chestra. He said that we had no poli-
cy. If he had looked at the budget a
little more carefully and a little Joss
emotionally, he would have found that
the budget does enunciate a certain
policy for growth and does geek to im-
plement it through meamres of thxn=
tion and allocation of expenditure.
Since policy has to be emplemented, a
set- of actions' can be more. eloquent
about the {ntentions of .government
lndihedmtidnitwamstotako
thmasetu!wurd-whichmtonet
only as a smpkescreen,
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more resources in this budget; I have
no doubt in my mind that I propose to
allocate appreciably larger and larger
resources to this prime objective in
future. I wonder why Shri Chavan
feels that we shall not be prepared
or able to do this, The fact that his
party did not do so has persuaded him
to ‘believe that it really cannot be
done and that is scarcely surprising
for he has in a startling public con-
fession admitted that it was only now,
when he was free from: office, that he
had haq time to think,

I have amplified again and again.
that primacy of agriculture does not
mean neglect of industry. Modern

industry is absolutely necessary in’

certain sectors for over all growth and
government is determined to give its
due share, attention and care. Nor
will public sector suffer at our hands.
Public sector is much too important
to be neglecteq and a large volume
of the country’s hard earned savings
have been invested in the public sec-
tor enterprises and it shall be our
duty to see that they work well and
provide the resources for future gro-
wth., It is of the utmost importance
to see that efficiency and profitability
increase very rapidly in all ways.
Our basic approach however, is that
in a Poor, mixed economy all the sec-
tors should be enabled to work well
in order that they provide more re-
sources for further growth.

_Shri Chavan. seems to be in a soul-
searching mood like all his other col-
leagues. What I find surprising.-.is
that he has merely repgated many
of the misgivings expressed earlier
in the General Debate on the
Budget by his . colleagues. To
all these I had given adequate
answers jn my . zeply .to the Budget
Debate.  The criticism that there
was no increase in the resources
allocated for agriculture made by his
colleague Shri Subramaniam has been
repeated. I do not wish tp bore the
House by refutmg this charge again
with facts and figures, but merely re-
fer Shri Chavan to the record of this
T
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House for 23rg June. Similarly he
has voiced apprebensions about the
allowance for rural developmeny be-
ing used as a tax loophole, In repiy
to thig also I refer him to the same
record. He has also criticised me for
raising the rate of excize on all items
other than those liable to specific
excise duties from 1 per cent io 2
per ceut. I am afraid he is wrong in
this. I do not believe that this will
have any inflationary impact. I would
also like to point out that where there
is a possibility of cascading I have
alicwed for a get of.

Referring to the modifications which
I have proposed in the Finauce Bill,
ang the further concessions which I
have allowed, the Leader of the Op-
position has placed a most extraordi-
nary interpretation on- it. He says
that I have mauled my own Budget
and thai this is a proof that it was
carelessly prepared. I wonder whe-
ther Shri Chavan has forgotten the
time when he himself was the Fin-
ance Minister. Now that he hag time
to think and read, he might refer to
the Parliamentary proceedings in the
month of May, 1974 ‘when in a similar
manner, while moving the Finance
Bill, he made modificationss and
allowed concessions. I have only
one comment to make, We are a Gov-
ernment which believes that it is ne-
cessary to be responsible to genuine
grievances of the public and it is our
duty to examine with great care sub-
missions made both in the House as
well as by citizens ang taxpayers. 1
have spent a great deal of time and
energy in this process. My doors have
always been open and wherever I
have foung that a change is geauine-
1y reqmred in the overall public in-
terest. [ have not hesitated to make
it and I have not stood dogmaticailly
on false grounds of prestige,

-Shri C. M. Stephen launched a proad-
side on Budget and has alleged that
we have attempted .to support the rieh
against the paor, -that we have tried
to benefit the upper classes of sqciety
and t{hat we have tried to support bu-
siness -houses and private capitalists.
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May I ask him, why was he silent
i1 1974 and 1976 when the rates of
income-tax were reduced drastically
to helo the upper income groups? 1
would also like to ask Shri Stephen
“Who created these large business
houses? Who encouraged the growth
of the capitalists? Who allowed the
multi-nationals to increase business?
Was it the Janata Government?”
‘Where was Shri Stephen’s voice all
‘these years when the present pattern
of ‘economy was developed in this cou-
ntry and the capitalist forces, which
he accuses us of encouraging, were
built up? Mr. Chairman, Sir, we are
conscious of our responsibilities to the
common man and the poorer sections
of society. I believe that it is our res-

ponsibility to ensure that all produc-
v tive assets in this. country are used
efficiently and fully so that production
is maximised, so that there is adequate
availability of consumer goods and so
that prices are stabilised. This can
only be done if all sectors of the eco-
pomy—the public sector, the private
sector, the smal]l scale sector and
the cooperatives—are encouraged
to grow, to develop to invest and to
produce. /

Mr. Stephen and some other hon.
members have felt uneasy about my
proposal to exempt closely held in-
dustrial companies from the obliga-
tion to compulsorily distribute divi-
dends on the ground that it will be-
nefit only monopoly houses. Let me
explain to the House why I feel that
this is a desirable change and that
the fears expressed by the hon. mem-
bers are not likely to be realised.
The need for a provision reguiring
elosely ‘held companies to distribute
‘4 minimum percentage of their profit
arises when the rates of tax on com-
panies are - substantially lower than
the maximum laig down for personal
taxation. In such' a situation it is
possible for individuals to avoid being
taxed at 5 higher rate by using the
company as  cover for businesses
‘which are in fact under proprietory
ownership and control. When, how-
ever, corporate tax rates themselves
are nearly as high as the maximum
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rates for personal taxation, as is the
position now, there is not much of tax
advantage to be gained by retaining
profits in the company. Waiving of
the compulsory distribution require-
ment under such circumstances is not
an undue concession because ordi-
narily all suech companies have to
bear tax at the rate of 63 per cent.

I should like to point to certain
other aspects of this concession.
This concession has been given only
to industrial companies and not to
other companies such as investment

- companies or trading companies. If

one examines the growth of monopo-
lies in this country, it will be found
that they have been built up largely
by holding companies which do not,
I repeat do not get this tax conces-
sion. Secondly, even under the pre-
sent law, one can secure a waiver
from the Income-tax officey against
suich compulsory distribution. That
being sO, the House should appreciate
that I have taken away a discretion-
ary elemeut in a tax concession and
made it available to all. It has also
been mentioned that the Wanchoo
Committee was against it. This is
not at all correct.

Shri Stephen has referred to the
report of the Wanchoo Committee
more than once in the course of his
speech. He seems to have conveni-
ently forgotten that the Wanchoo
Committee - had recommended the
omission of this provision from the
Income-tax Act. However, I have not
gone that far. In the interest of in-
dustrial growth and development and
maximising production, I have only
exempted industrial companies from
the requirement of compulsory gistri-
bution of dividends, leaving the other
categories of closely-held, companies,
like trading or investment -companies,
within the purview of thig provision.

)

.S_hri Stephen has ridiculed the pro-
vision relating to rural development
allowance on the ground #hat this
will»provide an' opportunity to rich
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provided all the safeguards are
tax-payers to build bungelows in necessary and a great dea] of flexibis

rural areas for their personal resid-
ence and claim depreciation allow-
ance on the cost of such bungalows.
The hon. member has evidently not
read the provisiong in the Bill, or has
at least not read them carefully, The
Bill clearly provides that the con-
cession by way of rural development
allowance will be allowed only in
respect of programmes of rural deve-
lopment approved by the prescribed
authority, which will be of an ade-
quately high level. The preseribed
authority is certainly not going to
regard construction of bungalows for
the rich as g programme of rural
development!

14.00 bre,

Many hon. . memberg have com~
plained that, the tax concession given
for the amalgamation of sick units
with healthy ones will provide a tax
loophole for the rich people. Shri
Stephen and Shri Banatwala have
argued that this provision will mean
higher profits for the merging units
but will not help the absorption of
the workers in the sick units, May I
repeat what I said in my reply to the
Budget Debate that such mergers will
be carefully examined by an appro-
priate authority before they are per-
mitted to go through. Therefore,
there would be very little scope for
uring them as a loss absorbing de-
vice, Secondly, the whole purpose of
these mergers would be to revive the
sick units and, thus, continue to use
existing equipment and provide em-
ployment to their workers. I am sure
the authority which sanctions the mer-
gers will not allow them if the prime
objectives of working the sick unit
properly and providing employment
are not Hkely to be fulfilled.

SHRI K, GOPAL (Ksrur): It is
there in the BilL _ . ’

SHREI B. M. PATEL: W, will draw
upon war wisdom. But the point is

authority to refer to your speech in
Parliament every time,

SHRI H. M. PATEL: Of course, not.
That kind of thing might have hap-
peneq in your Government; it is not
going to happen in our Government.
(Interruptions) .

SHRI SAUGATA ROY (Barrack-
pore): Do not be sarcastic when
somebody raiseg a point.

SHRI VASANT SATHE: All right,
mhasoodboyanddnﬂmrlsm
-3

SHRI H. M. PATEL: This is the
kind of behaviour which the Congress
Party must now give up.

SHRI NARENQRA P. NATHWANT:
(Junagadh): The hon. Minister just
now said that before sanctioning
amalgamation, the scheme would be
properly considered. If the amalga-
mation is sanctioned under the Com-
panies Act by the High Court, then
the provisions of this Act wil] come
into force. So, where iy the .ques-
tion of sanctioning amalgamation?

SHRI H. M. PATEL: Shri Samar
Guha Shrimati Parvathi Krishnan,
Shri Bomnath Chatterjee, and seve-
ral other hon, Members have express~
ed concern about the price situation,
As the House is aware, prices have
been rising steadily in the

i
=5§.
g
;
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1976-77. 'There ia little doubt that the
present level of prices is very high
and is ‘causing hardship to people of
smal]l and limited means.

The bulk of the price incresse in
recent months has taken place

that we are witnessing the lag effects
of the large increase in the money
supply which took place last year,

Government can control prices
through imports of scarce commodi-
‘hes, improving public distribution,
checking speculative inventory build-
ing and releasing more from public
stocks. My colleague, the Commerce
Minister has explained to the House
the steps that have been taken fo
hold the price line, particularly of
essential commodities. These mea-
sures have had varying degrees of
impact because the factors causing &
price rise have been different with
different commodities. While we
have been successful in damping the
Price rise in cotton through large im-
ports, we have not been equally sue-
cessful with regard to edible oils
partly because it has not been pos-
sible to import adequate quantities
of ofl for direct consumption,

Similarly, while it has been easy-to
limit speculative inventory - building
in cotton through direct and mone-
tary measures, it has not been pos-
sible to do so with regard totedible
oils to the same extent. The stocks
arg too widespread and relatively
small for efféctive control.

There is no doubt that prices will
have.to be watched carefully in the
coming months because of the geaso-
nal factor, We will have to continue
with: some of the measures we have
adopted so f&r such as a tight credi¢
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and monetary policy, larger imports.
of needed commodities from abroad,

a well-regulated export policy and

above all, a more effective public dis-

tribution system. I must emphasize

also the need for greater flscal gisci-

pline. This means a much greater

control on public expenditure. I
trust my hon. friends opposite will

cooperate fully in our efforts to keep

the gquantum of money flowing into

the economy to the minimum neces--

sary. It must be remembered that in

our society, it is the vast majority

which is silent and weak, that will be.-
made to bear the brunt of inflation.

The wvocal and the powerful always
manage to neutralize it. This throws.

upon us all the tremendous responsi-.

bility of maintaining self-restraint.

Shri Nathwani asked if a borrowing.
of Rs, 1221 crores by Government.
from the Reserve Bank of India re-
ported in the weekly bulletin of the
Reserve Bank of India on 4th July,
will not be inflationary. I would re-.
quest him not to be misled by figures.
reported in any particular week.
The figures in regard to transactiona
between the Government and the Re-
serve Bank of India keep changing.
For instance, if we look at the figures.
as on July 1, 1977, the increase in
net Reserve Bank of India credit to
Government was only Rs. 556 crores,
ie, there wag a decline of about
Rs. 675 crores from the position re-
ported two weeks earlier,

L =2

There is another point. These:
figures describe the changes in net
Reserve Bank of India credit to the
Government of India since the last:
Friday' of the financial year. It is
more appropriste to look
chariges gince the end of the financial’
Year, ie. March 31, if we are inter-
ested in the inflationary impast of
government transactions. If that is
done, it will be found that there is
8n actual decline of Rs. 280 crores in
net Reserve Bank of India credit to
Government between 31st Mare, and
July 1 this year, in contrast to an in-
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.crease of Rs. 109 crores during the -

corresponding  period last year. 1
can gssure him that it will be my en-
-deayour in the present situation to
limit the resort to financing by the

-Beserve Bank of India.

1 am most grateful to Shri Jyotir-
moy Bosu and Shri Samar Guha who,
-in ‘their zeal for the eradication of
corruption, have drawn pointeg at-
tention to a number of allegeq ins-
‘tances of irregularities in the nation-
alizéd banks, alleged illegalities com-
mitted by certain business houses and
"breaches of law by persons in high
‘authority. I would like to assure the
House that this Government will
‘leave no stone unturned to examine
all these matters and 4o bring to

0k’ any trarsgression of the law.

e have no intention of protecting or
"shielding proven law-breakers. I
"must point’ out to the hon. Member
‘that one of the major planks of the
Jenats. party's manifesto was the res-
‘toration of the rule of law. 1t is
necejsary for us, therefore, to pro-
+c683 iIn accordance with the provi-
sions of ‘the law to collect specific
evidence and to be satisfied that u
law has indéed been broken. We do
not propose to persecute the innocent,
but we shall certainly not fail to deal
With thé guilty. Quite apart from
the E:uefﬂm of irregularities, it ‘is
my &hﬁmltb ‘examine with great

consistent with “the ' gbjectives and
Which ‘we . have ‘set before the
. 1.have taken note of ‘the

]
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tion-of Centre.State relationship, par-
ticularly in- financial maiters. The
members of the House are aware that
we have recently appointed the
Seventh Finance Commission and
hope that its. recommendations will
take into consideration the ‘new so-
cio-economic. parameters in the coun-

8hri Somnatp Chatterjee has refer-
reli to the decizions taken by the-pre-
vious €ongress Government in West
Bengal, and the serious mess in whisch
they have left the flnances. of the
State.  As the House is aware,
oirt-going Cungress Government, not
only in ‘West Bengal .but all gver the
country; had displayed a total lack of

¥
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State Plans has been seriously erod-
ed. Many States ran up massive over-
drafts, which the Government of India
have had to clear at the end of June,

SHR] VASANT SATHE: Scandal-
mongering.

SHRI DINEN BHATTACHARYA
(Serampore): The West Bengal Fin-
ance Minister stated only a few days
back how in the last 15 days the
earlier government....

SHRI H. M. PATEL: I do not know
why Shri Dinen Bhattacharya is so
angry. The hon. Membeérs on the op-
posite side are not at all interested
in facts. They want to shirk them.

SHRI VASANT SATHE: We do not
want you at least to twist or distort
them.

SHRI H. M..PATEL: This is a high-
ly unparliamentary statement. Not
one fact has .been twisted. Do you
dare say so? It is shameless....
(Interruptions)

SHRI VASANT .SATHE: It is
worse than twisting.

SHRI H. M. PATEL: What is twist-
ed? .Come along. I would repeat
these sentences again in order that I
may .ask sentence by sentence let
fact_s, which of these statements, are
eitber distorted or twisted.

SHRI VASANT SATHE: Your last
sentence that we have squandered
away money., That is a distortion,

SHRI H. M. PATEL:

I will read
those sentences again. '

SHRI DINEN BHATTACHARYA:
These are all facts... (Interruptions)
The Finance Minister of West Ben-
gal has stated how this Government
behaved in the last 15 days of their
tenure, y
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SHRI H. M. PATEL: I will read
sentence by sentence. Let Mr. Sathe
say what is wrong in it.

According to the information at
our disposal, all the State Govern-
ments have frittered away as much
as Rs, 400 crores of resources since
January. The resource bé4se of State
Plans has been seriously eroded. Many
States ran up massive overdrafts
which the Government of India have
had to clear at the end of June. I
would like to know from Mr. Sathe
if he ventures to question any one
of these statements.

SHRI VAYALAR RAVI (Chirayin-
kil): The overdrafts taken by the
State Governments were restricted hy
the Reserve Bank. Is it after the
General Elections or before that?

SHRI SAUGATA ROY (Barrack-
pore): Spending is one thing and
‘frittered away’ is another thing.

SHRI H. M. PATEL: I can only pity
these hon. Members because they do
not understand and they do not
want to understand. These are faets
and I sympathise with them. (In-
terruptions) I do not yield. ' (Interrup-
tions) I am not yielding.

When the Congress Members talk
of rising prices and the need to con-
tain mﬂatmnary pressures. I would
like to tell them that their colleagues
in the erstwhile Congress Govern-
ments in several States have directly
contributed to inflation and rismg pri-
ces through reckless squandermg
away of ‘the resources on an unpre-
cedented scale. It will now be for
the new ‘State Governments to reRa-
bilitate the shattered finances of the
States and _piece together ; viable
Plan. ‘I have’already written to the
Chief Ministers of these States “that
the Government of India would fulfil
whatever commitments they had made
at the time of the finalisation of the
Annual Plan. At the same time, hav-
ing regard to the overall need to
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minimise deficit financing, it will not
be realistic to expect the Government
of India to fill up all the gaps in re-
sources that have been left behind by
the previous regimes In different
States, I would request the States
to enforce the utmost economy in ex-
penditure and make an earnest at-
tempt to fulfil all the undertakings
that had been given at the time of
the finalisation of the Plan,

Planning is an enterprise in which
States and the Centre are partners
and can succeed only to the extent
that each partner fulfils his obliga-
tion in a spirit of goodwill and co-
operation. 1 would llke to assure
Shri Somnath Chatterjee that we shall
respond to all reasonable requests of
States in a spirit of understanding,
goodwill and cooperation. It is my
firm belief that it is possible to find
satisfactory answers to the problems
which arise from time to time in
Centre State relationg within the
framework of our Constitution. Fine-
snce Commissions make a quinguen-
nial review of the fiscal needs of the
States and provide for a scheme of
transfer of resources from Centre to
Stateg on an equitable basis.

I have already addressed 3State
Chief Ministers in this connection and
it is my fatention to commence short-
ly a dialogue with the State Chief

ers particularly with reference
to the financial resources and pro-
gramme of expenditure of the State.

A number of hon. Members have
expressed their concern over the de-
velopment of small scale industry, I
have no hesitation in saying that this
Government is determined to stimu-
of the country. I am glad that many
Members of the House including Op-
position Members have recognised
that the budget proposals ang the
modifications which I have proposed
to the Finance Bill give clear and
unmistakable support to the cause of

© JULY 18, 1977

themﬂumderhﬂ:m 1t is-neces-

its own strength and selt sufficiency.
While Government will do all in its
power to encourage and foster small
entrepreneurs, we should not in the:
process build up unviable and high
cost units. In the interest of the
country and for that matter in the
interest of the small scale industry
itself, we must ensure productive
efficiency. :

Various hon. Members have criti-
cised the increase in the rate of sur-
charge on income-tax from 10 per
cent to 15 per cent on the ground
that this will hit tax-prayers in the
middle income group. I am not sure
whether they have seen the Table
given in paragraph 12 of the Expla-
natory Memorandum |circulated to
hon. Members glong with the Budget
papers. It will be observeq from this
Table that the annual increase in tax
liability in the case of an individual
having a taxable income of Rs, 11,000
will be only Rs. 23. On a taxsble
income of Rs. 12,000, the increase in
tax liability will be Rs. 30 and on g
taxable income of Rs, 15,000, the in-
crease in tax liability will be only
Rs. 53 per annum.

I would also like the hon. Mems=
bers to bear in mind that the taxable
income is determined after allowing
various deductions admissible under
the law, with the result that the tax-
able income of a person is generally
lower than his real income. For in-

53 for the whole year would
sult in hardship in the case of
son drawing a remumeration

a”i
1E
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including amendments which I have
.suggested, there has been a general
acceptance by the House and there
has no: been very much discussion.
Many Members were, however, rather
unhappy about the question of bidis.
‘0f course, the Government is deeply
concerned with problems of the com-
mon man but what we want to do
is to solve his basic ang essential
problems—his food, his clothing, his
shelter, his employment and the edu-
cation of his children. 1 would urge
my hon. frlends to forgive me for my
inability to comply with their request
in this matter and to appeal to them
not to press this point acceptance of
which would only raise the quantum
of deficit financing,

As we are now reaching the con-
cluding wtages of the budgetary exer-
cise, may I express my sincere sense
of gratitude to all the Members of
the House both of the ruling party
and of the Opposition for the time
and attention which they have given
to the budget, for their valuable com-
ments, suggestions and for thely forth-
right expression of their views. 1
would express the hope that the Fin-
ance Bill with the proposed amend-
ments wil] be carried by the House.

SHRI T. A. PAI (Udipl): All of us
including, T think, the Finance Min-
ister also, are very much concerned
about the rise in prices. I hope, the
Finance Minister will give us the
credit of being anxious as anybody
else in this country to see that the
prices are stabilised,

The time has come when it is no
use finding fault with each other as
to who is responsible for increase in
prices. It has been put down to large
pumping of money into the monetary
svstem. Last year, averybodv knows
that the purchases of foodgrains were
primarily ‘respon<ible for it. This
Vears also, we will have to repeat it.
But apart from the monetary factors,
I would Hke:the Ffinance Minister to
consider ¢hat  the problem in this
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country is in respect of particular
commodities. The monetary theory
alone is not going to control the pri-
ces of certain commodities. A proper
management of the commodities has
also become necessary, The year be-
fore last, euddenly we found that the
commodities. like the oilseeds, oil
cotion and jaggery were responsible
for the rise in prices.

And therefore to say that it is due
to monetary supply would not be fair,
and a time has come.... (Interrup-
tions) I would like to say that
after all an observation was made
that it is only the monetary
suppiy that was responsible
for it. 1 would like to know
whether there would be management
of individual commodities, because
the trade seems to feel that there is
more freedom to do what they like
and greater control over the commo-
ditv is necessary, Will the hon. Mi-
nister ensure that it is not merely
the monetary management but the
msenagement of commodities Wwould
also be the concern of the Govern-
ment,

SHRI H. M. PATEL: May I just
clear this point. I think, the hon.
member, Shri Pai, has not fully lis
tened to what I have said with some
care that I hoped he would have
given. I did not say that the price
rise was due to monetary factor. I
went on to say that Government can
control prices by importing scarce
commodities. I also pointed out how
in certain commodities the sgituation
was due to a shortfall in production,
in certain other even by imports, we
cannot get the commodities we want.
For instance, edible oil is there. The
kind of oil we want is not available
in the world. So. there are a num-
ber of factors. We intend to do
exactly what Mr, Pai has suggested,
and in fact, I hope I have clearly
indicated that.

MR. CHAIRMAN: The question is:

“That the Bill to give effect to
the ﬂnl.nc_itl proposals of the Cen=
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_tral Government for the financial
year 1877-78, be taken into consi-
dantion

The motion, was adopted.

MR. CHAIRMAN: Now we shall
take up clauses. There are no amend-
ments to clauses 2 to 8.

SHRI R. VENKATARAMAN: I want
t0 make some observations on clause
3. We oppose clause 3. I would sug-
#ést that you first put to vote clauses
2, 8 separately and then other clauses
upto 7 separstely. These three are
&ehum on which we have objec-

MR. CHAIRMAN: 1 think there is
16 amendment to clause 2. So, I shall
phit it to the vote of the House. The
guestion is:

“That Clause 2 stand part of the
BilL"

The motion was adopted.

Clause 2 was added to the Bill

Clause 3 (Amendment of Section 2)

SHRI R. VENKATARAMAN: Clause
8 relates to the definition of short-
capital gains. Originally, as the
‘Inicome Tax Act stood, the short-term
‘Cugital gaing were charged on the
asset which was in existence for not
miore than 24 months. Thereafter,
the Wanchoo Committee reported and
pursuance of this decision of the
Wanchoo Committee’s Report, the
Government amended this and said
that short-term cavital assets are
those which are not helg over 60
thonths. The reason for this amend-
ment is-that capital gains are really
a tax on an unearned increment, It
out of inflation or out of social
causes, If there is an unearneq in-
crement, the community, the gociety
and the government are entitled to
share. M you give a shorter period

JULY 16, 167

-nltwuymorzimﬂn.

Bitl, 1971
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will en-
able people fo_spéculate and m'
their aumﬁ-oh: time to tim¥
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Therefore, the Wanchoo Committee
recommended that only assets which
are held at least for flve years should
be deemed to be long-term capital
assets, By reducing it to 36 months
or three yeus—and if, read with
Clause 189—it will enable pedple to-
g0 on changitig ﬂ'leir stocks and ghares
every three years. Thus it wil] just
come undeér the very abusié which the
wanchoo Committée explained and
wanted to bé avoided. Therefore, in
order to preserve that capita] gains
tax is levied on all assets which are
of a short-term nature, assets, I sub--
mit, those which are held lesy thsn
five yeats should be subjected to tax.
Th my submission is that this
Clause may be éropped so that we-
may keep the presént section 2,
Clause 42A, of the Income-tax Aot in
taet. There is also another premson,
The Wanchoo Committee has also re=
ferred to the scope for bringing in &
lot of black money....

SHHl VINODBHA1I B, SHETH
(Jamnager): Oh a péint of order.
Those Mémbers who have given notice
of ameéndmenfs should be given a
chance to speak. Hé Ig only, miking
some Observations.

MR. DEPUTY-SPEAKER: He ix op-
posing the Clause.

SHRI R. VENKATARAMAN: The
hon, Member has not understood me.
It is'a matter of geriows and vital im-

. Therefore, Sir, we are op-
posed’ tc'ﬁlkclauu.

MR, DEPUTY-SPEAER: 1 shall put’
Cllt-l | PR

SHRI R. VENKATARAMAN: The
Minister must reply, He should tell
us why he wants to change.
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SHRI H. M. PATEL: I csn only
speak if I am called upon to speak by
the peputr-Spuluer

MR, DEPUTY-SPEAKER: If
want to say anything, you may.

you
sy
only:hismst'[domt_'ameptﬂw
arguments of the hon, Member; I con-
sider that the prépoulweh‘au made
in this Clause fs sound and is design-
ed to achieve the purpose that we
have in view,

MR. DEPUTY-SPEAKER: I
now put Clause 3 t¢ the vote of
House.

The question is:

gE

‘“That Clause 3 stand part of the
BilL

The Lok Sabha divided.

Dividdon No. 6] [18.35 hrs,

AYES

Agarwal, Shri Satish
Aghan Singh, Shr

Arit Beg, Shri

Balbir Singh, Chowdhry
Bashir Ahmad, Shri
Bhanwar, Shri Bhagirath

Bhattacharyya, Shri Shyama-
prasania

Borole, Shti Yashwant
Chakraverty, Prof. Dilip
Chandan Bingh, Shri _
Chaturvedi, Shti Shambhu Nath
Chaudhary, Shri Motibhai R.
Chayhay, Shri Bega Ram
Chauhan, Shri Newab Singh
Chevda, Shri K. 8.

“Wrongly voted for AYES.

ASADHA 7, zm (SAKA)

B, o1 3tk

Chowhan, Shri mat Sin‘h
Chunder, Dr . Pratap Chlndrl
Dlndwlte. Prof. Had.hu
Dawn, Shri Raj Krishna
Desai, Shri Morarji
Deshmukh, Shri Sheshrao A.
Dharie, Shri Mohan

Durga Chand, Shri

Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gowda, Shri S. Nanjesha
Gulshan, Shri Dhanna Stagh
Gupta, Shri Kanwar Lal
Hearikesh Bahadur, Shri
Heera Bhai, Shri

Jain, Shri Kalyan

Jain, Shri Nirmal Chandri
Kachwai, Shri Hukam Chand
Kakade, Shri Sambhajirao
Kuldate, Dr. Bapu

Khan, Shri Kunwar Mahmud Al
Krishan Kent, Shri
*Krishnappa, Shri M. V.
Machhand, Shri Raghubir Singh
Mshale, Shri Harishankas
Makkasar, Chaudhari Harl Ram:
Mallick, Shri Ramg Chandra
Manohar Lal, Shri

Mhalgi, Bhri R. K.

Miri, Shri Govindrem
Mishra, Shri Janeshwar

 Mishra, Shri Shyamnendan

Multan Singh, Chaudhary
Mundea, Shri Karia

Narendra Singh, Shri
Nathweni, Shii Nuarendra P.
Nayik, Shri um_n_myin
Negi, 8hri T. 8.

Pandey, Shri Ambika Presad
Pandit, Br. Vasant Kumar
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Paraste, Shri Dalpat Singh NOES
Parmai Lal, Shri
Parulekar, Shri Bapusaheb

Paswan, Shri Ram Vilas Ahmed Hussain, Shri

Patel, Shri Dharmasinhbhaj Alagesan, Shri O. V.

Patel, Shri H M. ~ Alluri, Shri Subhash Chandra Bose
Patel, Km. Maniben Vallabhbhai - Ankineedu, Shri Magant]

Patil, Shri Chandrakant Badri Narayan, Shrj A. R.

Patil, Shri Sonu Singh Banatwalla, Shri G. M.

Patnaik, Shri Biju Barua, Shri Bedabrata

Patwary, Shri H. L. "Barve, Shri J. C.

Frcoun S o B B Koot
.Raghavendra Singh, Shri !

Raghavji, Shri ' Chandrappan, Shri C. K.

Ram Awadhesh Singh, Shri Chovan, Sheimatl P,

Ram Dhan, Shri Chwmi:. Shri Yeshwantrao

Ram Gopal Singh, Choudhary Chettri, Shri K. B.

—  shri P. Chikkalingiah, Shri K.

Remdas Singh, Shri Choudhari, -Shri K. B.

Ramapati Singh, Shri Choudhury, 'Shrimu Rashidg Haque
Ranjit Singh, Shri Dameni, Shri 8. R.

Ravindra Pratap Singh, Shri Damor, Shri Somjibhai

.Saini, Shri Manohar Lal Desapps, Shri Tulsidas

‘Sarangi, Shri R. P. Desai, Shri Hitendra

Shastri, Shri Bhanu Kumar EngH, shri Biren

Shastri, Shri Y. P, Faleiro, Shri Edurado
‘Shejwalker, Shri N. K. Gamit, Shri Chhitubhaj

Sheo Narain, Shri George, Shri A. C. '
:Sher Singh, Prof. Gode, Shrf Santoshrao

Sheth, Shri Vinodbhaj B. Gogoi, Shri Tarun

‘Shrikrishna Singh, Shri Gomango, Shri Qiridhar

Surendra Bikram, Shri Gopal, Shri K.

'Swamyl Dr. Subramaniam Gotkhinde, Shri Annasaheb
‘Tyagi, Shri Om Prakesh Jaffer Sharief, Shrj C. K.
“Vaghela, Shri Shankersinhji Jawade, Shri Shridhar Rao
Vasisht, Shri Dharma Vir Kadam, Shri B. P.

“Verms, Shri Mritunjay Prasad ’ Kadannappalli, Shri Ramachandran
Verma, Shri R. L. P. ., Kolur, Shri Rajshekhar -

Yadav, Shri Gyaneshwar Prasad Kosalram, ghri K. T.

Yadav, Shri Narsingh Krishnan, S8hrimati Parvathi
Yadav, sShri Ramji Lal Lekkappa, Shri K.

Yadava, Shri Roop Nath Singh Lakshminarayansan, Shri M. R.

"Yadvendra Dutt, Shri Laskar, ‘Shri Nihar
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Mane, Shri shankarrao. -
Mirdhe, Shrj Nathu Ram
Murthy, Shri Kusuma Krishna
Murugesan, Shri A.

Naidu, Shri P. Rejagopal

Naik, ghri 8. H.

Nlh-rshﬂ M. N, Govindan
Pai, Shri T. A.

Poojary, Shri Janardhana
Pradhani, Shri K.
Rachaieh, Shri B.
Ramamurthy, Shri K.

Rao, Shrimati B. Radhabal Ananda
Rao, Shri Jagannath

Rao, Shri P. Ankineedu Prasada
Rathwa, Shri Amarsinh

Ravi, Shri Vayalar -
Reddi, Shri G. 8.

Reddy, Shri K. Obul

Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Reddy, Shri S. R.

Sathe, Shri Vasant

Sayeed, Shri P. M.

Seyid Muhammed, Dr. V, A.
Shankaranand, Shri B.

Shinde, Shri Annassheb P.
Stephen, Shri C. M.
Sudheeran, Shri V. M.

Sunna Sahib, Shri A.

Suryarmrayana, Shri K.
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Tulsiam, Shri V.

Unnikrishnan, Shri K. P,
Venkataraman, Shri R.

MR. DEPUTY-SPEAKER: The
result* of the division is:

Ayes : 88; Noes: 75.
The motion was adopted.
Clause 3 was added to the Bill

Clauses 4 to 6 were added to the
Bill.

Clause 7—(Amendment of section
13) a1t

SHRI R. VENKATARAMAN: The
law as it stands allowed the chari=
table trusts who hold assety to con-
vert them into approved securities
before ‘1st April, 1978. The purpose
was that many of these charitable

*The following Members also recorded their votes:—

AVES: Sarvashti Surendra  JhaSuman, Ram Sewsk Hararl, Vinayak
Prasad Yadav, Yuvraj, PsrmanandGovindjiwala, S. Kundy, 8, K. Sarda,
Ram Murti, Zulfiquarulla, Mshi Lal, Padmacharan Samantasinbar, Ram
Kinkar, Mukunda Mandal, D. Amat ang Pabitra Mohan Pradhan,

NOES: Sarvashi Nanasehib Bonde, AJitsinh Dabhi, Vijay Kumar Patil
T. 8. Barangare and M. V. Krishoappa.
1571 LS -1z
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[Shri R. Venkataraman]
houses and having & corpus of 2411
crores, the investments by 82 trusts
in the concerns connected with the
industrial houses were B0 per cent
or more of their funds. In gome
cages, it was noticed that the invest-
ment in such concerns amounted to
es much as 80 per cent of the funds
of the trusts”
I do not want to carry coal to New-
castle, Shri Patel knows this very
well. The time to convert these as-
gets from shares into approved securi-
ties was given to these trusts until
the 1st April, 1978. No reason has
been given why this date is being
extended to 1st April, 1081. This
would gnable the trusty to continue to
exercise control over the companies
and the holding of these shares would
continue to affect the management of
these companies., Therefore, we op-
pose this clause,

SHRI H. M. PATEL: The reasons
advanced by the hon. Member in
support of his argumentg are that this
is samething done in accordance with
the §Wanchoo Committee Report.
When the Wanchoo Committee report
was considered in the Select Com-
mittee, I was there as a Member of
thgt Committee and 1 know very well
how the discussion went on and the
trend of discussion wag totally against
adaption of a clause of this nature.
This was becsuse it would have creat-
ed 8 great deal of avoidable upsetling
of both efficient management as well
as share/stock market. The time
given, three years, was for the purpose
of unloading these shares in the
markét ‘In a satisfactory way, and if
this hag not been done, a further time
has to be given for that. There is
no reason, why this is being consider-
ed from a narrow point of view, The
entire question has been considered
from the point of view of public in-
terest and from thet point of view,
I request that this clause be accept-
ed. :

——
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MR. DEPUTY-SPEAKER: ‘I.'h.
question is:

Bl‘l‘;r}nchm'?mndpnﬁofm

The motion was adopted.

Clause 7 was added to the Bill
Clause 8 was added to the Bill

Clauge B—(Amendment of section
324). ' ) '

SHRI VINODBHAI B, SHETH: Sir,
I want to move my amendment.

MR. DEPUTY-SPEAKER: There
is no point in moving jt, unless you
are pressing for it.

SHR] VINODBHAL B. BHETH:
Under this section, it should be pro-
vided that the onmer of the techno-
logy or of the invention should also
be entitled to claim investment allow-
ance at 35 per cent if he utilises the
same for production of goods in
India. Under the proposed draft, all
persons other than the owner alone
can claim guch relief.

* Amendments made:
Page 8,—
for lines 23 to 34, substitute—

‘(i) in clause (b), for sub.
clauses (ii) and (ili), the follow-
ing sub-clauses shall be gubsti-
tuted, namely:—

(i) in & smallscale indus-
trial undertaking for the pur-
poses of business of manufac-
turg or production of any arti-
cle or thing; or

(i) in any other industrial
undertaking for the purposes of

dent.

*Moved with the reécommendation of tbn Vice-President ac‘l‘l.ng as Pﬂd
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.mm’ or thing, not being arti-
decrthh;mdﬂdtntheun
16"?!# Eleventh Sehedule""

Page 10, line 22,—

dfter “University”, insert—

‘“or by an institution recognized
in this behal! by the prescribed
authority” (155).

(Shri H, M. Patel)
SHRI H M. PATEL: I beg to
move®*:

Page 11—
for lineg 19 to 21, substitute—

“the Official Gazette, add any
article or thing to, or omit any
article or thing from, the list of
articles or things specified in the
Eleventh Schedule:

Provided that the gaddition of
any article or thing shall have
effect in relation" (156).

SHRI R. VENKATARAMAN: I beg
1o move:

That in the amendment proposed
by Shri H. M. Patel, printed gas
LNO 156 in List No. 16 of amend-

omit "ulnilny article or thing’

to, or” (198).

ASADHA 27, 1899 (SAKA)
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“Now, in the amendment No. 156,
the Minister wants mwﬂh
the list or to delete from the
he deletes any item from that list,
that industry gets the benefit of an
investment allowance. But if he adds
to the list, the industry which is al-
ready enjoying the investment allow-
ance will be deprived of it. While
executive discretion can be given for
extending a benefit or'a concession to -
industries, there should be no power
vestad in thé éxecutive to deprive an
industry of a privilege which is al-
ready existing. Therefore, I have
fioved an amendment saying:

omit “add any article or thing

SHRI K. GOPAL: Perhaps the
Minister has wot reag it. It is a
reasonable amendment.

SHRI A. C. GEORGE (Mukanda-
puram): Perhaps he may accept it.

MR. DEPUTY-SPEAKER: Yes, ‘he
is secepting .

Now, I will put Shri Venkata-
raman’s amendment to vote. The
question is: _

‘That in the amendment proposed
by Shri H, M. Paiel, printed as
No. 158 in List No. 16 of amend-
ments,—

omit “add any article or thing
to, or™.' (108).
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. MR, DEPUTY-SPEAKER: 1 will
now put amendment No. 156 gs am-
ended to vote.

The question is:
Page 11,—

for lines 19 to 21, substitute—
“the Official Gazette, omit

any article or thing from, the

list of articles or things speci-

fied in the Eleventh Schedule:
Provided that the addition of

any article or thing shall have

effect in relation” (156 as am-

ended).

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, the
question is:

* “That clause 9, as amended, stand
part of the Bill”

The motion was adopted.

Clause 9, as amended, was added to
the Bill.

Claugse 10— (Insertion of new section
35CC).

SHRI G. M. BANATWALLA (Pon-
nani): I beg to move®:

- Page 11, line 82,—
after "development,” insert—

“and/or any programme for
housing of its employees” (2).

Page 12,—
after line 18, insert—

“{2A) Where any expenditure
Oon any programme for housing

JULY 18, 1077
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of employeds referred to In
sub-section (1) resultsy in any
income to the assessee, the as-
sesseg shall be entitled to a
deduction of the amount of
such income."” (38) v

SHRI NARENDRA P. NATHWANI
(Junagadh): I beg to move:

Page 11, line 32—
after “development” insert—

“which the Central Govern=-
ment may by notification in th~
Official Gazette specify,” (107,

Pege 11—

omit lines 86 to 38, (108)

SHRI 8. KUNDU (Balasore): I beg
to move:

Page 12, lineg 2 to 4,—

for “any programme for pro-
moting the social and
weltare of, or the uplift of, the
public in any rural area”

substitute “only provision ol
drinking water, agricultural deve-
lopment for the small and margl-
nel farmers, construction of
roads, bunds, irrigation channel,
drainage system, dairy and poul-
try development, constructien of
school bulldings and supply  of
equipments and books, construe-
tion of hospitals and dispensaries,
village and gmall industries, deve-
lopment of fisheries and co-ope-
rative, construction of community.-
centres, demonmstration centres’
(150). "

dent,

*Moved with the recommendation of the Vice-President acting as Presi-
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SHRI H. M. PATEL} I beg to move®
Page 11, lines 28 and Iﬂ.—;

for “lst day of April, 1078
substitute—"1st day of September,
1977 (1587)

-

Page 11, line 30.—

for “tBing a company”, substi-
tute>~"being a company or a co-
operative soclety” (158)

Page 1l,line 81,—

omit “after the 30th duy of June,
1977 (158)

Page 12.—
for lines 5 to 8, Substitute—

“(b) “rural area” means any area
other than— :

(i) an area which is comprised
within the jurisdiction of a
municipality (whether known
as & municipality, municipal
corporation. notifled area com-
mittee, town area committe,
town committee or by any
other name) or a can
board and which has a popula-
tion of not less than ten thou-

relevant flgures have been
published before the first day
of the previous year; or

to the stage
::1 of such area (including
the extent of, and scope for,
arbanisation of such area)
‘ang other relevant Cconsi-
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behalt by notification in the
Official Gazette... (160) .

SHRI G. M. BANATWALLA.: I have
moved my amendment No. 2;

Page 11, line 33—

after “development,” insert—

“and/or @y programme for
houging of ity employees”.

This clause provides for Rural Develcp-
ment Allowance Expenditure {ncur-
red on any approved scheme or rural
development will be deducted while
computing the taxable profits,

My amendments extend the scope by
adding to it—

“any programme for housing cr its
employees” which should also be en-
titled to deduction while eomputing
the taxable profits

As 1 had observed while speaking on
the Finance Bill the interests of the
labourers have been totally thrown to
winds. I have been thinking that the
Pinance Bill has not only ignored the
interests of the labourers but is anti-
labour in character also. There are
various observations that I have made
to this effect. Now, here I rise with
the request to this House and appeal to
thepowmmmtthntm gignificance
of the industrial housing should be
fully realised by us. The acute short-
age of industrial housing should be
tic manner.

development, we should also in the
similar manner teke up the programme
uindummudmﬂnre
is an approved schame for the housing
of #ts own employees, - the concern
should also be given the benefit of de-
duetion. - Co )
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. [Shri G. M, Banatwalla]

I need not take much time of the
House by sueaking at length on the
significance and the néed for industrial
housing and the acute shortage that we
have in this country, I need wot real
out the entire statistics because it is a
subject which ig well known to one
and all of us setting here.

I hope that the interests of jabour
will be congidered by the Govern-
ment in 8 sympathetic manner.

SHR! NARENDRA P. NATHWANTI:
I have moved two amendments, My
first amendment is—

‘“Page 11, line 32,—

after “development” insert

“which the Central Govern-
ment may by notification in
the official gazette specify,”

I want lines 36 to 38—proviso to
be deleted.

In my opinion these amendments
scek to serve better purpose under-
lying the clause. Instead of assessee’s
approaching every time, the prescri-
bed authority, the Government, which
1 presume has got g clear programme
of rural development, can declare
these items of prommme by notifi-
cation in official gazette so that every
company operating in that area knows
in advance that thése are verious
objects of rural programme on which
they can gpend. If the programme
is krnown before hand, they can be
prompted to apply their mind and
the purpose can be served better.
With these words 1 conclude and 1
hope that the hon. Minister will ac-
cept these amengdments. -

SHRI. S, KUNDU: .This clause
speaks about rural development and
about concessions which will be given
to some of the private seetor indus-
tiies and companies if they invest
money for rural development. It is
averygoodclamemdlam-urethat

a good amount of money will come

JULY. 1§, 1877
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40 be spent in the rural side. fo, I
want to just re-word this clause. It
is better to .see that the money is
properly utilised. Here in the clause
itself it has'been said: “Programme of
rural development includes any pro--
gramme for promoting the social andg
economic welfare of, or the uplift of,
the public in any rural area.” This
definition is very far-gypaching and
very sweeping. I want to make if
very specific so that the companies
may not clim unnecessary dedue-
tions, Suppose a company has a big
research centre at Delhi. They may
say, we are doing research for rural
development. Simply by that the
company cannot justifiably claim de-
duction gtraightway. Therefore, what
I have done is this. I have added a
few words to make it specific. I luvv
said this:

‘Only provision of drinking water,
agricultural development for the
small and marginal farmers, cons-
truction.of roads, bunds, irri:ation
channel, drainage system; dairy
and poultry development, construc-
tion of school buildings and supply
‘'of equipments and books, construc-
tion of hospitals and dispensaries,
village and small industries, deve-
lopment of fisheries and cooperative,
construction of community centres,
demonstration centres.’

My object that the companies should
get concession in an honegt manner
and on specific items of rural deve-
lopment, and not on anything and
‘everything which can  direct]
indirectly connected with rural
lopment. 1 hope the Minister will
accept this amendment.

" SHRI H. M. PATEL:. 8ir, T am un-
able to accept these amendments. Mr,
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intended to enable the companfés to
build houses for their employees and
'Mthhemulmr.

SHRI C. M. STEPHEN: If they
do it for rural development, it will
help matters,

SHRI H M. PATEL: I have given
my view. You are certainly entitled
ty your opinfon. It is not sound.
That fs what [ consider, So far as
Mr. Xundu's amendment is concern-
ed # is fiot acceptable because it in-
troduees #n undue rigidity. This is
therefore not acceptable and this will
run counter to the objevtice which
we have placed before ourselves, So
far ag Mr. Nathwani’y amendment is
concerned, he suggests that thig should
be decided beforehand. T am afraid
thig intreduces an even greater deg-
Tee of rigidity and therefors #t is not
acceptable to  me. I have slready
moved Government Amendfnents 157
to 180,

T1.00 hrs,

MR. DEPUTY-SPEAKER: Now, I
will put amendments'2 and 3 moved
by Shri G. M. Banatwalla to the
vote of the House.

Amendments Nos 2 and 8 were put
- and ued

MR. DEPUTY- SP!:AK!:R I shall
now put Amendment Nos. 107 and
1068 moved by Shri Narendra P. Na-
thwani to the vote of ths House.

- Ainendrient Nos. 107 and 108 wm
put and negatived.

MR,  DEPUTY-SPEAEER: Mr.
Kundu, do you want to withdraw your
amendment? ‘

ey ,:;é . ,:U I- . lgﬂlto
withdraw my mﬂndnpm No. IIG al-
ready -moved,

MR, DEPUTY-SPEAKER: _B_i_:_'lce
you Ravé already m your ~am
mﬂnie;tflﬁmm nomevoﬁ
of the House.

ASADEA #, i096 (SAKA)
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Aﬁwmlmam No. 150 was put and
neccﬂwd )

MR. DEP‘D’I’YBPEAKER I shall
now put Government amendments
Nos, 157, 138, 159 and 160 to the vote

_ of the House.

The question is:

‘Page 11, lines 28 and 29,—

for “l1st day of April, 1978"
substitute— ’

“Ist day of September, 1077"’
(157)

‘Page 11, line 30,—

for “being a company”, substi~
tute—

“being a company or a CO=
operative societv”' (158)

‘Page 11, line 31,—

omit “ifter the S0th diy of
June, 1877 (159)

‘Page 12—
for linies 5 to B, substitute—

‘(b) “rural area" means any

area other than—

(i) an ares which is com-
prised within the jurisdiction of
a municipality (whether known
as 3 municipality, municipal
corporation, notifieq area c)m-
mittee, town area committee,
‘towh comimiittee or Yy any
other name) or a eantonmgnt
board ang, which hes a llﬂ
tion of not less than ten thou-
sang according to the last pre-
ceding censug of which the
relevint figures have been pub=
lished before the first day of
the previous year; or

(ii) an arep within such dis-
tance, not being more than
fifteen k:llametru from _ 'the-
Toesl Dimifs 6f any munic
or ‘cantonnient board
to in sub-clause (i), as th'
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Central Government may, hav-
" ing regard to the stage of deve-
lopment of such area (including
the extent of, and scope for,
urbanisation of such area) and
other relevant considerations,
specify in this behalf by noti-
fication in the Official Gazette."’
(160)

The motion was adopted,

MR. DEPUTY-SPEAKER: The
. question is:
\

“That Clause 10, as amended,
stand part of the Bill",

The motion was. adopted,

Clause 10, as amended, wos added
to the Bill.

Clause 11—(Amendment of section
38).

“ MR DEPUTY-SPEAKER: There
are ng amendments to this clause. I
shal] put it to the vote of the House.
The question is:

“That Clause 11 stang part of the
BilL"
The motion wag adopted.
Clause 11 was added to the Bill

u:;-m—(.\mwam
- B0)

MR DEPUTY-SPEAKER: Mr.
mmmwmmm.

SHRI VINODBHA} B. SHETH: 1
mave: *

JULY 18, 1977

Page 13, line 38—
for “Ist day of January, 1064"
substitute— . .

~ “day ending ten years before
the end of previous year"' (4)

SHRI VINODBHAI B. SHETH: gir,
there is democracy in our party. So I
heve moved my above amendment that
instead of 1st January, 1984, I thought
it better that it should be “day end-
ing ten years before the end af pre-
vious year”. Anyway I would like
to withdraw my amendment,

MR. DEPUTY-SPEAKER: Having
moved your amendment, there ig no
question of your withdrawing it. I
ghall put emendment No, 4 to Clause
12 moveq by Shri Sheth to the vote
of the House,

Amendment No. 4 waos put and
negatived.

MR. DEPUTY-SPEAKER: The
question is: ’

“That Clause 12 stand part of the
Bill",

The motion was adopted,

Clouse 12 was added to the Bilk .

Clamse 13— (Insertion of new pection
BAE) -

MR. DEPUTY-SPEAKER: I thick
there are some amendmenty to this
Clause. Shri Amin s not hare
m:ﬁm  mot
and Bhri Kenwar La} are
moving. There iy Governinent Am-
endment No, 161, Are you moving,
Mr. Patel?

*Moved with the recommendationof the Vice-President acting 83

Pregident
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* Amendment made:

Page. 14, line 23—
after “new asset iz transferred”
insert— .
“or converted (otherwise than
by transfer) into money” (161)
(Shvi H, M. Patel)

SHRI R. VENKATRAMAN: Sir,
on this Clause I want to make a sub-
mission. This clause relates io the
capital gains. Az the law stands
now, only immovable property name-

tal gains is diluted. Any asset, jewel-
lery, ghares and other moveable

Clause 3 can be sold once in every
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SHRI G. M. BANATWALLA: Sir, T
beg to move:*

‘Page 15, line 38—
after “ig claimed,” insert—

“the volume of employment
and business of the amalgama-
ting company during the year
immediately preceding the year
in which the amalgamation wag

effected is not reduced by the
‘(l:;llsﬂmdlel company and”’

SHRI 8. R. DAMANI: Sir, 1 beg
to move;

Page 15, line 15—

omit “and” (28)
Page 15—

omit lines 16 to 20. (29)
Page 15—

omit lines 30 to 42. (30)

Page 16,~—
omit lines 1 tp 5. (31)

v
SHRI K. GOPAL: Sir, I beg to
move;

Page 16—
after line b, insert—

“(iif) the amalgamated com-
pany absorbs in full the staff
and labour borme on the rolls
of the amalgamating company
?:sﬂnﬂmoflmlllm'
) :

P

d."fe#uyﬂh au“mmai-mmmm:muw-
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.SHRI NABENDRA P. NATHWANI:
Sir, 1 beg to.move:

Page 15, lines 5 and 6—
for “on the recommendation of”
substitute—
“in consultation with” (124)

Page 15, line 21,—
for “may” substitute
(125)
.SHR] SHAMBHU NATH CHATUR-
VEDI: Sir, 1 beg to move:
(i) Page 15—
(a) lines 33 and 34—
omit “the following condi-
tions are fulfilled, nmeiy:-—
(b) omit lines 35 to 43;

(ii) Page 16—

(a) line 1,—

“shall”

omil: “(ii)";
(b) line 5—

add at the end— “and an
appea] against the refusal of
the specifieq authority to fur-
nish such certificate shall lie to
the Central Government.” (126)

SHRI N. SREEKANTAN NAIR:
Sir, I beg to move:

Page 16—

taftier line 5, inserf— -

“(iil) the amalgamated com-
pany absorbs all the staff and
labour enlisted in the rolls of
the companies amalgamated”
(121

SHRI H. M. PATEL: Sir, I beg to
move: *

JULY 18, 1077

Page 15, line 4~

after “industrisl undertaking”,
insert—

“or a ship” (162)

Page 15—
for Ines 8 to 14, substitute—

“(a) the amalgamating com-
pany was not, immediately be-
fore such amelgamation, finan-
clally viable by reason of its
liabilities, losses and other re-
levant factors;” (163)

Pue 15, limeg 16 and 16,—

for “(c)” and ‘“(d)” substi-'

tHtem

“(b)" and “(c)” pespectively.
(164) '

SHRI G. M. BANATWALLA: Mr.
Deputy Speaker, Sir, thig clauge 15
provides that in case of a merger of

teresting to note that while several
conditions have been. laid down in
this clause 15 with respect to the get-
off, there is not & single condition j
the interest of the employees of

sick concern at the time of merger.
My amendment seeks to protect . the
interests of the employees of the.sick
concern at the time of the merger
and it only goes fo say that/the
amalgamated concern, namaly,
sound concern which has t:kq:! over
the sick concern mist also absorb all
the labourers of the sick tnit. ¥his,
Sir, is in the inferest of -Idbour. I
have always been stating in
House fhet unfortiinately the
of the Janata governmenmt iz
anti-labour, .

B

‘ 3’%@

t. .
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I ghother:place I had peinted out
thit ' investment allowance has
been thrown. open to : the en~
3 - .ot indugtries there-
by emphasising the capital inten-
sive’ industry to the detriment of
Tabour. That is one great disadvan-
tageé of capital Intengity. Here in the
case of merger of sick units with pro-
fitable ones, no concern has been
shown whatsoever with respect to the
employees of the sick unit. The
Finance Minister in his reply to tke
varfous points raisej during the gene-
ral discussion hai sald that the com-
petent authority will lock Into the
matter. I am sorry that the insterest
of labour should meet with such light
consideration at the hands nf this gov-
ernment. It i{s necessary that the
interest of labour should be protected
properly by the Flouse anc there should
be statutory protection, Moreover, 1
want to put a specific questinn to this
government. If it is the infention of
the appropriate authority lo protect
the Interest of labour while granting
approval to any scheme, why not ex-
tend statutory protection to the labour,
Therefore, 1 “ppeal to the House snd
I hope that the amendment moved by
me will get sympathic consideration
at the hands of the House, and the
Government will rise to its responsibi-
lities to labour whch {s not even allow-
ed to smoke its bidi.

" BHRI S, B. DAMANI (Sholapui):
While supporting the arguments cf my
friend Banatwalla I should say that
the intention of Finance Minister to
rebabilitate gbout 9000 small geale
units and about 300 other units is
welcome.  But the conditions which
bave been introduceq in the Bl are
8o difficult and hemce the wnfention
could not be fulfilled. So many. cleuses
have to be satisfied and so many diff-
culties have to be . overcome, If really
the ‘hon. Finance Minister wants that
thase unity must come into production
4od must ereate emploment oppertunie
Ues and increase .production, then
those conditions must be simplified so

that they may be practical and the
intention might be fulfilled.

SHR1 K. GOPAL: I have nuthing
much more to say then what my friend
Banatwalla said. The Finance Mini-
ster was waxing so eloquent when he
said that the so called appropriate
authority would take care of every-
thing. I ask him what is the objection
to include it in the Bill itself? What
prevents him from giving statutory
content to say that the healthy units,
when they take over sick units, should
absorb the workers and employees
also. It might so happen that in a
particular undertaking there m!ght be-
labour unrest resulting in loss. An-
other company which is friendly to
that may take over the entire sick
concern but throw away the workers.
So full protection should be given to
the workers and so I request him to
accept this amendment so that the
working class could get protectinn.

. SHRI NARENDRA P. NATHWANI:
Sir, I propose {o take a few minutes.
My amendment may appear to be ver-
bal or forma]l but it seeks to effect a
very material change. At the ovtset it
iz necessary to remember that before
amalgamating a sick uuvit with a henl-
thy unit, there will have to made an
application to the High Court.

If both the companies are situated
in one State, even then two applica=-
tions will have to be made, nne by sick
unit and the other by the healthy unit.
At that stage, the Court considers all
the aspects of the situation and even at
that stage the Central Government has
the right to make representation. The
hon. Minister may Jook at the relevant
provisions of Companies’ Act. I have
got Sec. 304 (A) belore me. In cvery
case of proposed amalgamation, notice
has to be given to the Central Covern-
ment and at that stage, the Govern-
ment or the Registrar can make such
representation as it thinks fit end the
Court is boung to take it into consi-
deration. After taking intp congidera-
tion the representation made by the
Government through either Company-
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[Shri Nerendra P, Nathwani]

Law Board or the Registrar, amalga-
mation is sanctioned. Then comes
the next gtage.

The new gection 72A sought to be
introduced by tms clause says in its
opening that “where there has been an
amalgamation g healthy umt wants to
take over the sick units. Why?
Because it will get the beneflit of car-

forward the logses incurred by

sick units. Even at the stage of amal
gamation, the Government hag got
an eopportunity to consider and make
it representation ang get it duly
considered by the High Court. Siill
the new Section 72A makes reference
to certain conditions. I am not cppos-
ed to them. Kindly bear in mind that
sub-clause (d) of sub-section (1) of
Section 72A empowerg the Government
to make such olner conditions ss it
may think necessary to ensure certun
benefits to the employees. Even after
making al} these provisions, even affer
all these conditions are satisfied, still
the Section says ‘Government ray de-
clare’. Why do you want to give dis-
cretion to the Government even at that
stage? Sir, discretivn of this nature,
unlimited nature is the worst tyrant. 1
can do no better than quote u passage
which is well %nown. “It has been
said that law has reached its finest
moments when it hag freed man from
the unlimited yiscretion of some ruler,
some civil or military officlal, some
bureauerat. Where discretion 's abso-
Itt;u- m:nh:n always suffered. At
mes | been his property that
has been invaded, at times, his pri-
m .tt miu.m liberty of move-

at timeg treedom of though!
at times his life” o &

“The High Court looks into the ques-
“ton. The High Cuoury looks into the
repreventation mnde by the Govern-
ment and even then the Government is
1o be satisfled about certain reqguire-
meiity of sub-section (1) of new SBection
T2A. BN it says 'Government may
_@eclure’. Becaure there ig an appre.
hension, I say, a right, justified appre-

JULY 18, 1077

mndon,hpldbalhtwumw-thﬂm
after the amalgamation has tsken
place, the GCovernment may reluse
even though nccording to them, they
satisfy all these requirements. I may
be askeq a question what gifference
does it make 1T it is ‘may’ or ‘shall'?
If jt is 'shall', there is no discretion
left. Even if somebody arbitrarily or
capriciously refuses to make such a
declaration, the Company has the right
to approach the Court and it will oe
granted by merely asking of it. Sir, I
move the amen.lments and 1 appeal to
the hon. Minister to consider them dis.

passionately.

SHRI SHAMBHU NATH CHATUR-
VEDI (Agra): Sir, the amalgamotion of
sick and healthy units has first to be
approved by govt in public interest.
After approval, thiz clause sgys that
the amalgamated Company chould
carry on without any modification or
reorganisation. Then how can the
sickness be removed. No modification,
no, reorganisation is permitted, Then,
how can the condiiiong improve? An-
other sanction has to be obtained.
I thought this clause wa: redundant
because all these have already been
taken care of in the earlie- paragraphs.

SHRI N. SREEKANTAN NAIR: My
amendment No. 127 reads thus:

“The amalgamateq cumpany ah-
sorbg gll the staff ang labour en-
listed in the rolls of the companies
amalgamated.” .
Clauge 15 lays down the provisions
relating to carry forward and set off
of accumulated loss ang unabsorbed
depreciation allowance in certain eases
of amalgamation, All thege things are
amalgamated. The employers are
looked after, but the workers and stafl
are left out. 1 am serry to say that
all the pledges given by the Janata
Party during the elections are being
betrayed one by o7e. The compulsory
deposit scheme continues. The Bonus
Act has not been amended. We are
going to face hell throughout this

B, 1970 344
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eountry in the next few months, dur-
ing Onam in Kerala and during
Diwali in other areas, All
these definite promises of the
government are belng betrayed
one by one. When they want
to do s0 much for the employers
by allowing them to amalgamate the
losing concerns with the profitable con=
cerns, even though In thig process
the government will lose the income Ly
way of taxes from the profitable con-
cerns, the staff arid workers should not
be left out. There must be a specific
provision for the protection of the staff
ang labour. I deliberately lmg down
‘staff’ because ‘employees’ iz an equi-
vocal term ‘which cvn be explained
away in s0 many ways under the
labour laws. So, 1 have sald ‘staff
and labour’ in my amendment.

SHRI YESHWANTRAO CHAVAN
(8atara): Sir, I would like to empha-
sise on behalf of my party the im-
portance and significance of amend-
ment No. 48 which has boen moved,
which reads thus:

“The amalgamated company ab-

. 80rbs in full the staff and lahour

borne on the rollg of the amalgamat.

* Ing company st the time of amalga-
mation.”

Why I wanted to infervens st this
stage is because we attach great im-
portance to this. Really speaking, this
is the real test of the policy of this
government ‘owards labour. Thete is
a history of sickness ot Industries in
our country. There has been a deli-
berate and scientific technique of neg-
lecting the maintenance of the indust-
ries. When a new technology is com-
ih; up, it is completely ignored be.
cause further. .investments sre not
made. So, it is a design of the private
sector to kill some of these induatries
by making them sick. This is one of
the ways of making more profit. Ultl
mately they will say, it cannot be
done. Therefote, {n the course of the
h.-flS‘I: 3:;11 t‘hm was takine over
0% sk u with a view to
provide employment. . But this govern.

. ASADHA 27, 1800 (SAKA)
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ment has come forward and said, we-
have got no method of doing it, but we
will allow the industry to be given to-
somebody who is doing it well, so that
the other man gets all ths advantages-
of writing off the profits in the name
of amalgamation process. In this pro-
cess of amalgamation, the accounts are

completely amalgamated. The cons-

clence of the I[nccme-tax and other

authorities s satisfied. But what

happens to the people who are em-

ployed? During the discussion on the-
demandg of the Industry Ministry, Mr.

George Fernandes sald, it is the policy

of the government to gllow the em-
ployees to take over the sick industries.

This is the test of that policy. If ytu

are go gerious about your policy state-

ment, you should accept this amend-

ment which gives a guarantee that the-
employees will be absorbed. You

should not merely give the arguments

of an accountant. As politiclans and’
policy-makers yau should give argu-

ments which will prove that you reslly

want to solve the problems of unem.
ployment.

Therefore. we are pressing this
amendment. We want the Finance
Minister not merely to say that he will
convinee me and not to give some such
evasive reply. He'd better give us
some clear explonation end clarifica-
tion of his polley on this point.

SHRI'H. M. PATEL: I propose to
answer first fhe amendmeni on which
the Leader of the Opposition chose to
intervene and expressed himpelf so
very eloquently as usual. First of all,
the very object of proceeding in this
manner ig that there is a sick Industry:
for which if you want to find some
wa§ of reviving It, the Government
trieg the way of taking over and na-
tionalising and the result has been
that the country has had to pay a very
heavy bill to @ point where it becomes
an extremely heavy burden on the
country. The working nf the Nationat
Textile Corporation resulted in a loss
of over Rs. 100 crores and /n the cuf=
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rent year snother Rs. 20 crores. (In-
terruplions)

Indmdhthewmﬁtho;w-
ition with complete silence. 1 did not
intervene. Now, 1 fhink at Jeast they

must listen.

It is with that object that thig parti-
cular arrangemcnt was considered and
] may say that the hon. TLeader of
the Opposition should know thst this

of wmalgamation was some-
thing that the Congress Government
had mm!d Thig prqcﬂed' exactly
on the same lines. Now, T come to this

peint, (Interruptions)

I thehop.v_emhersdonﬂwilhb
listen to me, it 1s all right. 1 can cer-
fajnly say ‘I oppose i, "That is all
there is to it. But if you wish %o
Asten, then 1 will say all this. 1t is
non-cooperation on your side which
compels me to say this.

SHRI DINEN BHATTACHARYA!
Mr. Deputy Soveaker, T have &n ap-
peal to make to fhe Finante Minister.
While explaining and while putting
forward his views, he may kindly ex-
plain bow he ls safeguarding the inte-
rests of fhe employees. (Interrup-
tions) T

SHRI H. M. PATEL: 1 can assure
this House, Mr. Deputy Speaker, that
“ the interests of the labour will he safe.
puarded. (Interriptions)

The prescribed authority will see to
it. These aré the prohlems which he
has to go into. The congditions which
are Jald down make It quite clear that
unless he is satisfed on these scores,
he will not accept the scheme of amal-

gamation, (Interruptions)

The administrative srrangement is
hat therg ghould not be fmported into
it undue rigidity and this could mean
excessive rigidity which we do not

“propose to have. ’

JULY 18, 1979 -
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MR. DEPUTY-SPEAKER: Now I
shall put amendment No. 8 of Shrl
Banatwalla, i

Amendment No. 8 wag put and
negatived.

MR, + DEPUTY-SPEAKER: 1 shall
now put amendment Nos. 28 to 31 o1
Shri Damani.

Amendment Nos, 28 to 31 were pué
and negatived,

MR, DEPUTY SPEAKER: I now
again put it to vote. ’ o
SHRI H. M. PATEL: May I repeat
what I said before? Probably, it was
not fully understood. I repeat that
the interests of the labour will be
fully. pafeguarded. (Intwrruptions)

Many hon. Members: No, How?
MR. DEPUTY-SPEAKER: The ques-
tion is: .
after line 5, insert—

“(iil)the amalgarnated
absorbg in full the staff ang
borne on the rolls of the amalga-
mating company at the time' ot
amalgematton."(48) B

‘The Lok Sabha divided;

Bivisie No. 7]
(1735 b
_ AYES
Ahmed Huseain, Sbri
Ahisan Jafri, Shri
Alsgesan, shri 0. V. N
Alluri, Shri Subhesh Chengra Bess

Ankineedu, Shri Maganti
Budrl Narayan, Shil A R.



Banatwalls, Shri G. M.

Barua, Shri Jedabreata

Barve, Shri J. C.

Basappa, Shri Kondagji

*Basu, Shri Dhirendranath
Coddepalli, Shri Rajagopala Rao
Chandrappan, Shri C, K.
Chavan, Shri Yeshwanirao
Chettrl, Shrl K. B.

Choudhari, Shri K. B.
Choudhury, Shrimati Rashida Haque

Damani, Shri 8. R.

Damor, Shri Somjibhai

Dasappa, Shri Tulsidas

Desal, §hri Hitendra

Engtl, Shri Biren

Faleiro, Shri Eduarde

Gamit, 8hri Chhitubhai

George, Shri A. C.

Gode, Shri Santoshrao

Gomango, Shri Giridhar

Gopal, Shri K

Gotkhinde, Shri Annasahsb

Jaffer Sharief, Shri C. K

Jawade, Shri Shridhar Rao

Kadam, Shri B. P.

Kadannappalli, Shri Ramachandran

Kolur, Shri Rajshekbar
ogalram, Shri K. T.

Krishnan, Shrl G. ¥.

Krishnappa, Shri M. V.

Lakkappa, Shri K.

Lakshminarayanan, Shri M. R.

Lugker, Shrl Nikar

Mane, Shri Shankarrao

Mirdha, Shri Nathu Ram

Murthy, Shri Kusuma Krishne

Murugesan, Shri A.

Naik, Shri S. H.

Vatel, Shri Ahmed M.

Fatil, Bhri Vijaykumar
Poojary, Shri Janardhana
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Pradhani, Shri K.

Rachaiah, Shri B.

Remamuyrthy, Shri K.

Rao, Shrimati B. Bnlhnb‘ai Ananda
Rao, Shrl P. Ankineedu Prasada
Rathawa, Shri Amarsinh

Ravi, Shri Vayalar

Reddi, 8hri G. 8.

Reddy, Shri K. Brahmananda
Reddy, Shri K. Obul

'Rsrldy. shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopal
Reddy, Shri 8. R.

Roy, Shri Saugata

Sathe, Shri Vasant

Sayeed, Shri P. M.

Beyid Muhammed, Dr. V. A.
Shankaranand, 8hri B.

Shinde, Shri Annassheb P.
Stephen, Shri C. M.

Sunna Sahib, Shri A.
Suryanarayana, Bhri K,

Thorat, Shri Bhausaheb
Tulsiram, Shri V.

Unnikrishnan, Shri K. P,

Vakil, Shri Abdul Ahag
Venkataraman, Shri R,

NOES

Agarwal, Shri Satish
Aghan Singh, Shri

Ahmad, Shri Halimuddin
Alhaj, Shri M. A. Hannan
Amat, Bhri D.

Argal, Shrl Chhabiram
Arif Beg, Shri

Bahuguna, Shrimati Kamala
Balbir Singh, Chowdhry
Bhanvar, Shri Bhagirath
Bhattacharya, Shrl Dinen
Borole, Sbri Yashwant
Chakravarty, Prof. Dilip
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Chandan Singh, Shri
Chandravati, Shrimati
Chaturvedi, Shri Shambbu Nath
Chaudhary, Shri Motibhal R.
Chauhan, Shri Bega Ram

Chauhan, Shri Nawab Singh
Chavda, Shri K. 8.

Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra
Dandgvate, Prof. Madhu
Dasgupta, Shri K. N.

Dawan, Shri Raj Krishna

Deo, Shri P. K.

Desai, Shri Morarji

Dharia, Shri Mohan

Durga Chand, Shri

Ganga Bhakt Singh, Shri
Ganga Singh, Shri
Govindjiwala, Shri Parmanand
Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
‘Harikesh Bahadur, Shri
Hazarl, Shri Ram Sewak
Heera Bhai, Shri

Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Kachwai, Shri Hukam Chand
Kakade, Shri Sambhajirao
Kaldate, Dr. Bapu

Kamble, Shri B, C.

Khan, Shri Kunwar Mahmud Al
Kishore Lal, Shri

Krishan Kant, Shri

Limaye, Shri Madhu
Machhand, Shri Raghubir Singh
‘Mahi Lal. Shri

Makkasar, Chaudbari Hari Ram
Malhotra, Shri Vijay Kumar
Mallick, Shri Rama Chandra
Mangal Deo, Shri

Mhalgi, Shri R K.

Miri, Shri Govindram

JULY 18, 1077

Bil, 1977
Mishra, Shri Janeshwar
Mishra, Shri Shyamnandsén
Mondal, Dr. Bijoy

Narendra Singh, Shri
Nathwani, Shri Narendra P.
Nayak, Shri Lum{ Narayan
Negi, Shri 'T, 8.

Pandey, Shri Amblka Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Paraste, Shri Dalpat Singh
Parmai Lal, Shri

Patel, Shri Dharmasinhbhai
Patel, Shri H. M. i
Patel, Km, Maniben Vallabhbhal
Patil, Shri Chandrakant
Patil, Shrli Sonu Singh
Patnaik, Shri Biju

Pradhan, Shri Gananath

Rai, Shri Gaurl Shankar

Raj Narain, Shri

Ram Awadhesh Singh, Shri
Ram Dhan, Shri

Ram Gopal Singh, Choudhary
Ram Murti, Shri
Ramachandran, Shri P.
Ramdas Singh, Shri
Ramapati Singh, Shri

Ranjit Singh, Shri

Rashid Masood, Shri
Ravindra Pratap Singh, Shri
Saeed Murtaza, Shri

Saini, Shri Manohar Lal
Samantasinhar, Shri Padmacharan
Sarangl, Shri R. P,

Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dharl
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.
Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.



fiingh, Dr. B. N.
Suman, Sari !unndnm
Surendra Bikram, Shri
Swramy, Dr, Bubramaniam
BSwatantra, Shri Jagannath Prasad
Tej Pratap Singh, Shri

Tyagl, Shri Om Prakash

Vaghela, 8hri Shankersinhji
Vajpayve, Shri Atal Bihari

Verma, Bhri Mritunjay Prasad
‘Verma, 8hri R. L. P.

Yadav, Shri Gyaneshwar Prasad
Yadav, Shri Ramji Lal

Yadav, Shri Vinayak Prasad
Yedvendra Dutt, Sarl
Zulfiquarulla, Shri

‘MR. DEPUTY-SPEAKER : The re-
mlt *of the division is:

Ayes: T5; Noes: 1185
The motion was negatived,
MR. DEPUTY-SPEAKER: I will

now put amendment Nos, 124 and
138 to the vote of the House.

Amendments Nos, 124 ang 125 were
put and negatived,

MR. DEPUTY-SPEAKER: I will
now put amendment No. 126 to the

- ABADIHR 37, 16W' (SAKA)

i, 1037 #‘. :

nmmmm
mmm mmm
veie, _ R |

'AW No, 137 was put an_i;:’
nepatived,

MR, Dmm '.'I‘lm
question fs:
‘Page 15, line 4,—
after “industrial undertaking”,
ingert—"or a ship” (162)
‘Page 15— ]
for lines 8 to 14, substitute—

“(a) theamnlsmath' com-
pany was not, immediately be-
fore such amslgamation, finan-
clally viable by reason of its
liabilities, losses and other rele-
vant factors;”’ (163)

‘Page 15, lines 16 and 16,—

for “(e)” and “(d)" substi-
tute—

“(b)" ang “(c)”
tively, (184)

The motion was adopted.

reapec-

MR. DEPUTY-SPEAKER: The
question is:

“That clause 15, as amended,
stand part of the Bill",

The motion was adopted,

Clause 15, as amended, was added to
the Bill.

m N‘mlﬂmmt and Chmalaaudl?wmudd:dmth

negatived,

Bill.

‘ﬁmﬁmﬁnsdnmmutmrm—-

A?’H Shrimati hrvat.h.{
. Covindan’ Nair,
Nanasahib Bunda. Ml

rishnan and Bnm N. Sreekantan Nair, M. N.
. G, lel-lhgc\r As Naldu

Pmm

NOEB &rvuhrl Ram Vilag Paswan, Yuvraj, x-m Munds, Yadav,
' 8 M”ﬁi:hxm' b g Ali, Pabitra ‘Mohast
: , t tra
Pradhan and Shrimatl Gore. .
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MR. DEPUTY.SPEAKER. There is
an_smendment in the name of Shri
Vinodbhal B. Sheth, Does he want to
mmit‘!

Clayse 1

BHRI VINODBHAI B. SHETH: No.
*Amendment made :
‘Page -17, line 14—
for “30th day of June, 1977"
substitute—

“30th day of September, 1977
(165)

(Shri H. M. Patel)

MR. DEPUTY-SPEAKER: The

question is:
“That clause 18, as amended,
stand part of the Bill".

The motion was adopted.

Clause 18, as amended, was added to
the Bill

Clause 18A (New)

SHRI 8. R. DAMANTI:
move;

Page 19—
after line 3, insert—

‘18A. In section 80L of the
Income-tax Act,—

(a) in sub-clause (a) of
sub-section (1) for the words
“three thousand rupees”, the
words “five thousand rupees”
shall be substituted;

(b) in - sub-clause (b) of
sub-gection (1) for the words
“three thousand rupees”, the

rupees”

‘1 beg 1o

words “five thousand
.shall be substituted.’ (32)

;. JULY 18,1970 -

BUL ST . 396"

By this amendment ] am.seeking to
insert a new clause 18A, Now under
the 1970 Act the exemption limit for

placed the rate of interest on dlpuiu

SHRI H. M. PATEL: The amend-
ment is not acceptable to us There
is no question of increasing the limit
and glving a windfall gain to those
having plenty of money.

MR, DEPUTY-SPEAKER: Now, I
will put Amendment No. 32 of Shri
S. R. Damani, to the wvote of the
House,

Amendment No. 32 was put ond
negatived,

MR. DEPUTY-SPEAKER : The
question is: '

“That Clause 19 stand part of the
Bill"

The motion was adopted.

Clause 19 was odded to the Bill.
Clause 20 (Amendment of Section 104}

MR. DEPUTY-SPEAKER : Now
clause 20,

SHRI R. VENKATARAMAN:
Clauses 20 and 21 deal with, what' is
called, closely held companies. These
are companies which are practica
family concerns and which distribute
only a portion of the profit and re-
serve everything without distributing
it. The reason for this is that if they
actually distribute the profits to the
shareholders, they will be liable to
income-tax. In order to avoid
paying = income-tax the closely

*Moved with the recommendation of the Vice-President acting as Presi-

dent:
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held companiks' -dd o0 . gistel-
bute whole of the profits as dividend.
In order 0 jét over ‘this, thé present
law says that if the statutary -percent-
+ «age of the distributable profit is not
" distributed, thén # shall pay addi-
tional tax. Mr, Patel while replying
to my friend, Mr. Stephen, said that
there will be no loss to the Govern-
ment But, if the divident js
distributeg to ‘the shareholders,
then there will be income-
tax which they will have to
pay on this dividend. Now, what they
will do is that they will accumulate
a major portion of the profit in their
company and then after three or four
 years, the accumulated profit will be
! Wistributed as bonus share because
there is no tax on bonus shares. Most
of these closely held companies which
are masquerading ag Companies
are only partnerships and in
a  partnership, the whole of
the profits are liable to tax. By
adupting subterfuge methods, they only
pay corporate tax. They distribute
only a limited amount of the dividend
and hold back large amounts of profits
without distributing it and thereby
void paying income-tax to the State.
iy submission ig that there is no

eason why we should show
ny concession to  closely held
ompanles, to a farmily con-

frn, to people who have concen-
‘uted a mojor part of the wealth in
leir hands. Moreover, it is totally
ontrary to the Janata Government
rinciples which have been adumberat-
1 by the Finance Minister for the
st three or four hours here. There-
ire, we fee] that clauses 20 and 21
'ill mean loss to thé country.

SHRI H. M. PATEL: In the course
I my speech a little earlier I explain.
d very clearly how the closely held
Ompanies to which this particular
lause applies, would be advantageous
> the aconomy. Firstly this is only ap-
licable to industrial companies. Se-
fndly, howsoever, eloquently miy hon,
tiend spoke by saying that this will
Nly Mean that not dfktributed profits

S —————

*Wrongly voted for AYES.

ABADHA 27, 1800 : (S8AKA)
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will be given later gn a8 bonus shares,
80 what? It means that more capltal is
available for inveshnént (Interrup-
tions). You may not accept my argu-
ment, but let me at least explain
I think, the hon, Meniber s not correct
in saying that this provision, this parti.
cular clause, will benefit individuals.
1t will benefit the economy:

MR. DEPUTY SPEAKER: The ques-
tion is:

“That Clause 20 stand part of the

The Lok Sabha divided.

17.50 hra,
Division No. 8)

AYES

Ahmad, Shri Halimuddin
Amat, Shri D, -
Arif Beg, Shri

Bahuguna, Shrimati Kamala
Balbir Singh, Chowdhry
Bashir Ahmad, Shri _
Bhanwar, Shri Bhagirath
Chakravarty, Prof, Dilip
Chandan Singh, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibbai R.
Chauhan, Shri Bega Ram
Chauhan, Shri Nawab Singh
Chavda, Shri K. 8,
Chowhan, Shri Bharat Singh
Chunder, Dr, Pratap Chandra
‘Damor, Shri Somjibhai
Dandavate, Prof, Madbu
Dasgupta, Shri K, N.

Dawan, Shri Raj Krishna
Desal, Shri Morarii

Dharis, Shri Mohan

Durga Chand, Sbri
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Ganga Bhakt Singh, Shri
Gore, Shrimati Mrinal :
Govindjiwala, Shri Parmanand
Gowda, Shrl 5. Nanjesha
Guishan, Shri Dhanna Singh

Gupta, Shri Kanwar Lal
Harikesh Bahadur, Shri
Hazari, Shrl Ram Sewak
.Heera Bhai, Shri

Hegde, Shri K. 8.

Jain, Bhri Kalyan

Jaln, Shri Nirmal Chandra
KachwaiShri Hukam Chand
Kakade, Shri Sambhajirao
Kaldate, Dr. Bapu

Kamble, Shri B. C.

Khan, Shri Kunwar Mahmud Al
Kishore Lal, Shri

Krishan Kant, Shri

Limaye, Shri Madhu

Mahale, Shri Harishankar
Mahi Lal, Shri

Makkasar, Chaudhari Hari Ram
Malhotra, Shri Vijay Kumar
Mallick, Shri Rama Chandra
Mangal Deo, Shri

Mhalgi, Shri R. K.

Miri Shri Govindram
Mishra, Shri Janeshwar
Mishra, S8hri Shyamnandan
Mohd. Hayat Ali, Shri
Mondal, Dr. Bljoy

Munda, Shri Karia

Murmu, Father Anthony
Narendra Singh, Shri
Nathwanl, Shri Narendra P.
Nayak, Shri Laxmi Narayan
Negi Shri T. 8.

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Paraste, Shrl Dalpat Singh |
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Paswan, Suri Rem Vilas -
‘Patel, Sari Dharmasinhbhai |

 Patel, Sbrl H. M.

Patil, Bhri Chandrakant
Patil, Shri Sonu Singh
Patnaik, Shri Biju .

Pradhan, Shri Gananath ..

Pradhan, Shri Pabitra Mohan

Ral, Shri Gaurl Sbankar

Raj Narain, Shri

Ram Awadhesh Singh, Shri

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Bingh, Choudhary

Ram Murti, Shri

Ramachandran, Shri P.

Ramdas Singh, Shri

Ramapat! Singh, Shri

Ravindra Pratap Singh, Shri

Saeed Murtaza, Shri

Saini, Shri Manohar Lal

Samantasinhar, Shri Padmacharan

Sarangi, Shri R. P.

Sharma, Shri Jagannath

Shasirl, Shri Bhanu Kumar

Shastri, Shri Ram Dhari

Shejwalkar, Shri N, K.

Sheo Naraln, Shri

Sher Singh, Prof.

Sheth, Shrl Vinodhbai B.

Shrikrishna Singh, Shri

Sikandar Bakht, Shri

Singh, Dr. B. N.

Surendra Bikram;, Shri

Swamy, Dr. Subramaniam

Swatantra, Shri Jagannath Prassd

Tej Pratap Singh, Shri.

Tripathi, Bhrl Madhav Pruu!
Tyegl, Shri Oln Prakash

Vajpayee, ﬂu‘l Atal Bl.lurl

Verma, ShHi{™Brij Lal -

Verma, Shri Hargovind
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Varma, 8b#i . L. B, .
Yadav, Sbrl Gyaneshwar Prasad
i‘ldav.'m mrum .
Yadav, Shri Ramji Lal

Yadav, S8hri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, -Shri
Zulfiquarulla, Shri

NOES

Ahmed Hussain, Bhri

Ahsan Jafri, Shri

Alluri, Shri Subhas Chandra Bose
Ankineedu, Shri Ilaganti

Badri Narayer, shri A. R
Banatwalla, Shri G. M.

Barua, Shri Bedabrata

Barve, 8hri J. C.

Basappa, Bhri Kondajji

Basu, Shri Bhbirendranath
Boddepalll Shri Rajagopala Rao
Bonde, Shri Nanasahib
*Chendravati, Shrimati
Chavan, Shri Yeshwantrao
Chettri, 8hrl K. B.
Chikkalingiah, Shri K.
Choudhari, Shri K, B,
Choudhury, Shrimati Rashida Haque
Damani, 8hri 8. R.

Dasappa, Shri Tulsidas

Deo, Shri P. K.

Desai, Shrl Hitendra )
Dhondge, Suri Keshavrao
Engti, Shrl Biren

Faleiro, Shri Eduardo

Gamit, Shrl Chhitubhai
George, Shri A, C.

Gode, Shri Santoshrso

Gomanga, Shri Giridhar -
Gotkhinde, Shri Annasaheb
Jaffer Sharlef, Shri C. K.
Jawade, Shri Shridhar Reo
Kadam, Shri B. P.
Kadannappalll, Shrl Ramachandran
Kosalram, Shri K. T.

Krishnan, Shri G. Y.
Krishnappa, Shri M. V.
Lakkappa, Shri K. >
Lekxgnminarayanan. Snri M. R.
Laskar, Shri Nihar

Mane, Shri Shankarrao

Mirdha, Shri Nathu Ram
Murthy, Shri Kusuma Krishna
Naidu, Shri P. Rajagopal

Patel, Shri Ahmed M.

Patil, Shri Vijaykumar

Poojary, Shri Janardhang
Pradhani, Shri K.

Rachaiah, Shri B.

*Raghavji, Shri

Raju, Shri P. V. G.
Ramamurthy, Shri K.

*Ranjit Singh, Shri

Rao, Shrimati B, Radhabal Ananda
Rao, Shri P. Ankineedu Prasada
Rathawa, Shri Amarsinh

Ravi, Shri Vayalar

Reddi, Shri G. 8

Reddy, Shri K. Brahmananda
Reddy, Shri K. Obul

Reddy, Sbri K. Vijaya Bhatkara
Reddy, Shri M. Ram Gopal
Reddy, Shri B, R.

Sathe, Shri Vasant

Bayeed, Shri P. M.

Seyid Mubammed, Dr. V. A.
Shankgranand, Shri B,
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Shinde, Shri Annassheb P.-
Stephen, Sbri C. M.
*Buman, Shri Surendra Jha
Sunna Sahib, Shri A.
Suryanarayana, Shrl K. -
Thorat, Shri Bhausaheb
Tulsiram, Shri V.

Unnikrigshnan, 8hri K. P
Venkataraman, Shri R.

MR. DEPUTY SPEAKER: The re-
sultt of the division ia:

Ayes: 116; Noes: 77.

Clause 20 was addeq to the Bill.

MR. DEPUTY-SPEAKER: I think
there are no amendments to Clause
21, I shall put it to the vote of the
House. The question is:

“That clause 21 stand part of the
BilL"”

The motion was adopted.

Clause 21 was added to the Bill

JULY 18, 1979 .-/

put both of them togather. The ques-
tion is:

Thntchumnmdzsmdm
of the BiIL" " -

The motion was adopted.
Clausey 22 a‘nd 23 were added to the
MR. DEPUTY-SPEAKER: The ques-
tion is.

" “That clause 24 sland part of thD
BilL." i
The motion was adopted.
Clause 24 was added to the Bill,

MR. DEPUTY-SPEAKER: The ques-
tion is. i

“That olauseg 26 to 27 stand part
of the BilL"
The mation was adopted.

Clauses 25 to 27 were added to the
Bill.

Clause 28 (Insertion of new Eleventh
Schedule)

MR. DEFUTY.SPEAKFR: There are
several amendments to clause 28.
ttAmendment made; 1
Page 25—
omit lines 8 and 0. (168)
(Shri H. M, Patel)

*Wrong voted for NOES
tThe following Members

also recorded their votes: —

AYES: Km, Maniben Vallabhbhai Palel and Sarvashri Yuvraj, Gthlbiﬂm
Rashid

Argal, Raghubir Smgls Machhand

Kundu, Satish Agarwal,

Mohan Jain, Masood
annan Alhaj, Ram Kinkar, !umdn

Jha Suman, Raghav)l, Ranj'it Sihth and Shrimati Chendravati,

NOES: Sarvashri Gev. M. Avari, Ajitsinh Dabhi,
Roy, Rajshekhar Kolur, 8. H.

Shra ., Satgata
Naik and Som)ibhal Darenser®

tiMoved with the recommendation of the Vico-Pnddnt acting o Prui

dent.

CBill, 199 . gl
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. SHRI. 8. R DAMANI: I beg to

move;
Page 26, line 4,—
omif “23. Synthetic detergents”
(35)

Page 26, line 16,

omit: “motor cycles, scooters and
other mppeda.” (36)
Amudmnu mduf

Page 25,
~ omit line 17. (187)
Page 26—
omit line 13. (168)
" Page 26,—
omit line 16. (169)
- Page 26,—
omit line 17. (170)
Page 28, line 18—

- after “Latex foam gponge” in-
sert—

“and polyurethane foam”. (171)
. (Shri H, M. Patel)

SHRI VINODBHA! B. SHETH: I
beg to move*:

Poge 25, line 27—
omii “16, Pressure cookers." (9)

SHRI P. RAJAGOPAL NAIDU: I
beg to move:

Page 25, line 1,—
omit “birls,” (99)

MR. DEPUTY-SPEAKER: Do you
want to press your amendment.

SHRI VINODBHAI B. SHETH: I
want to withdraw it.

MR. DEPUTY-SPEAKER: Is it the
pleasure of the House that the hon.

ASADERA 27, 1800 (SAKA)

B, 10 768
Member be M to wm:drn his
amendment, i

SEVERAL HON, MEMBERS: Yes.

Amendment No. 9 was, by leave,
withdrawn,

MR. DEPUTY.SPEAKER: Mr. Nai-
du, you slso want to withdraw your
amendment.

SHRI P. RAJAGOPAL NAIDU : . Yes.

MR. DEPUTY-SPEAKER: [ it the
pleasure of the House that the hon.
Member be allowed to withdraw his
amendment?

SEVERAL HON. MEMBERS: Yes.

Amendment, No, -ﬁb was, by leave,
withdrawn,

MR. DEPUTY-SPEAKER: Now 1
shall put amendments Nos. 35 and 36
lo the vote of the House.

Amendments Nos, 35 and 38 were put
and negatived,
MR. DEPUTY-SPEAKER: The ques-
tion is: -

“That clause 28, as amended, stand
part of the Bill"

The motion was adopted.

Claure 28, as amended was sddad 10
the Bill.

MR. DEPUTY-SPEAKER: The ques-
tion is-

“That clause 29 stand part of the
BilL"

The motion was adopted.

Clause 20 was added to the Bill.

.

*Moved with the recommendation of the Vice-President acting as President.
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Clause 80 (Amendment of Act 27
of 1987) -

SHRI VINODBHAI B. SHETH: 1

beg to move®*;
M ﬂ, ]i" ?t""_'

for “197T" substitute “1978" (10)

Mr. Deputy-Speaker, Sir, the tax

statute should not be retrospective.

When Mr, Morarji Desal wag the

Finance Minister, he said something

about it. I think he had assured that

tax shiould be levied with perspective

effect. With these remarks, I with-
draw my amendment.

MR, DEPUTY-SPEAKER: I shall
now put Mr. Sheth's amendment No.
10 to the vote of the House.

Amendment No. 10 wads put end
negatived,

*Amendment Made:

Page 28—
for lines 5 to 7, substitute—
“Finance Act, 1976, the foll-

owing Part shall be substitut-
ed, namely:—" (172)

(Shri H. M. Patel)
MR. DEPUTY.SPEAKER: The ques-
tion is:

“That Clause 30, as amended,
stand part of the BilL”

The motion was adopted.

Clause 30, as gmended, was added to
the Bill,

Clauses 31 to 35 were added to the
Bill.

“JULY 180

Bil, 0TV T yss

Clawse 36 (Amendmant of Act 38 of
1974)

SHRI R, VENKATARAMAN: I beg
to move: )

Page 31, line 1,—
ofter “individual” insert—

“whose income does not ex-
ceed Re. 25,000/-, or™ (49)

I would ask for a small mercy and
see whether I succeed in that. The
mumpﬂonnnﬂtlnrm
compulsory deposit is Rs.
view of the facl that the ex
limit in respect of inmtlx hag
been raised from Rs 8,000 to Rs.
10,000, it is my  suggestion that the
exemption limit for payment of com-
pulsory deposit may be raised from
the present limit of Rs. 15,000 to Rs.
25,000/..

SHRI H. M. PATEL: I #m opposing
it; I am not accepting it.

MR. DEPUTY-SPEAKER: I shall
now put Amendment No. 48, moved
by Shrl R, Venkataraman, to the vote
of the House.

Amendment No. 40 was put and
negatived.

MR, DEPUTY-SPEAKER: The ques-
tion {s:

“That Clause 3¢ stand part of the
Bin.”

Clause 36 was added to the Bill.

Clau!sﬂtoaﬂrwncnddc_dﬁ the

B,

*Moved with the recommendation of {he Vice-President acting as President.
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New Clause m;-g
.- tAmendment Moades

Fage 34—~
after live 6, insert—

“T'ower to exempt
feature films, eic, .
frym payment of
excise duty.

MR. DEPUTY-SPEAKER: The ques-
tion 1s:

“That Clauge 39A stand part of
the BIL"

The motion was adopted.
Clause 39A was qdded to the Bill.
Clause 40 was added to the Bill

First Schedule

SHRI DINEN BHATTACHARYA
(Serampore): I beg to move:
Page 47, line 10~

for “Rs, 10,000 substitute—
‘‘Re. 12,800” (20).

89A. (1) The Central Govern-

(Shri H. M. Patel)-

Page 47, line 11,—
for “Rs.  10,000" substitute—
“Rs. 12,500" (21)

Page 47, line 12—

for “Rs.  10,540" jsubstitute—
“Rs. 13,000" (22)
Page 47, line 14—

for “Rs. 10,000 substitute—.-
“Rg. 12,500" (23)
Page 48, line 22—

for “Re. 10,000" substitute—
“Re, 12,600" (24)

*In view of amendment No. 184, in serling hew clause 30A, having been

the Houge, new clause 35A was renumbered as clause 40 and the
use 40 renumbered as 41,as patent error under the direction of

{Moved with the ~ recommiendation of the Vice-President acting as Presi-

dent. K
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Page 48, line 23,— . Page 46, ling 18,—~
for “Rs. 10,000, substitute— for “Ra. 1,050"  substitute
“Rs. 12,500 (25) “Rs. 750" (53)
Page 48, line 24— ' Page 46, line 22—
for “Rs. 10,690", substitute— “Re.  1850"  substitute -
“Rs. 1,650" (54)

“Rs. 18,250 (26)
Page 48, line 26,—

for “Rs, 10,0007, substitute—
“Rs. 12500 (27)

"SHRI §. R. DAMANI; I beg to
move:

Page 36, line 8,—

add at the end—
“where the total jncome ex-
ceeds Rs. 30,000” (37)
Page 37. lne 2,~
add at the end—
“where the {otal income €X-
ceeds Rs. 30,000 (38)
Page 41,—
after line 31, insert—

“Provided that a company
may deposit the equivalent am-
ount of surcharge with the In-
dustrial Development Bank of
India for a period of five years”

(39
SHRI R. VENKATARAMAN: 1 beg
40- move:

_ Page 46, line 13—
for “Rs. 8000" substitute “Rs.

10,000" (50)
Page 48, line 15—

for “Rs. 8.000"  substiiute
“Rs. 10,000 (51)
Page 46, ling 16—

for “Rs,  8,000"  substitute
“Hs. 10,000" (52)

Page 46, line 26,—

for  “Ras. 3.200" substitute
“Rs. 2,900 (55)

Page 46, line 30,—

for  “Ra. 4,700"  substitute
“Rs. 4,400 (56)
Page 46, line 34,—

for “Rs. 12,700" substitute
“Rs 1,400" (57)

Page 47, line 19—
after “at the rate of" imgert—

*10 per cent of such income
{ax on income upto Rs. 25,000/-
and on income in excess of

Rs, 25,000 at the rate of" (58)

SHRI DINEN BHATTACHARYA:
Sir, my Amendment is very simple and
I hope there will be no difficulty on
the part of the Minister to accept it.
Whereas he has fixed the exemption
limit as Rs. 10,000 for the purpose of
incometax, I propose that it should be
raised to Rs. 12500, 'The resson |Is
that the exemption limit, though
fixed at Rs. 10,000. will become Rs. BODD
lor the purpose of calculating ' sur-
charge, Moreover, the surcharge has
also been increased from 5 per cent.
Therefore, if you desire to give some
relief to the middle income group, I
would suggest that the limit should
be raised to Rs, 12500. It does not make
much difference. If you calculate the
money value for five years; it does not

. come to more than Rs 300 or Rs, 400

on an amount of Rs. 10,000. I there-
fore request the Minister to consider

it and accept it. y
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.H:R.W!,rﬂ, - BPEAKER: At this
stage, since it is already 6 0'clack, 1
propose that we may sit a little longer
10 dispese: of this Bill. I hope the
propossl is acceptabls to the House.

13.00 hrs

“SHRI 5. R. 'DAMANI My: -Amend-
ments are 37 and 38, One relates to
increasing the exemption limit from
Rs, 8,000 to Ra, 10,000 foz all

and the other purposes that the sur-
<harge which Is proposed to be collec-
ted from Rs, 8,000 onwards should be
collecteg from Rs. 30,000 onwards.
Naw, .the Finance Bill says
that. income wup to Rs. 10,000
will be exempted from in-
come-tax but the Schedule says that
surchage will be collected from
Rs. 8000 onwirds which means
that, if the income exceeds
Rs, 10,000, the exemption limit
remains Rs. 8,000, My suggestion
ig that total income up to Rs., 10,000
should be exempted for all purposes.

Secondly, the surcharge which has
been increased to 15 per cent should
be applied only atter Rs. 30,000/-. A
person earning upto Rs. 30,000 cannot
‘be cansidered to be very well off and
this increased burden should not be
thrust on him. I would therefore sug-
gest that this increased surcharge
should be collected only from Rs. 30,000
onwards,

SHRIMATI PARVATHI KRISHNAN:
Sir, my Amendments are Nos. 128 to
130 and I have no doubt at all that the
Minister is going to accept them
because, in such a short time--~hardly
fifteen minutes—he can carrv out bis
assurance that he has the interests of
the workers at heart. A large num-
ber of workers in the public sector
undertakingg today get an income of
Rs. 10,000/-0or more and if he is going
to say that those who gel a certain
amount above Rs. 10,000 will have to
pay surcharge calculated from Rs, 8,000
onwards can you imagine what is
going to happen to the working class?
t will' become very complicated and
they will get into trouble. This is

ASADH 37, 1099 (SAKA)

mm
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only logical that when you: are. ralsing
thalnnmq—hx limit to Rs. 10,000 for
thouwhoui.noomo l:hnﬂnnm.

more than Rs. 10,000 you start - at
Rs, 10,000. It is most illogical that you
start at Rs. 8,000 for those whose in.
come i{s moré than Rs. 10,000. Here is
the first opportunity for you to carry
out the assurances without any difficul-
ty whatsoever and help the working
class.

SHRI KRISHNA CHANDRA HAL-
DER: 1 agree with the arguments put
forward by Shri Dinen Bhattacharya.
I would appeal to the Finance Minis-
ter to save the middle income group
people.

MR.: DEPUTY-SPEAKER: Shrimati
Parvathi Krishnan, your amendments
have been covered by  the earlier
amendments, therefore, they would not
be considered as moved.

SHRI H. M, PATEL: I regret, I
cannot accept any of these amendments.

MR. DEPUTY-SPEAKER: Now, I

.shall pult all the amendments moved

to First Schedule by Shri Dinen Bhatta-
charya, Shri 5. R. Damani, and Shri
Venkataraman to the vote of the
House.

Amendments Nos. 20 to 21.37 to 39 and
50 to 58 were put and negatived.

MR, DEPUTY-SPEAKER: Shrimati
Parvathi Krishnan: As I told you, as
your amendments have been covered
by the earlier amendments, therefore,
they would not be considered as
moved and would, not, therefore, be
put to vote. .

SHRIMATI PARVATHI KRISHNAN:
Earller, it has happened. Bhri Banta-
wallsy’s amendment was. covered, but
it was again put to vote.
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MR DEPUTY.SPEAKER: It was fiot
done that is not the m 'I‘he
question is;

“That the First
part of the Bill™ .
The motion was .adopted,
Tmnmsmuuwmwm
Bill.

Becond Schedule

*Amendments made:

Page 58—
for lines 29 to 31, substitute—
‘(2) in sub-heading No, (3), for
. the entry in column (3), the
entry “100 per cent” shall be
substituted;’. (183)
Page 59— .
for lineg 1 to 3, substitute—
‘(xi) in Heading No. 85.14, for
the entry in column (3), the en-
try “100 per cent"” shall be
subatituted;'. (186)
Page 59—
for lines 7 to 9, substitute—
“(I) in sub.heading No. (1), for
the entry in column (3), the en-
try “100 per cent” ghall be
substituted;’. (187)
Page 60,—
for line 34, substitute—
other than paper capacitors

Schedule stand

L JULY 18,1000

which certain assurance hag been:
glven

sﬂmmmn I beg to
move;
Pages 67 and 88—
omit lines 34 to 38 and 4 to 22
respectively. (12)
Pages 76 1o 78—

omit lines 25 to 41, 4 to 42 and’
4 to 6 respectively. (18)

SHRIL VINODBHAI B. SHETH: [
beg to move:

Page 83, lines 4 and 5,—

100 per cent...... . (188) for “ten per cent. ad valorem.”
(Shri H. M. Paiel) substitute—
Prints Rate below 4,000 metres in  Rate above 4,000 metres in
length length
1to1z. " . Pree Free. _
I3 to 18, 30 Paise per meatre 50 Paise per metre _
26 to 125. 70 Paise per metre 120 Paise per metre..
26 1 40. 160 Paise per metre 240 Paise per metre
41 onwards 300 Paise per metre 400 Palse per metre
After one year 120 Palse per metre -

70 Paise per .metre

5

*Moved with the recommendation of the Vice-President acting as President. .
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SHRI R. VENKATARAMAN: I beg
to move; L
.Page 81—
omit lines 1 to l (W)
I Page 81—
(i) line 10,
omit “(8) (i)" and
(i1) Hnes 13 and 14,
-~ omit “One¢ rupee -und gixty
paise per thousand.” (60)
Page 83, ling 34—
after “ingredient”
ingert “or vegetable or fruit
Juice or fruit pulp” (81)
Page 83,~—
omit lines 28 to 33. (62)
SHR] SHAMBHU NATH CHATUR-
VEDL: I beg to move:
Page 87, line 80—
add at the end—

“OPERATED BY POWER
DRIVEN UNITS" (104)

SHRI N. SREEKANTAN NAIR: 1
beg to move:

Page 81—
(i) line 10,~
omit “,(8) (i), (&) @db";

(i) lines 12 tp 14, .

omis. “Four rupeu arid sixty
paise per thousand”, “One rupes
:?adl )nxty N.lu m thousand.”’

BHR] M. N. GOVINDAN NAIR: 1
bttnmwe

Mh”hu (“‘)

ABADHA 37, 189% (SAKA)
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Page 81—
omit lines 37 t0 30, (134)
Page 82, line 16,—

for “Fifteen per cent” substi-
tute “Ten per ceat” (135)

Puge 83,—
omig lines 15 to 17 (137)
Page 84—
omit lines 11 to 17. (139)
SHRI DINEN BHATTACHARYYA:
I beg to move:

Page 61, line 10,— .
omit “(3)(i), (8) ()" (151

Page 61, lines 12 to 14—

omit  * “Four rupees and sixty
paise per thousand.”, “Onerupoq
(ogy 7 PHoe per thousand

'Pﬂl!”-"neslmdl.—

for “ten per cent. ad valorem”

substitute “Rs, 2/ per metre for
film of a width of 30 mm and
higher and Re. 1/- per metre for
film below 30 mm.” (153)

SHRI H M. PATEL: I beg to
move; *
Page 63, line 15—

for “curis”, substitute “curls”,
(188)

Page 7, line 13—

for “they apply”, substitute “it
spplies”. (190)

 Page 71, line 38~

for “they apply”, Mm "ﬂ
appliea" (llﬂ

‘ﬂvndvilkh mmumwumm-sm
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Page 80—
Jor lines- 36 and 17, sudstitatpe

“C. Motors which are capable
on alternating current or on

D. Palts of clectric motors,

Pages 82 and 83—
for lines 31 to 38 and 4 to 6
substitute—

*

‘(xxv) for Item No. 87, the

- JOLY' 48, 97T

BiL W 38

operating Twenty per cent. ad valocem,
rect currest. _

Twenty per cent. ad valorem." .(103)

following Item shall be substi-,
tuted, and shall be deemed to
have been substituted, with
effect from the 18th day of
June, 1977, namely:—

37, CINEMATOGRAPH FILMS—

'L»Um . T
I Exposed—

Two paise per metre.

(i) News-reels and shorts not exceed'ng 500  Fifty paise per metre.
metres. .

(li) Feature films

Rate of duty for films which are of alenght

not exceeding 4000 metres. exceeding 4000 metres,
(a) nmhe wl:n!ty im black Twelve thousand rupees’ Pd‘um thousand rupess per

per print.

print

ade wholl rtly Ei housand rupees per -two thousand and
(h)mmI y or partly ;hwmt thﬁ'! 8

(ili) A.dvmummt shorts and
ms not se spe-
dud—
(2) made wholly in black and white
(b) made wholly or partly in Culour.

SHRI BASHIR AHMAD: Regarding
amendment with regard to the Bidi,
bidi ig a thing used by common man
and by the poor man. The additional
excise imposed on it will affect the
poor man. I appeal to the hon. Min-
ister to reconsider the matter, if not
now, at least later on.

MR. DEPUTY SPEAKER: Doeg the
Minister ‘want to say anything.

SHRI H M. PATEL: 1 have noth-
ing to say.

SHRI VINODBHAI B. SHETH: .
There is a lot of agitation in the film " -

industry. Naw mmnsm

rupees per
pnat.

Pour rupees per metre, -
Six rupees per metre.” (193)

shifted from the number of prints
to an ad valorem basis. I congra-
tulate the Finance Minister for ex:
emptmg upto 12 prints, By that, the

Secondly, if a picture flops, then
the producers suffer a lot. 90 per
cent of the pictures do not click at the
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‘Iﬂimm.l would with-

draw ny smendments, .

MR, DEFUTY SPEAKER: There is
pqmlﬂm&!'witb&i&alm.

" SHRI B. VENKATARAMAN: I
have f6ur amendméents to the Third
Schedule. -

The first amendment relates to
butter. At present only pasteurised
butter is subjected to an excise duty.
The Finance Minister has brought

butter also into the
excise net. It will lead to a lot of
harassment. He says only people
who manufacture 50 kgs. and more
will be subjected to the tax, but
{Sir, the process of ascertaining
whether a person is manufacturing
more than 50 kgs or more, is a very
troublesome affairs and it will lead
to harasssment. Further, the income
from out of this levy also will be
very small. Therefore, I appeal to
him to exempt the unpasteurised
butter from any levy.

I have moved that levy of Rs. 1.60
per thousand on hand made bidies
should be deleted and the existing
rate should continue.

I do not want fto elaborate this
argument. Almost every Member of
this House has seid so. Apart from
the consumer who will have to bear
the brunt, g large number of people
engaged in the manufacture of
bidjes will be affected.

' SHRI VASANT SATHE: Why
should he not accept the near un-
animous demand of this House? :

SHRI R. VENKATARAMAN: 1
have confidence that the Finance
Minjster will be very reasonmeble
and he will accept this.

4in the country.

1, therefore, move that the rate
may be reduced to 25 per cent instead
of 55 per cent.

Hang tools wre used by small arti-
sans—pliers, wrenches and screw
drivers. The Finance Minister says
that the tax will be leviable on an
industry with a turn-over of Rs. 50
lakhs. If you levy tax on
industry with a turn-over of Rs. &0
lakhs, the cost of the small articles
will go up. The poor self-employed
village artisan will suffer. I, there-
fore, appeal to him to retain the
present rate of 1 per cent and not to
increase it to 10 per cent.

SHRI SHAMBHU NATH CHA-
TURVEDI: 1 support Shri Ven-
kataraman. Unpasteurised butter is
manufsctured in small units. The

. of the Government to put
them on par with big factories mak-
ing pasteurised butter will have
ruinous effect on them,  Fresh
butter is consumed by the middle
and lower class people. In U. P.
on unpasteurised butter they have
to pay 10 per cent Sales Tax. The
total revenue from this tax on
butter (unpasteurised) will come to
Rs. 10 lakhs which 1s almost a
negligible amount.

SHRI N. SREEEANTAN NAIR: I
am not only pleading the case of
bidies but also the case of cigarettes.
Bidies are used by the poor people

The argument
advanced by the Finance Minister
il—tﬂsrmﬂthnhnlﬂld the people
this additional levy has bean made.
Those who smoke. bidies will defini.
tely smoke even if you raise the
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[Shri N. Sreekantan Nair]

tax. They would not cut it cdown.
For their mental system, for their
-nervous system, those who are accu-
stomed to use bidi should use bidi.
There mre those who smoke cig-
arettes . like me who are afflicted
-with heart disease or who may be
afflicted with heart disease. But it
is a necessity for us. Why should
_you prohibit such articles like these?
"It would be dangerous, it would be
unhealthy and it would be unreason-
able. I would say that it would be
-undemocratic, = because, rightly or
wrongly some people who want
some relaxation wuse bidi or some
liguor. That provides some relaxa-
tion for them. Prohibition has
‘been attempted in America, it has
been attempted in so many other
‘countries and it has also been
attempted in our own country but
it has been a failure. I want the
Janata Party tg consider once again
whether they want the people to
drink illicit liquor and die in thou-
sands. I want to know whether they
would allow them to smoke bidis or
cigarettes. They would use whatever
they like, cutting down their expenses
on food. You can educate them. I
7agree, I think my amedment is
quite reasonable and the hon. Minis=
ter, T hope, will accept it.

SHRI M. N. GOVINDAN NAIR: I
want to appeal to his commonsense.
Not only from the opposition but
from the ruling party also many
people have argued that tax on bidi
should be abolished. Workers who
are engaged in doing arduous jobs
are going to be affected by this. As
a result of this, tax the workers’
wages are going to be reduced,
That will affect the industry itself.
You will see this. The industry
itself will be affected. That is the
unfortunate part of it. Shri Vajpa-
.yvee has mnever smoked; so also our
Prime Minister. Mr. Biju Palnaik
uses bidis. My appeal is this. Don't
take it on a mora] basis or a moral
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away this tax on bidi and give people
proper health education. Thank you.

SHRI KRISHNA CHANDRA HAL- |
DER: Sir, crores and crores 031,;,2
poor people working in the fields an”
factories smoke bidis. The Minister
has stated that it is not an essential
commodity. But I want to say that
poor people smoke bidi because
they can’'t afford anything else
Those who are below poverty line
smoke bidi. I do not smoke. But
I would like to plead for these poor
people. I would like to appeal to
the Janata Party Govt. because the
poor janata smoke bidi! Please do
not tax them. Tax the tax-evaders,
capitalists, monopolists etc. wPF"
evade the tax. You can recover this
from these people. I would appeal
to him to accept my amendment.

Secondly, regarding taxation of
films, you know, Sir, the Bengalj,
Malayalam, Oriya, Assamese, Telugu
and Canarese films will b® affected
by this tax. Previously, beyond the
12 copies, the films were exempted
from tax. You know, Sir, specially
the Bengali films got international
awards and thousands of technicians
and poor ordinary common artists
will starve. So, I would appeal to
the hon. Finance Minister not to |
tax the regional films. I hope' he will
ultimately accept our amendment |
regarding the biri and to save the
regional films, he will accept our.
amendment. i

SHRI H. M. PATEL: Sir, I am
unable to accept any of the amend-
ments. 3

MR. DEPUTY-SPEAKER: I shall
put amendment Nos. 12 and 13
moved by Shri Bashir Ahmad to the
vote.

Amendments "'Noa. 12 and 13 were
put and negatived. ; 3

SHRI C. M. STEPHEN: I do not

Yo inmey  weolwund aansssnadsmansad 4% fMhil Pa=lhiE
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" MR, Dxpm-srnm m
have been mﬂwd

I shall put amendment No. TR
,vm
;-Amndmt No. 14 whs  put ond
negatived. ’

SHRI C. M. STEPHEN: Please
listen to us. We want to press the
amendment relating to biris.

MR. DEPUTY-SPEAKER: There
are other amendments slso. I shall
put amendment Nos. 59, 60, 61 and 62
moved by Shri Venkutaraman to the
vote of the House. Shall I put them
|}all together.

SHRI R. VENKATARAMAN: Except
my amendment No. 60, pll the other
amendments may be put together io
the vote of the House.

MR. DEPUTY.SPEAKER: I shall

first put amendment No. 58 to the
vote of the House.

Amendment No. 539 was put and
negatived.

MR. DEPUTY-SPEAKER: Are you

pressing your amendment No. 60,
Mr. Venkataraman?

SHRI R. VENKATARAMAN: 1 wouli
like to press my amendment.

MR. DEPUTY-SPEAKER: T will put
it to the vote of the House,

The question is:-
Page 61,—
- (1) line 10,
omit “(3) ()" and
(i) lines 13 ang 14,

condt “one rupee and sixty
paise per thousand.” (80% -

The Lok Sabha divided:

ASADHA 27, 1308 (SAKA)

Division No, 9 :
18.32 hrs. Aye

Ahmed Hussain, Shri

Ahsan Jafrl, Shri

Ankineedu, Shri Maganti
Badrl Narayan, Shri A. R,
Barve, shri J. C. *

Basappa, Shri Kondajji

Basu, Shri Dhirendranath
Bhattacharya, Shrli Dinen
Bhattacharyya, Shri Shyamaprasanna
Boddepalli, Shri Rajagopala Rao
Chandrappan, Shri C. K. '
Chavan, Shri Yeshwantrao
Chettri, Shrl K. B.

Choudhari, Shri K. B.
Damani, Shri 8, R.

Damor, Shri Somjibhai
Dasappa, Shri Tulsidas

Desai, Shri Hitendra

Dhondge, Shri Keshavrao
Engti, Shri Biren '
Gamit, Shri Chhitubhsi
George, Shri A, C,

Gode, Shri Santoshrac
Gomango, Shri Giridhar
Gopal, Shri K.

Gotkhinde, Shri Annasaheb
Halder, Shri Krishna Chandra
Jaffer Sharief, Shri C. K.
Jawade, Shri Shridhar Rao
Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran
Kolur, Shri Rajshekhar
Kosalram, Shri K, T,
Krishnan, Shri G. Y.

Krishnan, Shrimatf Parvathi
Krishnappa, Shri M. V.,
Lakkappa, Shri K.
Lakshminarayanan, Shri M. R.
Laskar, Shri Nihar

Mandal, Shri Mukuada
Mane, Shri Shaokarrao
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Mirdha, Shrli Nathu Bam L6t §
Murthy, Shri Kusuma Krishna
Nair, Shri M. N. Govindan
Nair, Shri N. Sreekanian
Patel, Shrl Ahmeq M.

Patil, Shri Vijaykumar
Patnaik, Shri Sivaj ,
Poojary, Shri Janardhana
Pradhani, Shri K,

Rachaiah, Shri B.

Raju, Shri P, V. 7.
_Ramamurthy, Shri K.

Rao, Shrimati B. Radhabai Ananda
Rathawa, Shri Amarsinh

Ravi, Shri Vayalar

Reddi, Shri G. 8.

Reddy, Shri' K. Brahmananda
Reddy, Shri K. Obul

Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri I4. Ram Gopal
Reddy, Shri 8. R.

Roy, Shri Saugata

Sathe, Shri Vasant

Sayeed, Shri P. M.
Shankaranand, Shri B.

Shinde, Shri Annasaheb P,
Stephen, Shri C, M.
Suryanarayana, Shri .
Thorat, Shri Bhausaheb
Tulsiram, Shri V. .
Unnikrishnan, Shri K. P,
Venkataraman, Shri R.

Noes .

Agarwal, Shri Satish
Aghan Singh, Shri
Ahmad, Shri Halimuddin
Amat, Shri D,

Argal, Shri Chhabiram
Arif Beg, Shri
‘Bahusum, Shri H. N, .
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Bahuguna, Shrimati Kamala
Balbir Singd, Chowdhry
Bashir Abmad, Bhri
Bhanwar, Shri Bhagirath
Borole, Shri Yashwant
Chakravarty, Prof. Duip
Chandan Singh, Shri

Charan Singh, Shri

.Chaturvedi, Shri Shambhu Nath

Chauhan, Shri Baga Ram
Chauhan, Shri Nawab Sitgh
Chavda, Shrl K. 8.
Chowhan, Shri Bharat Singh

‘Chunder, Dr. Praiap Chandra

Dandavate, Prof. Mardhu
Dasgupta, Shri K, N.

Desai, Shri Morarji
Deshmukh, Shri Ran Prasad
Dharia, Shri Mohan

Durga Chand, Shri

Dutt, Shri Ashoke Krishna
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gore, Shrimati Mrinal
Govindjiwala, Shri Parmanand
Gowda, Shri 8. Nanjesha
Guishan, Shri Dhanna Bingh
Gupta, Shri Kanwar Lal
Harlkesh Bshadur, Shri
Hazarl, Shri Ram Sewak
Heera Bhal, Shri

Hegde, Shri K. 8.

Jagjlvan Ram, Shri .

Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Kachwai, Shri Hukam Chend
Kakade, Shri Sambhajirao
Khan, Shri Kunwar Mahmud Al
Kishore Lal, Shri :
Krishan Kant, Shri

Limaye, Shri Madhu
uiehhna.- Shri '.lul'huhlr Singh

*He vobtédd by mm: froma mum:ﬁhhrlnfwmd th!

Speaker accordingly.
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Mahi Lal, Shri ' R
Makkasar, Chaudharl Hari Ram
Mathotrs, Shri Vijay Kumar
Mallick; Shri Rama Chandra
Mhalgi, Shri R. K.

Miri, S8hri Govindram

Mishra, Shrl Janeshwar

Mishra, Shri Shyamnandan
Mohd, Hayat Ali, Shri
Mondal, Dr. Bijoy

Munda, Shri £aria

Narendra Singh, Shri
Nathwani, Shri Narendra P.
Nayak, Shri Laxmi Narayan
Negi, Shri T. 8.

Qandey, Shri Ambika Prasud
Paraste, Shri Dalvat Singh
Patel, Shri H. M.

Patel, Km, Maniben Vallabhbhm
Patil, Shri SBonu Singh

Patnaik, Shri Biju

Pradhan, Shri Gananath
Pradhan, Shrl Pabitra Mohan
Raghavji, Shri

Rai, Shri Gauri Shankar

Raj Narain, Shri

Ram Awadhesh Singh, Shri

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhary
Ramachandran, Shri P.
Ramapati Singh, Shri

Rashid Masood, Shri

Saini, §hri Manohar Lal

Samantasinkar, Shri Pldmdnrun
Sarangi, Shri R. P.

Sharma, Shri .Tn;anaqt‘h, .
Shastri, Shri Bhanu Kumar
Shastrt, Shri Ram Dhari

Shastrl, Shri Y. P.

Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof.

Sikandar Bakht, Shri

Singh, Dr. B. N.

Suman, Shri Surandra Jha
Surendra Bikram, Shri

Swatantra, Shri Jagannath Prasad
Tej Pratap Singh, Shri

Tripathi, Shri Madhav Prasad
Tyagl, Shri Om Frakash
Vajpayee, Shri Atal Bihari

Varma, Shri Brij Lai

Verma, Shri ™largoving

Verma, Shri Mritunjay Prasad
Verma, Shri R. L. P.

Yadav, Shri 3yaaeshwar Prnud
Yadav, Shri Narsingh o
Yadav, Shri Ramji Lal

Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri '

MR. DEPUTY-SPEAKER: "l'he
result* of thg division- i..: .

Ayes: 73; Noes: 110, =
The motion was negatived,

*The following Members also recorded their votes:— .
AYES: Sarvashri A. Sunna Sahib, Subhash Chandra Bose Alluri; Gév M.
Avari, Eduardo Faleiro, P. Rajagopal Maidu, Nanasshi Bonde, Am!_il_'}h
Dabhi, T. 8 Shrangare, Dr. V. A. Seyid Muhammed and 8 H. Naik.
MOES: Sarvashrl Ramdas Singh, Motithal R. Chaudhary, Subhash -Akuja,
Harisnankar Mahale, Chandrakent Patil, 8. Kundu, Ram, ll!:n'ﬂJl
Zulfiquarulla, Saced Murtaza, Ranjit Singh and Raj Krishna Dawn.'
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MR. DEPUTY-SPEAKER: The
amendment is negatived.

I shall now put amendment No. 61
to the vote of the House.

Amendment No. 61 was put and
neglived.

MR. DEPUTY-SPEAKER: I shall
" now put amendment No. 62 to the
vote of the House,

Amendment No. 62 was put gnd
negatived,
MR. DEPUTY-SPEAKER: I ghall
now put amendment No. 104 to the
vote of the House,

Amendment No. 104 was put and
negatived,

MR. DEPUTY-SPEAKER: 1 shall
now put amendment No. 131 to the
vote of the House,

Amendment No. 131 was put and
negatived.

MR. DEPUTY-SPEAKER: I shall
now put amendments No. 133 to 135
to the vote of the House,

Amendment Nos, 138 to 135 were
put and negatived,

MR. DEPUTY-SPEAKER: 1 shall
put amendment 137 to the vote of the
House.

Pm 50-*-'
for lines 16 and 17, substiiute—

“C. Motors which are capable of operating on
alternating current or on direct current.

D. Parts of slectric motors
Pages 82 and 83—
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Amendment No, 137 was put and
negatived,

MR. DEPUTY-SPEAKER: 1 shall
put amendment No. 139 to ihe vote of
the House. .

Amendment No. 130 was put and
negatived,

MR. DEPUTY-SPEAKER: I shall
put amendments Nos. 151, 152 and 153
to the vole of the House.

Amendments Nos. 151 to 133 were put
and negatived.

MR. DEPUTY-SPEAKER: I shall
now put government amendments t/.
the vote of the House—Nos. 189, 180,
181, 192 and 103.

The question is:

Puge 68, line 15—
for “euris”, substitute
(180).
Page 71, line 13~

for “they apply”, substitute “it ap-
plies”. (190) :

‘“eurls”,

Page 71, line 33,—

for “they apply”, substitute, “it ap-
plies”. (101)

Twenty per cent od valorem,

Twenty per cent ad vdlorem™;. (192)

fuﬁm;maalnd4m6mm‘ )

*(xxv) for Item No. 37, the follewing Ttem shall
be substiruted, lhi shall be de:t.u:d to have
been substituted, with effect from the 18th
day of Jume, 1977 namely —

37. CINEMATOGRAPH FILMS—

1. Unexposed. Two paise per metre.



303 Financs - (No. 2)

I1. Exposed.

{i) News-reels and shorts not exceeding 500
metres.

(ii) Feature films
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Fifty paise per metre.

Rate of duty for films which are of a length

not exceeding 4000 metres.

exceeding 4000 metres.

(t}mﬁwwhimllyinblm Twelve thousand rupees per Fifteen thousand rupees per

print,

(b) made ‘Whnll:r or partly
in colour. print.

print.

Eighteen thousand rupees per Tmntydlt:ao thousand and five

rupees per print.

(iii) Advertisement shorts and films mot other-
fied—

wise speci
(a) m1ide wholly in black and white

(b) mad: wholly o; parly in clour.

Four rupees per metre.

Six rupszes per metre.” (193)

The motion was adopted

MR. DEFUTY-SPEAKER: The ques-
tion is;

“That the Third Schedule, as
amended, stand part of the Bill.”
The motion was adopted,

The Third schedule, aa amended, was
added to the Bill.

MR. DEPUTY-SPEAKER: We take
up the Fourth Schedule, Is Bhri Bashir
Ahmad moving his amendments?

BHQRI BASHIR AHMAD I am not
moving them,

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That Fourth Schedule stand part
o‘ m Bm'll

The molion was gdopted.

The Fourth Schedule iuu added to
the Bill.

Fifth Schedule

MR. DEPUTY SPEAKER: We take
up Fifth Schedule,

*t Amendmentz made:

Page 89, line 15—

for “in sub-sections (1) and (2)",
substitute—

‘in clause (b) of sub-section (1),
omit “or section 272A" and in that
sub.section and sub-gection (2)
(173)

Page 89,—
for lines 24 to 26, substitute—

‘insert “or 1o the Commissioner
(Appeals)” and after “in the case
of an appeal!”, insert “to the Com-
missioner (Appeals) or;

(b) in clause (c), after “subject
of an appeal”, insert “to the Com-
missioner (Appesls) or"; (174)

Page 90, line 33,—
omit “the” (175)

*Moved with the recommendation of the Vice-President acting as Presi-
dent.
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Page 93, line 3,—
after ‘(Appeals)”, imsert—

‘and in the same sub-section,
omit *, or to an order péssed by
the Inspecting Assistant Commis-
sioner under section 18A."' (176)

Page 93, line 11,—
ufter ‘(Appesls)” insert—

‘and afler “in the case of an
appeal”, insert “to the Commis-
sioner (Appeals) or”. (177)

Pnoae 96, line 22, —
after ‘(Appeals)”’ insert—

‘and in the same sub-section,
omit “or to an order passed by the
Inspecling Assistant Commissioner
under section 1TA"' (178)

Page 96—
for lines 30 to 32, substitute—

‘insert “or to the Commissioner
(Appeals)” and for “in the case of
‘he Appellate Tribunal”, su“mstitute
“in the case of an appeal to the
Commissioner (Appeals) or to the
Appellate Tribunal™;

(1) in clause (b), after “subject
of an appeal”, insert “to the Com-
missioner (Appeals) or", (179)

Page 97, line 35—
omit “subordinate to him”. (180)

Page 88,—
for lines 1 to 3, substitute—

‘(b) in sub.seciion (4), for clauseg
(2), (b) and (¢), substitute—

“(a) where an appeal againsi
the order lies to the Commissioner
{Appeals) but has not been made
and the time within which such
appea] may be made has mot ex-
pired. or the nssessee has not
‘waived his right of appesl; or

(!0 where the order bas been
marle the subject of an appeal to
the Commissioner (Appeals).”’
(181)
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Page 08, line 32—
omit “subordinate to him” (182)
Page 98—

for lines 33 to 35, substitute—
'(b) in sub-section (4), for clauses

(a), (by and (c), substitute—

“(n) where an appeal against
the order lies to the Commission-
er (Appeals) but has not been
made and the time within which
such appeal may be made has not
expired, or the sssessee has not
‘waived hig right of appesl; or

(b) where the order has been
made the subject of an appeal to
the Commissioner (Appeals).”’
(183)

(Shri H, M, Patel)

MR. DEPUTY-SPEAKER: The g
tion is: -
“That the Fifth Schedule, as am-
ended, stand part of the Bill.”

The motion was adopted.

The Fifth Schedule, ns amended,
was added to the Bill.

Clavse 1, the Enacting Formula and
the Title werg added to the Bill.

SHRI H, M. PATEL: Sir, 1 beg to
move:
“That the Bill, a8 amended, be
passed.”
MR. DEPUTY-SPEAKER:. Motion
moved :
“Thar the Bill, as amended, be
passed.” -
Frof. Dilip Chakravarty.

SHRI H, M, PATEL: There is &
eomsequential amendment because of
some amendments which have been
accepted. I beg to move the following
amendmert to clause .

‘Page 11,
omit lines 21 to 26." {187
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MR. DEPUTY-SPEAKER : The ques-
m.h= . .

‘Page 11,
omit lineg 21 to 26." (187)

The motion was adopted.

PROF. DILIP CHAKRAVARTY (Cal-
cutia South): Thank you for the op-
portunity given to me. I should like
to make only three points. With
regard to regional fllms, I know that
the hon, Finance Minister is rather
sympathetic to the problems of regional
film producers. My suggestion on the
floor of the House is to bring down the
first slab (13th to 24th print) and the
second glab (25th to 36th print) at least
to one-third of the impdsed levy. This
will save and encour: the growth of
regional films which are necessary to
compete with All India colour Hindi
big budget films and for existence of
the regional films industry.

The second suggestion is: withdrawal
of levy on re-issue prints; thig point
has already been made by my friends
over there, from West Bengal—prints
made out after one vear of the release.
80 per cent depends upon the re-issue
fime in Tomil, Bengali, Kannada, etc.
films. The amount of such levy will
give only a maximum of Rs 80 lakhs
or Rs. 90 lakhs. Even after giving the
proposed concessions, the revenue will
be much more than the expected Rs. §
crores. I believe that the Finance
Minister who hag already taken a
sympathetic view before the deputation
will ronsider this suggestion even at a
later .stage.

Another point which I should like:to
emphasise iz this may be this is due
to an omission. The glass industry,
particiilarly the labour intensive part
of the glass Industry had been forgot-
ten, 0 4

My suggestion for consideration of
the Finance Minister is to fix the ex-
cise duty on products manufactured by
semlautomatic and mouth blown glass
industries—at a differential scale than
the automatic units. This has actually
been done with regard to paper, textile
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rubber and aluminium. This is what I
could follow from the first budget
speech and also from the subsequent
speeches made by the hon. Finance
Minister,

As regards bidi, 1t has already been
discussed at length in the House, I
would only join those who are in sup-
port of the withdrawal of the excise
duty on bidi. I can understand the
anxiety of the Finance Minister not
to forego these Rs. 42 crores of expected
revenue from bidi. I can give a sug-
gestion to save money, to plug the loop-
holes against wastages in regard to
the Food Corporation of India. I am
only drawing the attention of the
Finance Minister to the fact that on
7th February after the general elec-
tions were announced, the Chairman of
the Food Corporation of India issued
¢ circular letter to all the units to
write off Rs. 210 crores. ‘'This is a
subject which calls for a fresh discus-
sion by a caliing attention motion. For
the time being, I am just content by
drawing the attention of the Finance
Minister to this and requesting him to
see that such wastages on different
scores can be plugged. If the hon.
Finance Minister in his-wisdom decides
to withdraw the excise duty on bidi,
we can point out some other methods
as to how we can save the Govern
ment money and sfop wastages.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): The hon. Finance Mi-
nister in his speech referred to the
question of Centre-State relationship.
His answer to the question was the
Seventh Finance Commission. Unfor-
tunately he has not understood the
seriousness of the situation. The quali-
tative change that has taken
place in the political set up-—
that he has not grasped, Nor
has he understood the problems facing
the States. Formerly when the Con-
gress had the monopoly of Political
power both-at the Centre and in the
States, more than the provisions of
the Constitution, it wag the authority
of the Congress high command that
decided the fate of the States. Now
the pattern is entirely different. From
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(8hri M. N. Govindan Nair]

Kashmir to Kanyakumari, Jyou find
different parties heading the State
Governments, Therefore, you have to
depend on the provisions of the Con-
stitution itself.

Secondly, more important than that
was, whatever might be the thinking
of the framers of the Constitution, the
sad experience of the States is that
they have to depend entirely upon the
Central Government even for their day-
to-day functioning. Here, mention wsa
made atout the overdrawings. There is
a permitied limit. But most of the
State Governments had to take recourse
to overdraw than the permitted limit.
You can answer them by saying that
it is allowed. But the stage has started
not now, nol during the last three or
four month. All the State Government
were suffering from this. SBo a situa-
tion has come, where, rather than leav-
ing the whole matter to the Seventh
Finance Commission, a high level poli-
tical body can go into this matter. 1
understand from the speeches of the
Prime Minister that you are for more
and more decentralisation, 'Then in
the powers that are being shared, the
revenues that are being shared bet-
ween the Centre and the States—the
share of the States must go up. There-
fore, a situation has come when the
Government of India has to take this
matter very seriously. If you want all
the State Governments to be at your
mercy, then continue the present policy.
On the other hand, if you want the
State Governments to function in their
own sphere at least, you have to change
the whole pattern. A radical change is
necessary. This point was raised by
Tamil Nadu and they had appointed
a High Court Judge to go into It. The
West Bengal Minister has raised it.
The leader of Jammu & Kashmir, I
am sure, will also raise this question.
Therefore, instead of leaving it to the
confines of the Finance Commission,
the Prime Minister should take steps
to set up a high level body for hold-
ing consultations with State leaders
and leaders of various political parties,
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so that you may be able to reorient the
Centre-State relationship. Otharwise,
the situation may grow inio grave
dimensions, =

SHRI K. LAKKAPPA (Tumkur):
8ir, my friend, Shri venkataraman has
made certain useful suggestions by
way of amendments. Today after the
Janata Party coming into power, there
is a serious, explosive situation which
has developed. The integrily of this
country ig in jeopardy. The Finance
Minister has to deal with the problems
of development of various States and
while doing so, certain allocations of
finances has to be made. The question
today is whether you have got the
integrity of the States. You are having
the Janata Party Government in the
Centre, But after the recent elections,
various types of government have
come into existence in the States. I
do not know how you are going to co-
ordinate and cooperate with the
various regional parties, which have
come up as a mushroom growth, in
Jammu & Kashmir, Tamil Nadu, Punjab
and various other parts of the coun.
try. Regional tendencies are develop-
ing and we do not know the views of
such governments, Therefore, so far
as mopping up the resources and dis-
tributing it to the wvarious State Gov-
ernments is concerned, a very scrupu-
lous exercise by the Central Govern-
ment is necessary. 1 would like to pose
thisg political question on the basis of
the events that have been taking place
for the last three months, While trying
to topple the legally established govern-
ments and in your anxiety to establish
your own governments, you have en-
couraged the regional tendencies. The
Prime Minister is an experienced poli-
tician and statesman and he knows vbat
hag been happening in this country
for the last thirty years. It is most
unfortunate that these tendencies are
developing throughout the country, The
Finance Minister must be very cereful
in dealing with the various States. We
do not know what the fiscal policies
of the new state Governments are and
we do not know how far you will agree
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tesl ‘of the Cemfital Goveradnant im
nlopiging up fhe resourcdy amd: disirl-
buting tHem is vary &ifftoult. T sheuld
| like to urge updm the Finirfiace Minis
" ter that there should not be any dis-
crimination in the matter of distribu-
tion of resources because a partculir
party is in power in a particular State.
When the Congress Party was ruling
from Kanyakumari to Kashmir, we
never had expetience of regional par-
ties coming to power and crealing this
short of situation, This is a very im-
portant sepect. All thess things should
Z30 taken note of, T would like to quote
an example,

For example, the small levy on fruit
juice. You know fruits are available
in the hill areas and we want to see
that the hill areas are developed.
Thousands of people in the hill areas
of this country are living on thig and
You are not sparing even that. There-
fore, the various concessions and the
financial views expressed by Mr, Patel
are completely negatived. There is no
approach to  socialism or socialist-
orientation. I hope the hon. Minister
will take note of all these things and

“see what best out of these could be
achieved in the interest of the country.
The Finance Bill has to be dealt with
in the interest of the inlegrity of this
country,

SHRI KRISHNA CHANDRA HAL.
DER (Durgapur): Mr. Lakkappa has
indicated  that in West Bengal we
have regional feelings, But on behalf
of my Party, the CPI (M), I want to
Say that we have no such regional feel-

but we want decentralisation of
Power and more autonomy and Anan-

clal help to the Btxtew. S0 there i no
question of reglonal feelings at all
here.

W fow moaw (veft) o ¥
erphy fafamre o7 woe o1t W W)
W fttrt wee 1 wg T
forwrdtl, vt o R oy wTRR

TSR AN, F P T Aw
Wit & fdedr o wel
wh & ¢, Afer % Wy o
T {r At Pwmwd W o
fwfreeT @, & wiR 3 mO% w o
fawr ay fir i sty o wemr we Fordy
e & ariive Rifmet @ iy
e g fE ey o 5 ik by Dftw
¥, fr o o 48 0 ade weF
T TER MY GEAC N W IO
w9
SHRI H. M. PATEL: Mr. Deputy

Speaker, Sir so far as the various sug-
gestions made by my hon. friends here
about the regional feelings, about the
tast growing industry and so on are
concerned, the representatives of In-
dustry have met me and I have told
them that I shall go into their pro-
blems and see what relief can be
glven,

Regarding the other questions, I
just cannot understand In what way
they arise today in the context of this
Finance Bill. I do not know what is
there in the Finance Bill or in the Bud-
get that has led to the apprehensions
to which my hon. friends opposite
gave expreasion to just now. In fact,
the Finance Ministry behaves in a
completely objective and dispassionate
manner in respect of all the States.
There is no guestion of unequal treat-
ment . Whatever-is done ls done-io dis-
cussion snd consultetion with them
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where the matter applies to a particu-
lar State. The question of integrity of
the cousriey” has' been Brought'in as
1t something hes” accurred a8 & refults
of what is mentioned in this Budget or
in the Finance Bill which has jeopardi-
sed the integrity of the cepnu-y. I
appreciate very much what the hon:
Member Shri Halder sald that this i=
not a problem which arises with the
State Governments at all. There is
complete harmony. The Flanning Com-
mission formulates the Plan in con-
sultation with the State Governments
and the Finance Ministry proceeds
always in discussion and in con-

GMGIPND—M--1571L5—4-9-1977—9%8

i u . m!"& 1077

Bill, 1877 o,

are resssured by what I have said. In
necessity for any such assurance,

MR. DEPUTY SPEAKER: The ques-
tion IIl:

“That the Bill, as amended, be
passed.”

The motion was adopted.
AB5S hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Juig)
19, 1977/Asadha 28, 1899 (Saka).



